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LOK SABHA DEBATES

LOK SABHA ™

Thursday, December 19, 1074/
Agrahaydng 78, T898 [Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mr. SpEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Expenditare on National Highways in
Maharashtra

'.i.
*535. SHRI SHANKERRAO
SAVANT:
SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the expenditure incurred by
Central Government on the wvarious
National Highways in Maharaghtra
during 1971-72, 1972-78 and 1073-4;

(b) whether Government are aware
that heavy and prolonged rainfall had
caused extensive damage to National
Highway No. 17; and

(c) if so, the steps proposea to be
taken to repair this damage?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) to (c). A statement giv-
ing the requisite information iz laid
on the Table of the Sabha.

Statement

Pgrt (a). Expenditure incurred on National Highways in Maharashtra
during the years 1971-72, 1872-73 and 1973.74 is given below:—

Expenditure Expenditure

Year incurred incurred
%ili'lllluiannl i}nmlint&-
W nance an
Onam:r repairs of
Works ational
Highways
(Rupees in Lakhs)
1971-72  °* . . . . 231-39 131-21 362: 60
1972-73 ' : . : ' * 1443°07 122 43 1565* S0
973-74 ' ' - 113515 102° 39 1237 54

Parts (b) ang (c¢). Some minor da-
mages in the form of landslide, da-
mage to masonry cones of bridgea
and damage to embankment have been
caused due to current year’s monsoon.
Besides, some distress to the pave-
ment, in certain stretches, has taken
place over the past few years. Propo-
sals to pepair these damages have
3004 151

been received from the State Govern-
ment recently and are under exami-
nation, The restoration works will be
taken up soon after technical appro-
val and financia] sanction is accorded
to the estimates for these works sub-
ject to availability of funds,

SHRI SHANKERRAO SAVANT:
It is wrong to say that the damoees



ac-
g technica) approval and finan-
cia]l sanction?

SHRI H. M. TRIVEDI: Some stret-
cheg of this road have been damaged
during the last monsoon and an esti-
mate of Rs. 9.67 lakhs has been re-
processed for

forwarded an estimate and it is also
under examination.

SHRI BHANKERRAO SAVANT:
How much time will it require?

SHRI H. M. TRIVEDI: For the da-
mages caused guring the last mon-
soon it should not take very long
but for the improvement of the pave-
ments the estimate is larger and it
may take a little time.

SHRI SHTNKERRAQ SAVANT:
Would the Government consider the
question of increasing the mainte-
nance grants for the highways this
yesr?

SHRI H. M. TRIVEDI: Maintenance
grants for national highways during
1974-75 have been finalised and I am
alraid that due to constraints of re-
sources it is not possible to increase
it.

SHRI VASANT SATHE: Ig it a
fact that certain portions of the
national highway in Mahgrashtra still
remain incomplete and patches of
20 to 25 kms are worse than even the
country road; after going on a beau-
tiful national highway you find such
patches and they create bottlenecks?
iWmat is the Government doing about
t?

SHRI ¥. M. TRIVEDI: National
Highway No. 17 was projected 23 a
single lanc road prior to its declara-
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tion ay mationa) highway. The por-
tions in Mabarashtra of National
Highway No. 17 were also ringle lare,
But the State Government had, pro-
vided ocertain exténded :mﬂunq}
which is what the hon. Member has:’
in mind.

SHRI VASANT SATHE: Are you
suggesting that the pgtate roadways
are wider than the national high-
ways? Because while the national
highways are single lane, the Btate
highways are double lane.

SHRI H. M. TRIVEDI: As a fur-
ther improvement on the road origi-
nally built, the State Government had
extended it.

PROF. MADHU DANDAVATE: May
1 know whether it is not true that es-
pecially for the development of back-
ward areas in Maharashtra, for ins-
tance, Konkan, Vidarbha and Mara-
thwada, it is necessary that the roads
are to be built as infra-structure for
development? Is it not true that this
particular rule of the highways serv-
ing a8 an infra-structure for deve-
lopment is not followed because quite
a number of approach roads to the
highways are not adequately built vp?
Therefore, wi'l effective eoordination
between the States and the Centre be
achieved sp that highways ean be es-
tablished, which may be connected
with smaller roads, so that the infra-
structure can be provided in the back-
ward areas?

SHRI H. M TRIVEDI: So far as
National Highway No. 17 is concerned
I think it is recognised that it is an
important highway, which is an infra.
structure. As far as coordination with
the State Governments is concerned, it
is a suggestion which we will consi-
der.

SHRI DHAMANKAR: National
Highway No. 17 between Sangames-
war and Ratnagiri runs by the side
of the river and every year it is
being washed away at the time of
the floods. The earth-work for the
raising of the level is going on for
thelntthreerearaandworyyear



SHRI H. M. TRIVEDI: A portion of
the National Highway No. 17 in Kola-
ba distriet is certainly mot in

timate which they have forwarded to
the Central Government for work
during 1974-75

SHRIMATI ROZA DESHPANDE:
How many bridges are incomplete 1n
this national highway in Maharashtra?
Secondly may I know whether the
bridges connecting Bombay with Cape
Comorin have been completed or
not?

SHRI H M TRIVEDI On National
Highway No 17, three major bridges
lying one each 1n Goa, Karnataka and
Kerala State gre already under cons-
truction and one 1in Goa is under in-
vestigation

SHRI P B SHENOY May I know
whether 1t 18 a fact that National
Highway No 17 18 not straight and
18 circuitous at several places and
representations are being made to the
Government to straighten this road,
particularly between Kanhanged-Ka-
sargode in Kerala State

SHRIH M TRIVEDI The re-align-
ment of the road has been proposed
in Kerala but that re-alignment has
not yet been approved or sanctioned

Japanese Interest in Steel Projects in
India

+
*536. SHRI NAWAL KISHORE
SHARMA

SHRI C K CHANDRAPPAN-

Will the Minister of STEEL AND
MINES be pleased to state

(a) whether the wvisiting Japanese
delegation have shown interest 1n
setting up steel projects ip India;
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(b) if mo, the losntioms of sisel

projects, together with the annual
production, capacity and the cost;

(c) the extent to which the dumes-
tic and export requirements of steel
would be met after the projects start

production; and

(d) the expected foreign exchange
to be earned as & result thereof?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STERL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir

(b) to (d) Dc not arise.

=it www fawire st ¢ oeqw wEIR T,
7t wEEw & AT yag fzar g
& strear =gt @R Ao M www
oY qradid w7 § A araoE o
I AW F W T gFESIW g 8,
Tee W s o« Qe Feafa & war qwrg
ft fF gw o SANET & gaT
gt &R ¥ Sreawe & fa¥ sy
FAT qT T AET AT | TqH AL ;T
awig 4t ¥4 7

werm wfew WA §B Wi Q@
o s uTy ol A ATE o 9% |

raw v werhbht (st worehe
quw)  +frw, A g s §
A FT A6 @Y g qrawy FroeT w
N % AT FET WISET HTET § I
faeare A droar foard ¥ &, 0 &
AT FIIEET 49 ET &, WX 9g w9 4
©r g1 g @ @7 srmw faw
AT A qATR FT AH &

weIw g : 9T ¥ w=i A1
T ¥ ®iv A g A e
waTad & |

st Wy oftw arey . o) SEITHaT
T g Wi AN AT@ET AN WY
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e At § gufedr o & 7 feelt
A i s o 7 @@ frax
a4 4

SHRI C. K. CHANDRAPPAN: 1
would like to know from the hon. Mi-
nister whether it is a fact that a
Japanese team of industrialists had
visited this country and held talks
with the Government of India in Jai-
pur recently and, in these discussions,
whether it is a fact that the Japa-
nese team said that they are ready
to collaborate with India to set up
various projects including mini-steel
mills considering the fact that Japan
wantg to save labour whereas we in
our country want labour-intensive
achemes.

All these factors were taken into ac-
<count and they suggested that they
are ready to help technologically and
even financially our country to set up
mini-steel mills along with many
other projects. I want to know about
that.

SHRI CHANDRAJIT YADAV: Itis
a fact that the Japanese Trade dele-
gation visited Jaipur this year. It was
& non-official delegation. They partici-
pated in a conference held at Jaiour.
But they did not put up any proposals
specifically fcr mini-steel mills. As
I said earlier, there is no specific pro-
posal from the Government of Japan.
Sometimes, the Japanese business
houses, some consultants, have shown
some interest, But there is no zpecific
‘proposal.

SHRI M. S. SANJEEVI RAO: 1
would like to know from the hon
Minister whethe: hg is considering to
approach Japap for setting up palle-
tisation mills like the one get up by
Mr. Chogle in Goa 80 that we can ex-
port iron pellets instead of iron ore,
thereby saving not only freight rates
but also foreign exchange,

Oral Answers 8
SHRY CHANDRAJIT YADAY: It is

There are one or two pellet plants
now in our country. We are having

negotiations and we are proposing to
have more pellet plants in our coun~
try. There i8 no question of colla-

knowhow s available in this country.
The question is only of finances and
as goon as they are available, we will

try to have more pellet plants.

woare wvt g wve ;oA o 3
¥ stare fear ¥ ;& ST wE
for srary FefriterT 9t Wt & wrar gAY
T §9 22T "9A @ wad &
TFRYA & are ¥ war & Wi fauw
& FIORTT T ST A S Fra
®1 t 797 3% #1779 WX ¥ A
dar gov ar ?

o WA qrEw : T AW A Y
¥ stara faan & aveafamar oy &1 Wyt
T Z1eT F7 g § e F nw -
FO FT qF Witwe Teqa fear qrate
a9 #Y fAew @W wrEem w5
Farzq Y WaT ¥ P & feiew
Frafafady e §me & § @ fafeav
77 greg Wi T &Y | vy 3g feewy
o 3k fre 7 §, 9% oy o
ad wrlt &

il JOR WFE WHATY  STITH GTHIC
& sfafafy deo v oo ¥ aw &
¥ oo qaTd we oft ¥ shon o
T Ay ¥ wex, TF gonrT adY @lw mve
SRS AR R X LR i S
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afy afY, @ frw wrae 9T W
ag aar w9 Wi fel & @©
gl A7% ? ¥@ 97 N W A A
REIT 4T N 7qT § HW FAA ¥ AR
¥ g i W g7

oft wox offey qrew ;& qgdr oY w3r
§ v ot @Yy corre ward & a3 & w9
¥ arafty w1 osw @ A
g &) v aw qF @ el &
@z qarR Y Aoy N 4§t ag TN
" &1 wyAn freh faare o W
ag aaRA ¥ e gaeT awaT § ) 9
qe g W famre v @ &, 3@T 9@
gaEar gt faar &3 )

SBHRI R V SWAMINATHAN
While answering & supplementary
question, the Minister hag mentioned
that some steel mills are coming g

done, 1t has been slowed down or it
has been stopped 1 want to know
what 18 the present position about the
Salem steel plant

SHRI CHANDRAJIT YADAV: 1

work has been
Some work has already
up and it has been completed.

financial year, for the money
18 required for this year, we are
ing all possible arrangements, so that
the work is in progress and does not
stop.

oft wy atd ¢ oo off, AR A
qdff ere sAw ¥ wwi welt § Wiz firdt
e itz oY T @ vy ww o f
€ At ¥ wrdar qr wwTe W &
}, v et e e WAy & fad
wror & o | @ & o sTEAT
g v x@ T & fwrdr sre o sl W
o e grwr

sft waroftw smew ¢ firly & iz
wad & Ay ol aff Jwr § 0 agt
e R wr et § ) fe fre®

118 ot &2t ame wrarmx & Fordy e
o 13 ¥ | oF Lo 7w O Shaw
TE FATAT q7 | ATRHE WY SwEq IS
oY ft | Ffw feafer oy § fs e dwr
¥ fawdl & wwrg ¥ @ 17 TR
= § AR & arzfag) ¥ fagw amyaw
ol ¥ 3 ao areaw avfow we fedr
£ wrt oy fawre w3 ERY B wa
faweft Jqeew @1 wiv @ falt
aare< freel @ wo® famr @ W Y
€

ot vz fagrdt el : et g
FAsgrgfe ot et ot g &
IO N2 & FTCwT™ % § 1 W fory
argae fod T ¥ & 3w arfaw wT
@ § | AT W Qw ST €T AR
fawet dxr ®T  wgEr @1 Afew
FErR ¥ 2 @iz qOR ¥ AEE
a ¥ frmn Afiewr farorelt ot o %7 T
fear 1« & wrerer W g fe woeT i
st w oft faordt ey w7 ot gormorr
273 o fawr wT @ § a7 daw g
@ ag s wHh 0

oft el Ty : @ STRA
qee ATt A s W 9 fede

AW 2 ot & qawr g 1 & ewwen
fis wre g wad wity w1 A N

g § o I\ qx vy agt i wlgy
R g fedew dor T oy & dw g

SHRI B V NAIK May I know from
the hon Minister whether the Finance
Minister of the Government of Karna-
taka has gone on record saying that
the Government of Karnataka would
be interested in collaboration with a
Japanese firm or firms in seemng that
the proposed Vijayanagar Steel Plant
1s made to take off and completed
within a year and whether any con-
crete proposals have been recelved by
the hon Minister and it so, what is hus
reaction?
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ME. SPEAKER. | am sorry Members
are asking specific gquestions without
notice If the Minister has any wnfor-
mation, he can give Otherwise, he 1s
not bound to guve 1it.

SHRI CHANDRAJIT YADAV I
have no informations,

MR. SPEAKER: Shri M. C Daga—
not here

Shri Ramsahay Pandey,
Faulis in Working of Wage Law

+
*338. SHRI R S. PANDEY

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of LABOUR be
pleased to state

(a) whether Government's attention
has been drawn to the news item pub-
Lsheq in & local daily dated the 20th
November, 1974 regarding ‘Faults seen
in working of Wage Law’; and

(b) it so, the reaction of Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA). (a). A report on
the subject which appeared in the In-
dian Express dated 20th November,
1974 has been seen by Government

(b) The report refers mainly to de-
lays in the revision of wages notified
under the Minimum Wages Act, 1948
and deficiencies in their enforcement
The State Governments had been ad-
vised from time to time tp take care
of both these aspects

sftow qg@ ati: T A
sfama ¥ |1 qgAaw w9
F At ¥ ot W€ Fawrfen A ff e
areArfrar gz g ?

ot wremitfer &t @ SEN AvAs
fafmm 3w qT faare faar ar ®17
o ¥ R A gardrar =g
w fropd o g fr qfe g%
[ T Y W AW X Aag XTI
gy ¥ yeR wrey, oF Forr ¥ g
fear ¥ teddmaz & waw ¥ fedfae
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t cafeg daver faferw dor qrfe-
W adr g, qgfeww Y IR
g a1 7g & wowr awan g xy
i
National minimum wage in the
sense of uniform minimum monetary
rate of remuneration for the country
as a whole is neither feasible mor
desirable It may be possible how-
ever that 1n the different homogenous
regions 1n each State a regional
mumumum wage could be notified.

An effort should be made tp fix such
regional minumum

&t TW gy qid : & e wRaw
¥ e ¥Egma gl oF fom ¥
@ forr & ol gF qdwr A g
2w ¥ urfes feafa domee g A
% ¥ wear wrer 7 § Fow e
o o arfr g & fos g T
&7 =1 Y w9 qary afcfeafr #
Wy gu fom oy a7 = oAy
gar ¥ ofifefedt & @@ gu,
o frax dix gt foow & &% W)
WY gU W7 W & wra ¥ 50 fear
Y 7 T & WY AR fiwar o ae
g sEFT ATOUT AT ¥ 7

Wt wrevivfeer et ;. FwAer
fafraa 3w fafega AT g wowTe
Ty ¥l ) A oW AT
&F goritr FTH FATIEAT WY & AT
qz SAIET o USY HVHIQ ¥ wwaa
wrar & | T 43 A W ¥ §) g
o &

oft T wgw qf® @ AviEds @
CICE TR gL o & ]

ot wrewitfar awf : AW @
g7 wa qa ) e & AR 6
g A AR A F | & TR
& ¥ oy t gwa qamT W
gat g=fwa W H gamEr, T
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o g fasar aifs woe w frarcy
®l 12T AT §X W gE A
(y fafrem dx Y goedt s ard 7 fove
%2 | W Y 39 £F a7g ® VAT
g
SHRIMATI PARVATHI KRISHNAN:
The Minister stated that wages are
the concern of various State Govern-
ments. I would like to know firstly
whether the Central Government 1n
the Minustry of Labour proposes to see
that a consensus 15 reached so that the
vast differentiation that exist between
one region and others is removed, by
having a common agreement and how
they propose to go about it. This 18 my
first question. What has the Minister
done to gee that at least 1n various re-
gions the recommendation of ILO
convention, namely, equal pay for
egual work, is implemented? This is
my second question. Today 1t has been
ratified by the Central Government
but the implementation ig not there
and even in regard to state farms and
among agricultural labour this is not
implemented, This is the present posi~
tion. So, I would ke to know what
the Central Government proposes
to do about these so that at least the
minimum ig achieved throughout the
country.

BHRI BALGOVIND VERMA: The
Centre is very much concerned about
differentiation existing among one re-
g1on and the other in matter of mini-
mum wage and we are trying to bring
this to the attention of Ministers of
States and we are trying to bring these
Minigters together for matters of con-
sultations ete., to see that in respect
of minimum wages these differentati-
ations are done away with. Regard-
ing the second question, the 1LO has
Tecommended equal pay for equal
work for men and women, both and
We have decideq to enforce this with-
in a period of a about three months.

ot T nd ;39 FaT D
wT argn feggear we & forg wfier
e w1 we-gfear wrwaT aE
CTERE TATAT 97 §RAT ], WG IT WY

14

% fag afew-qizdis sowrer =
IKIE &7 QAIX aWAT A wwAT
¢ fog & wrare s ql fegeam &
FaamT w1 frator fan &, @ fec
ATFTT IT AAN & fag Faaama &4
agr faaifer s awat § 7 gt
qg1E7 1 w8 § fw Faw Fraifea wev
Faq AT TTFTFT v Y,
afer aZ UST gl w1 Y Tfe
2 afe fom dat &1 O wr@
AT AT Y, IT R Fqqr 7 AN
REATAAT &, T qZ IN  WIHTAAT B
HIT &7 T G HTH w7 qATE w0 7
T & frrg &A1 & Aoy & forg
Fa4) F1 AE A% TH Y, ©F @AF
FAZL 400 T 977 B, WK IS
TITR AR FTF qAqY AN
10071 130 790 Fargdt &t syt &1

st arifer wwt: wEEEAT
TIE gIEF &R qew & forg g &7
T A T N oF 718 & qE wg
fewt w7ar &1 fave & Ak q¢
feeelt & &t wgaTE §, 78 QEEY Wy
T & x§ fagart vy fag oF
THTT w7 dAvn Fratfcr sour age
57 s & | amATT AW 7 wET
& fr aga & qrala § oF A8 O
Ao § w1 g g qAT ATA Y
q A A@AIAGCE | AT W
wrew 47 saver @, QY AT
R AR d qeeN §) EW @Y
1 T § W gA AW fear fsgw
s my ) ad ag fE Fa-
At w17 &) feare gard gz FA Y W
afs f3mr 7 @t sretfenm 8, oF
forg 7g fag ol & WA o7 W R
N A FOAra A F wg v G §,
HIT W IT X N i ¥ Wraey
M g & faw €, 1 qraY & w0
@7 5T 9§ AM@T, qrIM & [RE
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gr ) gafeg g S ang At
FLAT g1 Afew gwd ag wifew
wfs wmw dew dfe wix
Fapite AT A F N ww §, 9w
&1 w7 foar ang )

waw vrgEa ¥ it e oo

. *

*539. it WTeo wYo wF :

oft caw fagrdt avod :

w1 fadw vt g qw1d ) gav
w3 fw .

(%) wrw 7 dqwq uggw F
et wy mm e & fag waw
sqre wa fearar

(@) so% ax wrwar wIw
fog 7q § aar 318 W@ afoam
faswg awr ¥& waw § weAt
AT W Y W

(7) SwEwr ® FrA W § A
qgwr gay § feedt W) wqu foew
woqu FE?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
No attempt has been made by India
80 far, Any addition to the list of
Official and Working Languages of the
U.N, General Assembly would require
an amendment of the Rules of Proce-
dure supported by a majority of the
Memberg present and voting. Such an
atlempt can be made only on the bas-
iz of an assessment of possible suc-
cess of such a move.

(c) Thus has not been specifically
ascertained,

R W Wo W : wW TW &
U WO AN § AR § yuer
fem &1 ® qg wrar wgen g fe
gcy et & T F ot as
soen Wi il fear )
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SHRI BIPINPAL DAS: Sir, I have
made it clear that according to our
assessment, at the moment, guch a
move is not likely to succeed and
therefore we are waiting for an op-
portune moment.

St Wt W w§ : wd wikw
7 %1 § fr ad awdw wft  wwt
2 FagamATAgAT§ 5 goee
A g7 IR F &7 7% fear | sz w0
‘?‘,i fegad awde 7@ & a5t
27

SHRI BIPINPAL DAS: I have ex-
plained the Rules of Procedure and
there the amendment is to be support-
ed by a majority of the Members. An
assessment is made by lobbying, Such
an assessment tells us that this is nog
an opportune moment to make a
move.

&t wew fagrdt wrwddt : weaw
WA, § AW AW AT 7T
ag vaadz ¥« a1 aq qr, W\rgw
w1 81§ fewrd § 7

SHRI BIPINPAL DAS: ] have said
already that such an assessment is
made. It 18 a continuous process. It
is only at the opportune moment when
we shall make a move. This is not an
opportune moment.

ot wew fagrét wredwh : w7 ag
ax 7Y & fis dare F fgdt Ao i
g W wlw W W qer g
a8 F i g ? gt wuw wiea
¥ {r v Aol ot &, afew wrea
qetet I W et & <Ay F i
fedt e arer 7 <A § 1 var ag
aa § WITa AR A oY ge gg
arad ¥ pafeg o soar g, wife
3I9% 7T F qF {17 a1 §, wic v
E AT gE ares wF W g ?
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SHR1 BIPINPAL DAS: I am sorry
Bhri Vajapayee has given expression
to some thing to which we totally dis-

¥ W ¥ v wEar & 2§ aw @
g

agree. But the question is: one Btate,
one Vote. Every Member has one
vote. It does not depend upon the
total population speaking a particular
language. It depends upon the num-
ber of countries speaking a particular
language. Therefore, we must be sure
whether, if we make a move, we will
be supported by other countries. Our
assesgment is that this iz not the op-
portune time.

SHRI ATAL BIHARI VAJPAYEE:
He is misleading the House. I would
like to know when were the other
countries aproached and which were
the countries which were approached
What was their response? He is talk-
ing in the air. No assessment has been
made so far.

SHRI PIPINPAL DAS: I am not talk
ing in the air. I hope Shri Vajpayee
will know how such things are done in
the forum of United Natjons. It is

done thrtugh lobbying and that is
what I have said.

ot www fsire oy : wrag EE
s fel & o aqe ug W
gat Wi ¥ Ry wrr A woen ¥
T W SHAQ €W fau wEge
gt @ f o g feed sy amdy fadwit
#F oy &, o agr gAY & wifed, WA
Fofl WA Ay ame@E?

SHRI BIPINPAL DAS: I want to

make it clear that is not the basis
of the present situation.

sff oot wox qiw :  wemw W,
qg TET EIAT QAT A ) qg W
At wdrc , W T W gy
#A AT B ¥H © w7 GRS

gfewtr & T wrfgn 1 o w
T W ¥ A @A aff Wiy o
§ag wrae amgan g e qoere A filt
AR U qY A g W 7
Hfoe == warw fear ar ) SR
w1 wara 1 49 fear, wiv o ageg
w A g o a6 ww N
g & ag raar wgan g fE
HTL ORI A ¢9 gy ¥ w1 wamw
far g1, & %« fay a7, ot @ A
fear ar, @t a1 2g $1€ WA AT
aredt @ o AE

SHRI BIPINPAL DAS: 1 have
already answered that question. Be-
fore we put a formal resolution before
the United Nations we have to see ap
to how many countries will be there
to support our resolution. Our assess-

ment is if we make a formal move, it

is not likely to succeed at this mo--
ment.

ot wew fagrdt woddt @ werwr
wgr, WA APy qArat g ard.
*g "} § W T 0 Aoy w Ry v
g a4 fr (R darer ¥ ww ay
waer gut fr g fedl W eqwr o
A% W WMGT ¥ & art ¥ e
w1 wvft @ $€ Swar @ @
gar &1 & sl Sy w7

N AT L ;A WA T A
T wT g amgTger &1 g
SeaTa W gAdT ol av oY, oy @
OO AT Y| WX HTHTT 9% qawe
t 5 oz wemr mrrE 8, et ow
1 qg @AT ARG, A @ W g
fer ara e ea & oF arraread,
IR T Ifge ) QA aw
¥ f gfmar & fergmma & wrardy wy
fefle A sa g o g
W A fgl ¢ 9w W Agw
g AN ¥ wm oq e, ay o A
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AW wRY § P W g w1 T
N TF A AR, afew ac A qQiam,
ar gfrar gamX ~TgadT IR A IS
A | & g WA argan g R
FTFR QW UG Y 7 qg qWE
FT A |

W WERd ;0 9§ §fee
qf 7 o awe g w1 gl e
faar faar, @t w9 agn fgedy &1 @
o A F@m ?

SHRI BIPINPAL DAS Sir, Prof
Guha 18 a very knowledgable man and
I am sure he knows about the langu-

ages

MR SPEAKER: I am sure if you
send him to the United Nations, he
will get 1t done.

SHRI BIPINPAL DAS Sir, up till
now, only six languages have been re-
cognised as offiwal or working langu-
ages of Umted Nations Five of them
have been there right from the begin-
ning This 1s because of historical re-
asons The languages of those peo-
ples, those powers who helped in the
establishment of the United Nations
were 1mmediately recognised, right
from the start, Russian, Chinese, Eng-
lish, French and Spanish Latter on,
only last year the only addition that
was made was Arabic and Arabic is a
language which is spoken 1n 19 States
8o, as I saud, ....

oft wAC Ay : TZ 19 A A AW
T8 &, St W aw g

SHRI BIPINPAL DAS Arabic also
succeeded after so many years They
succeeded only last year If we see
any chance of success at any pont of
time, we will certainly move a resolu-
tion. When there is no chance, there
is no gense 1n moving a resolution.
(Interruptions)

MR SPEAKER: Order please.
Please sit down.
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ot e g & ST ATgETy § A
& T vy wifow w7

st o gAo fawrdt : awt Tt
Wi & vy fr aifas o 19 2w
¥ wafwa & qafog @ ad 39 w1 FIVEr
frelt 1 afer aeie AT orfram ¥
Freft ol &, WA AT qE AL WA
qfF Ia w71 gV g7 qWT § gAfag
Iq FI wrgar W od | wreTad
w1 g o Te A A g,
ar & srraar wvga fE v wwTe A
e wee fiar, W€ st o, arfien
fpar, a1 saRww fen fe i ot
WL qF ¥ N1 A A 7y

SHRI BIPINPAL DAS Sir, the ques-
tion of Chuna stands on a difffferent
footing China was one of the Foun-
ders of the United Nations Right from
the beginming, that language cams fto
be accepted ag the official language of
the Umited Nations So far as India
1s concerned, we have not made any
attempt so far Our assessment 1s that
1t 18 not hikely to succeed This 15 the
point

wiret enfeelt v : W Ty
Efr agsr g aw ¥ g & g s
a% ®rg warw 78 frar war, it gl
2 fovaq war i faver FwmEr O R 9w
# faq afsafedt wr faeft ?

;uwuq’m: e WT AT
gar

ot qen gy AT ARt
A oy W qudtfer feke & oy
tar fer & A & Srfow @ v
¥ fads sfieer ot g3 faiwr gt
7 0w 7 gafwg soFTT WY 3y
Fezr Fn wAfgg e gk o e
o Torfifen oY &R T aw ¥ o
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fodwi & oot § qE@ Y
Fury it @ il sy @R
¥y ¥ fag v waw FeET R ?

SHRI BIPINPAL DAS: Bir, it is abso-
iutely untrue that our mission abroad
are not trying to make Hindi popular
or that they do not use Hindi in their
conversations. As a result of Govern-
ment efforts, today 39 countries have
made arrangements for teaching and
learning of Hindi and 93 Universities
in the world bhave provided Hindi as
a language for teaching.

oY TR TeTT TN oET e
¥ a1 e dqe T g & o wyTg
o W ¥ faq o WX w1
writn e, o & ag AT A
g Rt @t dgw g gy ¥ qm
WIS & 30 & fag AT oy
s gk ar A WwRgs O 3q wr A
gfearm gar 7 g arearc fevmm
2 f5 gr wdwde w7 @ § AR mAwie
¥ Qe o¢ gE S¥ A F wedt aw
e fFar v aft ? Ao WY 3§ ¥
frq  agdm wor, feelt W w2,
Tritwg Y s ag@ A AN AN §
N FERe st R AT s
#1 a1 7Y ag § s A g o
SHRI BIPINPAL DAS: We have
taken note of the views expressed by
hon. members in this House and we
will certainly act accordingly., But for
his information, I may tell him that it

1s not that all other languages have got
recognised in fthe UN because of their
efforts. Only one language, that also
last year after long years of effort, has
ot recognition. Our assessment, which
is made by various means, is that if
we make an attempt now, it is not
likely to gucceed.

oY T TATY qTEw @ Wy
Tiew, ¥ EwArer w1 warw af o |
¥ A aR It AR RN § fF gy
wiwiiz § | o¥mdT BT wETc W@

Ordl Answers AGRABAYANA 28, 1896 (SAKA) Oral Answers 23

t? wiwi QIR ATem
T

oft diy Wl < o v, weE
wen ¥ & WA wged ¥ qem Angar
25 fermm #F due & & qx agi
fer, vz, anfirm, drer ot qporerey
W9 AE GAT FARTGAEEE  Awiw W
T ga W wnfae o & frg ag
TEAT FT av gy ?
SHRI BIPINPAL DAS: I have no
answer.

Talks with Pakistan on Over-Flights

*542. SHR1 P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India hag suggested to
Pakistan that the talks on over-flights
could be held in Delhi;

(b) whether any invitation has since
been sent to Pakistan to send a dele-
gation for the talks; and

(c) if so, whether any responge has
been received to India’s invitation and
if g0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c). In
the Joint Communique issued at the
conclusion of talks on eivil avigtion
matters at Rawalpmndi on 22nd Novem-
ber 1874, it was mentioned thag the
talks would be continued in another
meeting in Delhi which would be held
at g mutually convenient date. Since
then we have informally suggested to
Pakistan that the Pakistan Foreign
Secretary would be welcome to visit
Delhi for the next round of talks on
this subject if it is convenfent to him.
We have so far not received any con~
firmation from Pakistan about the
likely date on which they would send
a delegation to Delhi.

SHRI P. GANGADEB: In view ot
the fact that Pakistan is not coming
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out with any intentions and proposals
to resume negotiations with India for
restoration of overflights and air links,
1 would like to know from the
Hon'ble Minister, are Government
keen to pursue the matter? If so,
what are the conditions on which Gov-
ernment are going to resume negotia-
tions? Further, whether there shall
be a stipulation that Pakistan should
withdraw her case pending in ICAO?

SHRI BIPINPAL DAS: In terms of
the communique issued last time which
1 have gquoted just now, Pakistan is
committed to resume discussions in
Delhi. It is only a question of date
which has not yet been fixed, and
there is no condition.

SHRI P. GANGADEB: Since Bangla
Desh our neighbour is very much con-
cerned in this matter, may I know
what is the reaction of Bangla Desh
for resumption of the overflights and
alr services and whether her consent
has been obtained, and with what
understanding, if any?

SHRI BIPINPAL DAS: In this matter
Bangla Desh is not concerned.

SHRI INDERJIT GUPTA: What is
holding up the further progress of
thege talks? 1s it only gomething re-
lating to venues and dates or is it
something more substantial? If so
would he like to take the House into
confidence and tell us what are the
issues in disputes particularly because
East Pakistan no longer exists and
therefore the problem which used to
be there in the past, of civil and mili.
tary aircraft passing between the two
wings of former Pakistan is no longer
there? What effortg are the Govern-
ment making to break this deadlock
and expedite a settlementy

SHRI BIPINPAL DAS: The hon.
Member knows when overflights were
stopped and airlinks were scrapped.
It is only last November that we first
took up this subject for discussion and
nobody could expect that in the very
first meeting we could come to final
decision. We adjourned that meeting
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and we decided to meet again. It is
not that that discussion failed or an-
other meeting is to be called. It is &
continuation and before when the néxt
meeting takes place in Delhi, the thread
of that discussion will be taken up and
1 hope we shall come to some setttle-
ment. Because we are in the midst of
the discussion I do not think we should
divulge the details of the talks.

SHRI S. A. SHAMIM: The hon.
Minister mentioned when the over-
flights were stopped. 1 hope the hon.
Minister remembers that it was when
a Fokker friendship plane was hijack-
ed by two hijackers, Asraf and Hashim
Qureshi. May I know from the hon.
Minister whether the gquestion of the
return of these two hijackers back to
this country was raised (in this dis-
cussion) for their trial in this country?

SHRI BIPINPAL DAS: That ques-
tion was not raised in this discussion.

SHRI S. A. SHAMIM: That should
have been the first question.

SHRI BIPINFAL DAS: We were dis-
cussing only the resumption of air
links and overflights. These minor
matters were not discussed.

Prosecutions of Foreign Firms/Persons
for manufacture/Distribution/Sale of
Sparious Drugs

*54¢4. SHRI SHASHI BHUSHAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of foreign Arms/
persons against whom prosecutions
have go far been launched in connec-
tion with menufacture, distribution or
sale of spurious drugs; and

(b) the action takem or proposed to
be taken against them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Prosecutions
are launched by the Gtate Governments
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and the information regarding those
againgt foreign firms/persons is being
collected. Action will be taken In
each case according to the law and the
decision of the courts.

rafrwen :  ww wRw,
Tt % fowraz agw ofaw denr
¥ wAQ @t B @ amw g
@t feE wgardt FwrE ¥ & s
AT ACTAT ATEAT §—Aex HLAL A
@ feafed § wwf o wr ey
&2 fom o fo oY o 22 # qeedmw
grar & o gl =z ¥ § garer A
art & T e T AT
qarawr fear st &% 7 z@ & fag
A FE qyar A 7

o wt fag: wonw W,
5§ gW A 01T W @ E—qw A
ag fr gw 3 adft woat & g Qg Faar
g—fwa 7/ Wi =7 f—Ff 379
FIET HATL K RGN TEIRE
g IR AXgTF | AT ¥ U
OF & g1 9V Wi wArfasre Afsa
T Wi At 2, T fag 7 zm
FHW QO ate & 49T @ AvF
2

WU FA—F AU I qOE
aTeRfeRn Q¥ §, WY @ q9T A0
3 THAIAET AATEATR AW -
wTAT R W Rew W owiaw A
%% UEREH & I § sl
wRveRRy WY § WX A1 W q4T
fudwe &t & grAv & SaT o< HEw
w# W wET aife B qegiew a1
Faaar § 4 $9 194 |

ArT—RATE Sfafadty sg v
% (mg aga & g— frderd g
% &feen A1 aga wEA@oAr qed F—
gw % [T g7 7 ardt qw afla ey

% go grofa wlt &, I ot v
g

oft mfw woer : % s wrgEr
gfr ot feedlt fedelt o ¥
o § oy um & sHafees foar
&, N wwa fror €Y @3 T 6 ot
feamt &1 wargf § ?

Towy fag : Noww ™
T gt afr ¢ Afew wgr aw ¥Q
SAF §—gr IF wqfegy I
wger & faeft wal o g e A
2, 3 AW AR AwY § A oafew
Tt a1\ e wgr a9 wiaw
Y &1 Al §—ag Rar war @
agq T TW A A-weE EAT A
EE ¢ I ¥ ag wwmw Aft ¥
M FS wed A 1973 7%
¥, Usal ¥ wAt R wra® A Wk
t whwr gw A waiEgmer ST §
% wdft @ ¥ fasgw wge Al g, w
9 g% AR IR A @ FEr §— €&
T ¥ & waem Ay ¥ wEgHA g WK
AT WRAA @R

oft ofer aw @ aw w4
ot wt fog : oo ad il

SHRL K. 8. CHAVDA; The Hathi
Commuttee has submitted a report to
the Ministry of Health on Spurious
Drugs .... (interruptions) I know it
because I am a member of that com-
mittee. That reported deals with how
to stop the manufacture of spudious
drugs. What action has the Govern-
ment taken on 1t?

DR. KARAN SINGH: The jaisuklal
Hathi Committee has not yet reported,
It 15 still meeting It has asked for
more time. In fact. I met Shri Hathi
yesterday. He said that though he was
to have reported by January, he may
have to extend the time to middle of
March. As soon as the report is re-
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caaved, wa will take the necessary
action In fact, both we and the
Ministry of Petroleum and Chemicals
are awaiting this report

8HRI PILOO MODY As a member
of the Committee Shri Chavda does not
know whether the report has been sub-
mitted?

SHRI K § CHAVDA The Commt-
tee hag submitted 1ts interim report
The fina] report covering all aspects
of spurious drugs 18 yet to be submit-
ted

SHRI PILOO MODY Either the
Minister or the member does not know
whether the report has been presented
or not -

DR KARAN SINGH 1 met Shn
Hathi, the Chairman of the Commuttee,

only yesterday

SHRI PILOO MODY Shn Chavda 1s
a member of the Committee

MR SPEAKER. Mr Chavda, since
You are a member of that commttee
ybu are supposed to observe certain
conventions

SHRI PILOO MODY Unlke the
Government, i1n a committee the Chair-
man 18 only the first among equals

MR SPEAKER Your commentaries
make i1t more complicated

SHRIMAT] PARVATHI KRISHNAN
The sifuation created in this country
by the spurious drugs is really a very
serious one It has also led to a large
number of deaths Why 18 1t that
Government have not taken immediate
action against who ever is responsible
for the manufacture of such spurious
drugs” Why are these people not ar-
rested and summarily pumished and
their licences not cancelled?

DR KARAN SINGH In fact on
some otcasion arrests have been made
and licences have been cancelled For
example, in the Kanpur tragedy re-
lating to glucose arrests have been
made and Licences have also been can-
celled I may point out that the State
Government are responsible for enfore-
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ing the Aet We have repeatedly em-
phasized on them the necessity to aet
very strongly and very quickly in these
matters

Coming back to the guestion of Shn
Chavda, may 1 make a correction? I
have just now been fold that one in-
terim report has come

SHRI PILOO MODY So, the people
have been vindicated against the Gov-
ernment

DR KARAN SINGH Now only the
final report is awaited
WRITTEN ANSWERS TO
QUESTIONS
et w1 a i A Ied qerrey
gt w1 § e g o

*537. S qEwmw oy ;A
o Tt g Y e v e

(%) 7 2w & o= Sevmofy
fast &t v 7 ofz w1 @A
T ORI TR F7 A Fawd
FHETY G FT FAAT AVRIET ¥
freme faar amar 2, o

(=) swrre gra a® giafeen
& & foae sar sufadt & o e
TN BN I A 7§ ow
Frarem o ?

ww N (et vgme @) : ()
WY WEATHT ¥} geardEy G 0 §
T® SowafEr ¥ fed o =
F@® SoEw wer frar & ) gnd
qftormmasy  sfast o sl
qresT A &1 e o %
Fren ft 7 wfw # @ gf o
ST MATE | RWTTIR AA ¥ Agwa

LA I FEC

(@) w1t M%7 &7 § Tx
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Bezsgen Dock Limited Bombay

540, SHRI 8. N. MISHRA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have in-
quired into the working of Mazagon
Dock Limited, Bombay during the last
three years;

(b) if so, the nature of irregularities
which have come to the notice of the
Government; and

(c) the steps taken or proposed to
be taken to remove the draw backs
of the Undertaking?

THE MINISTER OF BSTATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) Government
have not instituted any inquiry into
the working of the Mazagon Dock
Ltd. Bombay, during the last three
Years,

(b) and (c¢) Do not arise.

Rebabilitation oy Uganda Repatriates
in Gujarat

*541. SHRI ARVIND M. PATEL:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of persons of Indian
Origin who were repatriated from
Uganda and settled in Gujarat; and

(b) the nature of help given for
rehabilitating them?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) 10,028 repatriates
from Uganda arrived in India upto
30-8-1974. 5,000 of these (including
approximately 4,000 Indian passport
holders) are estimated to have gone
to Gujarat for settlement. About
their settlement in Gujarat, the Guja-
rat Government are collecting de-
tailed information. As soon ag it is
received, it will be placed on the
Table of the Sabha.

(b) A Statement is placed on the
Table of the Sabha.

Statement

DETAILS OF THE REMABILITA-
TION ASSISTANCE TO BE GIVEN
TO THE REPATRIATES WHO
HAVE ARRIVED IN INDIA FROM
UGANDA, WHO ARE INDIAN
CITIZENS HOLDING INDIAN
PASSPORTS.

The Government of India have
sanctioned rehabilitation scheme for
repatriates from Uganda, of Indian
origin and holding Indian passports,
to be implemented by the State Gov-
ernments concerned. The salient
features of the Scheme are as fol-
lows:—

(i) Business loans up to Rs.
5,000/- per family for reset-
tlement in trade or business
on the same conditions as
admissible for the Sri Lanka
repatriates.

(ii) Housing facilities—Loan assis-
tance of Rs. 4100/- per fam-
ily for purchase of plot and
construction of house there-
on in urban areas and assist-
ance of Rs. 2050/- (including
Rs. 800/- as grant for deve-
lopment of land) for a plot
and house in rural areas. In
addition, a loan of Rs. 500/-
in urban areag and Rs. 200/-
in rural areas for the cons-
truction of business premises
is given wherever admissible.

(#1) Lump sum resettlement assis-
tance at Rs. 30/- per mensemr
per family member for =
period of 3 months subject to
a maximum of Rs. 450/- inr
all per family,

The concessions at (i) gnd (i)
above will be given to only those re-
patriates who have brought assets
with them of walue pot exceeding
Rs, 10,000/- while the concession at
(iiiy above is restrieted to those who
have brought assets of value not ex-
ceeding Ra 2,000/-.

EDUCATIONAL FACILITIES

(i) Book grants, ranging {from
Rs 5/- to Rs. 100/- per sn-
num, ty gay-scholars,
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(i) Stipends ranging from Ra
40/~ to Bs, 60-- per month
to students studying in High
Schools and Colleges, subject
to certain conditiong regard-
ing marks, if they stay in hos.
tel away from their families.

The above concessions are admissi-
ble if the income of the parents is not
more than Rs 250/- per month,

EMPLOYMENT FACILITIES

Government have extended the age
concession for purposes of appoint-
ment to posts under the Government
of India, sanctioned to nationals who
have migrated from East African
countries, including Uganda for a
further period of one year ie. up to
31-12-1974. For recruitment to posts/
services which are filled aotherwise
than through the Union Public Ser-
vice Commission, such repatriates
who were employed in Government
Service are granted priority—III
through the Employment Exchanges.

OTHER ASBISTANCE AND FACILI-

TIES BEING GIVEN TO UGANDA

REPATRIATES BY THE GOVERN-
MENT OF GUJARAT

{a) It has been reported by the
Government of Gujarat that
twenty per cent of vacancies
under the State Government
have been reserved for civil
servants from Uganda provid-
ed the posts are not within
the purview of the Gujarat
Public Service Commission.
Qualifications have been suit-
ably relaxeq and the age
Umit rased to 45 years. The
8tate Government have taken
the responsibility for pension,
provident fund, leave, ctec. to
those civil servants from the
date they enter the service
of the State Government

{b) Repatriates from Uganda are
being given weightage in ep-
pointment to Government ser-
vice and service under psn~
ehayats provided they pos-

(c)

@)

(e)

69

(3]

(h)

$)

(6}

(k)
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ence is being given by the
Gujarat State Road Transport
Corporation.

Employment exchanges have
been requested to give prio-
rity to Uganda repatriates for
appointment against uultable
vacancies.

Government of Gujarat have
decided to provide sites for
housing to Uganda repatriates,
on payment of market price
recoversble in easy, interest—
free instalments.

Municipal Corporation and
Municipalities have also been
instructed to provide sites for
housing.

Government will allot lands
to such repatriates as are in-
terested in engaging in agri-
culture or salt manufacture.

Uganda repatriates are being
given prionty for crop louans
against security of the crop.

Gujarat Industrial Develop-
ment Corporation has decided
to allot industrial shops end
plots to repatriates from East
Africa on concessional terms.

Gujarat State Financial Cor-
poration has decided to give
the same concession to these
repatriates as are available
in backward areas like Panch
Mashals, Broach and Surendra
Nagar.

Fair price shops, auto rick-
shaws and power looms are
being allotted to interested
repatriates.

Government of Gujarat have
also announced concessions
relating to admissions to
schools as well as exemplion
from octroi and port charges.
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India's Assistance to African Countries
*543, SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some African countries
have asked the Government of India
for assistance in the development of
those countries;

(b) if so, the names of such coun-
tries; and

(¢) the nature of ass stance sought
by them and Govermment's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (2)
and (b). Our co-operation has been
requested In economic development
by a growing number of African
countries such as Algeria, Xgypt,
Ethiopia, Ghana, Guinea-Bissau,
Gabon, Kenya, Libya, Malawi, Mauri-

(¢) Our co-operation has been
sought in the fields of technical assis-,
tance, industrial collaboration and
extending credit facilitiess We res-
pond to these requests favourabl¥,
within the limits of our resourcea

Al India Working Class Consumer
Price Index

*545. SHRI PRABODH CHANDRA?
SHR1 JYOTIRMOY BOSU;

Will the Minister of LABOUR be
pleased to stzte-

(a) the figures of All India working
class consumer’s Price Index (base
1960—100) and twelve-monthly avere
ages thereof for the last three years,
month-wise to-date; and

(by whether there is considerable
delay in the compilation of data, if g0
the reasons for the abnormal delay?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) A statement is laid on the Table
of the Sabha.

tius, Mozambique, Nigeria, Somalia,

Sudan, Senegal, Tanzania, Zambia, (b) There is no avoidable delay in

Zaire, etc. compilation of such data.
STATEMENT

Al Inha averige Conumer Price Index Numbers for Industrial Workers on base 1960-100.

Months/Years Consumer Price Index 12 Monthly ::dei;s:e for the period
T971 1972 1973 1974 J971 1972 1973 1974

January N 194 210 264 190" 42 203'17 240°50
February . . 193 213 267 I91'17 204°83 24500
Merch - . . 194 216 275 192 00 206°67 249°90
April ’ . . 198 221 283 192°'92 208'83 255 08
May . . . 196 228 294 193 92 21I'50 260°58
June e e 201 233 301 195 08 214'17 266-8%
July I 20§ 243 3 196 33 217°33 271'92
August ¢ . . 207 247 32r 197 42 220 67 278'08
‘Seprember . g 208 248 334 198-42 224 oo 285 28
October * . . 209 254 335 199°50 227°75 292:00
November . . 197 210 259 188:33 200°'58 231°83

December . . 198 210 260 189-§8 201°83 23600

8004 182
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Use of Submaring for capturing
Smuggiers Beaty

#5468, SHRI SAMAR GUHA: Will the

Mimster of DEFENCE be pleased to
state:

(a) whether a submarine wag used
for capturing a amugglers’ boat operat-
ing betwee, West coast of India and

Dubai and other ports in the Persian
Gulf;

(b) the nature of the smugglers’
boat captureq and the goods seized
therein;

(c) whether the owners and the
:ae;nensem in the boat could be identi-

(d) whether this smucgglers’ boat
was used for transfering assets of
some Indians to Swiss Bank via Persian
Gulf; and

(e) if so, the facts thereabout?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (e).
In Bubmarine VAGIR, while on exer-
cise off Bombay, apprehended g smug-
glers' boat on 19-11-74, named MFV
NIGAH-E-KARAM. registered
at DUBAL The vessel was found to
carry textiles and electronic calculat-
ing machines valued approximately
Rs. 14 lakhs. The vessel was handed
over to the customs authorities. The
crew ang the vessel have been placed
under arrest and further investigations
by the customs authoriiies are proceeds
ing.

Exploitation oy Phosphate Deposits in
Madhya Pradesh

*547. SHRI BHAGATRAM MAN-
HAR:

SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether recently phosphate and
other minerals have been found in Ma-
dhya Pradesh;
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(b) if s0, the steps tuken to carry
out large-scale exploitation of these
minerals;

(c) whether it  is proposed to set
up a fertilizer factory in the State
using some of these minerals as raw
materials; and

(d) other steps proposed to use the
minerals?

THE MINISTER OF STATE IN THR
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV) (a)
Significant discoveries of minerals in
recent years in Madhya Pradesh have
been of rock phosphate 1n Jhabua Dis~
trict and of copper ore in Malanjkhand,
District Balaghat.

(b) Exploratory drillinz has been
completed 1n Malanjkhand and based
on the results obtained, M/s. Hindus-
tan Copper Limuted signed an agree-
ment with a Soviet agency in October,
1873 for the preparation of a detailed
project report for setting up of a Min-
ing and Concentration Complex at
Malanjkhand. The detailed project
report for mining 1s expected to be
received by the end of this year and
that for the concentrator and auxilary
facibties by September, 1975.

The investigations for rock phosphate
in Jhabua District are being expedited
in order to get an accurate picture of
the quantity and grade of the reserves.

(c) There is no probogal as yet to
set up a fertiliser factory in the State.
using Jhabua rock phosphate as raw
material,

(d) The rock phosphate, after bene-
fication to the extent necessary, wall
have a ready market but any scheme
for the exploration of these deposits
can be drawn up only after the present
investigations for proving the reserves
are completed and necessary tosts for

the bemeficiation charsc~
teristics carvied out.
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Facilities for Solllers ynder Govern-
meat Schemes

*548. SHRI DHANSHAH PRADHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether his attention has been
drawn to the news item published in
aHindi local daily dated the 16th
November, 1974 reporting that Indian
sohers are not taking full advantage
of Government schemes; and

(b) if so, the steps proposed 1o ke
taken to ensure that the soldiers take
advaniage of the facilitieg &\ailable
under the said schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir. A news
item has appeared in which the (OG-
in-C of Central Commond has been re-
purted as having said at a convention
of ex-servicemen at Muzaflarnagar
that ex-servicemen are not taking
full adventage of (jovernment's
schemeg perhaps hecause they do not
get full information about these
schemes,

(b) The steps taken to ensure that
the ex-servicemen take advantage of
the facilities available under Govern-
:nent's schemes include the follow-
ng-—

(i) Training schemes arc being
organised for reoricntation of
the ex-servicemen in order to
fit them in employment under
the various Government sche-
mes,

(ii) Efforts are being made to
revitalise the 8 oldiers’ Bail-
ors' and Airmen's Boards In
all the States for rendering
help to a larger number of
ex-servicemen that hitherto
for taking edvantage of the
various Government's schem-
es for employment

(iii) Servicemen before release
are being given necessary ad-
vice for enabling them to take

advantage of these Govern-
ment's schemes,

Representation of Fleld Staff by Each
State in Labour Bureau

+549, SHRI DHAMANKAR: Will the
Minister of LABOUR be pleasea to
state:

(a) whether the field stall compr.s-
ing of Economic Investigatiors Grade
I and Grade II in the Labour Bureau
is required to undertake extensive
ang prolonged tours all gver the coun-
try in industrial and rural areas for
data collection/investigation;

(b) If so, whether in the existing
strength of the fielg stall the repres-
entation of Karnataka, Orissa, Guja-
rat, Maharashtra, Assam and Jammu
and Kashmir 18 either mil or propor-
tionately far too inadeguate; and

(¢) the sleps taken or proposed to
be taken to remove the ijmmbalance in
the interest of operational efficiency
and the outcome thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a/
investigators are required to under-
take tours mostly to industrial areas
and occasionally to rural areas for
data collection/investigaion. The tours
are generally for short periods but at
timeg if necessary they are of lomger
duration also.

(b) Recruitment is made on all
India basis and there is no teserva-
tion for any State,

(¢) Two thirds of the posis of in-
vestigators Grade I is recruited through
Union Public Service Commisslon on
all India basis. The rest, one third,
is by promotion, In respect of Inves-
tigator Grade II, as per procedure, the
vacancieg are notified to the Central
Employment Exchange which is re-
quested specifically in advance fo sub-
mit nominations from those of the
Stateg as are not fully represented.
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Visit of U. 5. Mine Trade Mission to
India

550. SHRI Y. ESWARA REDDY:
Wil] the Muuster of STEEL AND
MINES be pleased to state

(a) whether a US, spec:al Mines
Trade Mission 1s to visit India during
the December, and

(b) 1f so, the purpose and objectives
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAIJIT YADAV) (a)
Yes, Bir

(b) The purpose of the viaat was to
evaluate the Indian market for US.
mining, construction anj earthmoving
equipment

wtafeay & fwrg fagre o fasty wqam

*s551 st fanfa fas @ war
waTeen wYe afeary fadvm @t ag
ATy T TA0 ¥ :

(%) =ar fagrx wsT & fyar
e A7 fAarita | qus qEwg
WH AE@AT A4 HAfgq I9Aeq
agrg , W7

(@) afzgr, arsar Aafaqr &
forq faziz &1 wr§ fad 7 wymT 33
FTET 71 faqrz g ?

wareet Wi afeary frdiaar s
(wto wei Tag) (%) ®-F17 awwc
! gt #1€ FTR wrew o gE

(¥) v vom % fag fagifar
fog wg gmrr §o qT g fear
aATgar |

DECEMBER 19, 1974

Written Answers 40

Health Service for Rural Population of
Ladakh

*552 SHRI KUSHOK BAKOLA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased {0
state

(a) whether rural population of
Ladakh do not get adequate health
serviceg at present,

(b) whether any steps nave been
taken to ensure beiter health services
and medical care 1n Lrdakh, and

(c) it so, the nawure thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH) (a) to (¢) According to the
information receised from the Govern-
ment of Jammu and Kashmir the
following health rerviczg are available
to the rural population 1n Ladakh —

(1) Hosptals 3

(n) Primary Heallh Centres ¢

(1) Sub-Cenfres 2

(wv) Maternily «nd Child Health
Centres 2

(v) Family Planning Centres 2

{vi) Allopathic dispersaries 1g

(vi1) Mobile ipnedical unils 2

(vin) Amch: Centres
system) 40

(1x) Medical Aid Centres 40

(x) VD Chnie 1

(x1) Mobile Vaccination Squad 1

(xn) Public Healih Sanitation Team
2

2 For improving the health services
i Ladakh the following measures are
proposed to be taken

(a) Establishment of 7 Amchi
Centres.

(b) Improvement of existing Pri-
mary Health Centres

(c) Puichase of h-ray equipment
for treatment of T.B. patients.

(Indigenous
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(d) Upgrading of 2 allopathic dis-
pensarieg to fulfledged Primary
Health Centres,

(e) Opening of an ancillary medl-
eal] training school.

«f) Addition of 25 bedded paedia-
tric wards to the hospitals at
Leh and Kargil

(g) Construction of hospital build~
ings at Leh and Kargil

(h) Construction of dispensary
building at Panikar with staft
quarters.

(i) Building of stalf quarters for
hospitals at Leh and Kargil.

FAATA (T AT GTAAT B} THCR F
wfawl 9T & W

*553, ot dto Yo HrAswT :
FI1 AKX AAT A ITTT BT HIT B f

(%) $HIQ T AT Frorr
Eaa & foaq Afww qran g ;

(&) #ar safewi & saha,
qaTd WX EqaA, 7 fAaw F awoor
I FAT X FIE AN AL F AR
¥ fwsrad fast § ; w7

() afz g, drga feglr & gure
7 & fQ aTH @I IEAE FFr
g ?

wwoAAr (s TgAte )
wAAIY qn T e & e g
Wt g :—

(%). 3,96,300.

(&) FFA Trq TET F -
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IAFT FWT oW AT & WA

Road Accidents in Delhi

»554, SHRIMATI SAVITRI SHYAM:
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state;

{a) whether a number of road ac-
cidents have gccurred in Delhi dur-
ing the last six months;

(b) if so, the nature of such acci-
dents;

(c) the total loss of lives and pro-
perties; and

(d) the measures taken or proposed
to be taken to stop such accidents?

THE MINISTER OF SHIFPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) 1863 road accldents
occurred in Delhi from 1.6-74 to
30-11-74,

(b) Out of the accidents mentjoned
in (a), 326 were non-Injury accidents,
1310 injury accidents and 227 accidents
resulted in fatalities,

(c) 244 persons were killed in these
accidents, No record of loss of pro-
perty on account of road accidents is
maintained by the Delhi Poilce,

(d) The following stepg are being
taken to bring down the number of
accidents:—

(1) Gradual improvements in roads
and road inter-sections wre
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being effected with a view 10
ensuring emoother flow of
traffic. 104 inter-sections In
Delhi have been provided with
signals upto 31-12-73 and blin-
kerg have been installeq at
147 places. Efforts are being
made to provide more blinkers
for the safety of road users.

(li) Extensive speed checking Is
carried out by the Traffic
Police regularly, particularly
on accident prone roads, and
the offending drivers are bro-
ught to book for driving vehi-
cleg at speeds In excess of the
prescribed limits. Other cases
of bad driving, like dizobedi-
ence of signals, overtaking
from the wrong side, turping
without proper signal ete, are
also being detected and the
offenders prosccuted,

Constant efforts are being
made to impart road safety
instructions to various calego-
nes of road users. With this
end in view, roag safety ins-
tructiong are imparted to school
children througn lectures ana
demonstrations, Road Safety
Corps have heen organised in
a large .umber of schools
where cadets are trained 1n
elementary traffic control and
observance of road salely
rules. Lectures are delivered
by traffic officers to students,
teachers, drivers of commer-
clal vehicles and other road
users with a view to arousing
road safety  consciousness
among them. The uce of mas?
media is also extensively made
for imparting road safety ins-
tructions,

)

Medical Facllities at Port Blair

8131, SHRI 8 D, SOMASUNDARAM:
Wil the Minister of HEALTH AND
PAMILY PLANNING be pleased to
state whethey Government propose to
allow the doctorg to attend to emer-
@ency cases at the residences of Cen-
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tral Government employees poiteq ab
Port Blair instead of sattending all
emergency cases only if they are bro-
ught to hospital? :

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): In emergent cases, where imme-
diate attention on the gpot is required,
doctors are asked to make home visits.
In all other emergencies, on receipt of
information, the patients are brought
fo the hospital by ambulance where
facilities for treatment are readily
avallahble,

Special Incentives/Assistance te
Doctors for Rural Areas

5132, SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Governiment have
under consideration any scheme to
give some special incentive|assist-
ance to those doctors who, after
completing their studies, are posted
in rural areas;

(b) if not, the reasons therefor;
and

(c) if s0, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K. M, ISHA-
QUE): (a) to (c). The following steps
are being taken to attract doctors to
serve in the Primary Health Cenires
in rura] areas:

(i) Formation of unified cadres
for doctors working in rural
and urban areas.

(i) Provision of a total package of
incentives such as grant
rural allowance, transport facl-
lities, free furnished quarters,
protected water supply, elec-
tricity ete.

(11i) Improvement of physical fact~
littes of Primary Health Cen-

tres particularly in respect of
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buildings and residential quar-
ters.

{iv) Grant of advance increments
(In Gujarat State).

{v) Provision of adequale quanti-
ties of medicines in Primary
Health Centres.

Alleged Theft Cases in Khetri
Copper Project

5133. SHRI SHIVNATH SINGH: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the number of theft cases re-
ported from Central Stores of Khetri
Copper Project and broad outlines
thereof;

(b) whether stock verification of
the store has been done by an out-
side agency so far, if so, facts of
shortage;

(e) whether there is much of
bungling in siores and officers res-
ponsible reported the theft cases just
to cover it; and

(d) it so, the sction contemplated
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) §
cases of theft in Ceniral Stores have
so far been reported to the Pclice, The
brasg fittings, automobile parts and
brass fittings, automebile parts and
miscellaneous electrical items, The
total value of goods involved in the
theft is about Rs. 68,000/-. These
goods were insured and insurance
claims have been lodged by the Com-
pany.

(b) Btock verification of stores at
Kbetri Copper Project is done on 2
regular basis. The gtores are’also subd
ject to sudit by the Company's Audi-
tors as well ag Government Auditors.
The shortages referred to in reply 0
part (a) above, were discovered by the
stores personnel themselves,

(¢) There ig no basis to assume that
there is any bungling in Stores

(d) Does not arise.

Oriya Officers in Public Relations
Department of Rourkela Sieel Plant

5134. SHRI SHYAM SUNDEDR
MOHAPATRA: Will the Minister of

STEEL. AND MINES be pleased 1o
state:

(a) whether there are Oriya Offi-
cers or Oriya language knowing
officers in the Public Relations De-

partment of the Rourkela Bteel
Plant;

(b) if not, the reasons thereof;
and

(¢) whether there is any move to
appoint Oriya Officers in Senior
Posts of Public Relations Depart-
ment to maintain better contacts
with the Press and Public?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). The information is being collect-
ed and will be laid on the Table of the
House.

Titsnium Pigment Project in Quilon
District

5135. SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Kerala State Govern-
ment have decided to set up Tita-
nium pigment project in Quilon Dis-
trict in the public sector;

(b) if so0, the broad outlinesy there-
of;

(¢c) whether the State Govern-
ment have requested for assistance
drom Uniori Government; and

(d) it so, the {facts thereof and
Government's response thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
XSHRI SUKHDEV PRASAD) (a) and
{b), A letter of intent haz been 1ssued
to M/s Kerala Minerals and Metals
Limited, Quilon, a Stiate Government
Undertaking, for the manufacture of
48,000 tonneg of Titanium Dwoxide Pig-
ment annually

The Titanium Dioxile will be manu-
factured by the Chloride Process The
proposed investment in the priject 18
of the order of Rs 4250 lakhs T1his
will generate employment potential of
about 1746 persons Foreign collabo-
ration and technical know-how from
West Germany, U K etc are beng
explored

(c) No, Sir
(d) Does not arise

Bainik Schoo]l in Himachal Pradesh

5136 PROF NARAIN  CHAND
PARASHAR Will the Minister of DEF-
ENCB be pleased to state the latest pro-
gress made 1n the setting up of a
Sainik School 1n Himachal Pradesh?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) The State
Government of Himnachal Pradesh i3
examiming a propocal to set up a
Saimk School The Governmeit ol
India have welcomeq the move It is
reported that the State Government
are engaged n selection of site and 1n
examination of other details Thelr
proposals, however have not yet been
received

Fuacilities to Non-Gagetted Emplo.
yees Association by National Tuber.
culosis Institute, Bangalore

5137. SHRI A. K GOPALAN: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:
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(a) whether the famlities extended
to the recognised associations else-
where are not made available to the
Non-Gazetteq Employees Association,
National Tuberculosis Institute,
Bangalore, and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) No All -uch facilities are
being extended

(b) Does not arise

Factonies closed due to Labour Crisis
in Gujarat

5138 SHRI D P JADEJA Will the
Minister of LABOUR be pleased to
state

(a) the number of factories closed
down due to labour trouble m Gujarat
during the year 1973.74,

(b) the particulars thereof,

(¢) whether the cases were refer-
red to the tribunal,

(d) 1f s0, the decisions taken, and

(e) the number of cases still pend-
ing with the tribunal?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOQUR (SHRI BAL-
GOVIND VERMA) (a) fo (c) Ac-
cording to the information made avail-
able by the Governmeit of Gujarat, 2
factories namely Patson Burner Indus~
tries, Vundlao, and Arpan Agro Indus-
tries, Gundlao, District Bulsar are re-
ported to have closed down during
1973-74 due to labour trouble No
cases have been referred by the State
Government to the Tribunal

(d) and (e),
arige,

Question does nol
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Popularization of Indian Systems of
Medicines

5140. SHRI BHOLA MANJHI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Indian medicine
systems have become popular at home
and abroad; and

(b) if so, what step Government
have taken to develop them further
and popularise it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The develop-
ment of Indigenous Systems of Medi-
cine has gained considecgble tempo
since independence in the country.
The Government of India have al-
ready decided that “the Union and
State Governments should decide that
Modern Scientific Medicines (Allo-
pathy) and Ayurvedic, Unani and
Homoeopathic systems of medicine
should contribute towards the deve-
lopment of the National Health Ser-
vice in the country,” The Govern-
ment of India have set up a Ceniral
Council of Indian Medicine to re-
gulate practice and maintain  uni-
form standard of education in Indian
Systems of Medicine and a Central
Council for Research in Indian Medi-
ctine and Homoeopathy to imitiate,
guide, develop and co-ordinate scien-
tific research in different aspects,
fundamenta] and applied, of Ayur-
veda, Siddha, Unani and Homoeo-
pathy systems of medicine and Yoga
therapy. In addition to two full
fledged Post-graduate Institutes of
Ayurveda, the Government of India
have been giving financial assistance
to 17 departments upgraded for Post-
graduate Training and Research in
1S.M, and 18 Under-graduate coileges
run by Voluntary Organisations to
improve +heir standard of education
in terms of construction of building,

herb-garden and purchase of equip-
ments, ete.
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Bedg for Indoor Paiients in Willing-
don Hospltai

5142. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of beds for
indoor patients in the Willingdon
Hospital, Delhi as on the 50lh Novem-
ber, 1974; and

(b) whether Government propose
to increase the number of beds during
the current year and if so, the num-
ber thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) 730.

(b) No.

Closure of Third Shift in Textile
Mills in Gujarat

5143. SHRI SARJOO PANDEY:
Will the Minister of LABOUR be
pleased to state-

(a) whether 25,000 mill men are
jobless in Gujarat due tp the closure
of thirq shift and curtailment of pro-
duction in textile mills;

(b) if wo, the facts thereof; and

(c) the steps Government intend to
take to provide jobs to these workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
There were representations to the
Ministry of Labour some time ago by
the Textile Labour Association,
Ahmedabad slleging that several tex-
tile mills in Ahmedabad had partial-
ly closed down the third shift and cur-
tailed production rendering many
textile workers jobless. According to
available information, there is some
evidence of buyers resistence be-
cause of the high prices of
textiles which has led to a fgll in the
effective domestie defnand. Some
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cotton textile miils are reported to
have reacted to this situation by clos-
ing their third shifts with attendant
hardship to labour. It is understood
that severa] mills have already re-
duced their ex-mil] prices. Govern-
ment would take all posgible meas-
ures to see that production and prices
are stabilised and employment main-
tained.

Production of Ferro-Manganese

5144, SHRI P. VENKATASUB-
BAIAH- Will the Minister of
AND MINES be pleased to state:

(a) the companiea engaged in pro-
duction of Ferro-Manganese and their
annual production, company-wise;

(b) the companies engaged in ex-
port of Ferro-Manganese and thelr
annual turn-over;

(c) whether Government contem.
plate certain changes in the export
policy of export of Ferro Manganfue;
if 8o, the broad outlines thereof; and

(d) whether there have been cer-
tain irregularities in the export of
ferro Manganese by the exporting
companies; if so, the facty thereof
and the action taken agammst those
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a)
The companies engaged in the pro-
duction of ferro-manganese and their
production during the years 1873-T4
and 1074-75 (upto September, 1974/
October, 1974) is as follows:

Name of Units 1973-74 1974~75

(tonnes) (tonnes)

1. Rereo Allys Corpyration Ltd., Garwvidi, Aadhra Prajesh 34,318 16,501
(April-October *74)

2. Mysore Iron & Steel Ltd., Bhadravati 2,139 1,420
(Location—Bhadravati, Karnataka} (April-October 74

3. The Dandeli Ferro Alloys (P) Ltd., Dandeli 8,947 3,312
Location—Dandeli, Karnataka (April-October *74)

4. Usiversal Fareeo & A'lisd Catm cals Ltd., Bymhay 16,081 18,062

Locstion—Tumsar (Msharashtra)

5. Khandelwal Ferro Alloys Ltd., Bombay
Location—Kanhan (Msharashtra)

6. Tata Iron & Steel C~. Ltd., Bombay
Location—Jodu (Orissa)

7. Jeypore Sugar C>, Ltd., Madras
Location—Rayagada (Orissa}

m?"%

"

(April-September '74)

34,753 20,222
(April-October *74)
17,573 18,730

(April-September *74)

1,081 5,319
(April-October *74)
TOTAL * 135,789 83,626
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(b) Export of Ferro-manganese is
canalised through M.M.T.C,

(c¢) No change in the export policy
for ferro-manganese is envisaged at
present.

(d) The position is being ascertain-
ed and the information will be laid
on the Tahle of the House.

Kerala’s Request for Financial Assist-
anoe for Repair of Roads damaged
due to Floods

5145. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Kerala
has requesied for 1mmediate assis-
tance from Central Government ifor
repairing road damages due to the re-
cent floods in the State; and

(b) if so; the facts thereof and the
reaction of Central Government to
their request?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDI): (a) and (b). According to
the present policy based on the re-
commendations of the 6th Finance
Commission, there is no scope for pro-
viding non-Plan Central financial
assistance to Slates for repairs of
State roads dumaged by floods.

As regards the repairs of National
Highways, the State Government have
forwarded an estimate amounting to
Rs. 19.57 lakhs for repairs of two
National Highways, viz, N.H. Nos 47
and 17, damaged due to the recent
floods in the State. Subject to the ad-
missibility of this amount on the hosis
of the examination of the estimate,
and keeping ir. view the available
funds for such works for the ouatry
as a whole, necessary funds for the
purpose in Kerala are expected to be
released shortly.

Assam Sugar Mills Limiteq
5148, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
STEEL AND MINES be pleased to
refer to the reply given to Unstarred
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Question Nc. 3086 on the 29th August,
1974 and state:

(a) whether the requisite informa-
tion has since been collected; and

(b) if pot, the reasons for delay und
the account of steel granted to the said
Assam Sugar Mills Limited, Cachar,
Assam?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) end
(b). Information has since been re-
ccived and 1s under examination.

Setting up a Hospital Poly Clinic/
C.G.HS. Dispensaries in Janakpuri,
New Delhi

5147. SHRI ARJUN SETHI: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to

state:

(a) whether Janakpuri New Delhi
which has over a lakh of population
is without any hospital, dispensary or
a clinie;

(b) whether hundreds of Govern-
ment employeeg residing in this
township have been pressing for ex-
tension of C.G.HS. scheme to the
entire area and this has not been
done so far;

(c) if so, the reasons therefor; and

(d) whether Government propose
to set up a hospital or a poly-clinic
or chain CGHS dispensaries in the sald
colony tp meet the urgent needs of
the populace there?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): () A C.G H.S. Dispens-
ary is functioning in Nangal Raya
since  1st December, 1870. Blocks
C-3, C-5A, C-5B, C-6B and D of
Janakpuri have heen covereq and
attached with this dispensary. Blocks
A and B and certain sub-Rlocks of
Block C of Janakpuri have not yet
been covered under the C.G.H.S. due
to paucity of funds.

(b) to (d). The Welfare Associations
of the uncovered Blocks have been
pressing for opening C.G.H.8, dispenas.
aries in these areas. The particulars
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regarding the number of Central Gov-
ernment servants living in the wun-
covered arcas have not been furnish-
ed by them so far. The uncovered
* blocks of Jenakpuri, like many other
uncovered areas in Delhi/New Delhi,
will be covered under the C.G.H.S.
as soon as funds are available for the
purpese.

Physicaljly HandicaPped Persons Regis-
tered with Employment Exchanges in

5148. DR. H. P, SHARMA: Wil
the Minister of LABOUR be pleased
to state:

{a) the number of physically handi-
capped people gn the live-registers of
the Employment Exchanges in Delhi
in the begmning of 1873 and 1974;

(b) the number of graduates and
post-graduates amongst them, and

(c) the number of such persons
who have been offereq Government
and other jobs and how many of
them have so far secured suilable
jobs during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (h).
The information is given below:—

Number on the live-register at the
beginning of the year—

1973 1974
1. Total . . 1085 1347
2. Graduates (included
inthetotal) , 159 236
3. Post-graduates (in-
cluded 1n the total) , 30 64

(e) During 1972, 4,261 applicants
and in 1878, 3,835 applicants were
submitted by the Employment Ex-

changes. The pumber placed in em-
ployment 1s as follows:—

Calender Year Govern- Others Total

ment
1972 . . 163 2 165
1973 . N 172 3 175

1974 (upto June) 27 1 28

Exemption of Fruit Product Orders
from Purview of Prevention of Food
Adulteration Act

5149. SHRI NAWAL KISHORE
SINHA- Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether his Ministry is consi-
deting exemptng Fruit Froduct
Orders licence holders from the pur-
view of the Prevention of Food
Adulteration Act;

(b) whether any inter-ministerial
understanding was arrived at with
Fruit Product Orders authorities re-
garding action under the Prevention
of Food Adulteration Act againat
Fruit Product Orders licence holders;
and

(e) the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No.

(b) and (¢) The matter was con-
gidered by the Central Committee for
Food Standards in which the Depart-
ment of Food is also represented.
The Committee recommended  that
there was no bar to the authorities
concerned with the Prevention of
Food Adulterstion Act taking nction
against dealers covered by the Frult
Products Order. =
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Road Bridge over River Pemnar ISHAQUE): (a) to (c). Following the

5150. SHRI P. ANTONY REDDI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the time by which the Road
Bridge on the river Pennar, near
Pamidu of Anantapur District, on
the National Highway No. 7 ig ex-
pected to be completed; and

(b) whether the bye-pass Road
near Anantapur on National Highway
No. 7 hag been taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDD): (a) The work is likely to
be completed by June, 1978 subject to
the availability of funds,

(b) The work on the bye-pass has
started.

Opening of 24 Hour Chemist Shops in
Big Citieg

_5151. SHRI PILOO MODY: Will the
Minister of HFALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the Central and State
Governments have ensured that a few
Chemist shops in selected localities
of the Metropolitan Cities anq the
large cities with populations of over
one million be opened to serve the
public after the normal shopping
hours on a 24 hour basis and on
Sundays; if gp, the facts thereof;

(b) whether any guidelineg have
been issued to State Governments for
this purpose, if so, the facts thereof;
and

(c) whether it is ensured that the
designated shops maintain gufficient
stocks of all drugs in the public in-
terest, if so, factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K. M.

promulgation of the Drugs (Prices
Control) Order in 1970 most inamu-
facturera had reduced the trade com-
mission which was being allowed tq,
chemists and druggists earller with
the result that chemists and druggists
who were operating nighit services
were reported to have decided to
close these services. Consequent on
such reports, the Drugs Controller
(India) had written to all State Drugs
Control authorities stressing the need
to enlist the cooperation of chemists
who have adequate sales and ade-
quate facilities for dispensing drugs
to maintain these services. It was
suggesied that a few selected che-
mists in prominent cities in each
State should be prevailed upon to
continueé making available the night
sale and dispensing facility. If possi-
ble, the night service should be runm
by turns by different firms on dif-
ferent days. They were also advised
to ensure that the chemists maintain
adequate stock: of life saving drugs
normally required in cmergencies.

The matter was discussed at the last
meeting of the Central and State
Drugs Controllers held in New Delhi
on 24th and 25th January, 1974. It
was revealed during the discussion
that certain States such as Maha-
rashtra, Gujarat, Karnataka and West
Bengal, have been able to maintain
these serviceg successfully to =ome
extent, while in other States the
Chemists and Druggists were reluctant
to operate night services. The Con-
ference considered the difficulties ex-
perienced by them and felt that only
such chemists should be appointed
for running the night services whose
bonafides were wel]l known to  the
State Drugs Control authorities, The
Conference alsy recommended cer-
tain incentives for running the sssen-
tial service.
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5152. SHRI PANNALAL BARU-
PAL: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether only six cases u/s 9
of the D.P. (C and R) Act 1954 in
which an Officer of the rank of a
Settlement Officer can 23sume juris-
diction, were pending in the Officer
of the Managing Officer, Ganganagar
at the end of October, 1974;

(b) whether the powers of the
Settlement Officer had been delegated
to the Managing Officer, Ganganagar
for the disposal of such cases;

-

(c) whether barring the cases u/s
9 ot the D.P.(C and R) Act 1954 tne
entire work in the Ganganagar Unit
pertains to the junsdiction of a Mana-
ging Officer; and

(d) the propriety and necessity of
creating a higher post of a settlement
officer for this unit in the face of the
present economy drive?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) ® cases under ection
9 of the Displaced Persons (Compen-
sation ang Rehabilitation) Act, 1954
and 24 other substitution cases of
non-clgimant displaced persons were
pending in the office of the Managing
Officer, Srigenganagar, as on 31st
October, 1974

(bY Yes, Sir.

(e) and (d) The post of Settlement
Officer at Sriganganagar was recent-
1y reviewed in liew of a post of a
Mana Officer. Considering that
this Sub-Office deals with the work

As the post of Setitlement Officer
has been sanctioned in lieu of a post
of a Managing Officer, the financial
implications (Rs. 2,000 per annum)
are negligible.

Allotment of a Petrol Pump to Depen-

denis of Ministry Personnel Killed In
Action

5153. SHRI RAMAVATAR 35HAS-
TRI: Will the Minister of DEFENCE
be pleased to refer to the reply given
to Unstarred Question No. 9657 nn the
9th May, 1874 regarding allotment of
a patrol pump to dependents of mili-

tary persounnel killed in action and
state:

(a) whether final selection of the
dealer for setting up a dealer owned
and dealer run petrol pump has been
taken and if not, the reasons for the
delay;

(b) the names of the partlies inter-
viewed for allotment of petrol pumps
in the Gurdaspur District of Punjab;
and

(c) whether Government propose
to allot the petrol pump at Naushera
Majja Singh in Gurdaspur District to
the dependenis of a Military Officers
killed in action in the 1985 Indo-Pak
conflict, who were one of the inter-
viewed parties and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (c). The informa-
tion is pot available with the Minis-
try of Defence and is being collected.

Commercial Tonnage of Shipping

5154. DR. K. L. RAO: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total commercial tonnage of
shipping now and six years ago;

{b) the tonnage owned by former
Jyant{ Shipping Company six xeam
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ago and on its merger with shipping
Corporation of India; and

(c) the tonnage required for carry-
ing the Indian merchandise during a
year and how much money we are
paying to foreign shipping companies
for transport in India?

THE MINISTER OP STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI):

(a) As on 1-3-68 Ag on 1-12-T4
19.07 lakhs grt. 35.89 lakhs grt.

(b) In 1968, the tonnage owned LYy
the erstwhile Jayanti Shipping Ccm-
pany was 3.07 lakhs grt. It was
merged with the Shipping Corpora-
tion of India w.edf. 1-1-1973 and on
that date, the tonnage owned by the
Jayanti Shipping Company was 295
lakhs grt. The Shipping Corpora-
tion of India's tonnage as on 1-12-74
is 17.05 lakhs grt

(c) It is expected that if the 5th
Plan operative tonnage target of 8.6
million grt is achieved, it ig hoped
that Indian shipping should be able
to carry 100 p.c of imports of crude
and petroleum products and exports
of ore to Europe, 50 pc of the ex-
ports of ore to Japan and the appro-
priate share of the country’s lner
trade. Information regarding iemit-
tances by wey of freight to foreign
countries in recent year will b= col-
lected and furnished in due course.

Fixation of Pay of CGIS. GDO I
and GDO II Doctors under Third Pay
Commission Recommendations

5155, SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAM-
ILY PLANNING be pleased to siate:

(a) whether no decision has been
taken so far to settle the pay scales
of CGHS Doctors of the categories of
GDO 1 and GDO II;

(b) it so, the reasons therefor and
the time by which their grades are
likely to be finalised;
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(c) whether any decision has beex
taken to fix the non-Practicing allow.
ance payable to the CGHS Doctors
and if so, the nature thereof; and

(d) if not, the reasons therefor and
when it would be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING (SHRI A. K M.
ISHAQUE): (a) The revised pay
scales of various grades of the Central
Health Service, which includes the
existing categories of GDO I and
GDO II doctors of the Central Gov-
ernment Health Scheme, have already
been notified in the Ministry of Fin-
ance (Department of Expenditure)
Notification No. GSR 413(E), dated
the 7th October, 1974 and published
in the Gazette of India Extraordinary
Part II—Section 3—Sub-Section (i),
vide Notification No. GSR 413 E)
dateg the 7t October, 1974.

(b) Does not arise.

(c) and (d). Not yet. Government
have received representation from the
CG.H.S. Medical Officers Association
in regard tg the revised rates of Non-
Practising Allowance recommended
by the Third Pay Commission. A
decision in this behalf is expected to
be taken shortly.

Cornering Leads to Export Fiasco

5156, SHRI MADHURYYA
HALDAR:

SHRI JYOTIRMOY BOSU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his attention has been
drawn to a repor{ published in the
Pregs on the 8th October, 1874 under
the Caption “Cornering leads to export
fiasco”; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUKHDEV PRASAD): (a) Yes,
Sir,

at
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(b) In response to an announce-
ment made by the Steel Exports As-
sociation, applications for export of
bars and rods were received. In ac-
cordance with the procedure Iaid
down, SEA issved Letters of Intént in
all cases where the price was consi-
dered satisfactory. Applications lor
export licences were received ip 25
cases for a quantity of 20,629 {nanes.
The remaining applicants could not
get the foreig: buyers establish the
Letters of Credit. Some of them ex-
plaineq that prices in International
Markets went down as a result of

severe competition from other coun-
iries.
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Service Rules for Employees of Post
Graduate Institute of Medical Sciences,
Chandigarh

5158. SHRI B. S. BHAURA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether there are no service
rules for employees of Post Gradiate
Institute of Mediecal Sciences, Chandi-
garh;

(b) if so, the reason therefor;
(c) whether any steps are being
taken to frame service ruleg for them;

and

{d) if so, how long it will take?
3004 LS—3
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (d). There are ser-
vice rules for employees of Post-
Graduate, Graduate Institute of Medi-
cal Education and- Research, Chandi-
garh duly approved by the Central
Government. The question of revision
of the rules as a result of the recom-
mendations of the Third Pay Commis-
sion and inclusion of certain new posts
is under consideratlion of the Institute.

Auction of Houses and Plogs by
Custodian in Delln

H159. SHRI HUKAM CHAND
KACHWAIL: Will the Minister of
SUPPLY AND REHABILITATION be
pleased to state:

(a) the number of houses and plots
auctioned by the Custodian in D-=lhi
during 1972, 1973 ang upto October,
1974 separately;

(b) whether there are persons who
have deposited the money wilh
Custodian of Delhi but the houses or
plots have not been registered in their
names; and

(c) if so, the number of suci persons
who have paid the money but regis-

tration hag not been made in their
namesg so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The houses and plots
form part of the Compensation Pool
and are disposed of not by the Cus-
todian but by the Officers delegated
powers under the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954. A statement indicating the
number of houses and plots auctioned
in Delhi during 1972, 1973 and upto
October, 1974, is attached.

(b) and (c). Thére are 12 persons
who have deposited amounts with the
Regional Settlement Commissioner but
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who have not been 1ssued transfer documents so far.

Statement
1972 1973 1974 Total
Houses Plots Houses Plots Houses Plots]} Houses Plots
(1) Govt. Built
Properhies . i 43 2 121 - 17 2 181
(1i) Evacuee
Proparties . 10 ‘e 12 2?

U.N. Mission to Japan for Diversion of Import of Natural Gas from Pukistan
Fertilizers to India and Export of Iron Ore

5160, SHRI P. M. MEHTA. Will the 5161. SHRI GAJADHAR MAJHIIL

Minister ot SUPPLY AND REHABILI- SHRI N. E. HORO:
TATION be pleased {o state:
Wil the Mimister of EXTERNAL
(a) whether United Nations had sent AFFAIRS be pleased o stale.
an urgent mussion to Jopan with a

request for diversion of some of its (a) whether any discussions ¢t the
fertilizerg to developing countries hihe Indo-Pakistan Trade talks took place
India which are in necd of it; to import naturdl pas from [alastan

and eaport Iron Ore to that country;

(b) whether India had made any and
‘equest ig the F.A.O. also for supply
::qfertilizirs; and " Supp (b) if so. the facts thereof?

(c) 1if so, the lotal fertilizers Indiu THE DEPUTY MINISTER IN THE
has received irom Japan and other MINISIRY OF EXTERNAL AFFAIRS
countiries during 1974 sepatately? (SIIR] BIPINPAIL DAS) (o) and (b).

There was no discussion about the im-

TIHHE MINISTER OF SUPPLY AND port of nmatural ga. by India from
REHABILITATION (SHRL R K Pukistan during the Indo-Pak trade
WITADILKAR) (a) and (h) We me talks hekl in Delln 1in November 1974.
not aware of any mission having being The Pakistan sile showed interest in
sent by UN. to Jupan, llowever, $7 the import of 1ron ore trom India in
million were released tiom U.N. Scecie- the future and this i1s one of the com-
fa.y General Special Fund for the modities mentioned in the Protocol
purchase ol fertilicers und the smd signed on November 30, 1974,

amoun! has been placed al the dis-

posal of F.AO. for provading India

tertilizer under theiwr Special  Assist- Supply of Fertiiizers

ance Scheme. It 15 reported that F.A O. PRy ! s Japan
have p.aced orders for 20,500 lonnes

of urea atl a cost of Japanese Yen 5162 SIIRI R V SWAMINATHAN:
1,01,0860 per M/T ($341.42 approxi- Will the Minister of SUPPLY AND
mately). REHABILITATION be pleased to state:

(¢) No such fertilizer has so far been (1) whether United Nations had
received from Japan and other coun- urged Japan to divert fertiliserg to

tries dirlug 1974. India;
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(b) whether Japan had agreed to
the UN move; and

(c) if so, how much fertilizerg were
supplied by Japan to India since
August, 1974 uptill now?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
(HADILKAR): (a) and (b). Govern-
ment have no such information.

{c) Supphes from Japan are coming
ynder vontrails placed on the Japanese
-uppliers by the Departmeni of Supply.

Indo-Iranian Alumina Project in
Gujarat

5163. SHRI VEKARIA-
SHRI D. P. JADEJA-

Will the WMmister of STEEL AND
MINES he vleased {o stale

(u) whether Gujarat Government
have expressed their desire to partici-
pate in the Rs. 90 crore Indo-Iraman
alumina project in thal State:

{h) whether the Union Government
ave not willing to accept Gujarat offer
and wanted the factory under Central
Sector; and

(e) if so. what are the reasons there.
for?

THE DEPUTY MINISTER IN TIIE
VIINISTRY OF STEEL AND MINES
1SHRI SUKHDEV PRASAD): (a) A
proposal fo set up an alumina plant in
Gujarat for supply of alumina to Iran
13 under consideration. Iran is ex-
pected to make available credit o the
Government of India for financing the
entire project, Terms have yet to
he setiled after discussions with Iran.

{(b) Ne, Sir. The stage for deciding
on the participating agencies in this
project has not yet been reached.

{c) Does not arise

Strengthening of Territorial Army

5164, SHRI B. V. NAIK: Will the
Minister of DEFENCE be pleased te
state:

(a) what steps have been laken to
strengthen the territorial Army in this
country;

(b) whether therc has been any
improvement in the working condi
tions of the personnel of Territorial
Army during the past three jyears;
and

(c) the expenditure incurred on the
Territorial Army in the past three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK)- (a) Though the Territorial
Army has not been strengthened nu-
mericallv, a qualitative improvement
in the force has been achieved by regu-
lar training

(b} There has been an improvement
in the working conditions of military
personnel with the implementation of
the recommendations of the Third Pay
Commussion. The Territorial Army
personncl, who are entitled to draw
military or civil scale of pay. which-
ever 18 higher, will also stand to
henefit.

(e) Rs. 11.33,14,42500

Meeting Between Indian and Cazecho-

slovakian Teams to Review Working

of Joint Commitiee on Trade and
Technical Cooperation

5145. SHRIMATI SAVITRI SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Mimster of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether the official delegations
of India and Czechoslovakia met in
New Delhi recently to review the
working of the various Groups of the
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Joint Committee on trade and techni-
cal cooperation including electronics
and science;

(b) if so, the subjects discussed; and

(c¢) the outcome of the talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
Delegations of experts from India and
Czechoslovakia met in New  Delhi
from November 20—28, 1974 during the
fifth meeting of the Indo-Czechoslovak
Joint Committee. Working Groups were
set up by both sides on trade ex-
changes and economic cooperation, Co-
operation in the fields of science and
technology, industry and electronics.

(b) and (c). The two sides discussed
and agreed on measures to facililate
development of mutually advantageous
irade relations, finalisation of a two
vear working programme of coopera-
tion in the field of science and techno-
logy, production collaboration and
irade exchange in the field of electro-
nics and industrial cooperation with
emphasis on fuller utilisation of Cze-
choslovak aided projects in India.

Jobs to Trained Workers by H.A.L.

5166. SHRI SAMAR MUKHERJEE:
‘Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have
provided jobs to all the workers who
have been trained in Hindustan Aerc-
nautics Ltd., Kanpur; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir.

(b) HAL {irains apprentices under
the provisions of Apprentices Act.
Accorlirg to the terms of the contract
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enlered into by HAL with the appren-
tices, there is no obligation on-either
side in the matter of employmeni.
However, keeping in view availability
of wacancies and suitability of candi-
dates, some of the HAL trained ap-
prentices have been absorbed in Kan-
pur Division of HAIL.

Achievement of Self-Sufficiency in
Production of Artillery Pieccs

5167. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
lo state:

(a) whether we have become selt-
sufficient in the matter of production
of artillery pieces of different types:

(b) whether seme pieces are still
being imported from the USSR:

(c) if so, how long will these imports
continue; and

(d) whether any difficulty has been
experienced in the matter of supply oi
barrels and other parts from the

USSR?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIKN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) Defence Pro-
duction has been steadily progressing
towards self-sufficiency in the field of
artillery. Self-sufficiency has already
been achieved in light artillery, e.g. a
mountain gun, an anti-aircraft gun and
an anti-tank gun. In the field of
medium artillery, the manufacture of
the Indian Field Gun has been estab-
lished.

(b) Yes, Sir.

{e) It is not possible to specify the
period for which imporls will con-
tinue.

(d) No, Sir.
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Modification of Drugg Policy suggested
by Indian Medical Association

3168. SHRI M. KATHAMUTHU: wWill
the Minister of HEALTH AND FAMI-
LY PLANNING bec pleased to 'state

(a) whether the Indian Medieal
Association has urged the Government
to modify the present drug policy; and

(b) if so, the nature thereof and
Sovernment’s response therelo?

THE DEPUT::’ MINISTER IN THE

JINISTRY OF HEALTH AND FAMI-
Y PLANNING (SHRI A. K. M.
‘SHAQUE): (a) and (b). Information
¢ being collected and will be Jaid on
ne Table of the House.

Biological Research in Contraceptive
‘Fechnology

5169. SHRI N. E. HORO:
SHRI G. Y. KRISHNAN,

Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased 1o
late:

(a) whether Government have made
ny attempt for a break through in
he fleld of coniraceptive technology
nd reproductive biology rasearch;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). Research in
Ihe field of contraceptive technology
.nd reproductive biology has been
regularly financed and encouraged by
Government of India through the aegis
i three institutes i.e. Indian Council
of Medical Research, New Delhi (ii)
Uentral Drug TResearch Institute,
Lucknow and (iii) Central Council for
Research in Indian Medicine and
Homoeopathy, New Delhi.

There have been noteworthy ad-
vances in the fleld of reproductive
hiology research carried out in the
‘ountry. But they are still at an ex-
perimental stage: and not yet ready
‘or large sdalé adoption in the Family
Planning programme.

(a) At the Central Drug Research
Institute, L.ucknow, an oral contracep-
tive cal'ed “Centchromen” has been
teveloped. Human trials are now being
carried out to tes! its safety. accept-
ability and effectiveness.

(b) Another device known as “Cent-
square” which can be used by the
temale has also been developed by
the Central Drug Research Institute,
I.ucknow. This has »et to be tried
out on a pilot basis.

(c) At the University of Delhi, Zoo-
logy Department, a male contraceptive
methodology has heen developed by
the administration ot a chemical known
as “Cyproterone acetate™. Il can
produce functional steribty in males
temporari'y.” This has proved success-
tul 1in ammals. Further trials are
going on al the National Institute of
Family Planning, New Delhi with
W.ILO. assistance,

(d) Experiments at the All-India In-
stitute of Medical Sciences, New Delhi
huve shown that a suitable vaccine
prepared {from placenta of one type of
rats when given to another type of
the sume species leads to nonforma-
tion ot placenta in subsequent preg-
nancy. Based on this finding a vaccine
has been developed from human pla-
centa in the hope that the action of
this vaccine on human beings will be
similar. No trial on this vaccine has
yet been conducfed on human beings.
However, work is in progress and it is
expected that trials on human beings
will be initiated in the near future.

(e) At the Indian Institute of Science
Bangalore considerable progress has
been made in immunological approach
of fertility control. This can be used
both as a method to terminate preg-
nancy or to prevent it by inhabiting
implementation after ovulation. Ex-
periments are going on in primates.

(fy A new technique of reanasto-
mosis of wvas in men undergoir
va-ectomy has Lee develoned.
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(g) At the Institute for Research in
Reproduction, Bombay, a pregnancy
kit for detection of pregnancy has been
developed which will help early detec-
fion ot pregnancy.

(h) Research is encouraged even in
respect of Ayurvedic and Homoeopathy
drugs. Financial assistance has been
provided by the Departmeni of Family
Planning fo the Central Council for
Research 1n  Indian Medicine and
Homoeopathy to carry out research in
this regard. The Council has studied
two drugs “Vidhanga” and “Japuku-
sum” pharmacologically, The anti-
fertility factors of both these drugs
have been isolated and intensive slu-
dies have been undertaken. Studies
are also being conducted at the Banu-
ras University on certain anii-fertility
homoeopathic drugs.

Amendment of Beedi and Cigar
1066

Act,

5170, SHRI M. S. PURTY:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of LABOUR be
pleased {o state:

(a) whether Government propose to
bring forward legislation to amend th~
Beedi and Cigar Act of 1966 in order
to put an end to the contract system
and child labour in the Beedi industiy;

(b) if so, when; and

(¢) whether there is any proposai
under Government’s consideration to
constitute a welfare fund for beredi
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No. The Beedi
and Cigar Workerg (Conditions of
Employment) Act, 1866 already regu-
lates the contract system and prohibits
the employment of children below the
age of 14 years.

:(b) Does not arise.
(c) Ymn
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Propesal for Regional Passport Odffice
at Bangalore

5171, SHRI K. MALLANNA!

SHRI C. K. JAFFER
SHARIEF:

Will the Mimster of EXTERNAL
AFFAIRS bhe pleased to state:

(a) the number of persons who have
applied for grant of Indian/Interna
tional passports during the last thre.
yvears from Karnataka State;

(b) whether Government have any
proposal to open a Regio%al Passpurt
Office at Bangalore; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS). (a) The num-
ber of applications for grant of pass-
ports received 1rom Karnataka State
curing the last threce calendar years
1n a8 follows:

1971 . ¥ : 1,466

1972 . . . 4.753

1973 . . . i 1yR
Toiaw, 15.417

(b) and (c¢). A proposal of the Mysor:
Chamber of Commerce and I[ndustry
10 open a Passport Issuing Office al
Bangalore was forwarded by the Gov-
ernmeni of Karnataka with a recom-
mendation. This was examined care-
fully, taking into account the volume
of work in relation to the costs of
maintaining an office and it was found
that the volume of work did not justify
the opening of a separate office al
Bangalore at the present time. The
proposal is kept uoder camstant re-
view with a view to considering it as
and when the increase in the volume
of work justifies it.
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Workers Iaig off due to Power Crisis
ang other reasons

5172. SHRI SOMNATH
CHATTERJL:

SHRI JYOTIRMOY BOSU:

Will the Minister ot LABOUR be
pleased to state

(a) the number of workers laid o'f
und retrenched, State-wise, due to
power shortage, lock-outs, scareity of
raw materialg and other reasons in the
country, during the past two years;
und

(b) the steps taken to provide relief
to such workers?

IM'lE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAI.-
GOVIND VERMA) (a) and (b). Intor-
mation 1+ he ne collected ond will be
lai] on the Table ot the House after
il 15 recerved

Amount spent on Jgrugs by Govern-
ment stores

5173 SHRI BIREN DUTTA: Will the
Mimister of HEALTH AND FAMILY
PLANNING be pedsed to slate

(a) whether Government aie aware
that the amount spent on drugs by
five Government stores in Bombay,
Calcutta, Gauhati, Hyderabad and
Karnal ig about Rs. 10 erores cvery
year and of this, orders amounting
to about Rs. 8 crores go to foreign
companies, and

(b) if so, the names of the drugs
mostly purchased from the foreign

companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Inferior Qualily of Coal supplieg to
Public SBector Steel Plants

5174. SHRI N K. SANGHI:
SHRI S. R. DAMANI:

Will the Mimi:tes of STEEL AND
MINES bLe pleased to state

(a) whether public sector rtvel
plants are being supplied coal by
B.C.CL. which 1s of an inferior
quality, contaiiung 19 to 21 per ¢t
ash;

(b) whether continued use of this
inferior type of coal is bound to affect
the blast furnaces and coke ovens of
the steel plants, and

{c) if so, whether the Ministiy has
{ried to find out the reasons for accep.
tance of inferior iype of coal hy' the
steel plants and the steps being raken
to ensure that the quality is improved®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEY PRASAD) (#) No

Sir

(h) and (¢} Do nol aise

Manufacture of Mirage Type Bombers
in Pakistan

5175 SHRI B R. SHUKLA: Will the
Minister of DEFENCE he pleazed 1o
state:

(a) whether Government are awaie

) of the fact that the Government uf

China 1s going to set up a factory to
manufacture Mirage tvpe of bombeis
in Pakistan;

(b) whether Pakistan is laking steps

{o procure bombers of various types
from France and Saudi Araba: and

(¢) if go, the reaction of the Gov-
ernment of India?

THE MINISTER OF DEFENCE
(SHRI SWARAN BINGH): (a) Gov-
ernment have no such information.
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(b) Pakistan has been procuning
Mirage type o! aircraft from France.
Government have no information
about the procurement by Pakistan of
awrcraft from Sasudi Arabia.

(c) All factors affecting our seru-
rity environment are taken into con-

sideration while planning our Defence
measures,

Appointments in IISCO, Burnpur

5176. SHRI INDRAJIT GUPTA: Will
Minijster of S1EEL AND MINES Le
pleased i state:

(a) whether any new appointments
have been made to the posts of Chair-
man, Executive Director, General
Manager, Works Manager, etc. of ihe
Indian Iron and Stee] Company, Burn-

pur; Y 1

(b) if so, the names and qualifica-
tions of those appointed; and

(¢) whether they include any per-
son or persons who helg executive
posts prior to the company's take-over
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). A Board of Management [or the
Company has been constituted accord-
ing to the provisions of an amendment
to the Indian Iron and Steel Company
(Taking Over of Management) Act,
1972, made recently. The amended
Act provides for appointment by the
Central Government of a Chairman of
the Board of Management and an
Administrator in the Company. Shri
H. Bhaya, Chairman, Hindustan Steel
Limited, has been appointed as Chair-
man of the Board of Management of
the Company and also Administrator
in addition to his existing duties w-ith
effect from the 5th August, 1974

There is no post of Executive Direc-
tor in the Company.

Shri Saurin Chatterji has ~ecently
been appointed a4 General Manager of
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the Burnpur Steel Plant of the Cnm-
pany. Shri P R. Merh, formerly
Assistant Gereral Manager in the
Burnpur plant has been appoinied as
Works Manager Shri P. Pujari 'has
been appointed as Works Manager in
the Kulti umt of the Company.
Sarvshri Saunir Chatter)i and IMerh
have over twenty years service in the
Company. Shri Pujar1 has also long
cxperience ot the Steel Industry.

Increase in Fares by Mogul Lines
on Bombay-Konkan-Goa Route

5177, SHRI S. R. DAMANI:

SHRIMATI PRAVATHI
KRISHNAN:

Will the Mimister oi SHIPPING
AND TRANSPORT be pleased to
#tate:

(a) whether the Konkan Parishad
has made repiesentations to him
against the fantastic increase in pas-
senger fares effected by Moghul Lines

during the year on the Bombay-Kon-
kan-Goa route-

(b) il so. the contents ihereof;

(¢) whether there hac been no
increase in the fares of other coastal
services operated by the Shipping
Corporation of India; and

(d) if so, the justifiestion for the
high increase made by the Moghul
Lines?

THE MINISTER OF STATE IN THER
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). The Konkan Parishad
have given a representation mention-
ing, inter alia, that increase in passen-
ger fares on the Konkan Coastat
Service would be unbearable for the
poorer section of the community whe
mainly use this Service and also that
if the Mogul Line Limited is ineurring
losses the Government should extend
financial assistence to it. The Pami-
shad have also stated that faster amd
newer vessels should be deployed and
appropriate port facilities also pro-
vided.
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(¢) There has been
ncrease in fares.

no recent

(d) The passcnger service was taken
over by Government in November
1878 from M/e. Chowgule Steamship
Co, Lid. and entrusted to the Rlogul
Line Limited for operating it on *no
profil no loss” basis. The service re-
sulted in a substantial net loss 1o the
Mogu! Line Limited during 1973-T4
and such loss was expected to continue
during the subseguent periods also.
As the service has to be run on 3 “no
profit no loss™ basis and as the Com-
pany's other main services viz, the
Haz pilgrim traffic and the coastal
irading operations are not profitable,
the fares had necessarily to be
increased to make the service viable.

Defence Personnel killed in Border
Encounters with Pakistan and
China

5178. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DE-
FENCE be picused to state:

(a) whether any Jawan or Defence
personnel have been killed or injured
in encounter or attack in Pakistan-
Indian border after Simla Agreement;

(b) if so, the facls thereof;

(e¢) whether any Defence Personnel
was killed or injured in Indo-China
border atter January 1973; and

{d) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Between 2nd July 1972, when the
Simla Agreement was signed, and 12th
Dec. 1674, 8 Army personnel lost their
lives and 33 Army personnel were

injured as a result of Pakistan border
violations.

(2) Neo, Sir

(d) Does not arlse.

Cancellation of D.T.C. Buses from
Udyog Bhawan to Krishna Nagar,

5179. KUMARI KAMLA KUMARI:
Will the Minster of SHIPFING AND
TRANSPORT be pleased to state:

(a) whether few special DTC buses
from Udyog Bhawan to Krishna Nagar
Delhi-51 and vice versa have been
cancelled and rest are proposed ip be
cancelled;

(h) whether these buses are never
given in time; and

(c) if s0, the reasons therefor?

THE MINISTER OF STATE 'N 'HE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Siv. There are threc snecial
trips on 1oute No. 20 from khrishna
Nagar to Udyog Bhavan and these are
operating at 8.40, 9.20 and 94U AM.
Two trips a1 also operated in the
reverse direction from Udyog Bhavan
to Krishna Nagar at 17.30 and 13.10
hours.

(b) and (c¢). Every possible effort
is made by DTC to render these
special trips. However, on account of
late outshedding of buses, the special
irips are not sometimes operated
according to the schedule, The resi-
dents of Krishnu Nagar are served Ly
buses on twelve other routes including
Sugam Seva service on route No. 520.
Some of thesc services operate upto
Central Secretariat/Udyog Bhavan
and the residents can avail themselves
of these services whenever a scheduled
trip on route No. 20 iz rnissed,

Construction of Houses for Plantation
Workers

5180, SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of
LABOUR be pleased to state:

(a) whether Governmnent have
suggested that the State Goverm-
ments should undertake the construe-
tion of houses for plantation workers
and recover the cost from plantstion
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owners, i the event ot the latter s
failure to discharge their statutory
responsibility, and

(b) 1f g0, the time by which the
suggestion 18 going io be implemen-
ted”

THE DEPUTY MINISTER TN 1HE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) No Kow.
ever, such a proposal 15 under fxami-
nation

(b) Does not are

Spirally-welded Pipe Plant

5181 SHR1I D B CHANDRA
GOWDA Will the Ministe:r of STEEL
AND MINES be pleased to state

(a) whethes Government proposc
to set up a spirally-welded pipe plant
to manufacture steel pipes, used for
transportation of oil, gas and water,

(b) 1f so the estimated cost and
capacity of the plant, and

(¢) the countiy from which the
equipment Would be rmporteds

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) Yes
Su

(b) The estimated cost of the ja0~
ject 1s Rs 153 crores The capauty
of the proposea plant will be 55,000
tonnes per yecar of spirally welded
mpes 1n the diameter 1ange of i4” to
80" and wall thickness upto 10 mm

(c) The oides; for the 4upply of
plant and equipment {0 be imported
has been placed on a West German
firm

Union Leaders

5182 SHRI MOHAMMAD ISMAIL
Will the Minister of LABOUR be
be pleased to state,

(a) whether Government are aware
about the decision adopted in ‘the

DECEMBER 19, 1974

Written Answers 84

meeting of the West Bengal State
Labour Advisory Board held op the
19th October, 1874 that the physical
attacks on workers and trade union
leaders should be immediately stop-
ped and no workers shoulg be phys:-
cally prevented from reporting foi
rluties m thewr respective working
plices and full safety and security of
fiade wunion leaders and workels
4iould be assured; ang

(b) if so, the steps taken 1o imple
ment that deciion?

THE DEPUTY MINISTER TN THF
MINISTRY O@ LABOUR (SHRI
TALGOVIND VERMA) (a) and (b)
The matter folls 1n the Stafe ‘pneie
The report 1eceived {1om the Govern-
ment ot West Bengal 15 reproduced
below —

‘Consensu  atrived ol Labhour
Minister « meeting on Oclober 19
1974 with leaders of trade wmons
1epiesented on Stale Labour Ad-
visoly Bodid 1» reproduced below —

1 This meeting unammously cor-
demns the attacks on workeis
and trade umop leaders and
cactuie of trade umone hv
force,

2 The woikeis who have been
served with  dismissal o
termiration notice bv theu
employers for forced absen-
teersr. due to reasons heyond
then centrol should -etam
then len on services ond
should be i1emnstated in their
respective jobs and the ordéis
of termination and dismcsal
if eny, should be rescinded,

3 The offices of umons which
have been forctbly >ceapied
should be immediately vacat-
ed and the representatives ot
the former umons should be
allowed to funcuion fiom
those union offices,

4 Physical attack on workerg and
trade union leaders should be
mmmediately stopped and no
worker ghould be physically
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prevented from reporting for
duty in their respective work-
places. All concerned should
assure full wsatety and sccu-
1ty to trade union 1:aders
and workers.

Implemer.tation of Hem No. 4 of
the vonsengus 1eploduced
above...1s largely a re:ponsi-
bility of trade union workers
themselves. State Govain-
ment Law and Order Auihn-
rities always take appropiiate
steps for safety and security
of trade union leaders und
worke: ~ just ag they dg in the
case o' all other mhabifants
of the State,”

Research on Toxicity of Fungus by
Patel Chest Institute of Delhi

5183. SHRI B K  DASCHOW-
DHURY: Will the Mimster of
HEALTH AN FAMILY PLANNING
be pleasced to state:

(a) whether the Patel Chest Insti-
tute, Delhi is doing research on the
toxicity of a fungus called Aspergillus
flavus and 1its potential m binlomical
and germ warfare;

(b) whether the Institute is receiv-
ing grants from the United States
Agriculture Department for the pur-
pose; and

(c) whether research reporis
regularly being
States?

are
sent to the United

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
1SHAQUE): (a) The Vallabhbha
Patel Chest Institute, Delhi is iloing
research on the toxicity of a fungus
called Aspergillus flavus which affects
agricultural products like bajra and
ragi ete. This has no evident poten-
tial in biological and germ warfare,

(b) and (c). The grants for the
project are received by the Institute

through the Ministry of Agriculture
and reports are sent to that Ministry
us well as to the United States De-
partment of Agriculture.

New Mangalore Harbour for Export of
Iron Ore to Iran and other Countrres

5184, SHRI P. R. SHENOY"* Will the
Minister of SHIPPING AND TRANS-
PORT be plcused Lo stale:

(a) whether therc is any proposal
1o deepen the New Mangalore Harbouy
in order to expori the iron ore from
Kudremukh to Iran and other cour.-
tries m the form of pallet feel: and

(h) if so, the salient features of ithe
proposal?

THE MINISTER OF STATE iN TilE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI}): (a) Firther deepening of Port
of New Mangulore depends upon a
deciston 1o exploit the Kudremukh
Oie

(b) Doues nui arive

miedica) facilities for Haj Pilgrims

5185. SHRIC. K. JAFFER SENARIEF-

Will the Mmister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that medical facilities provided by
India at the {ime of the Haj pilgrim-
age during Haj season in Saudi Arabia
are not salisfactory; and

(b) if so, the steps Government
propose to lake in this regard 1o
mprove the medica] facilities for the
Indiap pilgrims visiting Mecca, Medina
and Minah at the time of Haj pil-
grimage?

THE DEPUTY MINISTER IN "HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No.
Sir.

(b) Governmenl seeks to ensure
continuance of adequate medical faci-
lities for our Haj pilgrims,
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House Committee suppert to US
Military Base on Diego Garocia
Island

5186 SHRI RAJDEO SINGH Wil
the Minister ot EXTERNAL AFFAIRS
be pleased tu state

(a) whether Goveinment aire aware
that a House Committee has )justified
the US Admimstrations move to
tonstrucy a wilitary base on the
Indian Ocean Island of Diego Garcia
on the giound that India's nuclear
iest constitutes a serious deyelopment,
and

(b) whethe;  Goveinment  have
taken any steps to mntimate the US
Administration ol Indias 1eaction n
s 1cpard?

THE DEPUTY MINISTER IN 1 HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) and (b)
The Government has -een the Repoit
of the House Appropriation Com-
mittee which mter ala makes critical
comments o) India < peaceful nucleu
experiment The 1eport 1eflects the
views ol the Committee and should
not be taken t. represent the position
of the US Admmstration Ffforts
are bemng m.ae continuously by the
Indian Embcssy to project the cmrect
picture o th membery of the US
Congress and Admimstiation

Afwrifes, wqifes wiv o
wiwfict & fafemy ¥ wemy
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Betting up of a Factory of Indian
Drugs and Pharmaceutical Limited
in West Bengal

5188. SHRI DINEN BHATTA-
CHARYYA: Will the Mimster of
HEALTH AND FAMILY PLANNING
be pleased to state;

(a) whether the Governmeny are
considering to set-up Indian Drugs
and Pharmaceutical Limited factory
in West Bengal; and

(b) if so, when and the facts there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHR1] A
K M ISHAQUE): (a) and ()
Durmng the Fifth Plan peind
Indian Drug and Pharmaceu'ical
Limited proposes to set up only two
new plants, wviz. (i) Nicounamde
plant wity, . cepacity of 300 tonne:
per annum a! an estimated wuost of
Rs 838 lakhs; and (1) Formulation
unit at an estimated cost of Rs. 570
lakhs. Wheiear i hus already Leen
decided to Jlocate the Nicotinamide
plant 1n Bihar State, the location of
Formulation umit has not so far leen
decided. State Governments of West
Bengal, Kerala and Maharashtra Lave
approached the Mmistry of Petroleum
and Chemicals to locate one of
FD.PL s, new units in theii Sialce,

WY geaTy HaWi & Wt A WA qw e
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&t &8 wy Wi
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VETE EAT ¥ At ¥ oF Wa-ga serfire
gy ¥y e
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Fovr wir fforer T T ATETONY w-v
wfufeary ?
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Laboratories for checking Drugs Adul-
teration in the Country

5191 SHRI AJIT KUMAR SAlIA:
Wil] the Munster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) the total number of laboratories
lo detect adulleration in drugs all over
the countiy;

{h) the number of persons working
in those laboralories;

(c) whether Government are going
t¢ set up new laboratories; and

(d) 1 so, the number thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANKING (SHRI A. K. M.
ISHAQUE): (a) and (b). Information
ig being collecied and will be lad on
the Table of the Sabha when received.

(c) and (d) Under the Fifth Five
Year Plap the Governmeni ovropose
io give financial assistance to the
States to esteblish new laboratories
for testing food and drugs and for
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strengthening the existing lubora-
tories, A provision of Rs, 4.25 crores
has been made in the Plan for this
purpose. The details of the Scheme
are yet o be finalised,

Popularization of Family Planning in
Delhi

£192. SHRI CHANDRA SHEK{AR
SINGH: Will the Mmister of
HEALTH AND FAMILY PLANNING
be pleased to state.

(a) whether Family Planning has
become popular in Delhi;

(b) if so, the reasons therefor;

(c) the total amount spent in Delh:
«on various schemes of Family Plan-
ning; and

(d) whether the Government will
ask other States to adopt methods of
Delhi tor popularising family plan-
nmg?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF HEALTH AND
FAMILY PLLENING (SHRI A K M
ISHAQUE): (x) Yes

(b) Socio-economic lactors In a
metropohitan city like Delhi the ¢is-
tence of a large number ol fixad 1r-
come earners of mddle and upper
middle classe., relatively higher rute
of hteracy, existence of diverse ente;-
tuinment gentre, comparatively eas’er
access to services are some of the
factors leadiny to higher acceptance
uf Family Plarning.

(¢) The total amount spent in Delhi
on various schemes ot Famly Plan-
ning during th¢ Fourth Plan Period
(1969-70 to 1973-T4) 1s Rz 163,57
lakhs.

(d) Conditions vary from State to
State and the motivational strategy
has to sult the, Jocal conditions,
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MBBS. and Internship

5183, SHRI K S. CHAVDA: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state*

(a) whether MBB.S. students are
1cquired to execute a bong that they
would serve Government for two
years after completion of M.B.B.S, and
internship:

(b) if so, how many candidates, be-
lenging to Scheduled Castes/Tribed
qualified for M.B.BS. and internship
lust year and how many of them have
been offered appointment in terms of
the said agreement (Bond) and the
reasons for the time-lag between their
completing internship after passing
M.B.B.S. and the receipt of offer for
appointment;

{c) whether residential accommoda-
tion in Government hostel &t Ahmeda-
bad has not been given to many sche-
duled caste doctors appointed recent-
ly, although vacant accommodation 1s
available in the hostel; and

(d) the reasons for denial gof this
iacility to newly appuinted doctors
belonging to the Scheduled Castes?

THE DEPUTY MINISTER IN "THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRIAK. M
ISHAQUE): (a) A suggestion for tuk.
mg a bond from all,the students at
the time or admission to medical
colleges for serving at least for two
vearg in the rural areas was made by
the Government of India to all the
State Governments in Aprnl, 1972
Some of the States/Union Territoiies
have already accepted this suggestion.

So far as admissions against Gov-
ernment of India reserved seap; are
concerned, therc is a condition in the
nomination letter that all the candi-
dates will have to serve the Covern-
;n?nt, Cenut;al o;' State, after having
ully qualified for MB.B.S, course,
if called upon to do so. ¢



g3 Written Answers AGRAHAYANA 28, 1896 (SAKA) Written Answers o4

(b) to (d). The information is
being collected and will be laid on the
Table of the Sabha in due course.

Deposit of EP.F. by owners of Sick
and Closed Tea Gardens

5194, SHRI TUNA ORAON: Will
the Minister of LABOUR be pleased
to state:

(a) whether the ownerg of sick and
ciosed tea gardens have deposited the
Employees Provident Fund of workers
with Government; and

(b) if not the steps Governmen.
contemplated (o reanlise the Employees
I'rovident Fund dues from the default-
mg ownerg of those tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
«;OVIND VERMA): (a) and (b), The
Employees’ Provident Fund vests m
and is administered by the Central
Hoard of Trustees, a Stalutory Orga-
nisation, cornsti*ution under the Emp-
loyees' Pruvident Funds and Family
Pension Fund Act, 1952, The Prowvi
dent Fund accumulations ol the emp-
lovees under the Act and the Scheme
framed therrunder are not deposited
with the Governmenl but with the
Employees' Provident Funds Organi-
<ation, The Cential Provident Fund
Commission has reported that the re-
nuisite information sought in  the
question 15 not readily available. Jt
1~ being collected and will be laid on
the Table of the Sabha in due course,

Demang for taking over Norih
Lakhimpur-Kamalabari Road as
National Highway

5195. SHRI BISWANARAYAN SHA-
STRI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is a demang from.
Gnvernment and the people of Assam
ior teking over North Lakhimpur-
Kamalabarl road as National Highway

with two permanent bridges over the
river Khaboli and Sabansiri;

(b) if sn, whether Government pre-
pose to take over the said road; and

(¢) 1f nol, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M, TRI-
VEDI): (a) to (c). The proposals
received from the Government of
Assam or new additions to the exist-
ing Nationu) Highway System in  the
Fifth Plan include the road from
North Lakhimpur to Kamalabari. This
road does cross the rivers Subansari
and Khabali. No final decision about
new additions to be made to the exist-
ing Natiohal Highway System during
the 5th Plan period has yet been
taken. It is, therefore, not possible to
indicate at this slage the position
about any road or roads in any parti-
cular State, including Assam, which
would be taken over as a new Nation-
al Highway during the current Plan
period.

Alloiment of Vehicles on Time barredl
sanctions to ex-servicemen

5186, SHRI1 MAHADEEPAK SINGH
SHAKYA: Will the Minister of DE-
FENCE be pleased to state-

(a) whether some  ex-servicemen
were given vehiclee on  time-barred
<anctions and good mercury vchicles
were allotted by cancelling the inferior
vchicles selected by them earlier; and

(b) if so, the action tuken against
the puilty person,?

THE DEPUTY MINISTER IN THE
MINISTRY O DEFENCE (SHRI J.
B. PATNAIK): (a) No vehicle has
been allotted to any Ex-servicemsan on
a time-barrcd sanction. If an Ex-ser-
viceman fails to take delivery of a
vehicle allotted to him from the surp-
lus Defence stocks, within the time-
limit specified in the release order,
he can apply for an extension of the
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time-limit. When such extension is
granted, he cau select 4 vehicle of the
same type in lieu of the one selected
by him earlier.

(b) Does not arise,

Change iy 'I'raffic pattery in the
Country

5197, SERIMATI PREMALLABAI
CHAVAN:- Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whelther Government have any
plans to change over the traific pat-
tern in India from lefi hand side to
vight hand side of the road in the
near future.

{(b) if so, whethey any study has
been undertaken to determine the fea-
sibilily and expenditure involved; and

(c) whether Government are awarc
that India is among the very few coun-
ries that still follow left hand drive?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) There is no such proposa] before
Governmeni ai present.

(b) Does not, arise.

(c) Yes.

HISL Policy in pegarq to autonomy te
Steel Plants

5188, SHRI CHANDRA SHAILANI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have re-
vised their policy of giving autonomv
to the Steel Plants;

(b) whether the Hindustan  Stec!
Limited Head Office will continue tc
function despite the fact that all its
functions have been taken over hy
SAJL: and
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(¢) how much econamy will be

effected by abolishing HSL Head
Office?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Ne.
Sir,

(b) and (c). The question of re-
structuring Hindustan Steel Limited in
the context of the establishment of
Steel Authority of India is presently
under exantination by Government

FEradication of Rabies from the Country

5199. SHRI M. RAM GOPAL
REDDY: Wil} the Minister of
HEALTH AND FAMILY PLANNING
be pleased %o state:

(a) whether his attention has bee:
¢rawn to the statement of the D.G.H.S
regarding eradication of rabies fron:
the country within three months; and

(b) if so, the reaction of Govern-
rment thereon?

THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. ML
ISHAQUE): (a) and (b). The Direc-
tor General of Health Services had
stated that rabies could be eradicated
from the country if he had the authori-
ty to catch all the stray dogs and des-
troy them and to register all pet dogs
and compulsorily immunize them. The
State Governments and local bodies
are advised from “ime to time to
take action on the above lines.

Achievement of Stee; Production dur-
' ing 1973 and 1974

5200. DR. K. L. RAO: Will the Mi-
nister of STEEL AND MINES he
pleased to state:

(a) the actual achievement of steei
production per year now i.e., 1973 and
1974,

(b) the demand gf steel estimatcd
for the next ten years;
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(c) the cost of imported steel per
tonne and the cost of indigenously
manufactured steel; and

(d) how is the gap between require-
ment and available quantity going to
be made up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a) The
production of saleable steel from the
integrated stecl plants (Bhilai, Durga-
pur, Rourkela, TISCOand IISCO) in
the calendar year 1973 was 4.552
million tonnes and during the period,
January—November, 1974, 4.260 mil-
lion tonnes.

(b) The gemand for finisheq mild
stee] in the last year of the Fifth Five
Year Plan (1.e., 1978-79) has been
eslimated at 10.591 million tonnes and
n the last year of the Sixth Plan (ie,
1983-84) at 17.185 million tonnes.

(c) The landed cost of 1mported
stecl on the average 15 about Rs. 5,000
per tonne. The average sclling price
of domestic sleel 1s about Rs. 1,800
per tonne.

(d) The gap between demand and
availabilily is proposed to be met
through expansion of existing plants
and setting up of new plants and from
production fiom clectric are furnace
units, The draft Fifth Plan envisages
near self-sufficiency with regard to
mild stee] by the end of the Plan.
There may, however, be surpluses in
certain categorics which would have
to be exported and deficits in certain
other categories which would have to
be met through imports.

Price of Phosphaty Fertilizers

5201, SHRI PRABODH CHANDRA:
SHRI R. S, PANDEY:

Wil] the Minister of SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether Government have urg-
ed USA to reduce price of Phosphate
fertilizer; and

3004 1LS—4

(b) if so, the response of that
country?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) and (b). There
are no purchase or sale of fertilizers
from US.A. on Government to Gove
ernment basis. Fertilizers are purchas-
ed from suppliers in US A. on com-
mercial basis through tender or nego-
tiations at the best possible prices ob-
taining on availability of material,
current prices and the delivery period.

Representation from Indian Medical
Association for changing the Indian
Drug Contro] Act

5202, SHRI SAMAR GUHA: Will
the Miniser of HEALTH AND FALI-
1.Y PLANNING be pleased to state:
(a) whether Indian Medical Asso-
c:ation made many representations for
thanging the provisions of Mndian
Drug Control Act and the Rules;

(b) if so, facts thereof including the
suggestion made therein;

(c) whether the present system ot
15:uing drug licences by a  district
CMO. and inspection by a sub-divi-
sional heulth officer is found to be too
mmadequaie to enforce the provisions
of the Act and Rules concerning drug
control measures;

(d) whether provisions for the sale
of drugs under schedules E, H and L,
as require prescriptions by registered
doctors and sale by issuing memos by
drug shops, are frequently violated:

(e) whether for such lapses drugs
Tike Mandrax and Hyptogyn are now
frequently used by youngmen for
uvndesirable purposes; and

(f) if so, facts thereabout and whe-
ther Government will take steps for
revision of the provisions and neces-
sary rules concerning Indian Drugs
Control Act?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The Indian
Medical Association has not approach-
ed the Ministry of Health and Famuly
Planning directly for changing the
provision of Drugs and Cosmetics Act
and Rules. They have, however,
passed certain resolutions containing
their comments on the report of the
Task Force (Planning Commission) on
Drugs and Pharmaceuticals and replies
to questionnaire issued by the Com-
miitee on Drugs and Pharmaceuticals
Industry (Ministry of Petroleum and
Chemicals) making following sugges-
tions for effective enforcement of the
Drugs and Cosmetics Act and Rules:

1. Drugs should be made available
on the prescriptions of quali-
fied registered medical practi-
tionerr who are registered
under the Indian Medical
Council Act and the practice
of medicines by all and
sundry by which drugs can
be had from dealers should
be banned.

2. Striet vigilance on production
and immediate prosecutions
for marketing spurious and
adulterated drugs should be
done,

8. The provisions of the Drugs and
Cosmetics Rules should be so
modified that drug efficacy is
included along with the qrug
toxicity while considering
proposals for marketing of
drugs.

4. For manufacture of new
drugs when licensed, ‘he in-
stallation should be completed
within a reasonable period and
renewal of licence should be
done after a thorough inspec-
tion.

(c) The system of issuing drugs li-
cences by District Chiet Medical Offi-
cer is not quite satisfactory. States
like Maharashtra, Mysore, Gujarat,
Kerala and Delhi where sale licences
are being issued by the State Drugs
Controllers and inspection carried out
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by the Drugs Inspectors, the level of
enforcement at the sale leve] is con-
siderably better.

(d) Provision in the Drugs and
Cosmetics Ruleg requiring the 8ale
of drugs includeq in Schedule H and
L to be sold against prescription 1ssu-
ed by Registered Medical Practitioners
18 by and large complied with, How-
ever, cases of Chemists not complying
with the provisions have come to no-
tice during inspections.

(e) Cases of sale of drugs like Man-
drax and Hyptozyn without prescrip-
tion of Registered Medical Practition-
ers have come to notice in some States.

(f) Under the preseat provisions of
Drugs and Cosmetics Rules, drugs in-
cluded in Schedule H and L which n-
cludes Barbiturates, Narcotics, Tran-
quilizers, Potent Hormonses, etc. can be
sold in retail against the prescription
of Regisiered Medical Praclitioners.
retail chemist selling these prescrip-
tion drugs 1s required to maintain
detailed records of each transaction
in a register which is open to inspec-
tion by the Drugs Inspectors. Follow-
ing reports regarding the mis-
use of Psychotropic drugs by the
student community, the question of
tightening the prowvisions of the Drugs
and Cosmetics Rules for exercising
more effective control over the sale
of these drugs was considered. A com-
mittee which consists of Central and
States Drugs Controllers hag gone into
the subject in considerable detail and
submitted a report suggesting major
changes in the Drugs and Cosmetics
Rules. The suggestions made by this
Committee would be considered by the
Drugs Technical Advisory Board at its
r;};?eting to be held on 27th December,

4,

Proposal to provide Cheaper Drugs o
People

5203, SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased t0
state:

(a) whether there is any propaosal
under consideration of Government to
initiate certain projects by which
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cheaper drugs will be avallable to
people; and

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) A scheme for production of
essential and life saving drugs and
most commonly used house-hold reme-
dies on a mass scale at cheap prices,
is under consideration of the Ministry
of Health and Family Planning.
Under this Scheme, a list of about 100
essential drugs drawn up by the Minis-
try would be considered for manufac-
ture ang supply to the masses through
the Primary Health Centres end sub-
Centres which are the malmr agencies
to provide medical relief in Rural
Areas.

Under the Minimum Needs Pro-
gramme in the Fifth Plan, the provi-
sion for drugs has been increased to
Rs, 12,000 at the level of the Primary
Health Centres and Rs. 2,000 at the
level of the sub-Centres. The Minis-
iry of Petroleum and Chemicalg are
alsg taking measures to ensure ade-
quate production of bulk drugs which

would be requiured for implementing
this scheme.

Export of Iron Ore from EKudremukh
to Iran

5204. SHRI P, R. SHENOY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether negotiations have taken
place between India and Iran tp ex-
port iron ore from Kudremukh to
Iran;

(b) whether these negotiations have
ended in a specific agreement; and

(c) if so, the salient features of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

.(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) Negotiations are still continuing,
and a final agreement is yet to be
concluded, .

(c) Does not arise.

Settlement of issues regarding Enemy
Property between India and
Bangladesh

5205. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to gtate:

(a) whether the issues of enemy
properties involving Irdia and Bangla-
desh have been taken up with Bangla-
desh for settlement in a friendly way;

(b) if so, facts thereof;

(c) if not, when this metlier will be
taken up with Bang'adesh for settle-
ment in accordance with a spirit of
mutual accord;

(d) whether the matter has been
raised in any Indo-Pangladesh talks,
and

(e) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No, Sir.

(b) Does not arise.

(c) The Bangladesh Government is
presently preoccupicd with problems
of reconstruction, ‘The question of
properties can be taken up at a more
appropriate time.

(d) No, Sir.
(e) Does not arise,

Second meeting of Indo-Soviet
Commission

5206, SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether during the secand
meeting of the Indo-Soviet Commis-
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sion any decision was taken to save
‘core sector of the Fifth Plan’; and

(b) if so, other taken

therein?

decisions

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL 1DAS): (a) and (b).
During the second meeting of the
Indo-Soviet Commission on economic,
scientific anqd technical cooperation,
held in Moscow from September 17 to
19, 1974, cooperation between the two
sides in the fields of steel production,
heavy machine building, power and
power eguipment, oil industry, coal
ang ore mining, production coopera-
tion, trade exchanges and sciernce and
technology was discussed. As the
Commission reviews the entire range
of economic relations between the two
countries talks were not oriented spe-
cifically towards the =eeds of the core
sector of the Fifth Plan. These needs
were  however kept fully in mind
during the discussions.
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Feedinrg of concentrafe to Smelter
Plant in Khetri Copper Project

5208. SHRI SHIVNATH SINGH:
Will the DMinister of STEEL AND
MINES be pleased to state:

(2) the minimum quantity of ccw-
centrate to be fed to smelter plant of
Khetri Copper Project daily and the
requirement of copper per day for
producing this required concentrate;

(b) the average wuroduction of gow-
per ore per day from fiie mines 1In
Kheiri Copper Proiect, whether same
is as per target fixed to feed the plant:
and

{c) the number of raachines mainly
L.H.ID’s. Locos, Loaders, Drifters. and
Jack Hammers p'rchased and deploy-
ed in the mines o* Khetri Copper
complex and how mai)y are under
break down?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
smelter plant at Khetri has just start-
ed. It is too early {g indicate the
minimum quantity of copper concen-
trates required to feed the plant as
the plant operations have not Vet
stabilised.

(b) The average production of cop-
per ore from the mines of Khetri Cop-
per Project is 2000 tonnes per day.
This production is as per the target
of 600,000 tonnes set for 1974-75.

(c) The required information is
given in the attacheq statement,
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Statement
Nos. No. No. No. N~.
purchsaed deployed under discar-  Trans-
Name of Machine since in break Jed ferred to
incep mines owny afier other
ton. repaiz out ro]eqtaf
lving ying in
useful stores
hife.
1 2 3 4 5 6
1. LHD (Loal Haul Dump machine) 12 9 3
2. LOCOS - . . . . 24 17 2
3. L .aders : ' . ) 46 33 4 z 7
4. Drlters - . ] . . 82 21 23 * 21* 17
5 Jack Ilamm.rs . . + 303 87 28 188*

*|.ck Himmers and Tuifters are fast wearing Rock Duilling machines with an average woking
lile »f 2-3 yoa=s a‘ta wauch iepurs hiccme uneconomical,

** Awaiting supply ol 1impurted spares.

Production of Concentrate jn Kheirl
Copper Project

5209, SHRI SIIIVNATH SINGH Wil
the Mimster of STEEL AND MINES

be pledsed to state

(a) how much councenirate have
been produced so 1ar 1n Khetri Copner
Project and the quantity of Copper
ore stocked mn tha ctockpile of the
Project;

(b) whether production in smelter
plant of the Project will suffer on
account of Mines failing to produce
required quantity ol the ¢opper ore,
after the concentrate is fin shed from
the stock; and

(c) if 80, the steps proposed to over-
come this ghortage in production fiom
the Mines ang who is responsible for
this?

THE DEPUTY MINISTER IN THE
MINISTRY OP STEEL AND MINES
(EHRI BSUKHDEV PRABAD): (a)
48101 tonnes of copper concentrates
have been produced at Kbetri Copper

Projeel upto November, 1974, The
quantity of copper ore stocked in the
stockpile of the Project is about
3,86,000 tonnes

(b) Khetrn1 and ¥olihan mineg are
scheduled to reach the optimum level
of production only in 1977. Till then
there will be a shortfall in avalability
oi1 concentrates for full utilisation of
smelter capacity.

(e¢) Hindustan Copper Limited have
appointed a reputed International firm
of Mining Consultanis to help them 1n
overcoming technical problemg and 1m-
proving production in miming, To
augment the production of concen-
trates, Hindustan Conpper Limited
have developed Dariha copper Project
in Rajasthan. Chandmari copper mine
1n the vicinity of Khetri Copper Pro-
ject 15 also bemng developed, Stevs
are also being taken to develop Malanj-
khand Copper Project in Madhya Pra-
desh. The Company also propose to
import copper concentrates to aug-
ment the supply of concentraes for
the smelter.
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Feodgraing Josm in Transit
| 5210. SHRI VASANT SATHE:
SHR] DHAMANKAR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state.

(b) if so, the reaction of Govern-
cinment has been drawn to the news
report appearing vn the 2Tth Novem-
ber, 1074, under the caption “10 per
cent of foodgraing lost in transit;”

(b) if so, the vcaction 1 Govern-
ment to the various observations made
therein; and

(c) the steps taken in the matler?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)-
(a) Yes, Sir.

(b) and (c). On an average about
1,60,000 tonneg of foodgrains are being
discharged per month in Bombay
Port. It is understood from the Food
Corporation of India that the loss of
foodgrains discharged in bulk in the
docks and subsequently bagged and
cleared by road is only 1/2 per cent.

The position in respect of other ob-
servaion made in the newg report 18
as under;—

(1) There is no basis for the alle-
gation that in order to reduce the
draught of the vessel to enable it to
enter the docks, the ships discharge
the foodgraing into sea.

(2) There iz no truth in the allega-
tion that hundreds of foodgrain bags
are unloaded from vessels into barges
because foodgrains are brought in bulk
and discharged by vacuators. Bag-
ging is never done on board the ship,

(8) It is not true that preventive
agencies like the Pulice, Port and Cus-
toms personnel are virtually absent in
the night shift in the harbour areas.
The docks are manned round the clock
and careful checks are carried out at
the gates by the Bombay Port Trust,
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Cusoms and the Poljce, even in the
third shift. The Food Corporation of
India have their own watch and ward
arrangements.

(4) According to the Food Corpo-
ration of India, there is no truth in
the statement that their transport
operators have to bribe the traffic
police every night” while transporting
foodgraing from the docks to the Cor-
poration’s godowns.
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Captive Power Plani for T.L5.C.0.

5212, SHRI'P. GANGADEB:
SHR1 SHRIKISHAN MODI:

SHR1 PURUBHOTTAM KA-
KODKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether T.I.S.C.O. had piopos-
ed to set up a captive power plant;

(b) whether Government had ap-
proved the proposal;

(c) if so, whether the Company will
import part of the equipment; and

(d) the broad outlines thereof?

THE DEPUTY MINISTER IN ThE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) 1o
(d). There was no proposal from
TISCO to setup anew captive power
plant, Howcver, they had applied to
Government for approval for augmen-
ting the in-plant puwer generaling
capuacity by a further 40 M.W. The
increase was proposed fo be achieved
by the installation of a High Pressure
Boiler of about 135 tonnes per hour
capacity in one power house and by
the installation of a turbogenerator of
about 20 MW capacity in another
power house, The proposal has been
approved by Government. In view of
the non-availability of Indigenous
equipment within the stipulateg time
schedule, TISCO have also been per-
mitted to import the boiler.

Accidents in Rourkela Steej Plant

5213. SHRI SHYAM SUNDER
MOHAPATRA: WiIll the Minister of
STEEL AND MINES be pleased to
state;

(a) how many accidents have taken
place in the Rourkela Steel Plant in
1874; what were the reasons of acci-
dents and if any enquiries have been
made; and

(b) if so, reports thereof, whether
steps have been taken to improve the
maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The information is being cillected
and will be laid on the Tzble of the
House.
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Price control on Copper and Brass

5215. SHRI D. P. JADEJA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are consi-
dering to put control on the prices of
copper and brass so as to help the
small industries; and

(b) if so0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) No,
Sir,

(b) Does not arise,
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Staff streagth of Indian High Cem-
mission in London

5217 SHRI SUKHDEO PRASAD
VERMA Wil the Mimster of EXTER-
NAL AFFAIRS be pleageg to state

(a) the measures taken by Govern-
ment in bringing about economy in the
Indian High Commission in London
by reducing the staff strength; and
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(b) the present strength of the staff
memberg in the High Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) A state-
ment 1s placed on the Table of the
House.

(b) The strength of the High Com-
mission 1s 393

Statement

Mcasimeg taken m  brnging about
economy 1n the High Commission of
India TLonden, by reducing the staff
sirength are

(1 winding up of the local cadies hv
st January 14973, and reduction in the
overa] stiength as soon as possible
through reorganisation and inerease ot
India-based stafl

(1) Rationahsatvrn ot  methodg of
work and staffung pattern with accent
on efficenty and ¢conomy

(1) Housing of all the Wings of the
High Commission m India Ifouse with
a View to economsing eapcndiure on
rents of buildings and common ser-
vices

Nurses Training Centres in Delhi

5218 SHRI SUKHDEO PRASAD
VERMA Will the Minister of HEAL-
TH AND FAMILY PLANNING be
pleased to state*

(a) the total number of Nurses
Tramning Centres in Delhi with the
number of seats 1n each Centre at
present, and

(b) whether in view of the shortage
of trained nurseg in the country Gov-
ernment propose to open more Train-
ing Centres in Delhi and if so, the
number of Centres likely to be opened
in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K. M, ISH-
QUE): (a) Twelve, The annual inta’
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capaCity of each training centre is given
below; —

Annual
Name of the Training Centre intake
capacity
1. Irwin Hospital, New Delhi 84

2. Lady Hardinge Maedical
College and I-Impml,
New Delhi . 60

3. Safdarj Hospml
New D:Il’hs.i :

. 30

4. Willingdon Hcspm.!

New Delhi ’ . 20
5. Holy Family Hospital

NewDelhi  , . . 30
6. Kasturba IImlenl

New Delhi . . 25
7. St. Stephen Hmp:tﬂ, Tis

Hazari, Delhi | . 20
8. B.L. Kapoor Memorial

Hospital, New Delhi . 15
9. Hindu Rao Hospital, Dellu 15

10. Tirath Ram Hospital, Delhi , ° 12
11. Sir mn.ga Ram I impml.

New Delhi . 12
12, Rar{:umm;_: f‘;mru Kaur
Coll 0 u.rsmg.
ew Delhi . 25
(b) No.

Workers laid off que to power cut in
Delhi in Industria] Units

5219, SHRI SUKHDEQO PRASAD
VERMA ; Will th, Minister of LABOUR
be pleased to state-

(a) the total number of workers
laid off due to the power cut in the
industrial units in Delhi; and

(b) the names of the industrial units
where workers are affected?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Ac-
cording to the information made avail-
able by the Delhi Administraten, 347

workers were laid off on different dates
for one day each due to power-cut/non~
a\’lﬂahlll'l.y of electricity /power shed-
ding in the following establishments.

M/s. D.CM. Silk Milla New Delhi:
M/s. Interncontinental (Travancore)
Pvt. Lid. Delhi and M/s. Hindustan
Pipe Corporation, New Delhi,

Exploitation o¢ Bauxite Deposits of
Kerala

5220, SHRI VAYALAR RAVI: wil
the Minister of STEEL AND MINES
be pleased to stale:

(a#) whether the investigations re.
garding the quality und quantity of
hauxite deposits found in Cannanore
District of Kerala, have been complet-
ed;

(b) whether Government propose to
set up an aluminium plant in that area
utilising these deposits; and

(c) if so, the broad outlines thereof;
and if not, in what ways Government
propose to exploit these natural re=
sources?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Geo-
logical Survey of India has completed
preliminyry assessment of bauxite de-
posits in Kumbla, Nileshwar and Kan-
hangad arcas in Cannanore District of
Kerala. Investigations for bauxite
were also carried out of the Geological
Survey of India in Payyanur and Tali-
paramba areas in Cannanore Disirict
and the results are being asssessed.

(b) and (c). There iz at present oo
proposal to set up an aluminium plant
in the area, based on these deposits.
Better picture of the reserves will
emerge after the completion of the
Investigations in hand and then only &
view can be taken about their exploita-
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tion, after a careful consideration of
beneficiation characteristics, economic
viability, infra-structure and demand
pattern efc,

Lonsiruction of roads in Kerala in
Fifth Plan

5221, SHRI VAYALAR RAVI Wil
the Minister ot SHIPPING AND
TRANSPORT be pleased tp state

(a) the total expenditure expected
to be incurred for the construction of
roads in the State of Kerala during
the Fifth Five Ycar Plan; and

(b) the broad outlines of the works
to be undertaken and the names of
new roads to be constructed duing
this period together with the extent of
«wentral assistance proposed to be given
for the development of roads in that
State?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
"TRANSPORT (SHRI H. M. TRIVEDI)
(a) and (b). Consiitutionally, the Gov-
ernment of India are primanly res-
ponsible for the development o Rouds
declared as Nationa] Highways All
roads gther than National Highways In
.Btates are assentially the responsibnlity
of the State Governments concecrnerd
So far as State roads are concerned,
according to the tentative allucations
made under the Draft Fifth Plan, a
sum of Rs. 23 crores is likely to Le
available for road development in
Kerala over the 5th Plan period. Out
of this, the outlay for 1974-75 is Rs. 2
crores, Detailed programmes against
these allocations have to be formulated
by the State Government. As regards
National Highways, a sum of Rs. 45.50
crores only 1s available for expendi-
ture during 1974-75 for the country as
a whole. Of this, Kerala Government's
afllocation is Rs 2.35 crores which is
intended mainly for ‘on going' works
on the existing National Highways in
the State The total lengith of Na-
tion Highways in Kerala at present is
784 kilometres. In addition, a sum of
‘Rs. 10 lakhs ig available to the State
Government during 1974-75 by way of
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loan for already sanctioned Centrally
alded State roads of inter-State or eco-
nomic importance.

Committee on working of Sainik

Schools
5222. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

DEFENCE be pleased to refer to the
reply given to Unstared Question No.
1504 on the last November, 1974 regard-
ing recommendations of the Committee
on working of Sainikk Schools and
state:

(a) the date when the Committee to
review the working of the Sainik
Schools in the country was set up,

(b) the composition of the Commit-
tee; and

(c) the reasong for delay in submit-
ting their report?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) 12th
July, 1973

(b) and (c). The High Power Com-
muttee on Samik Schoolg for reap-
praisal of Samnik Schools Scheme was
set up by this Mmistery on 12th July,
1973. The original composition of the
Committee 1s as under: —

Chairman.

Dr. D M Sen, Former Education
Secrelary, West Bengal and former
Vice Chancellor, Burdwan University,
P-515 Raja Basanta Roy .3oad,
Calcutta-29,

Members.

1. Shri S. V. Chitttbabu Director
School (now Collegiate) Edu-
cation, Government of Tamil
Nadu. Madras.

2. Shri N. P. Dubey, Addl. Secre

tary, Ministry of Labour,
Government of India, New
Delhi.
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8. Shri L. Dayal, Joint Secretary
(G), Ministry of Defence,
Government of Indla. New
Delhi.

4, Shri A. N. Joshi, Addl. FA(J),
Ministry of Finance (Defence),
Government of India, New
Delhi.

5. Shri SMS Chari, Joint Edu-
cation Adviser (now DC;,
Ministry of Education and
Social Welfare, Government
of India, New Delhi,

6. Deputy Adjulant General, Army
Headquarters, New Delhi.

7. Air Cdre, K. D. singh, Director
of Education, Air HQ, New
Delhi,

8. Shri 0. Ramachandra Rao,
Deputy Secretary to the Gov-
ernment of Tamil Nadu, Edu-
cation Depit.,, Madras.

9, SHRI D. K. Guha, Education
Commissioner, Government of
West Bengal, Calcutta.

10. Educational Comissioner, Gov-
ernment of Rajasthan, Jaipur.

Associated Members.

Representative of State Government
of U.P. (To be associated when Sainik
School, Lucknow is to be considered by
the Committee.)

Representative of State Government
of Nagaland (To be associated when
Sainik School in the Eastern region 15
to be considered).

Secretary

Deputy Secretary to the Government
of India and Honorary Secretsry,
Sainik Schools Society.

In the first meeting of the High
Power Committee on Sainik Schools
helg on 17th August 1973, iwo mem-
berg viz. Shri P, Krishnamurti, Addi-
tional Secretary, Ministry of Defence
and Major General B. M. Bhattachar-
jea, DGNCC, were co-opted, In

October 1973, it was reported by Tamil
Nadu Government that Shri O. Ramu-
chandra Rao, Deputy Secretary, had
been transferred as a District Collector
and they did not consider it necessary
to nominate a person in place of Shri
Rao, since Shri Chittibabu, Director
School (now Collegiate) Education was
already representing the State Gov-
ernment in the above Commitlee.

The Commilitee had to visit majority
of the Sainik Schools before formulat-
ing its views. The work of the Com-
miltee has been somewhat delayed
owing 1o various factors, such as the
inconvenient location of most of the
schools from communications point of
view, intervening vacations in schools
and difficulty in assembling the mem-
bers who" belong to different State
Governments. However, the Com-
mittee 1s now in the final stages of its
work ang its Report is expected with-
in a few months.

Statement made by Air Cilel Marshall
regarding Indian Air Force

5223. SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

(a) whether in an interview with
the air journal “Vayuyan” Air Chief
Marshall Shri O, P. Mehra, stated that
the Indian Air Force ig in a difficult
situation with its obsolete fleet being
slowly grounded and the constraint of
foreign exchange resources disabling
the Airforce to acquire deep penetra-
tlon aircraft; and

(b) if so, the facts thereof and
aclion taken thereon?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH):(a) and(b).
The interview given by the Chief of
the Air Staff covered varioud aspects
refating to the role and the equipment
of the IAF. In the course of the inter-
view. the Chief referred to the need
for phasing out obsolescent aircraft and
also the induction of a Deep Penetra-
tion Strike aircraft.
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As has been stated from time to
time, the modernisation of the Indian
Air Force is a continuing process with
the phasing out of older types of awr-
craft and the inducting of more modern
ones. Government have been and are
taking all possible steps to see that the
Defence preparedness of our country
is adequate to meet any possible threat
to its securiy. .

Proposal to abolish post of Settlement
Officer in Ganganagar Unit of Depart-
ment of Rehabilitation

5224, SHRI PANNALAL BARUPAL‘
Will the Mimster of SUPPLY AND
REHABILITATION be pleased to stale:

(a) whether the Umt of the De-
partment of Rehabilitation at Ganga-
nagar had been continuously manned
by a Managing Officer since 1962;

(b) whether the quantum of work
now left to be completed 13 hardly
one tenth of what it was in 1962, both
qualitatively and quantitatively;

(¢) whether a Settlement Officer
with the delegated powers of the
Settlement Commissioner wag special-
ly deputed to Ganganagar for the
disposal of judicial work only for a
brief period during 1971-72; angd

(d) whether Government now pro-
pose to reirieve the position and allow
the earlier arrangement fo continue
as it was working smoothly and elli-
ciently?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY)" (a) Yes Sir, except for the period
from June, 1971 to August, 1972 when
following the closure of the Regional
Office at Jaipur in May, 1971 a Setile-
ment Officer was again posted at Sri-
ganganagar.

(b) There has, no doubt, been de-
crease in the guantum of work m
Sriganganagar Office since 1062 but
important matters viz. reconciliation of
land records with Rajasthan Govern-
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ment, recovery of heavy arrears stilk
remain to be attended to.

(c) Yes, Sir,

(d) The post of Settlement Officer
at Sriganganagar was recenily reviv-
ed in lieu ot a post of a Managing
Officer.  Considering that thus Sub-
Office deals with the work involving
recovery of heavy arrears and other
important work such as reconciliation
of land records with the (Gjovernment
of Rajasthan, it needed an officer of
the rank of Seitlement Officer.

The position will be reviewed in due
course,
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Violation of EP, Act in Khetri Copper
Project

5276 SHRI SHIVNATH SINGH Will
the Mmister of STEEL AND MINES
be pleased to gtate

(a) whether Employees Provident
Fund accounts of the wortkmen n the
Khetr1 Copper Pioject have not been
maimntained properly and no state-
ment of accounts 15 supplied to the
workmen;

(b) whether the amount deducted
from the salary of the workmen for
the month of September 1974 against
Provident Fund ijs not deposited 1n
the Bank trustees account;

(c) whether Rs 15 lakh have been
drawn from the Employees Provident
Fund accounts of the employces from
the Bank in this month for paymng
salary to few workmen; and

(d) whether these are serious vio-
lations of the Employees Provident
Funds Act, 1f 80, the action proposed
agamst the management of the Khetri
Copper Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD) (a‘ The
employeeg provident fund accounts of
workmen in the Kheir:1 Copper Project
have been mainiained properly ana
audited regularly by the Auditor ap-
pointed by the Trustees, Statements
of Accounts have also heep 1ssued to
the Workmen.

(b) A part of the provident funa
recoyeries made 1n September 1974
have been paid by the Company as
loans granted by the Provident Fund
Tiust to Employees

tc) No amount has been drawn by
the Company from Provident Funa
Trust for payment of wages

(d) Does not arise

Pergons provided with employment in
Central Government offices located in
Delhi ang in States

5227 SIIRI SOMNATH CHATTER-
JEC Will the Minister of LABOUR be
pleased 1o state the number of persons
ginvon employment 1n different Central
goveinment Offices localed 1n Dell
and 1 States durmmg the last three
vears calcgory-wise’

THE DFPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAl-
GOVIND VERMA) Tne latest osul-
able information relating to the years
1970 to 1972 15 givan n the statemont
laid on the Table of the Housc [Pluced
tn Lehrary See No L.T-882./74]

Accidents in Coal Mines in
Maharashira

5125 SHRI VASANT SATHE
SHRI DHAMANKAR,

Will the Minister of LABOUR Be
pleased to state

(a) the number of serious accidents
that took place in each of the coal
mines in Maharashtra during the last
three years,
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(b) the number of lives lost as a
result thereof and the amount of
compensation paid therefor, and

(c) the action taken by Govern-
ment to minimise the incidence of
such accidents?

THE DEPUTY MINISTER IN THL
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA) (a) A statement
giving the number of fatal and serious
accidents that took place in different
coal munes 1n Maharashira from Janu-
ary, 1971 to Novembar, 1974 18 atlached.
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(b) 22 hves were lost as result oI
these acaidents Compensation 15 pay-
able by the managements under the
provisiong of the Workmen's Compen-
sation Act, the admimstration of which
falls within the State sphere,

(c) Improving safety measureg m
mines 18 a continuous feature Steps
are being taken to tighten supervision,
procure safety material and equipment
and arrange traimng programmes in
safety measures

Statement
(Upto
1971 1972 1973 1974 Nov '74)
S. Name of Mine
No. Fatal Serious Fatal Serious Fatal Serious Fatal Serious
Acc. Acc Acc. Ace. Acc. Acc. Acc Acc
1 Ballarpur Colliery 6 . 6 8 10
2 Chanda Rayatwar:
Colliery b 4 . I . I 5
3 Ghugus Collierv 10 1 21 1 1™ . 8
4. Hindusthan
Lalpeth . X 3 1 7 1 7 I 7
5 New Mayr
Colliery . . e 2 b ¢ 1
6 Sasti Colliery - 24 . 13 15 I 5
7. Indcr Colliry 1 3 1 8 1 3
8. Kamp.ee
Csllery . 3 2 1 4 1 24 2 18
9. Silewara Colliery 2 14 .. 19 1 2 1 4
10. Umrer Chlltery - - e - I 2 ae 2
11. Rajur Colliery + e N N . . . . I
‘TOTAL . 6 63 76 6 79 6 64
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Writing of names of Nationa] High-
ways Road Marks and Number Plates
of Vehicles in English

5229. SHRI SAMAR GUHA: Will the
Minister of SHIPPING AND TRANS-

PORT be pleased to state:

(a) whether according to Constitu-
tional provisions, the names of all
national highways and road marks
should be written in English also;

(b) whether number plates of all
vehicles should also bear English
numerals;

(¢) whether these directives of the
Constitution are being wviolated in
many States; and

(d) if so, the steps taken or propos-
ed to be taken by Government for
removing these anomalies?

THE MINISTER QOF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H, M. TRIVEDI):
(a) to (d). There are no constitutional
provisions governing specifically the
writing of names of National Highway?
and road marks. However executive
instructions issueq regarding inscrip-
tion of the place names on informatory
sign posts along ' Nationul Highways
provides for the simultaneous use of
Roman (English), Hindi (Devnagar1)
and also the local language where the
same is not Hindi (Devnagari). 1n
case of Kilometre stones, inscriptions
are to be in Roman (Ebpglish), Hindi
(Devnagari) and the local language in
a laid down order. Figures in every
case are to be marked in international
form of Indian numerals. There have
been no major Jeviations from this
policy. However. whenever any depar-
ture hag come to the notice of the
Government of India, the matter has
been taken up with the State Govern-
ments concerned for corrective action.

Inseription of registration mark for
motor vehicles is governed by Sectlon
24(3) of the Motor Vehicles Act 1939
read with Sixth Schedule to that Act.
According to this Act, registration
Mmarks for motor vehicles consist of &

group of letters allotted to each State
under the Act followed by a number
containing not more than four digits.

At present, legally, the letters on a
number plates on .notor vehicles have
to be in English and the numerals in
international form of imdian number-
als. According to Articles 343(1) of
the Constitution, Hindi 1n Devopagari
script 1s the official language of the
Unton. Some States who have adopted
Hindi as their official language are of
the view that the Devnagari script
shouldq be used for the display of regis-
tration marks on {he number plates ol
the motor vehicles and there have been
demands from a few other States ulso
for the use of regional languages for
the display of registration marks on
the number plates of the motor vehi-
cles and there have been demands from
a lew other Stateg also for the use ol
regional language for the display of
registration marks for motor vehicles.
The entire matter has since been exa-
mined by a Working Group and dis-
cusseq by the Transport Development
Council whe recommended that the
bilingual system ie Roman and the
Regional script and the international
form of Indian nuwmberals) might be
adopted for the display of registration
marks on the number plates on mator
vehicles. It was further felt that when
English was progressively replaced by
Hindi by States as their official langu-
age the Roman script on number plates
could give way 1o the Hindi Seript.
The members of the Iransport Deve:
lopment Council were generally in
favour of trans-literation of the English
Group of letters in the regional scripts.
Necessary action on these recommen-
dations is being takan in consuitation
with the State Government/Union Ad-
ministrations

Commissioning of “Him Girl” War
Ship by Indian Navy

5230, SHRI NAWAL KISHORE
SHARMA: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether a new war ship “Hime
Giri” has been acquired by Indian
navy recently;
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(b) 1f so, the extent to which this
war ship has increased the naval
power of the country,

(c) the extent to which thig war
ship 15 superior and equipped with
latest weapons, to that of Vikrant,
and

(d) whether .ome more war ships
are being included 1n the fleet?

THE MINISTER OF DEFENCE
SHRI SWARAN SINGH) (a) Yes,
Sir This shup hag been manutactured
for the Indian Navy 1n Mazagon Ship-
yard, Bombay

(b) SBhe ha, added censiderably to
the anti-submarine and anti-ancraft
capality of the Navy and thereby in-
creased the naval power of the country

(¢) She cannot be compared with
INS Vikrant as Vikront 18 an Ancratt
carrier of 16,000 tonnes whl t HIM-
GIRI 15 « Frigate of d splucement oOF
approaimaicly 2450 fonnes oniy

(d) Yes Sir

Export houses to Execute Steel Lxport
Orders

5231 SIIRI NAWAIL KISIIORE
SHARMA Will the Minister of STEEL
AND MINES be pleased o «tate

(a) whether Government are cin-
sidchring the qucestion ullowing eligi-
ble eaport houscs to procurc steel for
executing export orders

(b) if so the particulars of export
houses and the quantity and quabty
of steel to be exported and the names
of the countries to which the steel 1s
to be exported

(e) the ime by which the steel 18
expected to be exported, and

{d) the estimated foreign exchange
to be earncd as a 1esult thereof”

THE DEPUTY MINISTER IN THL
MINISTRY OF STCEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
{(d) The current export policy pro-
vides for export of most or the catego-
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ries of steel by the canahising agency
viz SAIL International Limited Some
categornes can be exvorled bv the mam
producers also It 1s not proposed to
change the present export policy

Use of India-made goods in Missions
Abroad

5232 SHRI NAWAL KISHORE
SHARMA Will the Mimster of EXTER-
NAL AFFAIRS be pleased to state

(a) whether some instiuctiong have
recently been i1ssued to the Indian
Missions abioad to use goods manu-
factured in India while giving parties
and holding celcbirations in the Mis-
sions 1if so the facts thereof, and

(b) whether some 1epoits have
reached Government that Indian Mis-
sions do not act accondingly and the
slepg taken or proposed to be taken
i such matters?

THE DEPUTY MINISTER IN THb
MINISTRY OF FN1FRNA. AILFAIRb
(SHRI BIPINPAL DAS) (.) There
dre stdndmg mstructions to our Mie-
sions to use handicr ity and manufac-
tureq goods from Indii as a mens of
projecting our tradiions and our ciaft-
m nship

(b) No speciic complaint his been
received by the Govirnment

Improvements in Bharat Earth Movers
Limited, Bangalore

5293 SHRI 8§ N MiSRA Will the
Mimsier ot DEFENCE be pleased 10
slate

(a) whether Government, have
since ingured into the working of
Bharat Earth Movers Limited, Ban-
galore during the last 3 years,

(b) 1f so, the nature of irregulari-
ties which have come to the notice
of the Government during the period,
and

(c) the steps taken or proposed to
be taken to remove the drawbacks

of the Undertaking?
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THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN1S-
TRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA) fa) Guvernment
have not inshituted aay enquiry into
the working of the Bharat Earth Mov-
ers Limited, Bangalore, during the
last three years

{b) and (¢) Do not arise

Improvements in Garden Reach
Workshops Ltd, Calcatta

5244 SHRI S N, MISRA Will the
Mimster of DEFENCE be pleases to
~tate

(a) whether Government have in-
quired 1nto the working of the Garden
Reach Workshops Limited Caleutta
duning the last thiee years:

(b) 1f <o the natuie of nregula-
rities whith have come¢ to the notice
of the Government; and

(c) the step. taken or proposed to
be taken to remove the drawb.acks
of the Woikshop?

TIIE MINISTER OF SIATE (DEF-
ENCE PRODUCTION) IN THL MINIb-
‘TRY OF DEFENCE (SHIRl RAM
NIWAS MIRDHA)Y (a) ‘iovernment
have not inslituted any nguiry into
the working of the Garden Reach
Workshops Limited, Calcutia, during
the lust three jears

(h) and (c). Do not anse

improvement in Praga Tools Limiled,
Secunderabad

52)5 SHRI S. N, MISRA Wil the
Miuster of DEFENCE be pleased tu
state:

3004 LS-5 -

(a) whelher Government have in-
quired into the working of Praga
Tools Limited, Secunderabad during
the last three years;

(b) 1f so, the nature of nregulari-
ties which have come to the notice
of the Government, and

(c) the steps taken or proposed to
be taken to remove the drawbacks
of the Undertaking?

TIUE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI EKAM
NIWAS MIRDHA) (a) Government
have not instituteg any enquiry into
the working of the Praga Tools Ltd.,

Secunderabad, during the last three
years
(h) and (¢) Do pot arise

Steel Distribution Policy

3236 SHRI P GANGADEB:
SHRI RAGHUNANDANLAL
BHATIA,
SHRI SHRIKISHAN MODI:

Will the Minister of STEEL, AND
MINES be pleased to state

(a) whether new steel distribution
policy has 1esulted in additional cost
for the Industries to lift steel from
the stock yards,

(b) whether the Association of
Indiun Engineering Industry have
identified some difficulties after study-
g the new poliry,

(e) 1f so, the facts thereo!; and

(d) the steps taken to overcome
the difficulties?



131 Written ‘Answers

THE DEPUTY MINISTER IN THE
- MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
" (d). The information is being collect-
ed and will be laid on the Table of
the House,

Recogrition of Private Medical Colleges
by the All India Medical Council

5237. SHRI MUKHTIAR SINGH
MALIK

SHRI BIRENDER SINGH
RAO:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarréd
Question No, 3808 on the 22nd August,
1974 regarding derecognising of Pri-
vate Medical Colleges and stale:

(a) whether it has come to the
notjce of the Government that some
colleges in the country have been
derecognised on the recommendations
of the All India Medical Council;

(b) if so, the names of such col-
leges; and

(¢) what alternative arrangements
have been made for the students of
those colleges?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (StIRI A. K. M. ISHA-
QUE): (a) The Medical Council of
India had, in April, 1474, recommended
to the Government of India derecogni-
tion of certain medical colleges in the
country, After carefu! consideration
of the whole matter, the Government
-decided not to derecognise the M.B.B.S.
degree of any of the concerned mecical
“colleges,

(b) and (c). Do not arise.
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Visit to India by President of Sudan

5238. SHRI MUKHTIAR SINGH.
MALIK:

SHRI M. KATHAMUTHU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the President of Sudan
visited India during November, 1974;

(b) it so, the nature of the dis-
cussions held with him; and

(¢) the decisions arrived at?

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
The President of the Sudan paid a
State visil {0 India from November 26
to December 1, 1974,

(b) and (c). A copy c¢f the Indo-
Sudan Joint Communique issueg at
the conclusion of President Nimeri's
visi{ lo India is placed on the Table of
the House which zives delails abhout
the nature of the discussionrs and the
decisions arrived at during the wisit.
(Piaced in Library. See No. LT-
8824/74).

Survey of Bihar for un-traceg deposits

5239. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of STEEL AND
MINES be pleaseg to state:

(a) whether huge deposits of vari-
ous kinds of minerals in Bihar, are
lying un-traced; '

{b) if so, whether Government pro-
pose to appoint study teams to survey
all the areas of the State to find out
the deposits; and

(e) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SUKHDEV PRASAD) (a)
{e) Search for minerals 1s a continu-
mg and {ime consumivg process While
on the one hand wirgin areas in Bihar
are being covered hy _\slemitic geolo-
gical mapping geochimiial und geo-
phvsical surveys on the other hand
exploration hy druling explordlory
mining elc 1s in prog #ss in the } nawn
mineralised areas A number of agen-
cies such as Geologi.al Survey ot India,
Department of Atomc Fnergy Deparl-
ment of Miney and Geoligy Govern
ment of Bihar and more rocently the
Mineral Exploration Corporiion and
the Bihai1 State Miner ] Devel pment
Corpovation are arrtil g out naneral
suneyg and cxploralim tor 3 venelv
of mincials on a t 1)y Jirge seale In
the stite of Brihar

Mohile Dental Vap lymg 1dje at by

Wallingdon [Hospital

5240 SiJR1 PRABODII CHANDRA
Will the Ministe; of HLAT 111 AND
FAMILY PLANNING te 1leised 1o
state

(a) whethcr the Mobile Dental Van
which was donated by Yugoclavia in
1954 ha, been lying idle at Willingdon
Hospital for the last five ycars, and

{b) 1f so, the reasons therefor?

THE DEPUTY MINISTER IN THk
MINISTRY OF HEALTH AND FAMI-
1Y PLANNING (SHRI A K M ISHA-
QUE) (a) Yes

(b) The spare parts of lhe iehicle
are nof avalable

Use of Army in Bihar

5241 SHRI SAMAR GUHA Wil the
Minister of DEFENCE be pleased to
slate

(a) whether umis of Indian Army
have been y~ed to deal with the curient
avil agitations 1n Brhar,

(h) 1f so th¢ number of such occa-
sions of using aimy units for dedling
with the intertnal «ituation in  the
State <nce 1973

(¢) whether many Generals have 1e-
vate 1 the nse of Axmy umiy {or such

purpose  and

{a) if so the reaction of the Gov-
ernment thereto?

TIIE MINISTFR OF DLFENCE
(SHR1 SWARAN SINGID) (a) The
Aimy his not hien deplo,<d 1n Bihar
duniny, the current a.ifition for maln-
fauning law and order

th) The number of times the Army
was deployed mn the various Siafes

since 1973 fo1 manienince ot law <na

order Is detailed in the «tutement
aftached
(¢} No Sir

(d) The auestion dnes nol arlse,
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Statement

DETAILS OF ARMY DEPLOYMENT 1IN VARIOUS STATES FOR MAINT-
ENANCE OF LAW AND ORDER SINCE 1973

Sl State
Ne. Date/period
1977
(@) Assam (Tezpur) « + o » 12 Apr to 17 May
(b) Maharashtra (Nasik) + + « 23 Apr to 24 Apr

(c) Uttar Pradesh  » . E .
(d) Arunachal Pradesh . . .

{e) Jammu & Kachmur (Leh) - .
(f) Manipur * . . . .
1974

(a) Gujarat (Baroda) + +

(b) Gwarat (Ahmedabad) - . .
{c) Bihar (Patna) - . .
(d) Bihar (Ranchi) - . .

(¢} Bithat (Dhanbad) - .

() Himachal Prade<h (Palampui) -

() ALLOVER INDIA :« -
(during Ratlway Strike)

W) West B ngal (Chroch B=har Tutar glrg
Dinhata and Mathabhanga)

21 Mey to 13 June
13 June to 18 June
14 Sep to 15 Sep
13 Sep to 21 Sep

10 Jan to 14 Jan and
25 Feb to 26 Feb

28 Jan to 16 Feb
18 Mar to 26 Mar

26 Mar t¢ 28 Mar and
2 Apr to 6 Apr

20 Ma: t0 3 Apr

25 Apt
7 May to 20 May

27 Aug tv § Sep

Supply of scarce metals tp small scale
industries

%242 SHRI BHAGATRAM MAN
HAR Wil the Muusrer of STEEL AND
MINES be pleased to stite

(a) whether small scale indusiries
ate facing great hardship im procur-
ing scarce metals,

(b) the steps taken by Union Gov-
ermment to make available such quotas
of metals which have been sanctioned
to the small scale industries and

(¢) The steps taken {o streamline
the distribution and check the misuse
of these scarce metals”?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(c) The intormation 1s being collect-
ed and will be laid on the Table of the
House

Completion of roads sanctioned In the
National Highways in Maharashtra

5243 SHRI DHAMANKAR
SHRI VASANT SATHE

Will the Muuster of SHIPPING AND
TRANSPORT be pl:ased to state

(a) the number of roads already-
sanctioned in the National Highways
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in Muaharashtra State in the existing
National Highway system not yet com-
pleted or under conmstruction, and

(b) the time by which these roads
are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 11 M TRIVEDI)
(a) It 1s presumed that the Hon Mem-
ber 1s relerring {0 works sanctioned
during the Fourth Five Year Plan for
furiher deiclopment of 311tiomal hiph-
ways in he Stale whith otheiwise
were already mimmum spugle  lane
surlaced and fully bridged roads The
worhs gn several streiches ¢t National
Highways 1n Mahirashira sanctioned
under the 4th Five Year P'an arc
vario 15 sliges of progress Some of
the minor mprovene it works like
ronstruction of «ross dramage works
ele hune already been completri In
rerlamn stretches hat major 1morove
ment works hike widen ng and sireng-
thening of sing'e lane raods or streng-
thening of esisting double lane roads
dare 1 vauous stages of construction

(b) Most of the sanctioned road
works are lhkely to be completed by
1876-77 provideg adzguate funds are
made available

feam w fex sz qr o} & aont

5244. st foyfe fawt : 7ar ymaw
oI W 7t 9 aa A Far 4 R
wrfqor AT FRaTAT ®Y 7oA gednT &
foit 3fem o o7 WlET Iowew FVA ¥
fat s AT 3§

e s a wAww W Sl
(ot gwdw wamx) @ Ffy IEE &
frwfadt 8y 8 i seqa 1 woar
freafafaaan d ft wrf g -

(1) =7 et &Y qoard gaares:
Temward ¥ agF agw wfafy

fafraa 62 7@ W12 & wqe v #) Wt
g1

(2) s/ @t AR AT A T
TSy 99 IdW fovan W e iy
s femt @1 Aerd frar sET
gl s ¥ famm s aang
TAfaFTa g |

AR FT TWEA  LF4R T g7

wdar 13 T gy av fRan s
E3

7l

Shortage of unported drugs/injections
m the Hogpitals in Ahmedabad and
Gujarat

245 SHRI P G MAVALANKAR
Will the Mimster of HEALTH AND
FAMILY PLLANNING be vleased 1o
stile

(a) whether Government are aware
that scveral mmportant drugs and in-
Jections are not available ;n the che-
mists shops 1n Ahmedabud and Gujarat
for the last six monthg resulting into
a lot of hardships to many patients,
and

(b) if so, the steps Government aire
taking to 1emedy the situation?

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) No complaints 1egarding
non-availabiity of essential drugs and
imnjections have been received by
Government However, certain brand-
ed drugs, for which substitutes are
availahle have been reported to be 1n
shott supply

(b) The following measures have
been taken/are being taken to remedy
the situation

(1) Periodical meetingg are held
in the Mimstry of Petroleum
and Chemicals to review re-
ports received from State
Drug Controllers regarding
shortages 1eported by them.
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(n)

{iu)

(v) The

(v)

(vi)

Whenever inslances ol ghort-
ages come to the molice ol
Government, the matter 18
taken up with the manufac-
turers concerned and latter ad-
vised to meet such requites
menis on an em! ergenl basis

Whenever shortages vccur du
1o inadequate produciion, steps
me taken (o remove the
buttlenecks with a view Lo
mereasing  production, and
when this 18 not possthle in-
poit licences are recomimended
or anangemenis made for 1m
purt ol drugs thiough State
Trading Cotpotation

The Import Poliy ullows the
mmpoit of essential life-saving
diugs which are not produced
in the counbiy to established
importers aganst then guota
licences

Import Tiade Control
Policy also permits individuals
and hospitals to 1mport drugs
required for treatment upto a
monetary ceiling of Rs 200 and
Rs 1000 respectively at a
time without the necessity of
obtajning a lcence under the
Impomit Trade Control regula-

tion

In cases where the established
importers  licences held by
firms are not adequate for
importing of the essential
drugs marketed by them, ad-
hoc licences are granted for
the 1mport of such drugs 10
meet the requirements of the
country

A High level Group 1 the
Ministry of Pelroleum and
Chemicals bay been et UD.
which meets frequently to dje-
cuss and 1esolve the prollemeé
of the drug mdusiry including
shortages that arise from time
%o time.
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Visits by Heads of Foreign States or
Governments

5246 SHRI P G MAVALANKAR-:
Will the Minsster ot EXTERNAL AF-
FAIRS be pleased to state

(a) Paiticulars ol the Slate wimils
to India by the Heads of States ot
Governments of various countries
during the last thiee year< e 1972,
1973 and 1974,

(b) the amount spent fo the pur-
pose year-wi e, and

(c) whether theww  wvis i proced
frintful and 1f <o, 1n what way?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SIIRl BIPINPAL DAS) f(4)
The total nnuniber of such visits dur-
mg these thiee year, was 46 A de-
tailed statement 1s placed on  the
table of the Housc (Ploced wn Library
See No Lt-8825/74]

1972 Rs 16,71 945

1974 R« 1860379

1974 Rs 2226,106 (up to
date)

(e) Suth high level exchange of
visits arg highly useful Apart fiom
generaling goodwill and developing
or renewing cortacts with the coun-
tries concerned, these wvisits aiford
opportunities for discussion on a wide
range of topics of mutual intereats.

NCC training to studenis of colleges
and Universities

5247 SHRI P G MAVALANKAR-
Will the Minister of DEFENCE be
pleased to stale:

(a) whether N CC traiung for the
students of colleges and Umversities
1g progressing satisfactoiily,

(b) 1f so, the facts thereof, and

(e) 1f not, what are the impediments,
and whether Government propose to
remove them &rd how?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (c). The pro-
gress of NCC training for the studants
of Colleges and Universities is consi-
dered satisfactory. In order to assess
the progress ¢l the NCC Scheme and
recommend measures {0 make it 1a0re
useful, an Exzluation Committee hod
been set up by Government. The 1c-
commendations of this Commitice have
been reccived and are under zclive
consideration of Government.

Appointment of judges in Labour
Courty m Ahmedabad and disposal of
cases by them

5248. SIIRI P. G. MAVALANKAR:
Will the Mumister of LABOUR be
pleased tn state

(a) whether Government have ap-
pomnted the jddional two judges in
the Labour Courls at Ahmedabad und
if go, the facts theveof;

(b) whether all the
Labour Courts are
Ahmedabad;

(c) the number of cases disposed of
by the gaid courts during the first ten
months of 1974; and

(d) the present backlog of cases and
when and how they will be cleared?

existing five
functioning at

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI EAL.
GOVIND VERMA): (a) to (d). The
information is being collected and
will be laid onn the Table of {the Sabha
when it is received.

Indo-Sri Lanka talks on Cultural
Exchange

5249. SHRI VIRBHADRA SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Indo-Sri Lanka talks
were held in November 1974 on cul-
tural exchange; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Government have been dis-
cussing with the Governmeni of Sri
Lanka various measures to streng-
then cultural exchanges hetween the
lwo countries; this matter was re-
viewed during the visit of the For-
eign Minister to Sri Lanka from Nov-
ember 18 to 20, 1974 and it was nureed
fo promote such exchanges ati all
levels.

Testing of advanced version of Gnat
fighter

5250. SIIRI MADIIU LIMAYE: Wilt
the Minister of DEFENCE be pieas-
ed to state:

(a) whether the advanced version
of Gnat fighter hag been fully tested;

(b} the main improvements over
the previous version: and

(¢) whether in view of the advance
in technology Gnatls have become out-
dated. necessitating acquisilion and
production of an allogether different
plana?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir. How-
ever the development work is pro-
gressing satisfactorily.

(b) It will not be in the public in-
terest to disclose the details.

(¢) No Sir This aircraft especial-
ly with the improvements now under
development, will have a useful rcle
to play for many more years,

Delineation of seabeg border

5251 SHRI C. K. CHANDRAPPAN:
SHRI SARJOO PANDEY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have not
as yel delineated seabed border with
neighbouring countries;
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(b) it so, the facts thereof; and

(c) when .rovernment are likely to
take it up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (o).
The Government of India have al-
ready initiated the process of deli-
neating the seabed boundary between
India and the neighbouring countries.
The maritime boundary between
India and Sri Lanka in the Palk Bay
has been settled by an agreement
which came into force on July 8, 1974
India signed a maritime boundary
agreement with Indonesia on August
8, 1974 gettling, the continental ghelf
boundary between the two countries.
The Agreement entered into force on
December 17, 1974. Talks for settling
the maritime boundary with Bangla-
desh have also started.

Allotment of ships to different ports
for handling coal and food

5252, SHRI C. K, CHANDRAPPAN:
SHRI H. N. MUKERJEE:
DR. RANEN SEN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) how many ships of coal and food
are handled every month by Calcutta,
Bombay, Madras, Cochin and other
ports in India;

(b) whether there has been some
discrimination in giving guota of ships
to some ports; and

(c) if so, the reasons and facts
thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) A statement showing the
number of cosl and foodgrain ships
handled by different Major Ports in
the couniry every month since April,
1874 is laid on the Table of the House.
[Placed in Library. See No. LT-
8826/74.1
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(b) and (c). No, Sir. The alloca-
tion of coal ships to different ports
for unloading is made by the Direp-
torate Geuneral of Shipping keeping
in view the limited number of ships
available and the requirements vf im-
portant consumers like the Railways
and Electricity Boards. Vessels car-
rymng imported foodgrains are nomi-
nated to different portg by the De-
partment of Food depending un the
facilities availuble for berthing of
ships and handling and clearing of
the cargo.

Developing of an equipment by indian
Scientists to jam enmemy’s Radar

5253. SHRI BIRENDER SINGH
RAO: Wil] the Minister of DEFENCE
be pleased Lo state:

(a) whether it has come {0 the no-
tice of the Government thul an equip-
ment has beer developed by the Indian
scientists which can jam the enemy’s
Radar as and when required; and

(b) if so, the facts thereof?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) A press re-
port on the subject has come to our
notice. However, it is learnt that
this is a case of misinterpretation
and that no radar jammer has been

developed.
(b) Not applicable.

Effect and influence of multinational
corporations on indusirial labour

5254. SHRI K. MALLANNA:
SHRI GAJADHAR MAJHI:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government have ini-
tiated any study regarding the effect
and influence of multinational corpo-
ration on the industrial labour, labour
activities and conditiong of labour; and

(b) if so, the progress made in this
regard and the conclusiong and findings
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
Proposals in this regard are being
worked out.

Export of Stee]l by SAIL

5255. SHRI VAYALAR RAVI: wWill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether sleel 1s being exported
by SAIL; and

(b) 1if so, the total quantity of steel
exported and the total value thercot
since SAIL had begun export?

THE DEPUTY MINISTER N 1HE
MINISTRY OF STEEL AND MINES
(SHRI SUKIDEV PRASAD): {a)
and b) SAIL International Limited,
et up 1 June, 1974 as a subsidiary of
Steer Authouty of India Limited, 18
the Canausing Apgency for export of
certain rategories of steel materials.

SAIL International Limited has
concluded a contract with the Iranian
State Rallways for the export of
130,000 tonnes of rails., Shipments
against this contract would be spread
over 30 month.:. Contracts have aiso
been entered into for the export of
49,000 tonnes of billels and over
11,000 tounes of bars and roads. In
so far as the canalised items are con-
cerned, expori for over 20,000 tunnes
of bars gnd rods and 450 tonnes of
wires have been cleared by SAIL In-
ternational Limited. The total value
of these transactions would be of the
order of Rs. 60 crores,

Allocation for Repair and Maintenance
of Roads in Calcuita

5256. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be [pleased to
state whether Centira] Government
propose to make any special alloca-
tion of funds for repair and improve-
ment of roads in Calcutta which are
in a deplorable condition due to the
complete failure and neglect of the
State Government and Corporation ef
Calcutta?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVE-
DI): No funds are provided under the
Central Sector Roads Piogramme for
any financial assistance for repairs of
city roads in Caleutta. These roads
tall essentially within the sphere of
activities nf State Government/Local
bodies concerned.

US.5.R. help to Develop Coastal
Reserves

5257. SHRI R V. SWAMINATHAN:
Wil} the Minister of STEEL AND
MINES be pleased to state:

(a) whether U.S.S.R. has agieeq lo
hielp Indiy for the development of
India’s vast coastal reserves;

(b) whether any agreement has
been reached with the U.S.S.R.; and

(¢) 1f so, the man features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKIIDEV PRASAD): (a)
No, Sir. There 1s no proposal to seek
U.SSR.'s help for the development
of mineral reserves in the coastal
areas of the country.

(b) and (c}. Do not arise,

Resolution regarding Nuclear-Weapon-
Free Zone in West Asia

5258. SIIRI R V. SWAMINATHAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has voled in the
U.N. Political Committee for a Pakis-
tani Resolution guaranteeing the secu-
rily of jnon-nuclear weapon States
against the threat of use of nuclear
Wweapons;

(b) if wo, the main reasons for sup-
porting the resolution;

(c) whether India alse supported
the Joint Resolution by Iran and
Egypt for the establishment of a
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Nuclear-Weapon-Free Zone in West
Asia; and

(d) if so. whether India hud earlier
been against the Resolution and the
remsons for accepting it now?

THE DEPUTY MINISTER IN 1 HE
MINISTRY OF EXTERNAL AF-
FAIRS (S[IRI RIPINPAL DAS): (a)
and (b). Pakistan tabled a draft re-
solutiop, enutied “Strengthening the
security of non-nuclear-weapoun
States against the use or (hicat of
use of nuclear weapons”., The draft
resolution would have the  United
Nutions Genersl Assembly (1) dve-
lare its firm support for the indenen-
dence, ternitorial mtegtity angd soves
reignty ol non-nuclear-weuLon
States, and (2) recommend (o niem-
ber State: 1o consider in all Appro-
priate forums, without loss of time
the question of strengthening the sc-
curity of non-nuclear-weapon States,
There was nothing objectionable in
the dralt resclution and India voted
affirmatively on it The draft resolu-
tion was adopted unanimously by the
General Assembly.

(c) Yes, Sir.

(d) No, Sir. India haq all aiong
supported the Iranian-Egyptian pro-
posal for the establishment of a nu-
<lear-weapon-free zone in the Mid-
dle East.

Bupply of Pig jron and Coke to Smal]
Scale Industries

5258. SHRI GAJADHAR MAJII:

SHRI C. K. JAFFER
SHARIEF:

SHRI B. 5 BHAURA:

Will the Minister of STEEL AND
MINES be picased 1o state-

(a) whether there has been ghort
supplies of pig iron ang 2uke to small
scale industries; and

(b) if so, the steps wrapased to be
taken to improve the supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

DECEMBER 19, 1974
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(SHRI SUKHEDEV PRASAD): (=
and (b). The position of availabilit
of pig iron and hard coke is, at pre
sent, atisfactory, B

Protest in U. N. over CENTO Navs
Exercises in Ingian Ocean

5260, SHRI INDRAJIT GUI'TA:
Will the Minister of EXTERNAL AF-

FAIRS be plecsed to state:

(a) whethep the Indian represenia-
tive at the United Natwns has lodged
aliy protest at the  recent CENTO
Naval Exercises (Midhink, 1974) a3
being vielative vy e Generul Assem-
bly Rewolutiong of 1071, 1972 and 1473
regarding prescivation of the Indian
Ocean a3 a sone of peavy;

(h) 1If so, whether cooperation of
any othier countries was sought and
obtained in the matter; .nd

(¢) whether the question has ulse
been raised by India with Pakistan
and Iran whose Governmaals are par-
ticipating m CENTO exercises?

THE DEPUTY MINISTER IN THE
MINISTRY O EXTERNAL AF-
FAIRS (SHRIU BIPINPAL DAS): (a)
No, Sir.

(b) Does nol arive
{(c) No, Sir

Research on Cance, among Women

after using Loop and other
Contraceptive Devices

5261, SHR1 INDRAJIT GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to

state:

(a) whether the Madurai Unit of
ithe I.C M.R. is engaged in valuable re-
search on incidence of vancer among
women using the loop und cther con.
traceplive devices: and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.
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{b) The unit is conducting research
among women or oral and injectable
hormonal contiraceptives and iwse of
Copper ‘T"—200 an Inira-uterine con-
traceptive device, The data so far
analysed has not shown any malig-
nancy of femaule genital tract cove-
loping whach could be ascribed to the
use of the above contiaceptives
However, the work 1~ in progress

Unsatislactory Performance of Iudian
Council of Medical Kesearch

5262 SHRI INDRAJIT GUPTA
Will the Mmaster of HEALTH AND
FAMILY PLANNING be pleased to
alate

{(a) whether ICMR had 1hieaten-
ed 1o close down the Madurar umt
hecause nf 1ls poor work and 1e ulls,

(b) If so, whether any inquiry has
been made to establish the tespunci-
bility of the head of the unitg for this
unsatrsfactory performance;

() whether 1t 15 a fact that the
umts’ work was dislocated for long
periods at a time, due to non-avail-
ability of alcohol, fixative, ond shdes
for taking smears; and

(d) the action taken in 1he matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M
ISHAQUE): (a) No It is presumed
that the Madurai umt referred to 1n
this question by the Honourable
Member ig the same as indicated
his Question No. 5261 which 1 also
being answeied on this day.

(b) Question does not arise

{c) No such complaint has been re-
ceived.

(d) Question does not arise.

Memorandum from all Federation of
All India Hindustan Consiruction
Workers' Unions

5263 SHRI B S BHAURA- Will
the Minister of LABOUR be pleased
to state

(a) whether Governaent have re-
ceived any memopandum/representa-
tions trom the Fedetation or All India
Himdustan  Coustruction  Workers®
Unions,

(i) 1l so the demands raised there-
m  and

(¢) whether Govelnment have con-

sidered the same and if 40, the dec
s tahen thercon”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-
GOVIND VFRMA) (a) Yes, Sir.

(h) Demand {or making .mend-
meny., to the following Labour Laws.

(1) Minimum Wages Act:
(2) Payment of Gratuily Act;
(3) Provident Fund Act;

(4) Workmen's Compensatlon
Act; and

(5) Industrial Disputes Act.

(c) These demands are under con-
sideration

Cemplaints against D.T C, Drivers and
Conductors

5264 KUMARI KAMLA KUMARI
Wil the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of complainlg re-
ceived by General Manager and other
officials againg( the DTC drivers and
conductors 1n 1974 with sperial refe
erence {o October and November
1974;

(b) whether any aclion has heet
taken against them; and

(c) af 30, the facts thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI).
(a) 1255 trom 1st January, 1974 to 30th
November, 1974 including 138 in Octo-
ber, 1974 and 105 in November, 1974.

(b) and (c). Action has already
been taken in 979 cases and the re-
maining 276 cases are at various
stages of processing

Demand and Supply ot Aluminium
and Copper

5265, SHRI JYOTIRMOY DBOSU
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the demand and supply of alu-
minium and copper imn the country,
year-wise, during the last thzee years;

DECEMBER 19, 1974
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(b) the respective shares of indi-
genous production and import in the
total supply of those two materials,
year-wise, during the last three years;

(¢) who are the mam pruducers of
aluminium and quantity of alumnium
produced by each year-wise durmg
the last thiee years, and

(d) the steps, if any, being taken
to achieve self-sufficiency in copper?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) The inllowing table shows for
the years 1971-72 to 1973-74 (a) sup-
ply of alumimium and copper from
domestic production ang imports and
(b) demand as estimated by the Task
Force on Non-Feriou, Metals (Fouth
and Fifth Pium)

Alumingum
Domssuc _production * .

Impirt - . . . .

Estimated demand - . . .

Gopper
Tomestic production * . . .

_[mpqn . . N . N .

Estimated demand . . .

(1n tonnes

1971-72  1972-73  1973-74

. 181,485 174,774 147,845

. . 21,236 1664 1,605 6
ToraL -+ 202,721 176438 149.450 6
. + [233000 2100000*% 230,000%

. B.408 12,596 12,899

. . 56,000 54000 53,000
Torar - 64405 66,596* 65899

LY

* 102,750  B3,700*  83,700%

*The Task Force for the V Plan revied the carhicr demand estimates dowr wards.
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(¢) M/s Indian Alummum Com-
pany Lamited, M/s Hindustan Alumi-
nium Corporation Limited, Madras
Aluminium Company Limited and
the Alummmum Corporation of India

Limited, are the primary producers
of aluminium metal in the country.
The quantity of aluminium produced
by these companies during the last
three years iz given below:—

Production in tonnes

Name of the Compnay
1971-72  1972-73  1973-T4
1 Indian Alumimum Company Ltd . . 82,075 76,793 74,564
2 Hindustan Aluminium Corporation Lumuted . . 787%4 76,967  sByT1
3 Maiias Alummum C» Ltd . . . . 13,063 13 182 11,296
& Aluminum Corporaton of Indm (Under Lock-out
since 15th Supt ,1973) . . . . . 7,563 7832 3,214
181,485 174,774 147,845

" (d) M/s Hindustan Copper Liumi-
ted have undeitaken a programme for
the development of copper deposts
for increasing production of topper
metal to 45000 tonnes per annum by
the end of Fifth Five Year Plan pe-
riod Tlowever as theie 1, a consi-
drrable gap between the indigenous
production and demand of copper me-
tal self-sufficiency i1n copper s not
expected to bc achieved in the Vih
Plan

Soldlers and Officers Returd from
Service during last three years

5366 SHRI D B CHANDRA OW-
DA Will the Minister of DEFENCE
be pleased tn state

(a) the number of solliars and offi-
cers who retued fiom defence cervic-
es during the last thiec years and

(b) how manv such pciwmns Wwelge
rehabilitated by the Government dur-
1ng the above period?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) A fo-
tal of 175063 persons were retir>d/re-
leased from thc three Services dur-
ing thig period

(b) A total of 57708 were found
employment during thus perfod,

e

Contractors in Bhilai, Rourkela,
Durgapur and HSCO

5267 SHRI MOHAMMAD ISMAIL:
Will the Minister of STEEL AND
MINLS be plersed to ,ldate

(a) the total number of (oniraclers
ang money paid to them during three
vears yeal-wise in the Bhllan Rour-
kela  Durgapur  steel  piants  and
Indin Iion and Steel Company, and

(b) the number of woikers ei gaged
by the contractois year-wise’

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MVINES
(SHRI SUKHDEV PRASAD) (a)
and (b) The information 18 being col-
lected and will be laxd on the Table
of the House

Cancellation of Licences of Drug Units
for Manufacturg of Substandard
Medicines in 1974

5268 SHRI SUKHDFO PRASAD
VERMA Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state

(a) the total number of drug units
whose licences have been cancelled
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for manufacturing sub-standard medi-
¢ines during the period from April to
October, 1974 in each of the States;
and

(b) what other stern aclion Gov-
ernment propose to take in this

regard?

« THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE) (a) The info-mation 18
being collecied and will be laid on the
Table of the Sabha 1n due course.

(b) A note indicating the sleps
taken by the Central Drugs Standard
Control Organisation to combat, the
manufacture and gale of spurious and
sub-standard drugy 1s enclosed.

Statement

The following steps have been tahen
ip combat manufacture ancd sale ot
sub-standard and spurious drugs.—

These steps would also result i en-
suring the supply of drugs of stand-
ard quality

1. To elimmate unhicensed menu-
facture of «drugs, who usually
indulge 1n manufacture and
sale of Spunioyg  drugs and
“All India hst of licensed
drug manutaciurers’ has been
compiled nd  brought upto
date This list has been cir-
culalted to the Association of
drug., mannlaciurers ond dea-
lers, and Stale Drugs Control
Organisations

2. The Diugs ang Cosmetics Act
has been amended and the ex-
tent of penally for manufac-
ture and the sale ot adulte-
rated drugs and manutacture
and sale without licence has
been raised from 3 years to
10 years, Provision has also
been made f5 the confiscation
of equipment and implements
employed for manufacture of
such drugs as also the means
of transport of such drugs.
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3 The States have been adyised

to maintain close liaison with
the Police authorities for the
campaign againgt  spurious
drugs to be carried on inten-
sively.

4 Whenever reports of gpurious

drugs are received by the
Central Drugs standard Cont-
rol Organisation #nd when-
ever a racket 1s supposed to
be of Inter-State chaiacter,
special precautions are taken
to alert the Siates concerned
and to advise them to take
necessary action with the
assistance of the State Police.

5 The Slaies have been requested

to augment their Drugs Ins-
pectorates and the {esting
facilities so that the scnle af
sampling 1s ncreased and
quick les{ reports er obtain-
ed.

6 Zonal Officrs of the Central

Drugs Standard Control Or-
ganisation have been set up
at Bombay, Cilcutta. lMadras
and Ghaslabad to hning about
4 close liaison between the
Central and State Orgemisa-
tions One of the luncliong of
the Zonal Offic~r; 15 {0 i1nves-
tigate the movement of spu-
rious drugs, particulatly in
inter-State commeree and to
ensure that the standards ot
drugs moving in inter-State
commerce are stringently ob-
served The Zonal Officers
are assisted in thoir task by
Central Drugs Inspeciors who
work 1n close haison with the
State Drugs Inspectors. The
Ceniral Inspectorate  staff
altached in the Zonal Offices
15 bemng augmented.

7. The help and cooperation of

Assgociation represanting the
interests ut diug manufaciu-
rers and dealers are Leing en-
listed to ensure maximum
compliance with the Good
manufacturing and gale prac-
tices and their cooperation in



ihe campalgn against spunious
drugs 1 al<o being sought

8 A trammng programme for

Drugs Inspectors and Govern-
ment Analysts has been ar-
ranged under the aegis of 1he
Central Drugs Standard Con-
trol  Orgamsation These
traming programmes wil] help
s more Sstringent enforce
ment of Drug Standard Cont-

rol

9 A constant haison and dialogue

with the State Drugs Control
Organisatipn 1s maintamed by
the Central Drugs Standard
Contro] Orgamsation by hold-
'ng meeting of the Drugs Con-
sultative Commuitre meeling
of the Zonal State Drugs Con-
trollers, anqd through discus-
sions the Zonal Officers have
with the Stale Drugs Control
Officials and by coriespord-
ence This wnstint exchange
of information helpg ¢ ordina-
tion and intensification  of
quality control measures

10 The Stales have been 1equested

to constitute Stale Drugs Ad
visory Board on which repie
sent. tivey f the drug manu
facturers  doalas,  medieed
profession ani consumerg e
associated 15 advi e the Stae
Governmenis on the measu1@
to be teken [or eficctive en-
forcement ol the Orags and
Cosmetics Act

11 Under the Filth Five Year Plan

provision has been made for
the Central Government to
render financial assistance 10
the Stutes tor esiablishing
combined Food 1rd Drugs
Laboratory m the States

13 The queshion regarding the

prevalance of spurious crugs
and the steps that shoulg be
teckling the menance of spu-
tacking the menance of spu-
rwus drugs was discussed at
the last meeting of the Cent-
ral Council of Health held n
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Apnml, 1874 The Centrak
Council of Health patsed a
resolution whirh  amongst
other thingg recomme deg to
the States that they should
set up a propsr entorcement
machinery 1icluding an In-
telhgence-cum-legal cell’
which should mnuntain a close
haison with the Polhice ot the
headquarters and also a tone
disiriet level tor tackling the
menance of spurious diugs

13 Union Health Minister has wnt-
ten to the State Heilth Mims-
ters emphising the ;mpori-~
ance of the State Drugs Cont-
rol Admnistration m the
State and the need tor figh~
tening the enforiement proce-
tlures The requisiteeg for ab
effecive Drugs Contrnl Ad-
mimstration have been spelt
out and the eatent of assist-
ance ihat the (enire can ex-
tend has also been eaplained
The need for 1mposing the
severest possible penalifies
available where oftender, are
cdaught has also Leen stressed

14 A crash progriie {or inspee-
tion of all fums manulectur-
ing njections has heen imtia-
ted by the (entr:l Drugs
Standard “on’ »] O:1ganisation
in co-ordinitin with the State
Drugs Control Administration.

11 The Drugs and Cosmetics Act
15 proposed to be amended to
provide tor stringent penal=
fies for oUanc s relatine to
the manutacthure aud sala of
spurious drugs

Cancellation of Licences of some
Pharmaceutical Firms of West Bengal

5269 SHRI VARKEY GEORGE:
Will the Mimister of HEALTH AND
FAMILY PLANNING be plepsed to
slate

(a) whether the lLicenceg of 14 phar-
maceutical firms in West Bengal were
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<ancelled during the current year for
‘manufacturing sub-standard and un-
healthy drugs;

(b) whether similar action has been
Aaken in other States also: and

(c) if so, the names of those States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTii AND FAM-
ILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (c). Information 1s
being collected and will be laid on
the Table of the Sabha when recceiv-
2d.

‘Realignment of National Highway
between Kasargod and Kanhangad

5270, SHRI P. R. SIIENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether any representation has
been received regarding realignment
of national highway between Kasar-
god and Karhangad;

{b) whether this re-alignmeant would
save the distance between tiie  twu
places and wtraighten the natioual
highway; and

(c) if so, the reaction of Govern-
ment to the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DY (a) Yes, Sir.

1b) Yes. Sir,

(¢) The merits of the re-alignment
guggested including the aspect of cost
Jdnvolvement are still under examina-
tion as the present national highway
alignment is already a single lare-
‘blaks-topped road.
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Coastal Steel Plants

5271, SHRI P. R. SHENOY: Wil ths
Minister of STEEL, AND MINES bt
pleased io state the steps taken by
Government to establish coastal stee
plants? Y

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
proposed steel plant near Visakhap
alnam will be 1n the coastal area,

Commissioning of Indian Navy Sub
marine Vagir

5272. SHRI RAJDEO SINGH: Wil
the Mimister of DEFENCE be pleasec
to state:

(a) whether the Indian Navy Sub-
marine Vagir has become the firs!
under water warship to help in the
drive against smuggling by hauling u;
suspicious looking motor  fishing
vessel;

(b whether the fishing vessel Il
question was found carrying textile.
uud clectronie  caleulators valued a
Tis 8 lakhs: and

(c) if so, whether the submarine
personnel were rewarded for  thi
excellend caleh if so, the nature o
ihe rewards?

THE MINISTER OF DEFENCI
(SHR1I SWARAN SINGH): fa) Sub
marines are not employed for appreh
ension of smugglers’ hoats but durini
the course of exercise the Submar
ine Vagir happened to help in th
apprehension  of several smugglin
crait.

(b) One of the vessels apprehen
ded was carrying textiles and elect
ronic calculators valued at about R¢
14 lakhs,

(¢) The question of rewarding th
submarine personnel is under corsid
eration of the Government,
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Uniform policy for free medical
facilities in states on income basls

5273. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government propose
to ask the State Governments to adopt
an uniform policy to provide for free
medical facilities to the population on
the basis of monthly income; and

(b) if =0, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTI] AND FAM-
ILY PLANNING (SHEI A. K. M.
ISHAQUE): (a) No.

(b) Doeg not arise,

Recruitment policy for Army
Personnel

5274. PROF. NARAIN CHAND
PARASHAR. Will the Minister of DE-
FENCE be pleased to refer to the reply
given to Unstarred Question No. 1471
on the 21st November, 1974 regarding
Recruitment Policy for Army Preson-
nel and state:

(a) the reasons which led Govern-
ment to decide the recruiiment policy
regarding which g decision was taken
in 1963 but the implementation of
which was affected on 1st April, 1973,
nearly 10 years after the decision is
supposed to have been taken;

(b) in case the decicion waa taken
in 1963 the reasong for not implement-
ing it in 1083 or soon thereafter on
the basis of recruitable male popula-
tion of the age group 17—25 years;

(c) the exact date on which the
decision wag taken in 1963 and whe-
ther the State Governments were
consulted In taking such an important
decision; and

(d) if so, the reaction of each one
of the State Governments on this
issue?

3004 LS—6

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The policy to relate recrwitment
from various States, to the recruitsble
male population of the age-group 17-
25 years has been implemenied pro-
gressively gince 1963. Even at the
time this decision was taken, it was
stipulated that it ghould be implement-
ed in such a manner that 1t would
in no way impair the fighting qualti-
es of the Army. This was to he
done in a phased programme spread
over a number of years. The final
phase of implementa‘ion of the 1962
decision took effect {rom 1-4-1973,
when the 1971 census figures of Popu-
lation became available.

(¢) (i) 1Bth February 1963,

(u) The State Governments
were not consulted.

(d) Does not arise.

Agreement with UK for US military
base on Diego Garecia

5275. SHRI B. V. NAIK: Will the
Minister of EXTERNA LAFFAIRS be
pleased to state:

(a) whether Government of United
Kingdom have finally agreed io hand-
over or lease out the Island of Diego
Garcia to United Stales to establish
their military base there;

(b) if so, the genesis and basis of
the sovereignty of U.K. over the Island;

(c) the most primate sovereign inde-
pendent State of the Island of Diego
Garcia; and

(d) the attitude adopted by that
couniry regarding the poliical status
of the Island of Diego Garcia?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) By an
agreement concluded in 1966, the Gov-
emment of UK granied certain de-
fence facilities to the US Government
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on the island of Diego Gareia, On
December 3, 1974 the U.K, Gevernment
announced that it had “decided to
agree to proposals from the Unpited
States Government for a relatively
modest expansion of the facilities on
the island of Diego Garcia”.

(b) to (d). Diego Garcia had been
administered by Great Brilain as a
par{ of Mauritius and was reportedly
ceded on certain conditions to the
United Kingdom at the time of the
independence of Mauritius in 1968.
Some 300 inhabitants of Diego Garcia
were then resettled in Mauritius, The
most proximate goversign independent
state to Diego Garcia is in fact the
Maldives.

Asian Collective Security System

5276. SHRI B, V. NAIK: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Asian Colleciive Secu-
rity System proposed by U. 8. S. R.
has been examined by the Govern-
ment of India;

(b) whether concrete provosals are
still awaited from U. 8, 8. R,,

{¢) whether Government have
communicated any reaction to U.S.S.R.
in this behalf; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The Soviet Union has put forward
certain general principles on  which
Asian Collective Security can be
built, but no concerete proposals have
been made by them in regard, to their
implementation. Consistent with
our policy of strengthening interna-
tlona] peace ang security, Government
are willing to consider all proposals
which can help in the emergence ot
Asia ag an area of peace and stabill-
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(e) and (4). Do not arise.

Iron Ore Deposii

5277. SHRI B. V, NAIK: Wwill the
Minister of STEEL. AND MINES be
pleased to state:

(a) the extent of Iron Ore deposit
in this country; and

(b) the number of years for which
this will last at the current rates of
exploitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The iron ore reserves in the countr¥
have been estimateq at 8,620 million
tonnes of high grade Hematite ore and
1915 million tonneg of magnetite ore.

(b) The estimated production of
iron ore during 1974 {s 35 million
tonnes. At this lcvel of production,
the reserves woulg jast for more tham
200 years. There is possibility of
more reserves being located,

Trade Unions of Farm Labourers

5278. SHRI B. V. NAIK: Will the
Minister of LABOUR be pleaseq to
state the total number of trade unions
of farm labourers pther than planta-
tion labourers in the country?

THE DEPUTY MINISTER IN THX
MINISTRY OF LABOUR (8HRI BAL-~
GOVIND VERMA): There were 115
registered trade unions of farm work:
ers in 1970 under the Trade Union#
Act, 1926, Latest information in the
matter is not available,
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Shorfage of Maedicines in Employees
State Ingrange Scheme, Hospifals
in Eerala

5279. SHRI C. JANARDHANAN:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government’s attention
hasg been drawn to the lack of import-
ant medicines and other facilities In
the Employees State Insurance Sche-
me hospitals in Kerala; and

(b) if so, the facts thereof and the
measures being taken to improve the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): The Employees’
Stale Insurance Corporation have fur-
hished the following anformation.—

(a) and (b) No such Information
hag been receiveqd hy the Cerporation.
However, the adminisiratian of medi-
cal benefit under the Employees’ State
Insurance Act, 1948 being the res-
ponsibility of the State Governments,
1t 18 for the Government of Kerala to
lock inip the matter.
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Expansion of Bmith Stain gtreet and
Co,, Calcutta

5281, SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are con-
sidering the expansion of the Smith
Btain Street and Company, Calcutta;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE) (a) and (b). The infor-
mation is being collected and will be
laxd on the Table of the Sabha.

Loss incurred dug to closure of Sues
Canal

5282. DR. H. P, SHARMA: Wil the
Minigter of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Suez Canal has
been opened to international shipping
traffic; .

(b) the annual estimated loss due
to excess, freight incurred by India
in respect of its Export and Import
trade owing to the closure of Buez
Canal; and

(c) the steps being taken to unlise
the opportunity offered by opening
of the Suez Canal for awgmenting
India's export trada?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIFFING AND
TRANSPORT (SHRI 1. M. TRIVE-
DI): (a) According to information
available the Suez Canal has ndt
been opened to intemational shipping
traffic.

(b) Different Conferences catering
to India's overseasg tgade have levied
surcharges on freight. Moreover,
until very recently, there have been
po definite indications regarding the
likelihood of the Cana] being opened
to international shipping. Therefore,
the shipping route from the Indian
ports to the Continent and beyond
having come to prevail wvia Cape
of the Good Hope, no definite studies
were undertaken to quaniify the extra
freight paid. Further, consequent
on the technological changes in the
size of ship’s in operation, overall
economies, particularly in Lulk trans-
portation became possible. It will
therefore, be difficult to assert that
the closure of Suez Canal had result-
ed only in losses.

(¢) It remains 1o be geen when
and under what conditions the Canal
would be reopened for navigation.
However, for the present, it may be
stated that as and when such a dev-
elopment takes place, the sailing time
between European destinationg and
Indian porfs would be reduced. It
may, therefore, become possible for
our liner tonnage 1o participate in
the overseag trade particularly to
U.K. Continent sector more fully thon
before,
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Coverage of Jute Bailling Establith-
ments in Bibar under EP.F, and
FPF. Act, 1952

5284. SHRI RAMAVATAR SHAS-
TRL: Will the Minister of LABOUR
be pleased to state:

(a) the number of Jute Bailing
establishments  situated in
covered under the Employees Provi-
dent Funds and Family Pondon Act,
1952 go far; and -
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{b) whether all coverable units
have been covered with their due
dates and if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA): The Provi-
dent Fund Authorities have intima-
{er as under:—

{a) and (b). There is only oae Jute
Bailing establishment coverable under
the Employees’ Provident Funds and
Family Pension Fund Aect, 1952 In
Bihar which has already been cover-
cd under the Act, provisionally with
effect fyom the 1st September 1967,
subject to further vernfication,

Criminal Caseg filled under EP.F Act.
1952 in the Court of S.D.0. Supaul

5285. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether criminal cases filed
under Section 14 of the Employees'
Provident Funds Act, 1952 in the
court of Sub-Divisional Officer, Supaul
are still pending cognisance due to
slackness on the part of the Regional
Provident Fund Commissioner, Bihar
and the Provident Fund Inspector
concerned; and

(b) if not, the stage at which these
cases stand it present and the action
taken to expedite the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Fhe Provi-
dent Fund Authorities have reported
ag under:—

(a) and (b). Sixty five criminal

cases flled against M/s. Shree Shiv
Rice & Oi1 Mills, Supaul, by the Re-
gional Provident Fund Commissioner,
Blhar for the period February, 1063
to June, 1968 are still pending in the
Court of Sub-Divisional Magistrate,
Supaul. Efforts gre being made to
have the tases expedited.

Payment of Minimum Wages to Tem-
porary ang Daily Rateq Workers in
Sugar Factories in Bihar

5286. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a8) whether the casual, temporary
and daily rated workers do not get
minimum wages as recommended by
the second Sugar Wage Board for
sugar industry in the sugar factories
of Bihar; and

(b) if so, the action taken by Gov-
ernment to get the minimum wages
pald to the employees and the result
thereof? Y 1

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Government of Bihar have been
addressed in the matter and the in-
formation, on receipt, will Le laid on
the Table of the House.

Higher Currency Surcharges on Freight
Rates

5287. SHRI NAWAL KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleaszed
to state:

(a) whether the Shipping Com-
panies have now to pay a higher
currency surcharge on freight rates
on all export shipments from India
to UK. and continental destinations;

(b) if so, the particulars of the
surcharge paid by Indian ships to
U.K. and other European and Ameri-
can countries on account of this in-
crease;

(c) whether such a surcharge has
also been imposed on imports to
India; and

(d) if so, the ratio of export and
import surcharges and the extent to
which import surcharges are bepefi-
cial to India?

- THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yés, Bir.

(b) In respect of Indian exports to
UK, Continent and America, the rate
of surcharge as well as the dates from
which they became effective are as
follows:—

Exporis to Rate Date from
which effec~
tive

U. K. 5.95%  25.1L.74

Continent 16.95%  25.11.74

U.S. A, The surcharge at the
rate af 5.59, made
effective from 1.2.74
has been suspend from
16.2.74.

(c) Yes, Sir.

(d) The ratio is 5:7 in the India-
UK. trade and 16:21 in the India-
Continenta] trade. It may be clari-
fied that the surcharges which are
worked out on the basis of mutually
agreed formula between the Confer-
ences concerned and the All India
Shippers’ Council have been kept at
a relatively lower level for exports
keeping in view the interests of our
exporters,
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Trained conductors of D. T. C.

$280. SHRI HUKAM CHAND KA-
‘CHWAI: Will the Mimster of SHIP-
PING AND TRANSPORT be pleased
1o state:

(a) whether break in the service
of the conductors of Delhi Transport
Corporation having badge Nos, 8104
1o 9350 has been made after their
having worked for three months on
the post of conductors after their
traimmng and they are being recalled
on the condition that now they will
have to work as an apprentice con-
ductor for three years otherwise they
will be deprived of their job; and

(b) whether the said conductors
are paid only one rupee or Rs. 1.25
per day after making them sit in
depots for 8 hours for 10—15 days
in a month?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVE-
DI)* (a) and (b). It 1s not a fact that
tne DTC termunated the services of
tne conductors, bearng the badge
numbers mentioned by the Ilon‘'ble
Member, after they had worked for
three months. Because of heavy sh-
senteelsm among conductors due 1o
the harvest and marriage seasons
from April to June, 1974, the Corpo-
Tation engaged 206 conductors as re-
tainer crew from the waiting list
maintained by 1it, to meet the require-
ments The retainer crew are not ie-
gular employees of the Corporation.
They were paid a minimum wage of
Bs. 4 per day upto 31-5-74 and Rs.
8.25 per day from 1-6-74, for the days
they went op line and Re. 1.00 per
day for the days they were not given
duty. It was made clear to the per-
song concerned that their appoint-
ment wa, purely temporary for two
months and that their services would
automatically stand termfinated at the
end of that period. But these per-
sona remained on the waiting list of
DTC, to be considereéd fur absorp-
tion against future vacancles. With

the acquisition of new buses, the ope-
rational postion fimproved and the
Corporation appointed all the con-
ductors on the waiting hist as Appren-
tices in accordance with 1ts revived
recruitment policy. Under this sys-
tem, the Apprentices are paid a con-
sohdated stipend of Rs 100, Rs. 120
and Rs 140 per month in the first, se-
cond and third years respectively. On
the days on which the Appreatice
Conductors are sent on hne, they are
paid an additional amount of Rs 5
per day When they are not sent on
hine, they are attached with the depot
workshop where they are given tramn-
ing in cleanliness and maintenanze of
vehicles, conduct and behaviour with
others, accounting and sale of tickots,
scheduling of services etc
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Termination Notices t, Work-charged
Staff of Dandakaranya Project

5292, SHRI INDRAJIT GUPTA:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether, despite earlier assur-
ances to the contrary, some work-
charged staff of the Dandakaranya
Project has recently been served with
termination notices; and

(b) if so, whether affected staff is
proposed to be absorbed elsewhere?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) There has been no as-
surance as such that the surplus
work charged staff of the Dandaka-
ranya Project would be continued in-
definitely. However, such staff has
been allowed to continue from time
to time and their present term is due
to expire on 31-12-1974. Pending
decision for their continuance beyond
that date, formal motices of termina-
tion of their services have been issu-
ed by the Project authorities,

(b) Efforts are being made to ab-
sorb ag many as possible.
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Alleged malpractices in Allotment of
Vehicles to Ex-servicemen at Delhi
Cantonment

5203. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government have re-
ceived complaints from M.Ps. regara-
ing malpractices in the matter or
allotment of vehicles to ex-service-
men at the Central Vehicle Depot,
Delhj Cantonment;

(b) if so, the nature thereof; and

(c) whether any enquiry in the
matter has been conducted and
action taken against the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) In the recent past
one such complaint was received from
a Member of Parliament.

(b) Tt was alleged that two ex-
Servicemen having been allotted ve-
hicles from surplus Defence stocks in
Central Vehicle Depot, Delhi Canton~
ment, were granted extension of time
to collect ithe vehicles and that crne
of them was permitted to collect a
vehicle other than the one selected
by him earlier.

(¢) The complaint has been enquir-
ed into. It has been found that the
rules and procedures prescribed for
allotment of vehicles have not been
violated,

Suspension and Transfer of Workers of
Central Vehicle Depot

5204, SHRI BHARAT  SINGH
CHOWHAN: Will the Minister of DE-
FENCE be pleased to state;

(a) whether some workers of the
Central Vehicle Depot., Delhi Cantt.
have been suspended/transferred for
dealing in the sale business of vehi-
cles allotted to Ex-servicemen;

(b) whether complaints have also
been received against somie more
workers; and



177 Written Answers AGRAHAYANA 28, 1806 (SAKA) Written Answers 178

(c) if so, the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B PATNAIK): (a) Pending an m-
vestigation 1nto a complaint of irre-
gularity in the sale of discarded ve-
hicles to Ex-servicemen, some work-
ers of the Central Vehicle Depot,
Delh1 Cantt, have been transferred
out on administrative grounds; bul
none has been suspended.

(b) No, Sir.

(¢) Does not aiise.

Formation of Municipal Commiitee in
Civil Area of Ambala Cantonment

5295 SHRI BHARAT SINGH
CHOWHAN. Will the Minister of DE-
FENCE be pleased to state:

(a) whether his predecessor had
declared at a public function at
Ambala Cantonment (Haryana) about
an year ago that a Municipal Com-
miltee would be formed there shortly
for the civil area of the Cantonment
Board, and

(b) if so, the approximate date by
which the needful ig being done?

THE MINISTER OF DEFCNCE
(SHRI SWARAN SINGH): (a) and
(b). We have no records to show that
the then Raksha Mantri made eny
such declaration. He might have re-
ferred to the recommendation of the
Tagk Force. A Task Force set up by
Government had recommended tihat
some areas may be excised from the
Ambala Cantonment and formed into
a separate Municipality, This recom-
mendation is under the consideration
of Government and it is likely to
take some time before a final deci-
slon is taken in the matter.

Implementation of Economic Agree-
ments with Soviet Union and East
European countries

52806 SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have
kept the implementation of economic
agreements with the Soviet Unmion
and other East European countries
under constant review;

(b) whether much progress has
not been made 1n respect of modern-
isation of coal mines, and opening of
new mines; and

(c) whether Indians er the Rus-
sians are to blame for the slow im-
plementation of these important
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

(b) In coal mining, assistance has
been obtaned from the USSR and
Poland Soviet assistance was re-
cewved for the Banki, Manikpur and
Sutkachar Projects, the Korba Work-
shop and the Kathara Workshop,
which are in operation and doing
well, Assistance 15 also being sought
from the USSR for the openming of
the two large opencast mines at Sin-
grauli coal fields and one large un-
derground mine at Raniganj coal
fleld, training of Indian engineers in
the USSR, development of opencast
techmques and in technology and ma-
nufacture of coal mining machinery
in India. Progress on these schemes
is satisfactory.

So far as Poland is concerned, as-
sistance has been obtained for the de-
velopment of Sudamdih Coal Mines,
Monidih Coal Mine Project, Gidi
Coal Washery, setting up of the Cen-
tral Mine Planning and Design Iasti-
tute, Ranchi and development and
reconstructior of taken-over mﬁﬂ
coal mines in Jharia coal fleld.
Sudamdih and Monidih the progress
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has been slower than anticipated be-
cause of adverse geclogical and other
conditions which have been faced
during the development of these
mines. It is to be noted that the
Sudamdih mine is the largest deep
.coal mine developed so far in the
country, possessing unique geological
features, and the experience that has
been gained so far would be extreme.
ly useful in development of similar
difficult mines in future. Thus, even
though progress may have been slow-
+er than expected, the overall results
have not been unsatisfactory. As re-
gards other items of cooperation with
Poland, the progress has been satis-
factory.

(c) Does not arise,

Cases pending in Courts against Mana-
gers ang othey Officers of Coal Mines
prior to Nationalisation

*5207. SHRI GAJADHAR MAJHI:
“Will the Minister of LABOUR be
pleased to state:

{a) whether there are cases pending
in courts against managers and other
-<officers of coal mines for contravening
the provisions of the Mines Act and
Rules and Regulations made there-
under, prior to nationalisation; and

(b) whether Government propose to
pursue these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir.

(b) The cases will be pursued hav-
4ing regerd to their merits,

——

"12.00 hrs.
RE: ADJOURNMENT MOTIONS

SHR! S. M. BANERJEE (Kanpur):
“Bir, we have given an adjournment
motion ori Government failure to give
‘DA. to Central Government em-
ployees, . . (Intérniptions) The Finance
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Minigter is not making a statement
today....(Interruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have given a priviiege
motion against Shri L. N. Mishra. He
has denied about the order dated Hih
February.....(Interruptions) I have
established in my privilege motion that
what he has stated on the floor of the
House was grossly untrue...(Interrup-
tions)

MR. SPEAKER: There should be
some end to it

SHRI JYOTIRMOY BOSU: On
5-2-73 Shri Tulmohan Ram who was
in the Nursing Home came from there
und went to the house of Shri Lalit
Narayan Mishra and during the course
of the day saw him twice and Shri
I, N. Mishra assured him that the job
will be done. He garlanded nim.,
(Interruptions) In the evening, the
Officer on Special Duty, Shri N, K.
Simgh, confirmed to Shri Tulmohan
Ram that it has been done...(Interrup-
tions)

MR, SPEAKER . Order, please. There
must be some end to it. I have al-
ready allowed two privilege motions
which are coming up today. How can
I take up some other also? One isg by
Shri Goenka and the other is by Shri
Samar Guha

SHRI JYOTIRMOY BOSU: This
was given by me yesterday.

MR, SPEAKER. There should be
some end to it,

The Finance Minlster has informed
me that he will make a statement
about D.A. tomorrow, that is, on 20th,

SHRI K, S. CHAVDA (Patan): To-
morrow is the last day. Why mnot
today?

SHRI S. M. BANERJEF; Kindly hear
me for a minute. He is going to make
a statemenit tomorrow. 1 know from
reliable source that, emain, they are
going to evade fhe issue. You allow
an adjourmment motion... (Interrup-
tions)

.



181  Re. Adjournment AGRAHAYANA 28, 1896 (SAKA) Re. Adjournment 182

Motions

ot %Y fwad (whet) : sse Ay,
qR {% QEAFAE WwT BT &)

SHRI S. M. BANERJEE: You allow
an adjournment motion,

MR. SPEAKER; No adjournment
motion please. The Minister will make
a statement tomorrow,

(Interruptions)

Wt ww fomd:  weawm wErew,
wafay € Qe ¥ fad 21 wfe @
“grl” oYz ‘st faRat & wad a3
¥ aga & A ¥ e A gw
¥ qEY 7T | Afew g §arer
¥ 99F AT TARAET g 77 § W
aé 9 qTweae ng ey fRT & enfan
geHI MY | AY gEATHE AwT AT
afeafamr g | o (7 & A H
aeqt 41 FgA ¥ AHA @Y F K
AT gAwT T |

MR. SPEAKER' I am not admitting

it. 1 will ask the Minister to rmake a
statément.

st wy fowa : gfT Wl zr@a N
aifaar & ag & Wik a1 A X
WA X A UHe Yo §, TH wHANU
1wz freware 78 fwar amar oy
T #aqr gY gFar § | Tg AT wEEEw F
g ®¢ ‘gt Wi e w®
gy fed § .. (vawwrn)

werm WXT - H¥ G Y ow
T

SHR1 8. M. BANERJEE: Sir, you
were kind énough to announce that
Yoy have recelved an intimation from
the hon, Minister of Finance thal he
is going to make a gtatement tomorrow
regarding the four instalments of
dearnesg allowance due to the Central
Government employees. I thank you
for this, But I have an gpprehengion.
I have been told by reliable sources
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that the hon. Mimster 18 going to
make, again, an evasive statement
saving that the matter will be con-
sidered and so on. The four instal-
ments of dearness ailowance due toO
the Central Government employees
should be pald to them, I would re-
quest you, in all seriousness and in all
humility, to allow my Adjournment
Motion... (Interruptions) At least of the
hon. Minister makes a statement fo-
day, we can put certain questions
tomorrow Tomorrow he will just lay
it on the Table of the House Let him
make the statement today, (Interrup=-
tions)

SHRI K. 8, CHAVDA: You should
direct the Minister to make a state-

ment today, so that we can ask ques~
tiong

NI PN W wAW : gW gy §
fr wre waaer fewmoar o 1 @g
HTRAT IT T & Wy T wo=ifegy o
TR IFT G 1 @R FHAAE
F1 dar Fo FE@T AFA )

wft TrTATe et (qeT) @ s
o, wEard W ¥ @ F Fx P osEOr
AR e fear @ 1 .. (swwww) s
T Fere fasamd |

SHRI JYOTIRMOY BOSU: Sir, with
your permission, I want tp make a
submussion on the pomnis that I have
written to you.

Firstly, the question of payment of
further instalments of dearness aliow-
ance due to the Central Government
employees has been raised time and
again throughout the Sesgion, The
payment is long overdue. The Gov-
ernment ‘want to escape from the issue
and that is why they have kept it for
the iast day, s0 that they can run
away from ihe izsue by laying a sheet
of paper on the Table of the House, by
showing them a big plump,

Becondly, ¥ou have given g directive
about circumventing by the Law Min-
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i1stry of the rules regarding revision of
electoral rolls. Four days have passed.
The Government is flouting the Spea-
ker's directive,

MR SPEAKER: T find it impossible
to be heard. What 15 thus? All of you
are speaking simultaneously. Why don't
you please sit down?

Mr. Raghu Ramalah, he is asking
for intormation on this rumour about
elections.

SHRI JYOTIRMOY BOSU, It 1s not
a rumour, 1t 1s a press report.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU RAMAI-
AH): As far as I know, the rumour 18
absolutely unfounded.

SHRI JYOTIRMOY BOSU: On a
point of order,

MR. SPEAKER: The Minster says
that 1t 1s unfounded but you are say-
ing that the Hindustan Times said
at.

SHRI PILOO MODY (Godhra); There
is a contradiction m what the Min-
ister has said. If he says that the
rumour ig unfounded, obviouslv, he
has seen the statemenf and if he has
seen the statement a contradichion can
be made to-day.

SHRI JYOTIRMOY BOSU: The
Union Law Minmstry is circumventing
the constitutional provision, The Hin-
dustan Times has given an elaborate
report about it

MR. SPEAKER. Kindly sit down.

Mr. Bosu says that the Hindustan
Times and other papers have given
out the views about the elections, But
the Minister says that they are un-
founded, Mr, Bosu says that the Min-
ister is unfounded and that the Papers
are correct. What i{s this? After all
I have to ask the Minister. Whom do
you want me to ask? He jg speaking
on behalf of the Government.

SHRI JYOTIRMOY BOSU: Which
Minister? I wanted the Law Minister.

MR, SPEAKER: You better ask the
Law Minigter to satisfy him,
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SHRI JYOTIRMOY BOSU: Mr.
Raghu Ramaiah does not know. I
quoted the Law Ministry. The Law
Ministry 1g reported to have made that
statement,

I would also add that the Press in
the country is doing a very good job
and they are doing a very obijective
reporting....

MR, SPEAKER: It i1s for the time to
judge who is doing s good )ob—ihe
Press or the Minister,

SHRI JYOTIRMOY BOSU: I con-
gratulate the Press.

+

ot 7y fom® : & migwr oAy oF
FAAIET AT FTOWIT rww
AT g | e & wfysrd o7 e
e w e § igw @ @
37 T agA sa dar g9 w0 gl
oK T T @ AT T g A
¥ fawrt & wmé ot orafen &t 4%
0 & oo, g1 Q1T F garerer frar
AT | F AT WA T=E ¥ wawt §
o & W s & Tgewr i fear #
AN I SRIfmT e & 1 W
# & # 4 A 3w 73 S W9 A
1 wAs g g

“END THIS EVIL

The Customs authorities have beermr
curiougly coy about admitting that
the Kalt and the Durgs, the two
speedboats imported recently to in-
tensify the drive against smuggling,
have been sabotaged although there
is plenty of evidence to show that
thig has actually happened. The
glaring contract between the Cus-
toms' own performance immediately
after the arrival of the two boats and
that in recent weeks spesks for it-
self. Then, they were ahle to seire:
Rs 1.25 crores worth of contraband
in seven ghort days; now, they have
not apprehended a single shipment
in five full weeks'*
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¥ IS WREA wEAAE! B
Ti frary o oY § 7 g AraEw
aqar ¥ wF_ gie ar ada o I
gamAr ¥ Fva ¥ g¥o Fo o 4

MR. SPEAKER- If- you want to
mention any names, you must follow
the Rules. Yoy cannot bring in names
of outsiders without any notice, to the
Speaker.

ot g forssdy : g AT qER ot
wr g § 1 s dar arf ardw oY
m&fa W wax gree §, °F Wyt Y
7 a% frogax 7Y Pear s, #eew
A1 ®Y AT 9HET Wigar, giww wia-
wifeaf $Y agf qFer srQar | A 5
waafeT 7% Ay gvar § | gEiAC
FAWFTC A AR 9T YU wRATHE
N Y| O AT AT WA X
fae s 1

MR, SPEAKER: 1 have asked them
10 make a statemeni, Now, Mr. Vaj-
payee.

SHRI DINEN BHATTACHARYYA
rogse.

MR, SPEAKER. It is not very
essential for you to speak....

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, very humbly I wish
1o submit, not even half of the money
Wag spent That money was sanction-
ed for purchasing speed boats to catch
the smugglers. The money was sane-
tioned by the Government. What hap-
pened to that? That money has not
been gpent. May I ask the Govern-
ment fo clarily the position?

M!L SPEAKER: Madlm Limaye has
already read thil. Shri Vajpayee.

Privilege
1216 hrs.

RE: QUESTION OF PRIVILEGE

it wzw fagrt wwdet (wferax)
6 fagmare Y @1 FwEw 7T 352,
Afw DT Fgat grE & T
qr, §F TaA § OTaT A7 | AT,
IqeT st fegrar | HY wowt et
& fs ag @ vy §, M9T Y Iy
& Fiforw 7Y 7€ &, qea foam ww §
oz gafag feae w1 & fis QifegsT
FIGET T TRIE AT &4 § T/ 0
qrdt e &, NErEr &1 gEN
fag %% ox faaetas & Iwawq
Fr gevry famr @ 1 &Y IwIEAA
115 & sl qal #grRd ¢ faar
g 1 oo wdY R OF o Fae &
gARTEAGTY | TG HAG  (AfAEy
# IE ¥ A@T § —

“Shri A. P Vajpayec has referred
to the particular case of Ms, Bag-

wanclas, Sant Prakkash The facis
are bemng checked up.”

nF T Y FAY A g @ & w5 qeql
& a § aeETd #Y o @ § Wi

TAY T AT ® Tvgew o gfear # ag

arc et § -

’ “An offical scrutiny has substan-
lially borne out the {iruth of the
allegations made in Parliament on
the improper 1ssue of import Licence
for polyster fibre {0 the blacklisted
firm 1in 1871. Government is expect-

ed to make a statemeni on the sub-
ject in Parhameni tomorrow.”

Fa7 g% wwarh & qar waar fw
Tl frem qx Wt wew w1 wee &
TATA AT AT G L W o w
g6 ¥ qaw w veRw A
Werar feg smede o 9 ¥ Tww
T @ § Iad oft sum ik §
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[t vzt fagrdt Aot

T THTW WAATT 79 W BH Y
1967 ¥ gys¥ TR ¥ g ¥ ¥
ferer faar mur 97 | I X 1967 &,
1968 ¥ ¥R wrdg ¥ fog o
wdaw faw % 3%q fag 7w 1 A
1970 ¥ S wrgdw ¥ faar war
oy wreaE Fear war Y vt b fowsg
#Yodl o wTfo FY A W& LY oY | T
®rOAT &Y gAdq * @y w97 97, qeT
o T wLy fear ray a1 | W
A¥ Y g wgdw faar 7z wadw
HqT FTeT 7 AT wedr § Ffqw &
foar war

woAT ¥ gurd &1 warw fear,
A31 mar fear e weafaer § saaY
fadeit g adr g€ & 1 Sl oo
5 & sa¥ qor 7, g €5 ¥ gz
¥ faq wefrar 7y &1 7€ | S¥ gardr
qarR &7 Agaq ¥ fear mar 1 food
% wgar & 5 sasr qoar fazen 720
Hoer g, ghoar A & | w9 T &
& gax wwar T famgT ww faar
E Tad) ot o ok @5 7 A8
Tg WG TF TT T § A A
sghTsaE g A § o ag oW e
g7 gzt oo & fwq mga ® amd
g AT AT W@ E TE@WA 115 ®
wary my ITE dw 3 s ag s
# gal art # oF aRqem €
MR. SPEAKER. Just wait. It is

sent to the Minster, It hag already
been seni to him,

oy fen: (arF7)  wemwm
T, TH 9T AT TMT WG AET
t 1 & gy www s wv formr W
W wvl ot ot ¥ e &
& wia w1 ¥w 71 dfage v T
£ ! W arofes xw & 0F TR-
gifEe s T q1, I F& g 1T
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T ¥ w1 wre it g A AR
foar war | wer arfgeET eTeRe
¥ wranr qe QT 1 waT o A wyr & fw
9, 1970 ¥ are foer A1l FY QfegeT
wrea ¥ Wty ¥ qrd ¥ dex W
Tl {27 7 § 37 oY avomT ®Y
AAFTY, W I X AT FHAT w7
W Iy fFar war g, I¥ & A
TSI @& ®T & wAGY | wg
Fx & o, gH AT qar ALK 1
w7 7 75 § 5 wEg 78 9w @t
DRI E

W Wi : Ay sa ey g 7

sit g foed : axA Fadfrogrd o
weur & &Y wgar g | ¥ wgar g v wraw
—% fafray T g—ag rF q9T A
9% 1 o 5T g@ wY ag ey
Fa M 7w oWie A AR
w1 WRw AT fF faw wraeaw &
#a & art ¥ & 7, afew 97, 1970
oz & Ay dfawr ¥ q H, ag v
weHe 1 q7, 1970 #r #7
T fau =& & f5 97, 1970 ¥ st
T o uo faw & wiw fafasy =7
o foa, 7 99 ¥ g fadw swpqe
®1 A9 FIX T F17 4 {547 1

o wew fagr®t woddY:  woqw
AR, we Afforsd HITNA AT AA-
FTX THEST FY AT T, A A ArAHr
ARG A Fe w F R 7

oW WP : AT fafeet
waw

oft wrze fagrdt woleft : w7
waws 7g & f§ STl wama ¥ ¥
Y < el HEYET F-AW FTTE AT
R g ag o o To fat
®! awW & weT § Fac & wdr
e qE
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o vy ford : a7 wodt WA W
|

oft wew fagr®t avodeft : e
wERE, WX v fafveT Wi @y
@ & g dntd, @ s aaw foar
T | WO AG HEH ALATH QAT AZA E,
dragaer 2 |

MR, SPEAKER: The Minister will
make a statement on it. He has to
collect this information. He cannot he
forced to get the information just at
the spur of the moment,

SHRI ATAL RIHARI VAJPAYEE:
1 gave a notice of privilege motion;
I gave notfice under Direction 115 T
have received a reply from the Minis-
ter. 1f he wants to make a statement,
Re should be allowed to do so.

MR. SPEAKER: Kindly don't ex-
pect the Mimsters to be so superhu-
man that they can mive 1t to you in
twenty four hour's time. Even if they
give n haste. and if there happeng to
be something wrong, then you come
with a privilege motion.

AW 115 & Hioed T &I
fafer & qme wor fear mar &0

ot wew fagrdt moddt : s
Ty, s fafiee umgd & g iforg )
W Ag AuiT g, AT A T |

weawm W ¢ w1 Rl e
dut 7

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHAYA): 1
shall take some time. It is a very
intricate and complex matter. In-
formations have io be collected and
checked up and before I make that
information available, { hgve tq satisfy
myself whether the information is
correct. So, I will take time.
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SHRI ATAL BIHARI VAJPAYEE:
How, much time will you take?

oY I A Hgq fFag e
- v
WIAE g
MR, SPEAKER: He is asking how
much time you will take.

PROF D. P. CHATTOPADHYAYA
I shall take three or four days,

SHRI ATAL BIHARI VAJPAYEE:
This is not acceptable to us.

MR, SPEAKER- Then what 15 ac-
ccptable to you?

SHRI ATAL BIHARI VAJPAYEE.
He 15 waiting for the adjournment of
the session, Yoy will kindly go through
the Times of India’s report,

MR SPEAKER: Even if 1t comes to
me afler the session, 1t would be my
first duly to send it on to you,

SHRI ATAL BIHARI VAJPAYEE:
What for? Ig 1t for my personal con-
sumption?

oft A formd : AT gw a7 WA
ATy Furrarigy) word vy,
T I &t afgy & 28w SHe
Z 1 Fg fRdaw & far wrd st
Faferegli & by &
MR, SPEAKER: The Minister has
to collect the information. I can ask

him to collect 1t as soon as possible
and {ry to satisfy you a{ the earliest.

PROF. D. P, CHATTOPADHYAYA:
I shall obey your orders.

it wre fagrt wrwdht ; v omi-
Lusil-c R
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12.24 hrs,

RE: WATER POLLUTION PROBLEM
IN GOA

SHRI ERASMQ DE SEQUEIRA:
{Marmagoa): Sir, I have a problem to
bring to your notice. That 1s the pro-
blem of water pollution This has
crealed a health hazard in Goa,

MR, SPEAKER: This ig a problem
all over the world my dear friend.

SHRI ERASMO DE SEQUEIRA:
Over one lakh of people have been
affected. Fish are dving. This Gov-
ernmeni 1s sitting tight on it.

MR. SPEAKER-. I shall pass ift on
to the Pollution Committee,

SHRI ERASMO DE SEQUEIRA.
That factory should be closed down
It creates a health hazard, To-day the
population of Goa 18 not much Al
Jeast health 15 the basic mmnimum 1o
be aitended 10 I want the Govern-
ment to make a statement on this,

12.25 hrs. ,

QUESTION OF PRIVILEGE
AGAINST ALL INDIA RADIO

SHRI R, N. GOENKA (Vidisha):
Sir, I rise to move my motion of
privilege 1ssue, of which I have given
due notice, against the All India
Radro. Mr, Speaker, you will re-
member the discussion that took
place in the House, not a very edify-
g one, on 4th December, 1974, when
the Patriot came out with a front
page story, I have dealt with this at
length yesterday when the motion of
privilege against me was discussed
and you were good enough to let me
have a chance to reply to various
untenable and motivated sallegations
some Hon'ble Members  made
against me, My main concern yes-
terday, as when I wanted. to make
a personal statement on 4th Decem-
ber, wag to save myself from be-
coming an object of calumny and my
pending case prejudiced. Anyhow,
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although I was not allowed to make
a personal statement then, you were
good enough, to order that all the
discussion, irresponsible statements
made by some Members against me
should al] be expunged. In the offi.
cial record of the proceedings no
doubt &1l these were omitted, yet
various newspapers had published
what happened in the House, <ome
briefly, others at great length for
their own reasons I did not inwite
you to take formal notice of them, as
I felt that there may have been a
genuine misunderstanding in that the
Press Gallery may not have heard
your ruling and I wanted them to
have the benefit of doubt. But the
Al] India Radio, which is an official
organ, a Department of Government,
cannot have the same excuse. In
their coverage of the news regarding
what happened in Parliament, they
said:

“Immediately after the question
hours, pandementum prevailed 1n the
House as Mr. Priva Ranjan Das
Munshi (Congress) sought to as-
certain from the chair whether a
newspaper report about Mr. R, N,
Goenka had anything to do with
the Member of the same name in
the House,

At this stage Mr. Goenka and
another Congress member were
seen angrily shouting at each other.
Some members separated them and
the Speaker said he cannot allow
the matter to be raised since he
was not given any prior notice of
it

It wag repeated even in their bulletin
at 8,10 AM, on the next day. The
All India Radio not only broadeast
the expunged matter, but in the com-
mentary “Today in Parliament” on
4th December night, all that was
expunged was broadcast at great
length. In the said commentary,
they said in the second paragraph of
the broadcast;
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“This situation was sparked off
when Mr. Priya Dag Munshi (Con-
gress) wanted to know whether a
report appearing in a section of
the Press about “cheating and for-
gery” pertains to Mr, R. N. Goenka
who was a Member of the House”.

Sir, the All India Radio talks of
“cheating and forgery” under ‘quote’.
Where they got this ‘quote’ from is
beyond my imagination. So far I
have not been able to find out anyth-
ing like this anywhere in any paper.
Sir, you will agree with me that it
appears from the news item that
there is some publication in news.
papers which is independent of a
case pending against me. The pub-
Lie by hearing this portion of the
broadcast is bound to come to the
conclusion that there has been some
matter of cheating and forgery In
which I am involved. They wil] also
come to the conclusion that since it
has been publicised in the Press, and
gince the Press is responsible for
any wrong publication, it must be
true. May I submit, Sir, that it 1s
far too serious a maiter to be ignor-
ed. If it was only a case of allega-
tion in a Court, one can understand.
For the reasons I mentioned in my
yesterday’s speech, Government have,
10 use a popular expression, ‘heir
knife into me, When on 30th August
1970 Shri Raghunatha Reddv took
the unusual step of laying the F.LR
on the table of the Rajya Sabha and
when the CBI filed the case in the
Court at Madras and on other occa-
siong the All India Radio gave a co-
verage to these at length which any
objective individual would concede
to be motivated, So also on this
occasion they mnot only publicised
what was expunged under your or-
ders deliberately but also dramatised
it by the commentary even suggest-
ing something more than what was
published in the Patriot. I charge
the Governments] agency for per-
mitting itself to be used as an instru-
ment of malice against me., The All
India Radio, 8ir, is well known
us notorious for suppression of news
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which does Tibf suit the powers that
be and give prominence to the news
which emanates from the Govern-
ment and Ruling Party quarters.
There have been suggestions from
some prominent Congress leaders
that the Al] India Radio should be
run on Moscow Radio lines. There
have also been suggestions from the
Opposition to gherao the All India
Radio.

AN HON. MEMBER: You do that.

SHRI R. N. GOENKA: You will
have it. Wait and see. I can quote
chapter and verse to support my con-
tention, to say the least, that the All
India Radio is showing partiality in
the discharge of thewr duty to the
public. I shall refer only to a very
recent instance. On the 13th De-
cember when my matter was dis-
cussed two important things took
place in this House. The Deputy
Speaker strongly admonished the
Education Minister for not having
secured the permission of the Presi-
dent for the introduction of a Bil] by
my hon. friend Shri Madhu Limaye
on Dramatics, The Deputy Speaker
had to say that this happened for the
second time when his warning was
discarded. He said he shall not to-
Jerate such sort of things in future.
That very morning my hon. friend
Shri Madhu Limaye made a com-
plaint to you, Sir, that his gquestion
in regard to “Maruti” was muti-
lated. You, Sir, promised to look
into the matter and assured him that
if there is any such distortion in
future the same shall not be tolerat-
ed, Both these items were front
paged by all the newspapers in the
couniry, but, no mention of it was
made in the All India Radio probably
because it was busy broadcasting the
insinuations against me in the House,
Sir, even you and the Deputy Spea-
ker did not find a place in the All
India Radio when I was involved.
This reminds me of what Lenin once
said that for the establishment of a
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socialistic society the Press must be
the first casualty.

SHRI RAMAVATAR SHASTRI
(Patna): Devil quoting the scrip-
tures,

SHRI R. N. GOENKA: By Press,
he naturally meant the agencies for
the dissemination of news. That is
what is being practised probably
today.

Mr, Speaker, the members of the
House of whatever persuasion are
entitled to your protection and a
breach of your directions on tis
occasion is a clear breach of privilege
of the House.

I would appeal to you to refer the
matter to the Committee of Privi-
leges so that after giving to All India
Radio the first opportunity to be
heard, this House may take the
strongest measures against this de-
partment of the Government which
gels used as an engine of destruc-
tion against those who are not in the
good books of the Government,
Even a reference to the Commitice
may be redundant, as in this in-
stance, it almost amounts to an
offence committed in the presence of
a Court of Law, a contempt of the
House committed in the presence of
the House and in your presence,
Mr. Speaker., But pending conside-
ration of this by you, I would ear-
nestly request you to take some steps
through the Minister of Information
and Broadcasting to see that the All
India Radio does not repeat ‘this kind
of prejudicial reporting not only of
what happens in the House but in
respect even of what happens outside
the House. It should neither ex-
aggerate nor suppress.

I am not sure if you will permit
me on this occasion to let me and
some other members argue the ques-
tion of the objectivity or the sub-
jectivity to which the All India Radio
has got accustomed. Government
have consistently refused to accept
the suggestion of the Chanda Com-
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mittee to comvert the All India Radio
into a statutory corporation as the
BBC. But even that, in the atmos-
phere that prevails in the country
and the fear that Government have
induced i the minds of many public
men and officials may not fully meet
the needs. (Interruptions).

MR. SPEAKER: This is a questionr
of misreporting and not your sug-
gestions on policy. (Interruptions),

SHRI VASANT SATHE (Akola):
On a point of order. Is this a state-
ment under rule 2257 I have been
repeatedly drawing your attention to
this. He could have given thiz in
your Chamber. You should have
read 1t there and if you wanted to
give consent, you could have given
your consent. He is converting the
statement under privilege into a long
statement dealing with other
things....

SHRI R. N. GOENKA: I conclude.

PROF., MADHU DANDAVATE
(Rajapur): The other day when
Shri Unnikrishnan was speaking on
his privilege motion, I had observed
that his observations were bigger
than Shakhdhar’s volume.

SHRI VASANT SATHE: This is a
misuse of the motion for breach of
privilege. That is what I object to.

it wrw fagrdt aragat (@ifea?):
mEaR ¥ gwamt st Fzawd
w1 wver fder 7 gw frfads v
wa #d qF @ 7o friee awr g
v awm W wrer gfeqr e
Freg Afa & frwrc gy &

ot vy famd (Tiw7) © W T W
fafaews wraT g7 ¢ I fqar g |

MR. SPEAKER: I need hear only
the member who wanted to raise it

SHRI PILOO MODY (Godhra): I
am surprised that when a member is
defending himself against calumny @
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couple of extra statements can be
objected to. If it is on the basis of
rules, to hell with the rules.

SHRI VASANT SATHE:
it yesterday also

He did

SOME HON. MEMBERS rose—

MR. SPEAKER: You have not
followed what I said. I need hear
only the member who gave notice of
the motion.

Now there is another case.—Kindly
sit down.

SHRI ATAL BIHARI VAJPAYEE:
Regarding All India Radio....

SHRI PILOO MODY: Let Shri
Goenka finish first

PROF. MADHU DANDAVATE:
When 1 and Shri Madhu Limayc
tabled an adjournment motion on the
All India Radio—Shri Mishra had
also given a notice—you observed:
‘Please give a privilege motion. That
can be separately considered’. That
was why we did not press for the
adjournment motion. Out of our
respect for your advice, we did not
do 1it, but now we are ignored.

MR. SPEAKER: You are very im-
patient people. You do not listen.
oft e e + 45 ffireter &7 Al
fear & 1w *F gwmg 9 & g
SSATE |
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): May I keep stand-
ing?

MR, SPEAKER: You also kindly
sit down.

SHRI JYOTIRMOY BOSU: I came
to you suo motu....

MR, SPEAKER:
I am not calling you.

SHRI JYOTIRMOY BOSU: Wil
you keep it pending?

Please sit down.
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MR. SPEAKER: I do not know.
I have not called you. I em dealing
with something which is already in
my hands.

Do not try to intervene with some-
thing else. Unless all of you are
silent it 1s difficult, I want to save
my throat for just two more days,
today and tomorrow.

SHRI PILOO MODY: Ihereafter
you will not need it.

MR. SPEAKER: Shri Shyam-
nandan Mishra 1s hoarse; as Speaker
I cannot afford to be hoarse.

it wew fagrd wod: wwang
Frarwia FRFS HAHLITER )

ol A WEAT AT (1A : a8
giar & adr 797 7 ¥aq &1 AT |

weaw wEAT - 39 F7 fadT T AT
qr zezvy fmy wr 230 ?

There is that motion by Shri
Goenka, I thought that though it
was a little different, the All India
Radio was involved and some Mem-
bers have brought other motions,
There is one by Mr. Samar Guha,
the other by Shri Limaye. When he
brought it in the form of adjourn-
ment motion I advised him to con-
vey it into an ordinary privilege
motion. I am bound by my advice

and so certainly you should get a
chance. I thought Mr, Guha might
say on behalf of you; but yours is

having a different date and the other
one is having a different one.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I remund you that
you had said two things to us. One
was that you would like to discuss
with the Members in what way the
All India Radio had been distorting
and presenting unbalanced reports
of the proceedings of the House, so
that the Members might present fo
you concrete instances of distortiom
and so on. That did not come about.
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MR SPEAKER:
know in what context is was said.

SHRI SHYAMNANDAN MISHRA:
That was in the context of the ad-
journment motion that we snught to
move. You made two observations,
One was. ...

MR. SPEAKER: Mr. Limaye accept-
ed my advice,

SHRI SHYAMNANDAN MISHRA:
1 also accepted your advice that you
would call us sometime. I have re-
minded the Secretary-General about
it.

i wew far®t wrodEl: omac

WG #T gAY W &1 o fam SET
A g ot frads we € &7 |

MR. SPEAKER: I am reminded of

my advice. Now that is the whole

trouble, the All India Radio and the
Press. Otherwise we are a peaceful

people.

SHRI JYOTIRMOY BOSU: That is
what is chamber practice.

MR. SPEAKER: Not that type of
practice which you do in your cham-
ber. So, Shri Samar Guha, Shri Li-
maye, Shri Shyamnandan Mishra,

SHRI ATAL BIHARI VAJPAYEE:
«...And Vajpayee.

MR. BSPEAKER:
YOurs....

You combine

ot Ay femd . e J88 Sig S
wY #tat X i, § & quequin

18

MR. SPEAKER: All right; if you
are in favour of Vajpayee, I will not
‘mind.

THE MINISTER OF INFORMA-
TIGN AND BROADCASTING (SHRI
1. K GUJRAL): You have been pleas-
ed to refer to two privilege motions.
One pertaing to Shri Goenka's. The
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me to deal with them separately, first
this and then the second ome.,..

MR. SPEAKER: My ruling will
also be different. When they got
mixed many motions the other day,
the common factor was the All India
Radio and I thought we could deal
with that as one. If you take them as
separate ones, there is some technical
objection that you could not take up
the second one today. I can take only
one, Goenka's and I cannot take up
another privilege motion today. Even
in the beginning I told you that they
were not identical; it was only the
A.LR. I thought it should be summari-
ly dealt with by you and also by the
Minister. But if he divides them into
two statements, then my ruling would

also be two separate rulings.

st wew fagrd adr: ¥ Q)
o7 9a §——3% f9T 9 wiw qasar
dt oar § AR gET T A
#ifag |

weow wRER ¢ A4 §, THU A
FFT

ot wifecia wg :  ®fam gl five-
A WY T T gEn, gW A 4t firaw
grer fear a7 ?

WEaW WERY e fraaw a aar
g adrgo, guifradm fx T awar g7

st wiifsiwr ag: afew gw @
yafawt ¥TTE § |

weqyw wpY ¢ Tl fRg ot oW
My Y, TF AW AT

M ag: s SE R @
ifag, arfw dfa ) o, g @ &
qw § waw |

oW W : ¥R wd dar A
§ g Y sy e g | < W
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agd WS 1 g % qw g T
W g & F v T¥ WIS e AW

EATY, MEFT AT WF 1% 7T I

NG AT WAL T FART A

wt vatfadn xg : 7 4¥ & [aqa
# I8 AT |

weqw WX . [ED KT Wi 4
TRIAT aqi4 |

SHRI SAMAR GUHA (Conta1): Sir,
I have a submussion to make, I was
informed by your office today that my
privilege motion would be taken up
today. If this 1s over, then I can con-
rentrate on a motion on Netaj. Sir,
a5 you have yourself observed, this
can be a composite one and the hon.
Minister in his reply can deal with
them in two parts. There 1s no diffi-
culty in that,

MR. SPEAKER:; Not today; there 1s
a technical difficulty.

SHRI 1. K, GUJRAL: Mr. Speaker,
Sir, although Shri Goenka 1n his state.
ment today has brought in 1ssues
which are not relevant to the present
1ssue. I shall confine myself to the
original issue raised by hum regarding
the repoiting by All India Radio on
the 4th of December 1974. I mught
say also that Shri Goenka 1s welcome
to have his views about the freedom
of the press of which, I hope you will
agree, he 1s a personified negation - .
(Interruptions) ‘

SHRI JYOTIRMOY BOSU: This is
the fate eof the country....

SHR] ATAL BIHARI VAJPAYEE:
He is talking of Goebbels and not
Goenka,

SHRI I. K GUJRAL: He does not
know the difference between the two.
He is mixing them up.

MR. SPEAKER: The only difference
iz that Goebbels is dead and they are
alive. That is the only difference.
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SHRI 1. K GUJRAL: On the 4th
December 1974 some references were
made in this House, immediately after
the Question Hour, on the newspaper
report about Shr1 R, N. Goenka by
Shr, Priya Ranmjan Dag Munsi, M.P.
The proceedings arising from his re-
terence were reported by the All
india Radio imn 1ts bulletin at 2 p.m.
and another bulletin in brief and in a
factual manner, without assigming any
prominence. The news item was
broadcast as a part of that day's pro-
ceedings and no headline was given
to 1t AIR was not alone in reporting
this incident, All the news agencies,
including the PTL. and UNI and seve-
ral newspaper correspondents report-
ed the incident, which was a front
page news in the next mormng's
papers, including the Indian Express,
owned by Shri R, N, Goenka himself.

The AIR's coverage was, as a matter
of facl, in sharp contrast to the pro-
minence the incident received in the
newspapers In particular, the AIR
news bulletin made no reference to
an allegation about chcating and for-
gery against Shri Goenka which were
reported by the news agencies as well
as newspaper correspondents. The
AIR report was sober, mild and brief
wnieh alone would show that any
charge of maligning the hon Member
by AIR is totally without foundation.

Shri Goenka has special objection to
the commentary “Today in Parlia-
ment” in which the words “cheating
and forgery” were used. Sir, as the
House is aware, this commentary is
written by experienced newspaper and
newsagency correspondents. The par-
liamentary reviews are very popular
with the listeners ahd with hon, Mem-
bers so much gso that from the Ilast
session onwards, we have introduced
two separate reviews one for the Lok
Sabha and the other for the Rajga
Sabha,

-
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ot vy ford : 7€ WUA ERE K
frg R AT 1 g AT A ERA
&

SHRI 1. K. GUJRAL: The script
writers are free to report the pro-
ceedings as long as the commentator
15 factual and does not show prejudice
and bias and, therefore, he cannot be
ssked to omit any significant develop-
ment. The commentator on that day
was Shri N. Gopinath Nair. a senior
Correspondent of the UNIL and 2
journalist of long-standing. In the
commentary, he mentioneq first the
incident involving Shri Goenka and
gnother hon. Member and then ex-
plained how the incident arose.

He referred to the issue raised by
Shri P, R. Das Munsi about the press
report involving Shri R. N. Goenka,
In that context, he mentioned the
words “cheating” and “forgery”, only
as occurring in the press report and as
quoted by Shri P. R. Das Munshi,
Here, it will be relevant for me to
quote from the Commentary. 1 quote:

“The unseemely situation was
sparked off when Mr. P. R. Das
Munsi (Congress) wanted to know
whether a report appearing in a
section of the press about cheating
and forgery pertain to Mr. Ram
Nath Goenka who was a Member
of the House”

1t is surprising that Shri Goenka does
not feel aggrieved by the publicity
given to the charges against him by
newspapers and news agencles which
have reported the incident more pro-
minently and colourfully. The AIR
bulletin report was the briefest possi-
ble and the commentary done by an
experience parliamentary reporter
was fair and balanced. There is no
question of any maligning of Shri R.
N. Goenka or a breach of his privi-
lege by the AIR, In fact, the hon.
Member by singling out AIR has
¢lear]ly shown that his action is moti-
vated and designed to decredit the
AIR.
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1 have already submitted that the
incident wag reported rather promi-
nently by newspapers and news
agencies and the AIR reported it
briefly and factually. In other words,
all the Correspondents in the Press
Gallery, including AIR parliamentary
Correspondent were under the impres-
sion that the proceedings were on
record and, therefore, fit for report-
ing.

In his statement, just now, he has
given benefit of doubt to press men in
the Gallery but neither to the Cor-
respondent of the AIR nor Mr. Nair
of the UNI who did the commentary.

The All India Radio correspondents,
may I submit, do not have any special
privileges or advantages while sitting
in the press gallery. The AILR. has
reported the incident absolutely in
good faith and in fulfilment of its
duty of reporting. briefly, the pro-
ceedings in a fair and objective mun-
ner,

SHRI SHYAMNANDAN MISHRA:
On a point of order. There are two
things to be considered. One is whe-
ther that part of the proceedings on
that day was expunged or not. If
that part of the proceedings was ex-
punged, it was nobody’s business to
give publicity to it. If they had plead-
ed that, in the din and bustle which
is sometimes created in the House, it
was difficult for them to listen to the
order of the Chair for expunction,
then one could have understood, But
the whole thing has been tried to be
explained away in a manner as to
establish that, even though a parti-
cular proceeding is expunged by the
Chair, it can be broadcast by the
All India Radio or published by any
other news agency. Would you like to
accept that position, Mr. Speaker?

Secondly, he has mentioned about
“Today in Parliament’ by a particular
distinguished correspondent of the
UNI. The whole question is whether
the responsibility would be foisted on
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a perticular correspeondent or it is
the responsibility of the All India
Radio. Recently, an eminent econo-
mist of the standing of Dr. K. N. Raj
came in for editing at the hands of
the All India Radio. So, they cannot
take the plea that it was done by a
correspondent of the UNJI. We can
only hold the All India Radio respon-
sible. We cannot hold the distinguish-
ed correspondent of the U.N.I. res-
ponsible, Therefore, this also will
have to be explained by him why,
when in the news item ‘forgery and
cheating’ did not occur—he himself
says that in the news broadcast ‘for-
gery and cheating’ did not occur—the
distinguished correspondent of the
U.N.I. mentioned it in the commen-
tary. And if he did mention it in the
commentary, the responsibility lies
squarely on the All India Radio. (In-
terruptions)

SHRI PILOO MODY: As a matter
of fact, it is quite possible that the
Government introduced these words
in the commentary in the process of
editing.

ft ay Temd: weow wem,
U QT WTH ATET & |

WO WEWT : GTET WTF WET
A RTE | Qe WIS OTET AT A
@ qer gy T ot )

ot we fowd: w9 Wt T A
W am &1 gamr  wfe v fe
Hifa wadtees | %198 fore faad
F feig %g1 91aT ¢ & o & AR
Pt et & ar § a2 faadw @ @Y
¥IT TE ®I FET W TG 7

MR. SPEAKER: This is not a point
of order.

off Ry faml : o a Wy & fn ot
Ny HIAT ¥ fear o A ey
& wiigy oy dfefen wf s § 7
e wima ¥ gfefen =@ werarfign)
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How many scripts he has edited so
far?

1300 hrs,

ot wew fagrdt avoddt : @@ g
T o ward aT fgemr wad e
fear #ar ag wmwr wifge ? fafaex
are wg @ & f5 W waard 7 s
2 | =T wiEg W gfear fea 51
A Fwgraar 7 fe wr gfear
feqt 1 aY fegrdt & ot wrwAY sam A
AT GEAT | WY &7 TE FEwT X
e | TFEIA ATETAANE T AT
w8 sfgw w1< wirer gfear Tear # &
feege % smr [fga

MR. SPEAKER: I am not going to
allow 1t to become a debate.

May I request all of you to kindly
sit down?

SHRI JYOTIRMOY BOSU: Only
half a minute,

MR. SPEAKER: What s half a
minute or one minute? Don't make
it a debate.

SHRI JYOTIRMOY BOSU: I have
personal knowledge. My information
1s that there 1is a brilliant set of
Journalists trying to do the job as
best as they can, but there is a Direc-
tor who edits the scripts and at times
he refers to the Mimster 1if 1t involves
the Party and thereby, new things are
introduced forcibly and inconvenient
things are removed....(Interruptions)
It is no use, Sir, blaming the journa-
lists who are trying to make a good
Job as best as they can....

MR. SPEAKER: Will you please
sit down?

SHRI JYOTIRMOY BOSU: But a
specific question I want to ask.

During the last one year, how many
privilege motions have you received
in regard to All India Radio? Is it
or is it not a fact that Dr. Pandhi who
was a Director. ...
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MR, SPEAKER: This not a point of
order. Why are you making a speech?
Pleage sit down.

SHRI JYOTIRMOY BOSU: I have
personal knowledge, That is why I
want to know....

MR. SPEAKER; No point of order
is involved in this.

SHRI P. K. DEO (Kalahandi): The
Minister has taken shelter behind the
plea that as a similar report appear-
ed in the paper, there is no harm if
this item is broadcast in the All India
Radio,

Sir, All India Radio is a Govern-
ment organisation. Its expenses are
sanctioned by this House. All India
Radio is responsible to this House.
The Minister cannot abdicate this re-
sponsibility saying that for whatever
is broadcast in the All India Radio.
he would not be answerable,

I most respectfully submit that the
entire conduct of All India Radio has
to be thoroughly examined and dis-
cussed in the House and the proper
forum to discuss this matter in a dis-
passionate manner is the Privileges
Committee which is a quasi-judicial
body and 1, therefore, plead that thus

privilege question should be referred
there,

MR. SPEAKER. ] have seen the
proceedings. When Mr. Goenka's
case came up, some members whom I
did not call and some others also
were standing and when I was just
calling him to speak, this Member just
intruded and went on speaking and I
had to give the ruling that those hon.
Members whom I had not called.
would not be considered to have
spoken and I had nof allowed it. If
anything has been said without my
permission, it is not on record, I told
it very clearly:
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“I am not allowing anything
without notice. No Member has got
the right to get up without the .
permission of the Chair. Anything
said by the Member without being
called or without my permissio
will not go on record.” .

Now, I will have to see that if be~
sides what 1s on record, what is said
by some other members after being
duly called, is not there whereas some-
thing 1s there in the name of a mem-
ber who was not called and in his
name something has been said about
Mr. Goenka. then, certainly, I will see
the Minister’s statement, the proceed-
ings and Mr, Goenka's speech in detail
and then I will give my ruling as to
where it stands.

Now, I have to write more judg-
ments than the Judges. I have to
preside over this House. I Rave to
meet the Members. I have to do the
administrative work. I have to see
everything and then write judgments,
everyday two or three, ang then see
the proceedings and do everything. It
is a new job I have acquired. It is
something which is an entirely new
function of the Speaker. It would
have been much better if I had been
either g Speaker or a Judge.

SHRI JOYTIRMOY BOSU: We are
granting you holiday after tomorrow.

MR, SPEAKER: God help, You
will not leave me even then!

SHRI JOYTIRMOY BOSU: I will
come to your house in Punjab.

MR, SPEAKER: I have no house
vet. There is a very good family
house of my grandfather. I am build-
ing my own house. It will be ready
soon.

SHRI JYOTIRMOY BOSU: I will
come there also.

MR. SPEAKER: You will be wel-
come. Now papers to be laid. Shrl
Dalbir Singh.
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1306 hrs,
PAPER LAID ON THE TABLE

REVENUE & ANNUAL REPORT OF TUNGA-
BHADRA STEEL PRODUCTS LTD. FOR
1073-74

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): On
behalf of Shri A. C. George, I beg to
lay on the Table a copy each of the
following papers (Hindi and English
vergions) under sub-section (1) of
section 619A of the Companies Act,
1956; —

(1) Review by the Government on
the working of the Tunga-
bhadra Steel Products Limited,
for the year 1973-74.

(2) Annual Report of the Tunga-
bhadra Steel Products Limited,
for the year 1973-74 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
Genera] thereon.

[Placed in Library. See No. LT-8B1Z/
74].

NorrFrcaTioN UNDER REPRESENTATION
OF THE ProrLE AcT, 1950

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the Table
a copy of the Notification No. 8.0, 699
(E) (Hindi and English versions) pub.
lisheq in Gazette of India dated the
6ih December, 1974 making certan
amendments to Schedule VII to the
Delimitation of Parliamentary and
Assembly Constituenciegs Order, 1066,
under sub-section (2) of section 9 of
the Representation of the People Act,
1950. [Placed in Library. See No. LT-
8813/74.]

MR. SPEAKER: MR, Samar Guba
wanted to say something, He is not
here

Papers Laid 210

NotrricaTion unper EstaTe DuTY AcT,
1953

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table a copy of Noti-
fication No. G.S.R. 1324 (Hindi and
English versions) published in Gazette
of India dated the 14th December, 1974
making certain amendment to Notifica-
tion No. 11/F No. 297/1/72-ED dated
the 27th March, 1973, wunder sub-
section (2) of section 33 orf the Etate
Duty Act, 1953. |[Placed in the library.
See No. LT- 8814/74.]

Review & AnNuAL ReEporr oF HmnDus-
TAN SHIPYARD LD, VISARHAPATNAM
FOR 1973-74 AND REPORT & CERTIFIED
Accounts oF SHIFPING DEVELOPMENT

Founp CoMMITIEE FOR 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
I beg to lay on the Table—

(I) A copy each of the following
papers Hindi and English
versions) under sub-section (1)
of section 619A of the Compa-
nies Act, 1956:—

(i) Review by the Government
on the working of the
Hindustan Shioyard Limited
Visakhapatnam, for the year
1973-74.

(ii) Annual Report of the
Hindustan Shippyarg Limt-
ed Visakhapatnam, for the
year 1873-74 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on. [Placed in library. See
No. LT-8815/74.]

(2) A copy of the reprt and
Certified Accounts (Hindi and
English versions) of the Ship-
ping Development Fund Com-
mittee for the year 1972-7T3,
together with the Audit Re-
port therson, under sub-sec-
tion (6) of section 16 of the
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Merchant Shipping Act, 1958.
[Placed in Library. See No.
LT-8816/74.]

GuyaraT PusLic PrEmuses (EVICTION
or UnaurnorisEp OccupAants) Ruiks,
1974 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): T beg
to lay on the Table;

(1) A copy of the Gujarat
Publ: Premises (Evictisn o*
Unauthorised QOccupants)
Rules, 1974 (Hindi and
English versions) Published
in Notification No. GH/J/23/
74/EVC-1173/A-1 in Gujarat
Government Gazette dated the
4th July, 1974 under section

18 of the Gujarat Public Pre-

mises (Eviction of Unauthoris-
ed Occupants) Act, 1972, read
with clause (c)(iii) of the
Proclamation dated the 8th
February, 1974, issueq by the
President in relation to the
State of Gujarat.

(2) A statement (Hindi and
English  versions) showing
reasons for delay in laying the
above Notification. [Placed in
library. See No. LT-8817/74.]

ANNvalL ReporT OF HINDUSTAN LATEX
Ltp. For 1973-74

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
‘LY PLANNING (SHRI A. K. M.
‘ISHAQUE): 1 beg to lay on the
Table a copy of the Annual Report ol
the Hindustan Latex Limited, New
Delhi, for the year 1973-74 along with
the Audited Accounts and the com-
mentg of the Comptroller and Auditor
General thereon, under sub-section (i)
of section 619A of the Companies Act,
1958. [Placed in library. See No. LT-
8818/41.]

_InDIAN IRON & SrEzn Co. Boarp OF
© MANAGEMENT (ALLOWANCES OF THE
Memeers) Rolxs, 1074

THE DEPUTY VINISTER IN THE

‘MINISTRY OF STEEL AND MINES
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(SHRI SUKHDEV PRASAD): I beg to
liy on the Table a copy of the Indian
Iron and Steel Company, Board of
Management (Allowances of the Mem- |
bers) Rules, 1974 (Hindi and English -
versions) published in Notification No.
G.S.R. 400 (E) in Gazette of India
dated the 24th September, 1974, under
sub-section (3) of section 16 of the
Indian Iron and Steel Company
(Taking Over of J\lansgement; Act,
1972. ([Placed in library. See No. LT-
8819/74.]

AccounTs oF ESIC ror 1971-72, STATE-

MENT RE. CONVENTIONS AND REcom-

MENDATION: AT 58TH SEssioN oF ILC

AND A STATEMENT RE, RATIFICATION EY
Inpia oF ILO CoNVENTION

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg tc lay
on the Table—

(1) A copy ot the Audited
Accounts (Hindi and Euglish
versions) of the Employees
State Insurance Corporalion
for the year 1971-72 together
with the Audit Report thereon,
on, under section 38 of the
Employees State Insurance
Act, 1948, [Placed in Library.
See No. LT-8820/74],

(2) A statemant (Hindi and

English versions) on the action

taken or proposed to be taken

on the Conventions and

Recommendasations adopted at

the Fifth-eight Session pf the

International Lsbour Con-

frence held at Geneva in June

1973. [Placed in Library, See

No. LT-8821/74].

—

(3) A statement (Hindi and
English versions) regarding the
ratification by India of the
International Labour Organl-
saiion Convention (No. 128)
concerning the Minimum age
for Admission to Employment
Underground in Mines, - 1965
[Placed in Library. See NO.
LT-8822/74], ¢

——
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13.064 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL Sir I have
to report the following message 1ecelv-
ed from the BSecretary General of
Rajya Sabha —

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business 1in the
Rajya Sabha 1 am d-rected to In
form the Lok Sabha that the Rajya
Sabha, at 1ts sitting helg on the 17th
December 1874 agreed without any
amendment to the Sick Textile Under-
takings (Nalionalisation) Bill, 1974,
which was passed by the Lok Sabha
at its sitting held on the 1lth
December, 1074 "

13.07 hrs

LEAVE OF ABSENCE FROY THE
SITTINGS OF THE HOUSE

MR SPEAKER The Committee on
Absence of Members from the sitting
of the 1llouse in their Eighteenth
Report have recommendci that leave
of absence be granied to the following
Members for the periods 1ndicated
against each —

(1) Shnn A K Gopalan—11th
November to 20th December 19874
(Twelfth Session)

(2) Shn  Rasiklal Pankh—26th
November to 20th December, 1974
(Twelfth Session)

It 1t the pleasure of the Houuse that
leave as recommended by the Com-
mitiee may be granted to him?

SOME HON, MEMBERS Yes

MR SPEAKER Leave {g granted to
them The Members will be informed
accordingly

Assurances Report
13.074 hrs,

ESTIMATES COMMITTEE
SIXTY-EIGHTH REPORT

SHRI DHAMANKAR (Bhiwand1) 1
beg to present the Sixty-eighth Report
of the Estimates Commuttee on the
Ministry of Energy (Depariment of
Coal)—Availability and Distribution
of Coal

COMMITTEE ON GOVERNMENT
ASSURANCES

TENTE REPORT

SHRI B K DASCHOWDHURY
(CoochBehar) I beg to present the
Tenth Report of the Committee on
Government Assurances

MR SPEAKER Shn
Shastri

Ramavalar

oI TRTHATT Sresit (92 T) < reETRT
afafa 71 wEzw W ogpar ¥
fraar & wAa S wfawmms awrR
N avh 4 fge 9@ § 9% g adlA
F o7 g am Tifgg | swmdat ®
umedt 94 o foay 9r wrg 1+
foa™ ans M ew dww #) faer &+
fagic & mifadz vy rrafag T gafaq
TAT 74T 08 & AT SART AT AT Ay
sy faur war § f& Sewrd gra
A IR ARG A A g &
st | E AEEA & w4 A0
w1 fam art =fgg S aned
| 9w 9 | & e TfgT e 21
fam & wRT AT AL T O § T WG
% Freard & are g qet 7€ g 6}
forg { warer agaa Wt Agr vzt &)
aur waren & wqw af) fearnarg i
g qFd Wt o W o T K



21§ Mica and

[ =t vwrware oot ]
gUAT KW TR X W & St |
HETR Y A T § WL W T
wifgrt &by AR o AT O O
wryz & fom £t @ WA & s
g T —starwgeT & W ¢ W
it % F1% orar Aer faar w4t &
# ¥ 22-8-74 B AT AW B 4,
fort & A7C ¥ &—

wwaw REAT: Gg I W9 ¥
Y A g wrwad 1 Fug v
@t Tt A g Py v (e
Sz faaT ST, A WIAW & &Y AH
W e &, A & | 377 # Afex
dfag | sga AT

oft TTRTe W ¢ B FARE
) o agA g g &1 ¥ = s
& s aqr @r g faw 377 % w9
winfa  ¥@AG R

W W & gy waE el
T wgan g fa froné & saew
& T4q TY A I 1’ AT |

13111 hrs,

COMMITTEE ON PETITIONS

Mmures of ForTy-SECOND TO
FIFTY-FIRBT BITTINGS

SHRI JAGANNATH RAO: (Chatra-
pur): I lay on the Table Minutes of
the Forty-second to Fiftv-firsy sitting
of the Committee on Petitions,

STATEMENT RE. MICA AND SHEL-
LAC

13.11} hrs

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHAYAYA):
Mr, Speaker, Sir, Export of mica was
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canalised through Minerals and Metals
Trading Corporation with effect from
January, 1872, and Mica Trading Cor-
poration (MITCO) was set up, as a
subsdiary of MM.T.C., with effect
from June, 1974, This Corporation ir
the specialised agency for handling all
work pertaining to mica trade. Helping
the weaker sections of mica Industry
ungd trade is one of the important ob-
jectives of this organisation,

For achieving this particular objec~
five such processors, dealers and mune
owners who have been in the export
trade in the past and whose exports
during any one of the last three years
had not exceeded Rs. 7.5 lakhs are
treated as weaker sections of the trade.
There are about 400 to 500 processors,
dealers, and mine owners in this cate-

gory.

With a view to helping these sec-
tions, formerly MM.T.C. and now,
Mica Trading Corporation, has been
purchasing mica from them for export.
During the period from April to Octo-
ber, 1974, it has purchased, on an aver-
age, about Rs. 43 lakh worth of mica
per month from these small producers,
and MITCO’s purchasing operations
have not been affected on account of
inadequacy of funds. Also, MITCO
makes these purchases on a non-diseri-
minatory basig from all processors eic
in the category of weaker sections.

13.15 hrs.
[Mr. Seeaxer in the Chairl.

Floor prices of various grades ol
mica are determined on the basis of
their availability for export and de-
mand from foreign buyers. These floor
prices were last revised for different
grades in February, 1974.

A few years ago, exports of No. 6
loose splittings had dwindled and the
mica products made from these split-
tings were meetings with serious com-
petition from synthelic substitutes. In
order to meet this situation, export
duty of 40 per cent ad valorem
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levisble on these splittings was
reduced to 20 per cent ad walorem
with effect from the 31st March,
1869, and further to 15 per cent
ad volorem from 1st January, 1973.
The floor prices for thig grade
has also been raised twice, by 10 per
cent from the 1st January, 1973, and
further 20 per cent in February, 1974.
The exports of these splitlings have
now picked up. These floor prices are
under constant review with a view to
ensuring a fajr return for the proces-
sors and mine owners and an even
flow of exports. Government would
thus be seen to be paying adequate at-
‘ention to the question of promoting
the export of thus category of mica.

A Liaison Committee has been set
up by the Mica Trading Corporation to
deal with day to day problems of ex-
post of processed mica. Both big and
small ‘mica mine owners, processors
ang dealers are represented on this
Committee, The sclection of représen-
tatives was made by the traders them-
selves. Full participation of mica
irade has thus been secured on the
Committee,

Exports of processed mica declined
mn 1973-74 on account of delay in finali-
sation of contracts by certain important
buyers, but have shown an upward
tiend in the first half of this year.
They have risen from 10,484 mitric
tonnes valued at Rs. 4.04 crores in
April to September, 1973, to 18,740
tonneg valued at Rs. 10 39 crores in the
corresponding period this year.

As regardg shellac, a sudden increase
in shellac export prices was witnessed
during 1973-74. While the average price
realisations of hand-made shallac and
machine made shellac were Rs. 8000/-
and Rs. 8,715/ per ton during 1872-73,
the unit value realisationg during 1973-
74 on an average were Rs. 24,216/- per
ton for hand-made and Rs. 20,000/-
per ton for machine made shellac. After
taking into account the recommenda-
tions of the Shellac Export Promotion
Council and the price trends in the
Pecent months, the minimum Export
Price of shellac of various types was
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revised with effect from 30th May,
1974,

The Minimum Export Price of hand-
made and machine-made shellac has
always been kept at the same level.
The tolal shellac content of the two
types ia the same. If the price of man-
made shellac is kept at a lower level
than that of machine-made shellac, this
may result in an unnecessary losg of
foreign exchange to the country. We
expect that machine made shellac will
automatically fetch a higher price from
foreign buyers because of its superior
specifications. In fact, during 1973-74,
a ton of machine made ghellac fetched
about Rs. 5,000/- more than a ton of
man-made shellac.

The mmpact of a higher Minimum
Export price has resulted in increased
exports of shellac both quantitywise
and valuewise, During the period
April 1974 to October 1974, exports
valueg at Rs. 14 crores have been
eflected and orders of about Rs. 4 cro-
regs are reported to be pending with
exporters. This can be compared with
the total exports of 1973-74 which were
of the order of Rs. 13,40 crores in
value only. The quantily exported
during 1973-74 was 3115 tong as against
exporis of 4050 tons already made in
the curient financial year upto October
1974. ~

Higher earnings consequent on the
fixation of a higher Minimum Export
Price create conditions for better pri-
ceg to be given to stick lac growers,
since all stick lac comes to primary
markets from the growers. It is then
solg through brokers to both the man-
made and machine-made shellac manu-
facturers.

Government appreciate the need to
review the Minimum Export Price of
Shellac from time to time, having re-
gard to all relevant circumstances. It
is hence proposed to set up a Standing
Advisory Committee on Shellac Trade
consisting of mechanica] experts, re-
presentatives of the trade, Ministry of
Commerce and the concerned State
Governments to advise the Central
Government from time to time on the
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need and scope of such revision and
other relevant aspetts,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, May I ask
a few questions?

MR. DEPUTY-SPEAKER: One
question on shellac and one question
on mica.

SHRI CHAPALENDU BHATTA-
CHARYYA: It involves four lakh
families.

MR. DEPUTY-SPEAKER: It may
involve. I am not disputing this, But,
there are cerfain Rules. We have to
run this House according to certain
Rules. When I am here, I will run
the House according to the Rules. If
you think that you have many more
things to say and that you are not sa-
tisfied, then resort to some other pro-
visions of the Rules.

SHRI CHAPALENDU BHATTA-
CHARYYIA: There is no remedy.

MR. DEPUTY-SPEAKER: I permit
you two questions, one on shellac and
one on mica. If you do not want to
avail yourself of that I will go on to
ihe next item.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, I have always sub-
matted to the ruling of the Chatr, how-
ever hamstrung I may he. Firstly, I
would like to know, has the policy led
to increase in production or drop in
production of mica from the mines and
what has been the shortfall in regard
to export of mica compared to the en-
ticipated export? How and why, the
Mica Exporfers’ Association which
comprises of the largest number of
exporters has been deliberately by-
passed in favour of the so called Liai-
son Commuttee so that the Liaison
Committes may rubber stamp the func-
tioning of the Managing Director there.
1 would also like to know whether all
these have led to large scale unemp~
loyment over the 72 mile long mica
belt in the districts of Giri@ih and Ha-
zaribagh? This is about mica. About
shellac, T would like to know, whether
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the internal prices of sticklac have
crasheq after the fixation of minimum
export prices of shellac on 30th May,
1874, when with majestic impartiality
the Commerce Ministry fixed the prices
of hand-made shellac and machine-
made shellac at par? If so, whether
this crash in sticklac prices available
to the consumer will or will not re-
sult in unduly cutting down of the
sticklac producing trees?

PROF. D. P, CHATTOPADHYAYA:
Sir, as the figures indicate and as has
beep pointeq out by my hon. friend, it
is a fact that mica production in the
last six or seven years has somewhat
come down. The reasons for the fall
in production are (a) mgh cost of pro-
duction and (b) synthetic substitutes
are beinrg very much used in the
forlign countries....

MR. DEPUTY-SPEAKER. Mr. Shas-
tri, why not go to the lobby and

talk? You are distracting my atten-
tion.

PROF. D. P. CHATTOPADHYAYA:
Thardly. Sir, because of the huge slock-
piles in the USA, our mica has been
rather uncompetitive in the world
market. and therefore, production n-
centive has some what come @own, re-
sulting in lower production. It is a
fact. I am not disputing 1t. But be-
cause of that, we are taking appro-
priate measures. Ag I said, we have
formed this MITCO, Mica Trading Cor-
poration to look after the interests of
the weaker gections of the mica indus-
try, processors and dealers.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Have yoy defined it?

PROF, D. P. CHATTOPADHYAYA:
I have said in the body of my state-
ment.

SHRI CHAPALENDU BHATITA-
CHARYYIA: Six monthg after it came
into operation.....

PROF. D. P. CHATTOPADHYAYA:
In the statement, I have given the defi-
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pition, which are the weaker sections
of the mica trade. About shellac pri-
ces, I know the problems in regard to
ghellac and I had the privilege and also
the occasion to discuss the problem

with the hon. Member outside the
House. Sir, one of our objective is to
carn more foreign exchange from ex-

porting our shellac. The shellac con-
tent in man-made shellac and machine-
made shellac being identical, we try
{o fix their prices at the same level and
if we make any distinction between
the two levels, that is, lesser price for
man-made shellac than ihe machine-
made shellac, then, there is a tendency
among exporters to treat the floor price
as the ceiling price resulting in loss of
foreign exchange.

indicate, as [
statement, that

Therefore, figures
have quoted in my
both volume-wise and value-wise
this new price we have fixed of
shellac has yielded good results for
the country. This is one aspect.

The second point is whether this
policy is adversely affecting the poor
shellac collectors and growers at the

primary market level. That problem
is being looked into.  Apprently,

from the figures because of the rise
of export, both volume-wise and
value-wise, it suggests that intake
from the primary market has also
not gone down. But this point has
been brought to our notice, among
others, by knowledgeable people
like Shri Bhattacharyyia. We have
set up a committee which will go
into the matter, consult State Go-
vemment representatives and trade

(Amdt.) Bill
representatives and knowledgeable
people like my hon, friend, and we
will see that not only higher export
earning but also grower interests are
taken into account.

13,26 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI LILADHAR KOTOK] (Now-
gong): I move:

“That this House do appoint Dr.
(Smt) Sarojini Mahishi to the
Joint Committee on the Bill fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limita-
tion Act, 1963, in the wvacancy
caused by the resignation of Shri
Niti Raj Singh Chaudhary”,

MR, DEPUTY-SPEAKER: The
question is: £

“That this House do appoint Dr.
(Smt.) Sarojini Mahishi to the
Joint Committee on the Bil] fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limitation
Act, 1963, in the vacancy caused by
the resignation of Shri Niti Raj
Singh Chaudhary™.

The motion was adopted,
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cherry), 1974-75
13.27 B,

TAXATION LAWS (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTA-
TION OF REPORT OF SELECT COMMITTEE

SHRI VASANT SATHE (Akola):
I move:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975), the time for the presena-
tion of the Report of the Select
Committee on the Bill further to
amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gift-
tax Act, 1958 and the Companles
(Profits) Surtax Act 1964".

MR. DEPUTY-SPEAKER: The
question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975) the time of the presenta-
tion of the Report of the Select
Lommittee on the Bill further to
amend the Income-tax Act, 1961,
the Wealth-tax Act. 1957, the Gift-
tax Act, 1958, and the Companies
(Profits) Surtax Act, 1964".

The motion was adopted,

—

13.28 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY), 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): 1 present a statement show-
ing Supplementary Demands for
Grants in respect of the Union Terri-
tory of Pondicherry for the year
1974-75.

SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): On a point
of order, Pondicherry is now, under
Central rule. When are we going to

cherry), 1974-76
discuss these Demands? This is the
only opportunity for the people of
Pondicherry to have their problems
discussed in Parliament and find out
what Government hag done so far.
We cannot just accept these demands
without some discussion because cer-
tain urgent issues are there.

MR. DEPUTY-SPEAKER: You are
not called upon to accept now. He
is only presenting the Démands now.

SHRIMATI PARVATHI KRI-
SHNAN: When can they be dis-
cussed?

MR. DEPUTY-SPEAKER: That
is a different question.

SHRIMAT! PARVATHI KRI-
SHNAN: Will it be discussed to-
morrow?

MR. DEPUTY-SPEAKER: 1 do
not know.

SHRIMATI PARVATHI KRI-
SHNAN- There 13 an acute situation
there,

The food situation is difficult....

MR DEPUTY-SPEAKER:; Let me
ascertain fiom the Minster.

SHRI PRANAB KUMAR MUK-
HERJEE: This 1s only presentation
of Demands. We are not discussing
about Pondicherry now.

SHRI DINEN BHATTACHARYYA
(Serampore): She wants a dis-
cussjon,

MR DEPUTY-SPEAKER:
order.

Order,

SHRI PRANAE KUMAR MUK-
HERJEE: When it will be possible,
it will be discussed.

MR, DEPUTY-SPEAKER: When
Supplementary Demands are pre-
sented, it is the practice that it s
not discusged at that time, But time
is fixed when these Demands must
bDe discussed and passed by the
House. I think what the hon, lady
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member has asked for is legitimate:
in view of the fact that the House
4s going to adjourn tomorrow, when
will the House have an opportunity
to discuss these Demands? I think
that is not the Minister's business,
but the business of the Minister of
Parliamentary Affairs.

SHRI MADHU LIMAYE (Banka):
He is sitting, glum and tired!

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): If time is found, we can
take it up.

SHRI DINEN BHATTACHARYYA:
That is a bogus statement. Who
wanis it? She made a very categori-
cal point that it must be discussed as

Pondicherry is under President’s
Tule.

SHRIMATI PARVATHI KRI-
SHNAN: There is total scarcity,
food troubles and so many other
things there.

MR. DEPUTY-SPEAKER- 1 thmnk

it has to be discussed. It is only a
question of when,

SHRI K. RAGHU RAMAIAH:
Subject tu time being found; I cannot
say anything just now...(Interrup-
tions),

MR. DEPUTY-SPEAKER: I think
we cannot settle this question like
thus. Members have ecxpressed a
desire for an early discussion. I
think that is the business of the Min-
ister of Parliamentary affairs be-
cause 1t is Government business and
he has to find some time. You have
got the Business Advisory Commuttee
and you have got some other means.
He has to take many things into con-
gideration; off-hand he cannol say
anything; it is difficult. Bills to be
introduced. Shri Raghu Ramaiah,

SHRI MADHU LIMAYE: This was
never discussed; he cannot spring a
surprise like this.

AGRAHAYANA 78. 1896 (SAKA)
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(Amdt.) Bill

MR. DEPUTY-SPEAKER: I am
not prevenfing you from raising
anything ... (Interruptions) Why
don’t you listen? Let us go through
the formality; let him ask for leave,
If you have anything to say, I will
listen to you.

13.31 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL®

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I beg to move for leave
to introduce a Bill further to amend
the Salaries and Allowances of Mem-
bers of Parliament Act, 1954,

MR. DEPUTY-SPEAKER: Have
you anything to say? I will fell you
what the Bill is.

PROF. MADHU DANDAVATE
(Rajapur): I have told him,

MR DEPUTY-SPEAKER: 1 think
it is in the interest of every Member,
I personally feel that it should be
passed immediately because you are
going to leave after the session and
you will have to tour your consti-
tuency; vou have to do so many
other things.

SHRI DINEN BHATTACHARYYA
(Serampore): Only if Parliament
is not dissolved it will be useful...
(Interruptions).

MR. DEPUTY-SPEAKER: Evep if
Parliament is dissolved, the mnext
Parliament will come. Whether you
will come or not, I do not know...
(Interruptions) 1 am sure of my-
self; as long as I want to come here
I shall come here, Now the ques-
tion is:

*Published in Gazette of India
dated 19-12-74.

3004 L5—8

Extraordinary, Part H, Section 2,
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[Ma. Deputy-Speaker]

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowanceg of Mem-
bers of Parliament Act, 1854."

The motion was adopted.

SHRI K. RAGHU RAMAIAH: I
introduce the Bill.

——

13.34 hrs.
MATTER UNDER RULE 377

REPORTED AGITATION BY Bopo TRIBE
PeorLE 1IN Assam

MR. DEPUTY-SPEAKER: There
are some matters under rule 377 al-
ready listed.

SHR1 NOORUL HUDA (Cachar):
I wish to draw the attention of the
House to the grave situation arising
out of a peaceful agitation by the
Bodo tribal people, a linguistic min-
ority in the State of Assam, about 7
lakhs; the majority of them are con-
cenfrated in  Goalpara, Assam. I
would urge the Home Minister to
make a statement clarifying the posi-
tlon of the Government. The Boro
Aribal people launched a peaceful
agitation demanding the introduc-
tion of Roman script for Bodo langu-
age in the place of the Assamese
script. What happened after that is
a shameful chapter, The Govern-
ment of Assam deployed the 9th
battalion of Assam Police and the
CRP personnel who committed brutal
and barbarous atrocities on the in-
nocent and peaceful Bodo tribals,

During this reign of terror, the
agitation lasted only for a short ten
days from 18th November to 27th
November, six satyagrahis were
killed by police firing, 1,500 persons
were arrested, two women were
kidnapped, ten people were untrac-
ed and 50 persons sustained bullet
injuries, all of them belonging to the
Bodo tribal community. Police fired
13 rounds at Sidli and 20 rounds at
Bijni and several rounds at Kokra-
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jhar and Gossaingaon in the district
of Goalpara. Not only that, the po~
lice ransacked the houses, destroyed
valuable properties and looted orna-"
ments, household wutensils, cycles,
clothes, cash, radios and furniture
and burnt houses in North Gargaon
village in Bijni police station. They
raped young women and mercilessly
assaulted old and young persons.
The houses of Prof. Lakheswar
Brahma, Secretary, Kokrajhar Dis-
trict Bodo Sahitya Sabha, was ran-
sacked and his certificates and docu-
ments were seized and destroyed.

At Bijni the Assam Battalion
police destroyed the Bodo library
and hall. At Banargaon the armed
police attacked the Bodo Sahitya
Sabha camp and tortured and
arrested the Headmaster of the local
High School, Shri Brajen Brahma
and destroyed the school implements,
records and papers. The house of
Shri Chandra Narzary the Assistant
Commandant of SSB, a security or-
ganisation, was not spared. His
house was ransacked. Even the
houses of Bodo Congressmen were
not spared; they were also assaulted.
The buses were stopped and Bodo
passengers were severely assaulted.

It is specially very unfortunate
that the 9th Assam Police Battalion
behaved like hooligans and cnm-
mitted untold atrocities on these
peaceful tribal people in Goalpara
district.

The allegation of the Government
that the Bodo demonstrators carried
lethal 'weapons is completely false.
It is a fabricated story. What wea-
pons did the police collect guring the
Taid? The police collected spears,
axes, spades and similar other things
which are normally used by the tri-
bals. They have been described by
the police as lethal weapons.

There was a vhotograph in the
newspapers to prove that the Ram.
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chaidhan Bridge was damaged by the
sgitators. On an enquiry it was
found that this charge was false. In
fact, the enquiry revealed that the
approach roads to the bridge were
washed away by floods three years
ago and they were never repaired.

The Bodo demonstrators remained
completely peaceful. Government
cannot claim even a single case of
intimidation of non-Bodo tribal peo-
ple by the Bodos. Dr. Phani Nar-
zary of Ballampur Primary Health
Centre was arrested for giving first
aid to the injured persons. The Bodo
Sahitya Sabha has temporarily sus-
pended agitation as a result of the
agreement with the Government.
The agreement says that all those
people who were arrested by the
Government should be released.
Though two weeks have passed gince
then, not a single arrested person has
been released so far. In fact, arrests
are still going on.

Recently, the Bodo villagers com-
ang to market at Kachibotra were
beaten up and chased away by the
police. The people at Sidli and Bijni
areag are panicky and harvesting of
paddy has greatly suffered due to all
these things.

The students cannot attend classes.
The Kokarajhar High School Hostel
has been converted into a temporary
ja1l, Two political leaders had, visit-
ed that place, one belonging to the
Socialist Party and the other belong-
ing fo the Communist Party of India
(Marxist) and found that the police
firing at Kokrajhar and Bijni was
unwarranted and unjustified.

The Government of Assam have
done greatest harm to the interest of
the State by adopting inhuman and
wanton repressive measures on the
Peaceful Bodo people.

We condemn the brutal police at-
rocities. We demand an impartial
inquiry and severe punishment to the

Plant Workers ,

guilly persons. We also demand
adequate compensation to the fami-
lies of those killed in police firing
ang to those whose propertjes have
been destroyed and looted. Al] those
detained must be released fortwith
Bnd necessary steps taken to regtore
normaley.

Lastly, I say that three leaders of
the Bodo tribal people have come to
Delhi. They are” frying to meet the
Home Minister and also the Prime
Minister. I would urge upon the Go-
vernment and specially the Prime
Minister and the Home Minister to
meet them and find out what their
grievances are and also to direct the
Assam Government to réach an
agreement with the Bodp tribal
people so that normaley ean be res-
tored, With these words, I would
like the Home Minister to make a
statement on the situation arising in
Goalpara district.

—————

13.43 hrs,

RE DURGAPUR STEEL PLANT
WORKERS

SHRI KRISHNA CHANDRA HAL-
DER  (Ausgram): Mr, Deputy-
Speaker, Sir, I want to make a small
submission.

Ten days back when I raised the
starving conditions of Durgapur Steel
Plant Contractors’ workers who were
thrown out of employment by the
Durgapur Steel Plant management,
Shri Chandrajit Yadav. the Minister
of Steel assured that he would take
necessary steps to settle this matter
positively. But he has not taken any
such step till this date.

A telegram which has been received
by me yesterday states as follows:

“ONE EVICTED WORKKER AND
ONE CHILD OF AN EVICTED
WORKER DIED OF STARVATION.
STATE LABOUR AND OENTRAL
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STEEL MINISTERS DIRECTIVES
NOT IMPLEMENTED.”

1 have received this telegram from
Dilip Mazumdar, President UCWC,
HSEW, Durgapur. Unless the Gov-
ernment takes immediate action to re-
employ all those victimised contractor
workers, more starvation deaths will
take place. I wish to request the
Minister for Steel to make a statement
thereon, to take back all the retren-
cheq contractor workers immediately.

1345 hrs.
RE. DELHI DRAMATIC PERFOR-
MANCES BILL

ot 7y fomdr (drer) - emm
At Foreat arz g b o w0 Ay
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MR, DEPUTY-SPEAKER: What do
you want to be done?

oft Ay fowd : oo F e foan
a1 f¥ "d! REEA TZr AT AT Ca, FT
A 47, @ifa 7@ gEdl &t g an)
r AT s fradt Y o &
A7 At WA | Gg A FAE G W
g (war § afer 1w ar A vy
IRW frar & | &9 g wa A
gq e g
SHRI S. M. BANERJEE (Kanpur):
May I invite your kind attention to
your observation? You had directed

the hon. Minister of Education to
make g statement. The difficulty is
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that, in this particular case. I am
told—I may be wrong; I wish I am
wrong—that some artistes are influ-
encing the Education Minister to see
that the Bill iy mot brought....

MR. DEPUTY-SPEAKER: That is
extraneous to this point.

SHRI MADHU LIMAYE: They are
not worthy artistes, One of them is
a Member of Parliament. My Bill
will liberate all artistes.

SHRI S. M. BANERJEE: It is be-
cause of thus that I request you to
ask the Education Minister to make
a gtatement.

MR. DEPUTY-SPEAKER: Now,
may I crave the indulgence of the
Ministe; of Parliamentary Affairs?
Thi, matter 15 a httle serious.

I think it was last Friday, when
something happened in the House re-
lating to the Minister of Education,
that I had duccted the Minister for
Education to come beloie the House
with an explanation as to how this
has happened for the second time.
And, on Monday, Mr. Madhu Limaye
raised the question again

Even today this cxplanation has not
come. May I request you to convey
to the Minister for Education that he
should not attract rule 227 to himself
—I repeat, rule 227,

Now, shall we go on....

SHRI MADHU LIMAYE: I would
like to read iut the rule, Sir,

MR DEPUTY-SPEAKER: Why
should I?

SHRI MADHU LIMAYE: Or, shall
I read it out?

MR. DEPUTY-SPEAKER: No. !
have already mentioned it.
it 7y fomrd ¢ 375 FRRAT T(EQ
afcrs michar &) ag argen AR
4 ¥ EHA AT ) 4 Ay o
o gAY o ¥
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PROF. MADHU DANDAVATE
(Rajepur): Permit me. Sir, to read
out one observation which you made:

“1 think it is right and proper
that he should come forward with
a statement in the House because
it has happened for the second time
and explain why this has happened
for the second time. This House
should not be taken for granted.
At least, as long as I am in the
Chair, I will not permit to my
knowledge this House being taken
for granted in this way.”

Chen, Mr. Banerjee has rightly com-
nented:

“When you are not in the Chair,
we shall occupy the Chair and main-
tain the decorum.”

MR. DEPUTY-SPEAKER: We have
mly one day. tomorrow He has to
nake 11 tomorrow.

SHRI S. M. BANERJEE: You :r*
aware, Sir, that tomorrow the 1
3abha 1s scheduled fo adjourn sine
2ie 1 would request through you the
Mimister of Parliamentary Affairs to
sonvey to the Minister of Railways
‘hat he should make a statement to-
morrow telling us how many em-
ployees are still to be reinstated, how
many cases have been withdrawn,
how many cases are still pending and
0 on. This is necessary so that those
people who are in the streets know
whether the assurance given by the
Railway Minister is going to be ful-
filled or not. I would request you
Sir, to direct the Railway Minister to
make & statement.

MR, DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs will
tonvey. He has heard you.

SHRI S. M. BANERJEE: Please
convey to the Railway Minister that
he should make a statement to-
mOrTow, :

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHR! K. BAGHU RAM-
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ATAH): I have heard you with all
earnestness, You have asked me to
convey to the Railway Minister. 1
will do it.

SHRI S. M. BANERJEE: You use
your power to persuasion as you do
with us and see that the Railway
Minister makes a statement tomorrow.

——

1350 hrs,
MOTION RE:

SUGAR INDUSTRY ENQUIRY
COMMISSION REPORT.

MR. DEPUTY-SPEAKER: Now, we
take up the motion of Shri Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): I move:

“That the this House do consider
the Report (1974) of the Sugar In-
dustry Enquiry Commission—Vol-
umes I and II, laid on the Table of
the House on the 26th August, 1974."

Before I offer my observations on
the contents of these reports. I would
like the House to recall the back-
ground and the manner in which the
Sugar Industry Enquiry Commission’s
reports were laid on the Table of the
House.

The Bhargava Commission has sub-
mitted its report concerning the na-
tionalisation of the sugar industry on
15th May, 1973. According to Section
4(3) of the Commissions of Inquiry
Act, 1952, it is obligatory on the Gov-
ernment that whenever reports by
Commisscions of Inguiry are submit-
ted to the Government, within six
months of the submission of the re-
ports to the Government. they should
be laid on the Table of the House
along with the memorandum of ac-
tion taken on those reports. For fif-
teen long months this House waited
for the Government and the Minister
for Agriculture to lay these reports
on the Table of the House, but, un-
fortunately, for long 15 months these
repoﬂswerenotatallplacedovthe
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Table of the House. Therefore, on
20th August. 1974 I raised an issue of
privilege against the Agriculture Min-
ister, Shri C. Subramanian for his
fajlure to abide by the mandatory
provistons of the Commissions of In-
quiry Act, 1852, I raised a privilege
issue whilst some of my friends on
that side of the House raised it as an
issue of propriety and only the modus
operandi followed by us was different,
but, basically. on both sides of the
House the issue was one of failure of
the Government in tahle ihege reports
before the Parliament in time. On
that occasion, the Minister of Agri-
;ulture came forward with some
legal quibbling. He sharply argued
like a lawyer, but I was convinced
on that occasion that very often law
make a mind sharp by making it
narrow. That was exactly what has
happened in the case of the Agn-
culture Mimister. He put forward
the plea before the House and the
Speaker, that the Bhargava Commis-
sion report on nationalisation of
sugar industry submitted to the Gov-
ernment on 15th May 1973 was essen-
tially an interim report and. taking
shelter behind this plea that it was
just an interim report, he assured the
House that since the submission of the
last report on 27th February 1974, six
months period has yet not been com-
pleted and what he would come for-
ward before the House at the appro-
priate time with all the available re-
ports that were submitted to the Gov-
ernment. On that occasion, from both
sides of the House, a very specific
plea was made. and I am raising this
issue because now, in the final form,
the reports are already before us and
whatever submissions we had made
on that occasion were justified on the
basis of the reports whose copies have
been made available to the Members
of Parliament. On that occasion, our
contention was that the RBhargava
Commission’s report on nationalisa-
tion of the sugar industry submitted
on the 15th May 1973 was a self-
contained report. Now, the report is
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availan ind if you go through the
reports from the first page to the last.
you will find that that part of the
report on pationalisation of the sugar
industry containg the evidence that
was recorded by the Commission. It
containg the findings of the Commisgion
and it goes a step further and even
the two sets of divergent recommen-
dations made on nationalisation of the
sugar industry made by the two dif-
ferent groups inside the Commission
have been made part and parcel of
the report. So, nothing was left to
be discussed as far as the nationali-
sation of the sugar industry was con-
cerned. No part of this report has
spilled over to the next part and,
therefore, as we contended earlier, it
was a self-contained report and.
therefore, in terms of the provisions
of Section 3(4) of the Commissions of
Inquiry Act, 1952, the Report ought
to have come before the House before
six months were completed. But it
came 15 months later. It came after
15 months of submission of that Re-
port

Anyway we were satisfled with the
assurance given by the Minister at thal
time, That was our achievement
after raising this issue as a Privilege
issue and as an issue of Impropriety.
We got the assurance that the final
report was submitted on 27th Febru-
ary, 1974 and within the stipulated
period this will be brought forward
as required under the provisions of
Jaw. But again the Government fum-
bled. On 26th August. 1974 these two
voluminous reports were laid on the
Table of this House. When they were
laig on 26th August, 1974, on that day
itself, on 26th August. 1974, I came
forward with another Privilege Mo-
tion. T pointed out the mandatory
provision of the Act saying that not
only the Report will have to be laid
before the House, but this is to be
tabled along with the Memorandum
of Action taken. And on the 26th
August, 1974. the then Agriculture
Minister (Shri C. Subramaniam) tab-
led these two volumes of the report
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before Parliament and he submitted a
Mamorandum of Action and on that I
raised a Privilege Issue. The Mamo-
randum of Action must be a Memeo-
randum of Action only and not a
Momorandum of Inaction.

And here 1 would like to remind
the House as to what the hon. Mims-
ter had said in the Memorandum that
was submutted along with the tabling
of these Reports. In that Memoran-
dum he has said;

“In view of the sizeable finanecial
outlays and complex administrative
issues involved, Government would
need some more time to examine
the matter in detail and arrive at a
decision.”

Obviously their difficulties were re-
garding the problem of nationalisa-
tion. And the Report on Nationalisa-
tion was submited on 15th May, 1873.
Yet, Government could not make up
its mind even fifteen months after
that. In the Memorandum they said,
we need some more time—not to take a
decision, but only to ‘consider the
issue’. I raised the issue on the floor
of the House. I said that as required
by the mandatory proviions of the
Act, an adequate Memorandum of
Action has not been brought forward
before the House. this is not a Memo-
randum of action, but a Memoran-
dum of inaction. All that I said.
Fortunately, the hon, Speaker did not
set aside my plea summarily. He has
made certain observations which kave
gone into the records of the Lok
Sabha. He said that what constitute
the scope of the Memorandum of Ac-
tion will have to be suitably and pro-
perly defined by the Rules Committee;
and therefore though there is some
substance in what Mr. Dendavate has
been saying, still the concept of
Memorandum of Action is not very
clear to the Minister. it is not clear
to me, it is not clear to the House,
etc. It was perhaps an equality of
ignorance. And he said on this basis
we will proceed further and at some
stage we will try to define what ex-

actly is meant by the term Memoran-
dum of Action, its scop= and its
Jurisdiction.

I would wish n this connection to
bring to the notice of the Government
one fact that even the Report of the
Commission that was appointed by
Parliament had to be extracted out of
this Government through these issues
of Privilege and Propriety.

14.00 hrs,

*I think that it will set up a had
precedent if, everytime, important re-
ports are to be presented before the
House, vigilant Members of this House
are required to bring forward the
privilege motion.

I would recall the incident that took
took place m this House that under
the M.R.T.P. Act the administrative
as well as the individual reports of
the M.R.T.P, Commission had to come
up before the House. When they did
not come up before the House, I had
to bring a privilege motion. At that
time Shri Gokhale, the Minister in-
charge of Law. Justice and Company
Affairs had to give an unqualified
apology to the House. And, after that
only, the Report came out. The Tariff
Commussion’s Report was also not
presented to the House in time, These
reports are such that their non-
submission does not become an aca-
domic proposition. It is not merely
a constitutional wrangling; it is not
merely a wrangling of procedure,
Non-submission of some of the crueci-
al and important reports have their
own economic consequences which
lead to distortion of prices. That is
why, a person like me have to raise
this issue. It is not raised in an aca-
demic manner. There is a procedural
wrangling and all problems arise.
And we raise this issue a not merely
issues of procedural wrangling—be-
cause this affects the economic life of
the country. Therefore. I want to go
on record that even these reports
which are going to be discussed to-
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day and considered to-day had to be
extracted from this unwilling Gov-
ernment through the privilege motion,
Even the Members of the ruling party
were ralsing thic issue of impropriety.
That is how these reports have come
up. I have carefully gone through both
the volumes of the reports to the ex-
tent that I can.

MR. DEPUTY SPEAKER: I must
congratulate you.

PROF. MADHU DANDAVATE:
Thank you, Sir. 1 hope I will have
more occasions to be congratulated.

As far as these reports are concern-
ed, various problems before the sugar
industries have been discussed thread-
bar in these reports. So many promi-
nent members of the trade appeared
before the Commission. Eminent men
were asked to appear before the Com-
mission. Even prominent Members of
the .political parties, economic experts
efc., were askeq to appear before them.
Members of Parliament were also
asked to appear before the Commis-
sion. After an elaborate examination
of the various witnesses that appeared
belore the Commission, they have come
forward with the recommendations
which are contained in two volumes of
their report. And on the background
of these two volumes, I would lLike
certain important aspects of the indus-
try to be discussed in depth. These
aspects will be:

1. the technological problems of the
sugar industry India;

2. pattern of ownership, control
and management of the sugar
industry  including our ap-
proach to  the problems of
nationalisation and cooperatis-
ation;

3. Conditions of labour in the
sugar industry and the rela-

tionship between the manage-
ment and labour:
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4, Interests of the consumers of
sugar in the country;

5, Problems of the sugarcane gro-
wers and last but not the least,
export potential of the sugar
industry in the country.

Al] these aspects must be consider-
ed and we should arrive at some
consensus,

I was very happy to find that some
sort of consemsus on various problems
connected with the sugar industry have
already emerged. As far as the pro-
blems of sugar industry are concern=-
ed, I would like to rise above the party
levels and I would like to pose the pro-
blems which will cut across narrow
barriers of political parties. I am
very happy to find that there is some
sort of national consensus among the
members of the ruling party and Mem-
bers of the opposition emerging al-
ready. We will also find that some
Members of the opposition Party and
some Members of the Ruling Party are
united in sppporting some of the pro-
Bressive recommendations of this Com-
mission. By and large a very healthy
process in arriving at a consensus in
regard to the problems of the sugar in-
dusiry has already begun. I hope and
trust thait the leaders of the ruling
party will grant adequate freedom to
the Members of the ruling party to
have a debate on various problems
facing the sugar industry go that a
national consensus on this particular
issug can emerge as a result of vari-
ous deliberations that take place here.

First of all, I would like to take the
problems which I described as the
technological problems of sugar indus-
try in this country. I was shocked
and surprised to find certain things
from the various reports that have
been formulated on sugar industries
so far such as Bhargava Commission's
Report this report is with ua and prior
to this there was another report and
Gundu Rao Commission Report.
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I carefully went through both these
reports and as able to find out that
there was a certain area of agreement
between both these reports as far as
technological problems are concerned.
This report gives us a factual analysis
regarding the age of the machinery of
the various umits of the sugar industry
and you find that out of a total of 236
sugar mills the number of sugar indus-
tries with age of 10 years and below is
64; the number of sugar industries with
ape of 10—20 years is 48, the number
ol sugar industries with age of 20—30
vears 18 20 and those with the age of
iN—40 years 1s 87 and above 40 years
the number 1s 17. This makes up the
tolal of 236 though the number of fac-
tories that were reported was 204.

Now, you will find the resemblance
between the findings of these two re-
ports. According to the data I have
placed before the House 1t appears out
ol the 236 sugar mills there are 104
sdgar mills whose age 1s above thirty
vears Normally when a man’s age
grows he becomes more and more ex-
pericnced whereas if a machinery ac-
quires more and more age probably it
gefs more ang more outmoded.

Now, what does the Gundu Rao Com-
miitee report said. It said that out of
215 sugar factories working in 1868-70
113 factories had age between 32—67
years and needed major replacements.
When the machinery of so many fac-
fories need replacement or over-haul-
ing obviously the sugar industry ma-
chinery ag far as a large number of
sugar factories are concerned is outmo-
ded. No doubt, there are certain excep-
tions, Where the machinery of a large
number of sugar mills is outmoded in
that case their productivity is bound to
fall down. But there is one more factor
which must be discussed in this House
as to why does the machinery remain-
ed outmoded. For that there is one
aspect, which has certain political over-
tones, which must also be considered.
There are leaders like Genda Babu—no
matter to which party they belong—

they having spent a major portion of
their hiveg along with the sugarcane
growers and in the movement led by
various trade unionists working in
varioug sectors of sugarcane industry
will be able to tell you how it happen-
ed. There 1s also documentary evi-
dence available to show that it is not
something that has come up as some=-
thing new. As early as 1946 the wor-
kers of the sugar industry at the inau-
gural conference of Uttar Pradesh
Sugar Mills Workers Federation de-
manded nationalisation of the sugar
mdustry.

Dr. Sampurnanand himself was
present in ihis conference and he him-
self moved a resolution in the UP Le-
gislative assembly in August 1947 ask-
ing for socialisation of industries in-
cluding the sugar industry in U.P.
Again 1n 1958, a socialist colleague of
mine, Shr1 Khushwgat Rai, Member of
Parliament here tabled a resolution n
the Lok Sabha calling for the nation-
alisation of the sugar industry. Again,
in 1959, on the demand and enquiry of
Shr: Genda Singh, Dr. Sampurnanand
as the Chairman of the Pradesh Plan-
ning Committee of UP agreed to ap-
point a high level committee to go into
the entire question of nationalisation
or socialisation of the sugar industry.
Sir, these were the recommendations
that were made and these were the ap-
proaches that were historically adopt-
ed Bhargava Commission's report is
1eady I will come to this particular
problem al a later stage as to what has
been the approach of the Bhargava
Commission as far as the problems of
the sugar industry are concerned, what
according to them should be the ambit
of nationalisation, whether they should
cover the public cooperatives or they
should stick only to bringing into the
public sector, the private sector sugar
industry. I will come to that at a
later stage. There is one political over-
tone to the entire problem. The Com-
mission’s Report is there. In a differ-
ing way, they have said this, One
group has said that only sick mills
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.should be nationalised. The other
group says that only the private sec-
tor should be nationalised and the
cooperative sector should be complete-
1y left out of the process of nationali-
sation, Leave aside that. With res-

pect to the recommendations of the
Bhargava Commission, these recom-
mendations had already seen the lLight
of the Press long before the Tabling of
these reports. In spite of these re-
commendations, deliberately, the en-

tire question of nationalisation of sugar
industry ig now like a hanging sword
on the heads of the sugar magnates. The
sugar magnates are told ‘Tycoons, be-
have yourself; if you do not, the hang-
ing sword might fall and your heads
might be choppeq off, and there-
fore, behave yourself’. They are also
told “Whenever we want patronage,
let it be available, whenever we demand
funds they should be available, if you
try to halter and falter, in that case,
the gword might come down”. There-
fore, now, it is like a hanging sword
on the heads of the tycoons, the sugar
magnates and the sugar tycoons and
ultimately, they have their own econo-
mic interests. They said ‘All right, if
the word is hanging, let it hang like
that’; ‘If you want, we are prepared to
provide a firm and unbreakable rope
by which you hang the sword of na-
tionalisation so that the rope will not
come down'. They say ‘You prevent
it; you omly postpone the process of
nationalisation.” That is the plea made
by them. But, st the same time, it had
its own corollary. There is no firm de-
cision on nationalisation. There is
.on half wayout. Even for the produc-
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tivity of the sugar Industry, let the
Government firmly say that they.are
going to nationalise the sugar industry,
But, if they have no desire to do it, I
would say that let the alternative be
accepted, which is not acceptable to
me, that for the next ten or twenty
years, there ig going to be no national;-
saion at all. They have the worst of both
the worlds. They do not make a cate-
gorical commitment, specific commit-
ment, whether they would go in for
nationalisation. As a result of that.
the sugar magnates fee] that they do
not at all have any stake in running
the sugar industry. As a result of that,
they do not replace the old machinery,
they do not overhaul the machinery.
Therefore, even when the machinery
remains in the hands of the private
entrepreneurs, instead of improving
the productivity, actually, they them-
selves are responsible for bringing
down the productivity and the produc-

tion targets are never fulfilled. That
happens because the private entrepren-
eurs are left with no stake in the sugar
industry and they feel that the sword

of nationalisation is hanging. At the
same time, because a firm and urgent
decision is not taken on nationalisa-
tion—I would like this to be taken—
even the pains of nationalisation that
would have occurred are not available
to the sugar industry. Neither the
private sector becomes efficient nor are
we able to have an ideal and an effi-
cient public sector sugar industry.
Therefore, we have the worst of both
the worlds. As a result of that, the
productivity suffers. I will again
quote some of the interesting figures
over here.



24¢ Motion ve. Sugar AGRAHAYANA 28. 1808 (SAKA) Industry Eng.Com.246
Report

I wil] coms to them when I come to
ihe condition of the plants and their
performance. If you go through the
various reports presented 1o the House,
even on the basis of the modest re-
ports that have been submitted, you
wil] find that because of the outdated
machinery, which needs replacement,
extraction is extremely poor, second-
ly, the steam consumption per unit ot
cane is extremely high, thirdly, 1lor
want of proper vlanted expansion,
sugar factories are congested and con-
sequently sanitation in the mills as
well as the boiling houses is extremely
poor, and lastly jue to the multipli-
city of units, maintenance, operation
and control have become extremely
difficult.

Let us see what is the direct con-
sequence of these. Arc these merely
academic conclusions drawn by the
Bhargava Commission? I think they
have given interesting facts and figures
and have built up a powerful case
showing what is the net effect of the
outdated machinery. We will be ahle
to find out what have been the targets
and what have been the actual achieve-
ments in the course of the last four
Plans. These are statistics available
from the Bank of India Bulletin ot
March, 1974, In the First Five Year
Plan, sugar production target was
1520 lgkh tonnes and achievement
was 18.92 lakh tonnes—a gap of plus
3.72 lakh tonnes. ln the Second Plan
period—you will see as the machinery
growg older what happens to produc-
tion—the target of production was
22.90 lakh tonnes, actual achievement
30.28 lakh tonnes—a gap of plus 7.38
!akh tonnes. In the Third Plan period,
the target was 35 lokh tonnes and
achievement 35.32 lakh {onnes, a gap
of plug 0.32 lakh tonnes. ¥ is interest-
ing to see what hag happened in the
Foutth Flan as the machinery grew
older and older. The target was 47
lakh tonnes and achievement 40 lakh
tonnes, a gap of minus 7 lekh tonmes.
S0 you find thai with the machinery
which is already outdated getting more
and more outmoded and outdated, the

entire tonnage of praduction has gone
down and there has been a gap of
minus 7 lakh tonnes. That is the out-
come of this particular aspect.

SHRI B, V. NAIK (Kanara): Are
you gcientific when you say that the
single factor responsible is the aged
machinery? Also it was a plus sur-
plus and not minus gap.

PROF. MADHU DANDAVATE: The
hon. Member did not listen to my
introductory comments. I had listed
six various factors. As I develop
other points, labour, consumers, cane
growers and so on, he will know. Let
him have a little patience; I have
patience to explain to ham.

As far as productivily is concerned,
we must not issue a clean chit to our
sugar units, We must ultimately have
comparative studies of various coun-
tries where there has been sugar pro-
duction, Here the figures are still
more staggering. 1 have figures of
four or five countries. Take Hawali.
The yleld of cane per acrc has been
80.4 tonnes and sugar recovery 11.4
per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): I hape Prof. Dandavate is
aware that the Hawali crop is normally
two yearg old.

SHRI M. RAM GOPAL REDDY
(Nizamabad): And Maharashira is not
the entire country.

PROF. MADHU DANDAVATE: If
Maharashtra were to be the cntire
rashtra, then the problem would have
been different. There are other States
like UP. I will take the entire
average.

Sugar recovery per acre in tonnes
is 9.17. Then UAR. Yield ot caune
per acre is 39.2 tonnes, sugar recovery
percentage is 10.9 and sugar recovery
per acre in tonnes is 4.27.

In Australia the per acre cane yield
ig 30.7, the recovery is 14.7 per cent
and the sugar recoverey is 3.67. In
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Indonesia the respective flgures are
30.7, 112 and 344 we come to the
staggering fijgure in India. The per
acre cane yield is 19.6 tonnes.

AN HON. MEMBER: No.

PROF, MADHU DANDAVATE: 1
have got all the books and references.
The desire of our =ugar king is not
reflected in the reality. I am giving
the figures that are given in the re-
port. Sugar recovery 1s 9.8 per cent
ang sugar recovery per acre in tonnes
15 1.92, Different persons can draw
their own inference. One can say that
1t was only due to damaged machinery
but a man like me would say that 1t
wag the cumulative effect of a number
of factors that were responsible for
this situation,

Look at the performance of the
private sector. Even on the basis of
the findings of the report 27 sugar
mills are described as sick mulls, 104
mills as I have already stated earher.
are aged beyond 30 or 40 years and
therefore they are gutmoded. Labour
relations with a few illustrious ex-
ceptions are extramely bad. The
wages to which the workers aie en-
titled are not available to them. The
private gector does not pay a reason-
able or remunerative price to the cane
grower. Even when assurances are
given you find that there are huge
arrears of payment to workers. They
were manipulating production of sugar
so that they can keep sugar in short
supply and exploit the artificia]l scar-
city to get a higher price for levy
sugar, Thig is the biggest conspiracy
in which the Private Sector in the
sugar industry has been indulging in.
There is premeditalag escalation of
the price of free sale sugar in collu=-
sion with the sugar trade,

I need no? read the production
figures for individual units. That i8
contained in the report. The figures
that have been given in this Report
coincide with the figures given in the
earlier report and I have no reason
to believe that those figures are not
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reliable. There are many politicians
and economists who would like to
draw a thin line of demarcation or
a sharp line of demarcation between
the cooperative gector and the Publie
Sector. What is the position of the
cooperative sector of which some peo-
Ple speak highly? TFirstly my grouse
against the framers of the Report is
that they have tried to find out or
assess the performance of sugar coope-
ratives by making a sample survey,
they themselves admitted this, of
seven cooperative sugar inills. Their
conclusions are based on a sample
survey of seven cooperalive sugar
mills by the officers of the National
Cooperative Development Corporation.

When the law of probahility 15 ap-
phied to the sugar industry in such
units, the law of probubility will nat
always be correct. 1 helong to the
faculty of physics and mathematies
and I know the law of vrobability has
its Limatations. It 18 very dangerous
to apply the law cof probabilty in
analysing the problems of the sugar
industry and the cooperative sector ol
the sugar industry by taking only
those seven units. Tomorrow if some
research academicians come to Parlia-
ment and they want to see as to how
studious are the Members of Parlla-
ment and how sharp is their iniellig-
ence, what is their quslity, and if
they interview you only and come to
the conclusion that the Members of
the Lok Sabha are extremely sharp
and intelligent, it will be an injustice
to our non-intelligence and non-sharp-
ness. It would be very wrong. In &
similar manner, if you just vick and
choose only seven cooperatives and,
on the basis of that, you come to some
conclusions and inferences, those in-
ferences might be correct on the basis
of the law of probability, but on the
basis of reality they are likely to go
wrong,

SHRI ANNASAHEB P, SHINDE: 1
suppose it is not a dialogue between
two Professors only,

PROF. MADHU DANDAVATE: It
is a dialogue with the Sugar Minister,
who is as sweet as sugar.
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Therefore, I would like to point out
that there is one allegation that has
been levelled against the sugar coope-
ratives by a number of persons who
appeared ag witnesses before the
Commission. I have myself appeared
before the Commission, Since the
Report has already come out, what we
said cannot be treated as a confiden-
1ial matter. In fact, portions of what-
ever we have saiq have come in fife
Report. Some of us discussed with
the Commission and pointed out to
them these facts. Very often we find
that, as far as the cooperative gector
is concerned, it functions like a Gov-
ermment within the Government and
a State within the State and some
families, selected familics, and select-
ed shareholders are able to control
the entire cooperative sector. This
particular  allegation that they heve
become the close preserve of g limited
number of shareholiders and families
has been rejected by the Bhergava
Commission on the plea that they bave
already made a sample survey of
seven cooperatives and they have
vome to this conclusion that this par-
ticular contention is not correct. Those
who are connecled with the coopera-
tive movement; trade union movement
and sugarcane coonarative movement
know very well that some families are
trying to make the sugar sector their
exclusive preserve and this Is what is
going to happen,

In this connection, it is very in-
teresting to note the various transac-
tions that are going on in the so-called
cooperatives. The House will be shock-
ed to know that small farmers with
less than one acre of land are not
allowed to become members of the
cooperatives at a number of places.
This is the country for the weaker
sections, but that is only as far as the
slogang go. But when it comes to the
small farmers, those owning less than
one acre would not be allowed to be-
tome members of cooperatives.

So far as the transfer of shares is
concerned, it is a very Interesting
story. The shares are transferred at

a premium with the knowledge of the
Board of Directors of the so-called
cooperatives and such transfers are
made invariably to the rich farmers.
I have given evidence before the Com-
mussion, giving out all the facts, the
names of the persons involved in that.
So, I can say with a clean conscience
in this House also the particulars of
the members of the sugar cooperatives,
including Directors, who diverted
their cane to gur and khandsari
whenever they offered high prices for
cane, So, all their loyalty to the co-
operate movement, all their loyalty to
the cooperative principles, they are
thrown to the winds whenever higher
prices are available to them from gur
and khandsari.

There are a number of vested in-
terests who have been able to domi-
nate the cooperative sector, and the
cooperators manipulate the prices in
an interesting way. The sugarcane
growers have a complaint that the
private scctor does not give a remu-
nerative and adequate price. Even
the statutory price is not available to
them, The minimum price is not
available to them, There are large
arrears which are pending. All this
this is the grievance about the pri-
vate scctor. What happens in the
cooperative sector? It is really g
family affair. I am a cooperator; I
am a sharebholder; I am on the Board
of Directors of the sugar cooperative;
I sit in the Board meeting and I get a
resolution passed that exorbitantly
high price should be paid for the
sugarcane because, after all I have
my own farm and, therefore, money
that is available through the produc-
tion of sugar is to be transferred from
one pocket to another pocket. That is
what is going to happen in the case
of a number of cooperatives.

As far as the cooperative movement
is concerned, if you study the co-
operative movement in Scandinavian
countries where the ideal cooperative
movement has been built up, you will
find that the cooperative sector is
able to offer to the labour employed
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in the cooperative sector better wages,
better facilities and better relationship
between the management and the
employees.

We are not private entrepreneurs.
Why do you go on pressing the de-
mands on the workers? After all,
the workers must realise that we are
running the sugar cooperatives in the
interest of the common people and in
the interest of the country to build
up a national economy. We are a
socialist country. Cooperative is a
socialist form. Therefore, you should
not apply the norm that you apply to
the private sector.

Very often, when my friends here
raise the gquestion of Railway emplo-
vees, we always tell the Railway
Minister, let the Government pres-
cribe a certain code of conduct and
labour-management relationship to the
private sector. We must be able to
tell them, when we are the employer,
when the Government is employer,
we are able to establish better labhour-
management relationship. Where the
cooperative factor is set in motion, the
cooperators must be able to offer bet-
ter relations to the labour.

On the contrary, if ¥ou study the
memorandum that has been submitted
before the Parliament by various
trade wunions, including the Hind
Mazdoor Sabha and the INTUC—I
have with me the memorandum that
has been signed by the INTUC; here
is one hon. Member who is also the
leader of that organisation—you will
find that there is a common memoran-
dum that has been presenteq to
Parliament in which they have point-
ed out that as far as labour relations
are concerned, in the cooperative sec-
tor, the treatment meted out to the
labour is worse.

After analysing the private sector
and the cooperative sector, let us come
to the recommendations that have
been made by the Bhargava Commis-
sion vis-a-vis the problems of na-
tionalisation and cooperativisation.
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There are two distinet opinions. The
most comic situation is that this Com-
mission of 10 members has 5 members
on one side and 5 members on the
other side. One group is lead by Mr.
Bhargava himself. The Bhargava
group has recommended, in black and
white, that whether the mills belong
to the private sector or they belong to
the cooperative sector, all the sick
mills must be nationalised. That is
their point of view. I would like to
ask those who are in favour of na-
tionalisation: Do you want nation-
alisation of sugar industry or you
want hospitalisation of sugar indus-
try? What they have suggested is
that only the sick units should be
taken up, it should be taken in the
public sector and the attitude would
be that of the doctor. If somone is
suffering from an ailment, the doctor
takes him to the hospital, gives him
the nourishing food, vitamin tablets
and necessary doses of medicine and,
when his health is improved, he is
sent back to his residence. I think,
that is likely to be the attitude, that
..you take over the sick mills, improve
their produectivity....

AN HON. MEMBER: If the doctor
has made the patient sick?

PROF. MADHU DANDAVATE:
Such a doctor has to be removed and
another doctor has to be brought in.
If the administration does not see
that the nationalisation succeeds, a
different type of administration will
have to be brought in to see that the
nationalisation Ysucceeds. There are
certain doctors who instead of curing
the ailment, sometimes aggravate the
ailment. Under such -circumstances,
you do not issue the general orders,
as far as the fraternity of doctors is
concerned, that they are a category
who actually spell disaster to the
patient and, therefore, the category
doctors should be abolished. We say,
the doctors must be changed; their
treatment must be changed and men
with better diagnosis must be put as
doctors. We never throw the baby
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with the bath. That is my attitude
as far as these problems are concern-

ed.

4.4

As far as this Group is concerned,
as I have said earlier, they are not
for nationalisation, they are for hos-
pitalisation. They say, “Take over the
sick mills; improve their productivity;
if the private entrepreneours have
not been able to put their machinery
in order, you spend some amounts
and, if necessary even foreign ex-
change, and try to replace the ma-
chinery and when the productivity
improves, hand them back to the pri-
vate entreprenours.” That also is
likely to happen. Therefore, it is
better, having seen how the coopera-
tive sector is wirking, having seen
how the private sector is working,
having seen that there is not much to
distinguish betwen the two, it is bet-
ter that either you take a decision to
have naionalisation or if you are not
in favour of nationalisation, declare
candidly that you are not going to
nationalise; tell the sugar magnates
that, for 20 years, you are not going
to nationalise, so that they feel their
stake in running the industry. There-
fore, as far as the Bhargava Group is
concerned, they feel that total na-
tionalisation of the private sector
should not be introduced because
they have a fear of adverse repercus-
sion on other segments of the private
sector, the other factors being handi-
caps of the working of the public
sector, lack of finances with the Gov-
ernment, the fear of fixation of cane
price becoming a lever of political
pressure and State Government's pre-
ference to manage the factories with-
in the States only. Therefore, they
say that it is not good to nationalise
the entire private sector.

Then there is the Chisti Group, con-
sisting of five persons, and they have
said that we must not touch the co-
operative sector at all. Even though
they talk of nationalisation of the
entire private sector, many of them
feel that nationalisation should be a

Repc'rt

step in the direction of ultimate co--
operatisation. What is their conten-
tion? Their contention, as far as
private sector is concerned. is this;.
poor factory-farmer relationship; in-
ordinate delay in cane price payment;.
non-sharing of extra sales realisa-
tion; cane-growers' distrust in sugar
recovery figures; inadequate cane
development; improper marketing of
sugar; poor technical efficiency and
condition of plant land machinery:
existence of sick units on large-scale-
in the private sector and the lack of
resources to carry out the required
rehabilitation and modernisation.
These, being the various factors, the
Chisto Group has recommended that
the cooperative sector should be left
untouched ang that we should take
over only the private sector. That
exactly is the point of view that has
been put forward by them. Their
contention is that we may give better
share to the workers in the manage-
ment of the cooperative sector, and
the cooperative sector is not lost; it
can be improved. Therefore, they"
say, ‘let us keep the cooperative sec-
tor completely untouched and let us
try to nationalise only the other sector
of the economy.”

Then we come to another problem:
which also affects the sugar industry
and that is the problem of sugarcane
prices. As I said earlier. the problem
in respect of sugarcane prices is a
strange type of one. As far as the
private sector is concerned, they are
not prepared to give a remunerative
price. As far as the cooperative sector
is concerned, it is all a family affair
and they try to give exorbitant price
to some of the farms on which they
grow cane. This is the dichotomy that
has developed. There is the recom-
mendation of the Tariff Commission
for payment to the cane-growers on
the basis of quality. That will take
place after some time. But in the
meantime, the Government of India
has already made a recommendation
that it would like to link up the
statutory minimum cane price with
the average recovery of the preceding
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season. This may deprive the cane-
growers of the remunerative price
because of certain factors which are
extraneous to their activities, For
instance, if you spy that the cane
price has to be rigidly linked up with
the recovery, the problem that will
crop up is that some cane-growers are
likely to say, “We give the sugarcane
to certain factories, their machinery is
outmoded, they have not replaced their
old machinery, their labour rela-
tions are very bad, they are not
able to have efficient personnel and
as a result of that, because of their
inefficlency and various other fac-
tors which are extraneous to the
factors built up by the cane-growers.
the recovery is less”” Therefore, if
¥ou rigidly link up the statutory price
directly with the recovery, in that case,
there islikelytobe difficulty for those
sugarcane-growers whose sugarcane
might be good but whose recovery be-
cause of bad and adverse type of
machinery, may be less. So, this fac-
tor should be taken into consideration.

Also, the statutory minimum price
has to be announced well in advance so
that they are assured of a proper
price, adequate supply will be made
and the recovery also will be adequate.
Then the fluctuations in cane price
shauld be brought down to the mini-
mum and remunerative prices should
be paid to the cane-growers.

The huge arrears of the cane gro-
wers t0 which I made a reference
earlier, especially, in relation to the
private sector, must be wiped out as
early as possible and the co-operators
verv offen manipulate exhorbitantly
high prices. Therefore, it you bring
the entire sector in the public sector,
probably, this difficulty could also be
eliminated.

In this connection 1 would also like
to refer to the production and consump-
tion of sugar. The sugar produc-
‘ton figures are available in the Com-
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mission's report. I do not want
spell out all the details. I woyld
quote one relevant figure, As far
sugar production is concerned,
1871-72, the sugar production was
31.12 lakhs tonnes, In 1878-78 the
target is 65 lakhs tonnes and the tar-
get fixed for 1985 is 94.74 lakhs tonnes,

Flg‘t

While we decide what should be
our approach in the mattemof pro-
duction and how much of it should be
exported, it is interesting to note what
is the consumption pattern of sugar
in the country. The per capita con-
sumption of sugar in our country is
very low as compared to the rest of
the world and here, in order to avoid
the allegation that I am trying to
compare the figures of the developing

* countries with the developed coun-

tries, I would like to quote the com-
parative ang the relative figures in
both the sets of countries YLet us take
the developing countries, As far as
India is concerned, the per capita con-
sumplion 18 7.3 kg. Egypt—I155 kg
Malaysia—35 7 kg.'dnd Brazil—39 kg.
These are #ll  developing countries.
Now, what about developed countries”
In USA the per capita sumption
is 50.2 UK—520 and Audtralia—56.4
Our sugar consumption in 1972-73 was
only 85 lakhs tonnes,

Nuw, the Task Force on Sugar In-
dustry set up hy the Planning Commis
sion has projected a demand of 60
lakhs tonnes, including 5 lakhs tonnes
for export, by the end of the Fifth
Plan period. Here I would like to
mention a word about the price for
export, As far as the prices are con-
cerned, we have a dual price struc-
ture in the country. That structure
has it merits as also demerits. We
have today dua] price structures based
on the levy sugar as well as the free-
sale sugar. Very often the divisions
is 70;80. The private enterpreneous,
and the sugar magunates, have been
able to exploit it to a very grest ex-
tent, Therefore, a stage has
when we must decide whether it is
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or the entire sugar produced should

ke made available for the public dis-
iribution system so that the common
wman will be assured of a minimuin
guota of sugar, that is reeuired for
his consumptien and for the calorific
value, That is the point which must
be discussed threadbare.

There is also the other point. I
have quoted the figures of production.
I have quoted the likely targets for
1978-79 and 1984-85. If you take the
figure of 65 lakhs into account. you
will find that as far as India’s indi-
genous needs of consumption of sugar
are concerned, they are not likely to
be met., Therefore, the House must
address itself to this point whether it
is adviseable to export an essential
commodity like sugar when actually
millions of our countrymen went that
=ssential commodity in the country.
Here, I would like to mention that
Mr. P. Marutha Pillai, the new Presi-
dent of the Indian Sugar Mills Asso-
ciation, on his return from a tour of
UK and the continent, has announced
that all the sugar producers in India
should take advantage of the current
world sugar boom which he thinks
would continue for some more years.
He felt that the sugar industry could
ensure exports of & lakhs tonnes in
the current financial years itself earn-
ing foreign exchange of Rs. 500
Crores. ., .

SHRI M. RAM GOPAL REDDY: It
is Rs. 1.000 crores.

PROF. MADHU DANDAVATE:
That was vour colleague’s statement.
The figure he has given is Rs. 500
crores.

Sir, we all know that for develop-
ment of industries very often we need
foreign exchange in the country. But
here the question is: is the foreign
exchange to be secured by exporting
essential commodities or should we
export those commodities other than
essential commodities? I think here
a balance must be struck here I will
give very interesting figures regard-
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ing exports and also the losses in-
curred. I do not want to read all the
figures. In 1957 the quantity of ex-
ports was 1.47 lakhs tonnes and the
foreign exchange earned was Rs. 11.89
crores,

In 1958 the quantity exported in
lakh tonnes is 0.30 and the foreign ex-
change earned is 2.47 crores. 1 will
give the last year's figure of 1973. The
quantity of sugar exported was 2.49
lakhs tonnes and the foreign exchange
earned is 42.50 crores. I will refer to
the losses incurred. Please see page
945 of the Sugar Commissivn Report.
About losses per tonnes of sugar ox-
ported, in 1964, the loss per tonne of
sugar exported was 71.28 crores. In
1965 this is Rs. 540 crores, in 1966,
532.83 crores; in 1967, 526 crores in
1968, 229 crores, in 1969, 282 crores,
1970, 453 crores and in 1971, 296.25
crores. This is the pattern of export
which we have got. So long as essen-
tial commodities are not available in
the country, so long as we have this
problem of scarcity we should not
give opportunity for the expor: of
essential commodities outside the
country., This is the specific point
which I would like to stress. The
unsatisfactory state of affairs in the
sugar industry is due to a number of
factors. First, it is due to erratic
fluctuations in cane production, Se-
pondly there are wide wvariations in
sugarcane prices and huge unpaid
arrears to sugarcane growers, Third-
Iy there is continuéd use of out-
meded machinery and equipments for
sugar industry. Fourthly, there is low
cane productivity caused by the in-
adequate irrigation and outmoded
agricultural practices. Fifthly there
is unsatisfactory utilisation of bye-
products which can have industrial
use. The cost of sugar can be reduced
considerably by utilising the bye-pro-
ducts bagasse for fuel as well as paper
industry, molasses for distillaries and
press-mud containing minerals.
crganic matters and wax as manure.
Wi'th more nrofitabilitv all round we
can have better fairdeal as far as
workers are concerned and also the
sugarcane growers. and also the con-
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sumers. Lastly I wish to submit that
there 1s great suspense which is creat-
ed by the indecision of the Govern-
ment regarding the nationalisation of
the sugar industry. We should take
into view the totality of the problems
as far as production and productivity
is concerned. I would In the end
appeal to the House that let there be
a national consensus which could be
evolved on this issue. Such a volumi-
nous report has been given by the
Commission It affects various sectors
of our economy. We need not blindly
support or reject it. Whatever re-
commendations will help to streng-
then our economy, which will be for
the good of the common people of
the country, must be accepted and
that plea I am placing before you and
before the honourable House, regard-
ing this question.

Motion

MR DEPUTY-SPEAKER-
mowed:

“That this House do consider the
Report (1974) of the Sugar Indus-
try Enguiry Commission—Volumes
I and II, laid on the Table of the
House on the 26th August, 1974
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14.50 hrs.

[SHRT NawaL KrsHOore SINHA in the
Chair.]
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SHRI D K FPANDA (Bhamu
nagar)- Mr, Chairman, S, [ wouk
like to read out the secommendatiol
mnade by those 5 members of th
Bhargava Commission wherein they
fat e stuted that they propose the na
tonalisgtion of private sector suge
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industry and the nationalisation of
marketing of sugar irrespective of the
sector which produces 1t and that this
problem will be resolved only w3 the
manner in which they have -l d,

Al the end. they have sad.

“The demsnd for nationalisation
is molivated by the belief that 1t
15 a means to achieve the objectives
which have been set earlier for the
sugar industry. The sugar industry
18 a focal point of socw-econnmic
growth of the rura]l sector The
private sugar industry has not kept
these objectives in view It 1» ton
much to expect it to do so.

As the time at my disposal , limi-
ted, I will not quote everythuing But
it goes without saying that jt is not
merely for nationalisation's sake that
we have been demanding nationalisa-
tion for all these years Since 1934,
it 18 the sugar industry workers who
have fought and who have rather im-
tiated the struggle for nationalisation
of sugar industry After the 1933
Simla Conference of the Cane Gro-
wers, 1n 1970, at Miraj, almost all the
parties except those dichard reactio-
naries, in unequivocal terms, declared
that nationalisation of sugar industry
is the onlv wav in achieve the social
objective

Then, in November, 1973, here in
Delhs, in the Vithalbha Patel House,
more than 47 Members of Parhament
belongihg  to Congress Parly, the
Communist Purty and other progres-
sives had participated and demanded
for immediate nationahi:ation of sugar
mdustry.

Now. the Bhargava Commission Re-
poit has come to Light and we are
discussing it. What is the difference
between the two views which have
been expressed here?

One says: ‘Allow the sugar barons
to reduce their sugar mills to the
point of junk and then take over.
There we have found by experience—
not only theoretically but by ex-

perience—that the rehabilitation er
repair or modernisation charges bave
become very high, Therefore, before
the remaimng sugar mills could be-
come ‘ick, they should he taken over,

In 1974, v Aska, in Orissa, there
was an All India Canc-growers’ Can-
ference where also we demsnded
nationalisation of the sugar industry.
In Vithalbha: Patel House on 27t
November, 62 MPs participated m
that conference and all of them de-
manded nationalisation of the sugar
industry; they have also asked for re-
munerative price to be given to the
cane-growers, Finally, we submifted
a memorandum, signed by 250 Mem-
bers of this House. Therefore, we do
not lack in a national consensus, we
do not need the public opinion now
to be mobilised. Already we have
reached the national! consensus for
nationalisation of sugar industry.
Therefore, who are the forces who are
going to prevent the Government, un-
less Government chooses to succumb
to the vested interests' pressures? We
have tried many methods of adhocism,
we have tried the policles of adho-
cism. Sometimes we raise the price
This time the Government have in-
creased the price very miserly, And
see the benefits that you have already
given to the sugar magnates. And in
spite of that, they have been cheating
us in all the ways: thcy have been
cheating by reducing the weight, they
have been cheating by manipulating
the recovery figures; they have beem
cheating by accumulating large
arrears of cane price which they did
not pay even afier six months or eight
months or even ten months. Regard-
ing repairs and rehabilitation, not &
speak of development rebate, they
have not ploughed back even fiw
dvoreciation money which was allow.
od to them in the past—ten per cent
Now after the adoption of the Diree
Taxes (Amendment) Bill by Parlla
ment these sugar magnates are B
titled to ~et 25 per cent depreciatio
In the pagt when 1t wag ten per cen
not a single me was ploughed b
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for modernisation of their factory.
Now how can we expect them to
Mough back for modernisation when
it js 25 per cent depreciation? It is
owt of gquestion.

As for their profits, they are having
suyper profits. Mr. Maurya, when he
was the Agriculture Minister, dec-
Jared at Bombay the profits that they
have made, taking advantage of the
30 per cent open market sale of
sugar. They have looted the people
so much. Therefore, all these years.
it has been found that nothing could
repair them: nothing could bring them
to such a position as to maintain har-
mony with the cane-growers or with
the workers or with the consumers.

This year the Government has
amnounced the price of sugarcane at
Rs. 850 per quintal; they have
allowed a miserly increase of 50
paise per quintal, whereas the cost
of production has gone up by almost
a hundred per cent. by more than
Rs. 5 or 6 per quintal. It has been
stated in the Report and also under
1the Cane Contro] Order, it has been
categorically mentioned, that the
statutory minimum ecane price should
bhe so0 fived that it fully covers the
ecast of cultivation in the major
cans-growing regions, The Commis.
siom has further said that, for pur-
poses of fixing the cane price, data
on cost of cane cultivation and re-
turn from sugarcane and all other
alternative crops should be collected

and kept uptodate.

This has not at all been followed
and, this is not only the recommen-
dation but a statutory compulsion
under the Cane Control Order,
Several times I have put questions,
but the answer was evasive. 1
asked: in ' how many  States
it was implemented and whether
they have ever worked out as to
what is the actual cost of production
of cane per acre. I think it has never
been dome. In 1973-74 what was
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the argument? The hon, Minister,
Shri Shinde and even the Prime
Minister said that the prices of
other essential commodities might
go up. But when 40 per cent rise &
already there as for wheat and other
essential commodities and foodstuffs,
then what is the point in not in-
creasing the price of cane? There-
fore, I demand a remunerative
price for sugar cane, So as far as
the principle is concermed, it has
already been enunciated and already.
there is a statutory provision unde.
the Cane Control Order. Therefore,
#hat has to be strictly adhered to
Hereafter, no departure from tha*
should be allowed.

Now, with regard to nationalisa-
tion, why 1 have spoken all thess
things 1s that under such circumstan-
ces never will we get any type of
sympathetic attitude from the sugar
barons as far as the cane-growers
are concerned Here, it ig an agro-
based industry and unlike the tex-
tile or any other industry, here the
majn point is: how best the relations
can be maintained between the
cane-growers and the mills because
without the cane, the question of
production of sugar 15 unthinkable
Therefore, the mamn pomnt is that it
1s totally dependent upon the gquan-
ity of cane. Now, the point you
will gee 15° how last year in the ver)
resnlution we have stated that lesse:
the production of sugar cane the
lower will be the production of
sugar and the consequence will be
high price of sugar and stil] higher
profits for the sugar barons. So, the
low prices that you have already
announced for cane will only help
the private coffers. It is going to
help the same sugar monopoly
houses. Therefore, the entire House.
barring a few to whom also 1 would
like to appeal, should all come for-
ward to fight against these sugar
barons. It is not out of revenge but
it is to solve thix problem from the
socio-economic point of view.
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My third point 13 about exports
Bugsr s an earner of valuable for-
eign exchange It has already
schieved the distinetion of being our
largest export earner They have
mentioned that the world’'s total re-
quirement of sugar will be 45 to
97 miltion tonnes and the United Na-
#ione has suggested that the develop-
mg oeuntries should adopt policies
which would facilitate the develop-
ment of the sugar industry in such
countries to meet the growing de-
mand Now, here 1s the best oppor-
tanity that is given to us m order
to veach our Fifth Plan targeis of
80 lakhs tonne:r Now, how aie Wi
going to look at the problem® The
only welution 15 nationalisation of
the sugar industry and a remunera-
tive price to the cane-growers wnd o
remunerative price can never be
guaranteed to the cane-growers until
and unless the nationalisation pic-
¢eas i taken up

Now, after the 25th Constitutiond!
Amendment, we were discussing only
on paper and we spent days together
and even upto 12 midnight we di~-
cussed 1n this House when we were
discusring the 24th and 25th Constitu-
tional Amendment Bills And what
was the thing that was discussed®
There 15 concentratlon of wealth n
the hands of a few and, thercfore
if the Government deems 1t fit to
take over any private property o1
any mdustry, 1t must have that right
Here what preventes us from acting?
In the Bombay session the Congiess
iself has taken a bold decision
to mationalice the sugar induitny
Is # only to cheat the people
io get votes at that time* Certainly
not 1f this 13 the situation I wish
to point out that times without
number this subject has been dis~us-
<ed end decided upon and 1 want to
know what prevents this Government
from going in for nationalisation
In Rajya Sabha the hon Minister Mr
Shahnawaz Khan gaid that ‘Govern-
ment would have to take vsarious

factors into conmderation before tak-
ing a final decision on the question
of compensation’ What are thome
factors®” Categomcally 1t has been
pointed out in both these volumes
At least all the sections of the Hous

gre agreed that therg should '
involvement of sugar industry wor

kers, sugarcane growers and the
Government If that i1z done fror
the beginming that would have been
better, first take over and then com-
plete nationalisation [ do not knew
what prevents the Government from
taking thus right step and the reasoms
why this has not been done What-
ever concrete proposals may be there
must be conveyed to the House to-
day Everytime we should not waste
our ime and energy only in disous-
smng, discussing gnd discussing  Some
action has to be taken

As regards compensation they -a;
theie 15 no finance They say finaa-
cia] management will be jn difficuity
Not at all As regards compensatiar
the payment of such amounts or the
market value of units acquired otc
has to be determmned at the discre-
tion of the Government Any amoust
vou can say 1 would even go fur-
ther and sey they would not at afl
be entitled to any amount because
they have a'ready looted this indus-
try they have converted thic indust y
mto a junk Ewen on thewr own
accord they want to say this is +
sick mill <o that they can get ad-
vantage You hdve taken 8 o 9
sugar mills in UP and sou have naid
Rs 3 crores It 13 onlv merely pui-
chasing that junk What [ demand »
thi Op nationalisation what are the
other factor. which Government want
to take into account® So many yvears
have been lost and we have delayed
it o long  Why <hould there be any
more delay in this regard® When
LIC was not nationalised and whem
banks were nationalised there was ne
commission and if fhe Governmeut
has got the necessary wall they can
do this in this case also
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Therefore 1 warn the Government
that they should not succumb w0
pressures of vested interests and
sugar barons; they should not wid-
enm the scope of reactionary forces to
take advantage of the situation, They
should see that this problem 1is solv-
ed and I say this with all the em-
phasis at my command thdt at least
in the coming session of Parliament,
in  our budget session, Government
musi come forward for nationalisation
of sugar industry and the cane price
should be fixed at minimum of 17.5
as the all India cane-growers semina
had suggested for it. As far as the
expansion of the sugar industry is
eoncerned from  international requ-
irement point ot view, 1n Orissa 20
sugar lactomes can be started. Gov-
emment could give 80 acres of plot
that is available there with assured
perennial water supply Therefore
those things should also he taken

note of

SHRI BHAGWAT JHA  AZAD
(Bhagalpur)' Sir, the history of dev-
elopment of the Sugar industry 1n
the last 50 years is a history of mis-
crable exploitation by the mill mag-
mites of the cane-growers 1n this
oountry, It 1» only after indepen-
dence that we got some hope when
Government announced the policy of
setling up factories in the cooperative
sector.  As a8 result of that in  the
last two decades 91 cooperative fac-
tories have been set up and I am
told 84 are n the process ol imple-
mentation.

Along with Mr. Genda Singh  and
Mr. Dandavate I stress that Govern-
ment should immediately take up the
nuestion of nationalisation of all the
154 and odd mills which are m the
jolnt-stock sector.

Sir, in 1932 protection was glven
o the gugar industry by the Gov-
ernment, For what! It was for
this smell industrial sector of this
‘ountry to exploit the cane-growers.
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Now, 1n the last 40 years afier grami
of pratection what have they dome!
I would not say mysell, 1 would
enly tell you what the Commission
las sald. The Commission has giv-
oo elghteen reasons for: exploitatian,
which they have done over the last
lifty years, as & result of Goverse-
mnent protection m 1832 due to which
there 15 chronic shortage of sugar In
this country. We know at what
price we purchase sugar in the mar-
ket. The Minister thinks that we
get it at Rs. 2 per kg. whereas I hold-
ly say we do not purchase sugar o
less than Rs. 5/- per kg. The Arst
reasun given 18 there is low s
Who 1s responsible for low recovery?
Then they are hardly interested mn
sugar-cane development. There w»
bad plant and machinery and im-
tifference of management. I am
supported by the Commission when
they say they have got no plan for
modernisation There 1s absolute ab-
sence of professional management and
non-employment of qualified technicad
personnel There 18 diversion of funds
from sugar to other industries whers
they are getting much more fleecing
and bleeding  They keep their capa-
clty unutilised knowing full well that
it will lead to rise In prices and they
will huve more profit and also make
the people wuffer, The next reason
is unsuitable locations and technical
deficiency 1n their performance. Them
they have the most incfficient manage-
ment because they are not interested
i toking qualified and professional
Iv efficient people because they do
nat want to pay them more and there
is no interest and also lack of in-
volvement of cane-growers and
workers  The eightcenth reason M-
Most unscientific principle of Axing
prices. 1 do not say this. This is
what the Commission has gaid. These
ore eightecn wonderful developments
in the sugar industry since 1932 when
protection was given to that indusiry
The Commission has wholly condem-
ned the present proprietors, that
in this country they have developed
only draw-backs to fleece the ocon-
sumers and the cane-growers. Un-
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fortunately, iMr. Chairman, after
saying all these things what do the
nonourable five Members of the Com-
nugsion say? What cheek they have
ro say this? They say that the in-
dustry should not be taken over.
This hon. Chairman, Mr. Bhargava,
about whose family and employment
of his sons in sugar factories will be
better told by my friends who know
about Uttar Pradesh, this gentlemen,
Mr. Vyas, Mr. Saxena, Mr. Basni Dhar
and then Mr. A. C. Bose, the so-called
economist, have all said that the
industry should not be taken over.

AN HON. MEMBER: Five mus-
neteers.

SHRI BHAGWAT JHA AZAD:
There are also good ones. But, they

are not musketeers. These five
musketeers, after giving these
eighteen reasons, after mentioning

these bad developments which have
fleececl the sugar industry, have said
‘No, please do not think of nation-
alisation’. What should you de? You
should take over the sick mills. They
say that the Government which is
capable of taking over the sick mills
is not capable of taking over other
mills, where they are fleecing the
industry and where they are having
huge profits. This is what these five
learmed friends, these five cavaliers
are asking us to do, are advising us
to do. Mr. Bhargava says ‘Don’t give
them indefinite promise of non-
nationalisation.” At the same time,
the wagon is in two different sides.
They sav ‘No, don't give them the
promise of non-nationalisation.” What
type of promise we should give
them? Mr. Bhargava says ‘Give
them a period of
During a period of 50 years, these
people have earned huge profits, they
have sold entire mills, they have been
fleecing the farmers, the cane-growers,
the workers and the consumers. But,
in spite of this, Mr. Bose, this great
economist tells us that we should give
them a period of ‘good behaviour and
he says that in the meantime, Mr.
Shinde should evolve a principle
which should guide the socio-econo-

good behaviour’. {

Repc'rt

mic objectives of the Indian Consttu-
tion.

AN. HON. MEMBER: For you, Mr.
Shinde.

SHRI BHAGWAT JHA AZAD: This
is what Mr. A. C. Bose has said. But,
1 am sure that Mr. Shinde would not
like to be in his company, to evolve
a socio-economic principle in the
meantime and give them a period of
good behaviour. To whom, this
period of good bebaviour should be
giwven? To these man-eaters of Uttar
Pradesh and Bihar, to these cane-
growers-eaters who are moving out at
large in the fields of Champaran, in
the fields of Kumaon and Garhwal,
trying to fleece the poor farmecs.
Don't give a lease of life to these
man-eaters of UP and Champaran and
Kumaon. Nationalise the sugar in-
dustry immediately. I do not thmk
there is much worth in the argu-
ments of these five cavaliers. There-
fore, 1 treat them with the contempt
that they deserve, and therzfore, [
come to the other five gentlemen who
have said about it. The other ive
gentlemen are, our hon. friend Mr.
J. C. Dikshit, Mr. B. K. Khoala,
Mr. P. S. Rajagopal Naidu, Mr., Fae-
lur Rahman, MLC, Bihar and Mr. R.
H. Chishti. They have also men-
tiomed about these bad developments
in regard to exploilation. But, they
have not come to the conclusion that
we should have national sugar au-
thority in the country. The octher
five musketeers have said that we
should have a national sugar autho-
rity. What do you mean by watiomal
sugar authority? This is bombastic.
Neither national, nor sugar, nor au-
thority. But, Sir, I must say that
Government should give full coasid-

eration to what Myr. Dikshit, Mr.
Khosla, Mr. Rajagopal Naidu, Mr.
Chishti and Mr. Fazlur Ranmaa,
have said. What did they =say?

They said {hat if you believe that Gow-
ernment is capable of taking cver the
zick mills, why don’'t you believe that
Government is also capable of nationa-
lising the 156 mills and they say, be-
cause vou have no faith in nationalisa-
tion, because. vou have full faith in pri-



283 Metion re. Sugar

|Enri Bhagwat Jha .Azad]

vate industry. Sir. just now, one
of our friends has said that naviona-
eation has done harm tu the coun-
1y, I do not say so even at ihis
sicge. [ came to the Parliament in
1852 and I have been a blind sup-
pcrter of nationalisation, but, I am
«is0 a strong critic of its drawbacks
a* well. But, nationalisation can-
1.6t be condemned. Man invenied
ae¢roplane and the apes getting hold

oi it bombarded Vietnam. Is the
aeroplane bad or the apes bad?
Nationalisation is  not bad. Sir,
these five friends have s=aid that

trere should be nationalisation to
puth  up production. Why do we
want nationalisation? This is be-
cause the public sector in this coun-
trv is deing much better. They have
20t an industrial cadre, a managerial
cadre, in this country, which is do-
ing much betier than the private sec-
tor wallahs, these big capitalists,
these exploiters and these man-
ealers. Therefore, we say that we
have got an industrial cadre in this
country which has qualified person-
ne. under it and they can run the
sick mills and thz 156 joint stock
m.als better than these magnats. The
standard of efficiency in the natliona-
lissct sector can be properly guided
arnd it can do much better. Sir, the
m:0st important thing that nationali-
sation has got is public confid2ance.
B public confidence I do not :nean
the confidence of Modies. I mean
the confidence of the workers, <who
witl work in these factories, confi-
dence of the cane-growers who will
grew the cane. confidence of the con-
sumer; who need sugar. This is the
greatest advantage of nationalisation,
that you have got to-day the confid-
erce of the consumers, workers and
the cane-growers—a  powerfu] plus
po:nt to start with nationalisation. In
thiz country. today, it is possible under
your direction, Mr. Shinde, to deploy
ir. the industry the efficient technical
staff in the best way which the pri-
vale industry has not done liecause
thevy do not want to pay as they
wznt to have more profit for their
pocket. Therefore. 1 say five fri-
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ends are guite correct when they
say that on any ground—be it indus-
trial management ground, be it the
confidence of the people ground, Le
it finance, there should be nationalisa-
tion.

I would like to quote an example—
today a unit of 2,000 or 2,500 wunit
tonnes costs Rs. 5 crores. These pe1-
sons, these looters are not prepared
to invest a part of their profit. Who
will do that? How can it be pos-
sible? Therefore I have establish-
ed to-day in this country, the only
alternative to thig joint stock sec-
tor is nationalisation. Then one
question remains to be answered—
i.e.. about compensation. Compensa-
tion for what”> Compensation for the
young ones—compensation for a small
investment which has already given
hundred tirres more profits to them—
the exploiters.

[ would like to quote the Father of
the Nation so that these gentlemen
may understand better. I would like
o remind Mr, Shinde (please go hack
10 vears) 1964 Bhuvaneshwar Resolu-
tion. where under our dearest the late
lamented leader Shri Jawaharlal
Nehru the Resolution was passed to
tale over industry processing agricul-
tural production. My Shinde, if you
de not remember 1964, I remind you
of 1969 in the city of Bombay, in
Congress where you and 1 were
partners in the new Congness,
afier breaking with Congress and
driving out the re-actionaries. we were
for taking over the industry, Should
I remind you Mr. Shinde, of what has
been said by the Father of the Nation
aboult compensation, The Father of
the Nation said that you regard your-
self as these industrialists regard
themselves trustee of the people, If
you do not behave that way, peopie
have got the right to take over all
that they deserve to have. Then
they say if they take over, they
would not pay you compensation.
Mahatma Gandhi said, ‘“‘compensation
is a sin”. What for compensation?
Compensation to whom? To the ex-
ploiters—to hundreds of people in
this country who have finished cane-
growers.



285 Motion re. Sugar AGRAHAYANA 28. 1896 (SAKA) Industry Eng. Com 286

1 would like to couclude by say-
irz that 25th Amendment of the
“'pnstitution has empowered the Gov-
ernment not to give compensation
{cr the youngsters. for whatever it

m:ay be.

o ) hrs,

In the public interest, you can fix

notional amount. Do not accuse
“ne Supreme Court of coming in
wour way. In this matter, the Sup-
r«me Courl is much ahead of you
ke Government. The Supreme Court
skall not come in your way. There-
itre, there is no case for compensa-
1on to the e)iploiters. The most im-
»irtant thing to do is to nationalise
zxdl the most appropriate time to do
-1 is today.

You know we hud a cane-growers’
senference in Orissa. Shri Panda and
ruyselt supportes the cane growers.
We had a national seminar only the
tiser day, on the 27th November in
which 60 MPs and two Ministers
savticipated.  We had a memoran-
dim signed by 289 members given
1 Madam Prime Minister for
=ationalisation. What more authority
2 you want, Mr. Shinde, as Minister
. charge for nationalisation of the
czzar industry?

We in Bihar and UP, where more
than half the unils of the industry
zre located, feel the pinch. We know
these exploiters. these sugar mag-
rates. They try to control politics,
to exploit the people and also to cor-
rupt public life. Therefore, for the
p=ople’s sake, for the consumers, for
the cane growers. for the workers
who participate in the production of
tkie wealth. nationalise. Why don’t
~ it remember that white sugar is
now selling at 1. 600 per tone in the
international markets as against the
price of I, 100 prevailing previously?
Why not earn more foreign exchange?
We are prepared to forgo sugar. We
will not eat it, Let us earn more
foreign  exchange. We will promise
io stand by wvou in seeing to it that
wore sugar is produced for export

Report

to earn foreign exchange, thereby
ensuring thalt the cane growers of
UP, Bihar and elsewhere gei a beiter
deal which they have been demand-
ing since independence.

SHRI MURASCLI MARAN (Mad-
ras South): At tbe outset, let me
congratulate Prof. Dandavate and
other hon. members who were ins-
trumental in bringing about this dis-
cussion on the Bhargava Commission
report on the sugar industry. The
sugar industry is the focal point of
the socio-economic growth of rural
India. But it is very unfortunate that
the private sector in the industry has
flouted all the basic requirements of
economic efficiency and other ob-
jectives of social accountability.

The private sector of the industry
is fleecing the cane growers, exploit-
ing as workers, overcharging millions
and millions of consumers and cor-
rupting the entire political system of
our nation. According to he Com-
mission, there are about 235 sugar
factories in the country, among which
141 are in the private sector, 84 in
the co-operative sector and only 16
State-owned. The joint stock sugar
tactories are family concerns of a
few tycoons over which there is no
public control. The private owners
operate in a buyer's market in res-
pect of cane and in a seller’s market
in respect of sugar. For example,
in March 1974, when the Reserve
Bank extended its credit squeeze te
the sugar industry. the sugar barons
stopped buying cane as a .protest even
at a prire lower than the supporé
price. Because of that, in April 68&
mills closed on the ground that there
was shortage of cane. But we know
that the cane fields got dried wup.
Thev are dictating terms to the
growers and to consumers in regard
to the retail price. Many of the units
are economicallv unviable. In your
State of Bihar. there are 30 sugar
factories of which 7 are sick. 4 have
been already closed and 19 are strug-
gling under the spoll of stagnation.
According to the Bhargava Commis-
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sion Report, ‘nearly two-thirds of the
private sector sugar industry was
sick on one count or more and more
than one third on almost all counts’.
these private operators simply rob
the factories. They operate with the
profit motive in complete disregard
of their obligations to the cane gro-
wers, workers ang consumers. Mana-
gerial ability is almost nil. Acord-
ing to this Report in some Companies
the Directors advanced huge loans
unto themselves at a lower rate of
interest whereas Company had bor-
rowed from the Banks at a much
higher rate of interest. In one case
according to the Report the Direc-
tors of a Company had appropriated
40 lakhs of rupees and they have no
assets or properties so that this
money could be recovered. The
sugar barons are looting this coun-
try and exploiting the consumers and
the growers.

I very much doubt the motive of
the Government in appointing th=
Bhargava Commission. Generally
when a Commission is appointed its
membership is always in odd num-
bers. Even the couris constitute
benches consisting of three or five
or seven judges. In the famous
"Fundamental Eights case we all
know that the Supreme Court was
-evenly divided and when the one

remaining judge took a different
position his pozition had to
be the law. Here the Committee

was appointed with ten members.
It should have been 9 or 1f. [ do
not know why the Committee was
appointed with 10 members. As
ultimately nationalisation was the
only remedy. they perhaps wanted
to confuse the public and themselves
and thal is why they constiluled a
Committee of 10 Members.

The hon. speaker who preceded me
said that the Committee was divided
evenly. One group headed by
Mr. Bhargava wanted, as Prof. Dan-
davate says, hospitalisation. They
wanted nationalisation of only the
sick mills . The other group headed
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by Shri Dixit and others wanted
nationalisation of the entire Private
Sector in Sugar Industry other than
Cooperatives. I beg to differ {rom
Prof. Dandavate who said that
Cooperative Sector should also be
nationalised. I do not hold brief
for the Cooperative. I do not say
that all is well there. But in some
parts of the country they are doing
well. Wherever the human factor is
involved, things like nepotsm etc.
are likely to raise their heads but if
you say that the Cooperative Sector
is bad and then the enemies of the
Pupblic Sector would say: look at
some of the sicks gianits and white
elephant in the Public Sector: look
at the evils of nationalisation. do not

nationalise. ] do not want to give
room for that. I agree with the
Dixit group people that barring

cooperatives the otlhers should be

nationalised.

There is another good recommen-
dation of the same five Members;
the marketing of sugar up to the
level of wholesale trade should be
completely nationalised. Unless you
do so, nothing good would come
about. In this context T should say
that we have free clistribution and
also levy sugar. We issue cards to
all the people in the village for gett-
ing sugar. We all know that most
of the people are not accustomed to
take sugar but in a democracy we
cannot discriminate and so we issue
cards to evern thaose who do not take
sugar,

What happens®” The hoteliers and
tea-shop keepers go and collect
these cards and draw the sugar and
thus corrupt the common man. the
proper sections of {he people. At the
same time, if vou ask the very same
hoteliers to buy sugar at the levy
price from the shop-keeper direct.
they will not buy it. The reason is
that if they buy so much of sugar
from the shops, the sales tax officer
will check these accounts and ask
them to pay so much of salesz tax byv
calculating the number of cups of

L
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tea or coftee they would have made
out of that sugar. So, while they
want to get sugar at the levy price,
they do not want to purchase it dir-
ectly because 1t will mean payment
of sales tax. In this way they cheat
the Btate Government of sales tax
and the Central Government of the
fncome-tax. This can be checked
only if you nationalise the trade
gystemw at the wholesale level

Coming to the other recommenda-
tions of Bhargava group, they have
suggested the need for hospitalisa-
tion of the sick units But they have
also suggested the restructuring of
private sector, conversion of the
partnership and private lhmited com-
panies 1nto public himited companies.
If you are not for nationalisation,
according to the committee this 1s
the second best solution What has
been done to implement this re-
commendation during the past three
years? We do not think they have
taken any action.

A feeling is growing m New Delh:
that only the Union Government can
nationalise the sugar industry There
15 a feeling here that the State Gov=
ernments are wncompetent to nation-
alite In Kerela, for example, the
Government hesded by Mr Achutha
Menon, where the ruling party 1s
also a partner, passed a Bill to
nationalise the ownership of planta-
tions. Though Yyears have passed,
they are keeping 1t 1n cold storaze in
the Centre. Simularly, the Tamilnidu
Government wanted to nationalise
the Madras Aluminium Company,
which 182 consuming a lot of electri-
city at concessional rate. Three years
have passed but we have not received
any reply from the Union Govern-
ment. This gives the impresmion
that only the Union Government can
nationalise industries and the State
Governments cannot touch it. 1 agree
that the Union Government is all
mm‘::um it ﬁh:: got at its
disposal army, navy and
afr force. But the mtl‘luﬁonu:{

3004 1810

position is that the State Govern=-
ments also could nationalise, They
may not be all powerful like the
Centre; but they are equal to Centre
mn gtatus  Article 12 says-

“In this Part, unless the context
otherwise requires, ‘the State’ in-
cludes the Government and Pare
liament of India and the Govern-
ment and the Legislature of each
of the States and all local or other
authorities within the territory of
India or under the control of the
Government of India.”

This Commfittee has suggested that
for the export of sugar public sector
units should be started in Gujarat,
Maharashtra, Temil Nadu and Andhra.
The Tamil Nadu Government have
decided to set up 8 sugar mills ia the
public sector They have obtamed
the sanction of the Planmng Com-
mussion also They have formed a
corporation calied Tarm]l Nadu Suger
Corporation for this purpose. Even
though an application has been sent
for an industnial licence, the screen-
ing committee has not met for the
past six months The export of sugar
can earn dollar and foreign exchange
Yet, no action has been taken 12 ths
matter So, I would urge upon the
hon Mmnister to convene the Sireen-
g Committee early to give liceuce
so that we can have a few more mil's
m the public sector

The Commiitec has also suggested
that a sugar technological institute
should be set up in the south more or
less on the same lines as that of the
Kanpur Institute It also suggested
that the Sugarcane Breeding Institute
at Coumbator should be enlarged cnd
strengthened

This cry of nationalisation 18 not
something new. As Shri Azad has
pointed out, thyg demand came as
back as 1968 when the Congress
Session In Bombay passed a resolu-
tion for nationalinng the sugar m-
dustry 1n U,P Then, why should we
hesitate? The other day we saw in
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the papers that more than 250 of the mu“‘:ﬂﬁm“mt?
gressive-minded Congress mem-
bers have requested the Prime Minis- ¥R €7 T a o § e o dweraifon

ter to nationalise the sugar industry

SHRI BHAGWAT JHA AZAD
From the other mde also

SHRI MURASOLI MARAN We are
ready to support you

You have got a massive mandate
What makes you to hesitate? Why
this delay? Sp, I would request the
hon Minuster to come out with a
categorical statement If you do not
want nationalisation, what 13 m vour
mind? What prevents you® Why are
you neither here nor there? I want a
categorical answer from the hon
Minister

&t WMo qno faardt (Frarerar)
awrefa wgeg, fom et 7w oty
ufaw gt agt & MM w1 N Ty w7
et ifve w1 fr ag = sy 2
fie war w7 asa® &

warafe ey @7 A of wrfge

o anaw g (dfmr) W
1A, Nt wwi D Gy &
W ¥ i ag wgwr 7 N AT
3T $9g X ®T, No T4 ¥ £, 7TA-
g A wr AR AT X o
a7 fardy T 7% g7 agdz grav A
TET Iq T AF CH AN ©T Braw Y
arar adr & 1 4 Y R dvw w7 wraRr gam,

= fmr mar 10 qedz ay far oy I
Rfizar ¥ qurc ¥ Fog ad 7t fsar
¥ o) fead & farg o ¥ ey
Y wgwar a1 avar § o9 & forg fvaer
ofar faar ag off IR ad Al fsar
o qro wT fagre & v T danTe
) o @ oy, afvee
o gy ¥ an Sdmag
Ig T Fre oy § fE xzt o It wram-
Aew Ay wrar IR TR A farare
w1 7ay ¥ forg Fead & w1 Y agrar
fear 1 &fer go dYo o fagre &
qrEz EIE) AT wreAr § W o
oE sk s At femr o gwfag
X AT WY A(AT R F g A
@y T 7 QAT T waET §) awar
7 #r 7t afamea WY oY A wgET W
ST AFAT X |

feqar Fee g fmqme &
eqdIE §1 aTH ST 2, Wre gW oF daT
frur Tt wifge fr g1 qew AW
500, I 1,000 FAT %o & WX
Qe ®7 g% arfe aw £ e wy
¥ X AP BT peRw A gar g
IT AN Q7 wOAS | Afew g
W ETT AT AF AN FT AEX ww A%
RS W WA P A A F ) wly
¥few sifPr vz @ §

gt Zv afrga st wmar gen Wi T
& w9y ®) ok S O e £y
g fenE Tegroary, A gAY
fang o gArt Ared § 17 W@ wov
drzg A sedww 175 QT o
®T qITwr FAr | ¥ A fagdk AW
rdr 3 gu N off 37 ¥ qarfes
TN 200 FOF §o FATAT  TATH
dzr v § s duodew = s Ay

ffafzar & voz s @ §, dMadife-
W v v @ § 2 g Wy
sz T E B NN W woE wT
) wEmglfecamm@ R
¥y Tnd Srawrn e afr? @
qew & 280 vk v arfeurie
¥ forw wx fomy | wore W o Qe
¥ &y 1z wadi, e ge odlf & dwor
% Of foge o g & wr Bz @ A%
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F ot e ofoe & g ¥ ¥R
aret qrfrariz & qwry dwre W @
T & g ar I TF KWy AA-
we Wi sy ot AT B O wv—
CEF A% ¥ T &) gETITCH aTT-
A ¥ ¥9 AW Ak fawe e
Tasr b (swwwrw) & frer weforey
Nz wwiscarg) wim amy
o9 wrq Y fipw & fired & gawr drar
gz w1 Kegmugag & o
frr fge & graw & Ave foar wg
ar AMfrdY fy afy afew s i
ANFE vad g7 ¥ Qv e Avererms-
¥ g1 ¥R 259 famawr far)
A S ST Ay Al )
qer amgw, vy A, TETa feg W@,
WA AT ATHTT AR, FOT FA AT
arfy g SR ¥ A oG @ a6
wore a7 e ) e Ag A w4
A &Y & WY surRt frAe wa Ay
¥ fas s off Wt sfae
et o gat st ® fF g fear
aqT 1 WY AW ®Y Ay fear
g garr el ¥ Oy gwTr aRfaw
w7 T ¥ ) gw wfeg ot s oy
wqr ary | gw AWt & fendae
I graT A ST ARA A o oY
®qq a1 TEX o+ ut oY e g
¥ e agy ¥ faar arg A AWl
%A% gv & weer i ford wme
wfe mrddz ¥ § oy gze woae ¥
7o ¥ div qfeardiz ¥ gre Safd
X WY & @l 1 g7 FOTaReT
Fiewrs § W % i MR e
T 1 o e Fore Pt & e
T & o ey ft wwwfor ) Rm
ot ¥ forg g welt § Fe oA e
AT w1 Xwvaredwr Y

qow €6 far § fr eninffex
e ety o ofr fiear arg 1 JE

FRTR ST ge R awaT {0
IawT qarr Wy T awar § 1 e
% e am & gw ¥ T g O sy oft
2 ogT frgr st A fad gmara &
g% ¥ ¢ fF o qredz g # g
P & 3w A1 AT o7 RwAayg
Furar e sy st Seinffer are @Y
it @ fear =g o

FUAATEANA &7 AT ATH ¢ T
§0 anit £1far g, ge At Arag e
et Ao ot § 1 Q¥ it gard
gt ¥ off § Wk 57 a7 ot § fsa )
AR Tt &, fag @, 3T ow W
*Y g7 &Y 7Y 91 arar §, ¥ T o0y
g e ETHSET § wrOw qg R
& g s 3 Sl A Tl 57 §
oY &% fe wifes § a1 ok gz §
a8 & ¥ aew W I are W o g5
w& W g I A 9T AT
far ardfi &1 o o feweT §
g AW & T W -
Ffar &1 sTRTETD {1 A% woy
FriER VWY § | & gEIt A9 ¥W
e § fr IO g ¥ wRww A §
are AT AT §, TEY & HIALT IJAT
wrge &1 wefag @ gt @™ §o
AwmeTeRea ferag wTgw ag § ?
Y Pt & g & @ o dar Wi
ay § O e g T oY e e &
FIW F AN ToEL ATE §, N Jww
1% §, 31 99 6 U W { (A
w1 ogt 7% wenrfer g s
¥ areRw § A awwdy § e faw
o § 1wy dweT ¥ g0 ad
fram ag 3% § s ¥ faai ox soar
s w1 @ Sfer N o e §
% qg wegw wft v § 5 ITE gOE
s A 1 wgt ) 5 Wl
R oY AR g



(aﬁmﬂr)

& ay wyge R W § fr gt gww
T A @ T o SR s
¥ Tt wifgq |

QR AT aGE | T AAAATTHANT

RnOsTaFA g, aaand §1 fradr
T AT 9EY § ag wTIwA wTY A
g & 1 e Frt 3% wTe o
W et W Fa oA W,
wafrg war wlt w9 fr g dadew
ot wr ag § fe Frst 97% gre & orrd
arelt § Wi & wad fedifem 1 anga
wRE, s N s RE )
i avirgasrawivTmi 1 wiiw
wgw Sqfews ¥ WA Oy § ) Wi
T T ¥ Wiwd N g
g wa g Rl W sfoww g
¥ iz o A R §, 3w foad W
wra died & A T AT & Wil T% 2T
8 § e av safdww &7 s mar §,
ag ww 3w ¥ M| gw ug g
qaX § fv sgfeqw §¢ &1 fearmmioy
fow &1 g Sgfewe gz, wH) S-
™ ¥ SqIfa w1 0% 9947 wEEr
WX faa arlt & agi A §, 3T
Trateee § 1 ag & xafeg war fe
oY g% §o ai fred §, 7 wgd &
Ffaq arga W T q1ga, Sgfeww Wit
& sadr ag w@ & 1 & wgm owwaAr
fe ¢ sgfeaa wizit i wa & wAx
wiar wft g )

SHRI S. A. SHAMIM (Srinagar):
But a judicial man need not be a judi-
cious man also.

o edar v wTe fregw
Lok 4 uﬂlﬂm!ﬁmrﬁﬁz‘ﬂm

561 aredted shma & Hfaw
77 ¥ N T3 € § 39 oW T
wifigy ) wmﬂ\‘trﬁtﬁaﬂﬁaﬁ
clﬁ“*!l

SERI P. M. MEHTA (Bhavnagar):
In the year 1851, seventy cotton uz-f

Why? Because the intention of the
industry was male fide because they -
had accumulated huge profits from
derived from out of the consumers’
pockets and because they wanted to
bring down the workers as the work-
ers demanded a wage and DA rise.
Therefore, we said that these imills
should be taken over without giving
any compensation. At that time, Shri
Khandubhai Desai who is at present
the Governor of Andhra Pradesh wes
the Labour Minister of the Union
Government. He took immediate and
necessary steps and the closure was
averted.

But to-day we are discussing the
sugar industry. What is the postion
of the industry where cross of rupees
have gone intc the private pockets
all these years? There are only three
simple questions with regard to the
sugar industry. Have the sugar
bagnates ever taken care of the in-
tersets of the consumers or not? Are
the sugar industry’s approach and
dealings with the cane-growers fair?
The third point is whether the in-
dustry has kept harmonious relations
with the industrial workers. Now, if
Government wants to see with open
eyes, they ghould immediately come
to the finding that the sugar industry
has agcted contrary to the interest of
consumers. They have exploited the
canegrowers. They have exploited

‘We have found

;
I
%



297 Motion re. Sugar AGRAHAYANA 28, 1896 (SAKA) Industry Eng. Com. 268

ed, we have been told. It is said that
in the 1971 election this industry gave
a contribution of the order of Rs. 28
crores to the ruling party and this
obligation has prevented Government
to nationalise this industry. Why the
Government is not coming forward
and take over thig industry? That is
the main question.

As my friend Mr. Satpal Kapur hs#
said, majority of the sections of this
House are demanding the nationalisa.
tion of this industry. But Govern-
ment did not take to take over this
industry. If Government really wants
to follow a fait sugar policy, for
supply of sugar to the consumers on
fair prices, and if they want to pro-
tect the industry, they should nation-
alise it. Thig industry has not done
any renovation or modernisation and
they have been ruining the indusiry
and earning and accumulating huge
profits Government will be fair cnly
if they nationalise this industry.

Much has beep said about the re-
commendations of the Bhargava Com-
mission. I do not want to go into the
details of it.

But, prima facie, it appears that
Government is reluctant to take over
this industry 1 think there should
be no delay in thia matter.

ot fiogfa faw (Aeligrt) : awmafa
moRE, aaT N AT S-S I A
¥ v wyew av-ary ¥ fag fare wA
& 1 fwer el w7 A e &, Wi
%Y 41 wF ArET SAW T feara WX
SRt E) Rk W AwWOORR
ssaftsgrmar ) Ksgnurfe
R & W ¥ wF frad § e P
wrar | g goere & o g Ifww
vy A fear | €@ wiew &
ATy TAT W, YT R g
FY* | O T W AT qITORT
It TVRTTE e, ar R
Qe Wi car onaT, o w%
it ¥y ERY 4

Report

@ ¥ foar § o g Gt B
ooy fear o Ay W K
w# urer fF gTRT ¥ @ SRV B
w®it wgw fear | o gaTd M
arft &7 wsaf F1 4 TEAA IGH IV
& f e gEEd #1 qiTET o
wifgg, @ fox 37 ¥ 7@ w4
farsrar

AR 257 Wfqdr ¥ F AN
v zRraa feg § e wre e A9
aargw wcfem o) & & 9 v aw-
Ta T ey, wife & 33 s g
ST & wTiw & sETE w0 wrwar o
WOST YT, ST gRTL & aveY Wy qret
Afew ¥ maAde a7 AT TTE fp gl
FTFIT Y, § (o X 00 W qE-
oo fear oY | Ag TG A §S aAN
oty Afew IR A e )
& qaw f fe samed AR AW FT
ghrat § fis ©F SENT S FTTTEX ¥
ar A 1 g9 fAY GTEIT ST aT
N Wifgy WX T O R WS
AT g 1

& yomar § fv wit W™ €T
off adren WA ug WA, A G9Sr
grar + ag fowm ot § QX awww
g o waart BT H IR @A
T w1 Ay aw feper & ol
wdy & 1 W Teefl w0 UG
a7y & art ¥ wrw & 9 s6 §—
w1 @ fer ag wat sd @
2 ? g quét & e Y agw e
¥ §. 3% w7 wawE g § e q e
# qra o« WA R T G gR A
swi € A Al a1 TG
yqg ww i gare & fass,
ar 3% & oF ¥, ag qfeid g ®
aft ol wigg | ¥% @ welt
¥ weer Wiy f6 ww §W ¥ wwL R
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(sft faqf forw)
Wy g fedr, O Wg w6 JUR W
e vt wfy vt £
fagr< % 30w Faefaar §, fa
AE sTO R 9w 25 YT dae-
farad o we dwefeat AR foedx &
£ 1 s fagre w1 wrey AW WA ¥
g fgem A oRe & g
1895 a1 1905 ¥ Wif@r ML Tl
wift | ¥y ded wudr ¥ € &
14 g oeamg) S§ % aw
wr T qe Gl 7Y fad A Adt
Srar ¥ W) gL Wi 9, 99§70 R
g9 & I ¥ M2www frar, ar fggeam
3 wger oy yore S at, fom 7 &
3 fordr 7y dwfe W

¥ wre dazfar wrIz-Afer W2
we-ifer R wf § 1 37 & WgAE-
q¥R N ATE F I A e faar
o w o e AT A W
R ¥ auere Wt FW wamwig W@
1 z@ A A ® fag ¥
¥ wmaT | ag fagre I TATAEA
AN AT H war A4 | A WAAIHE
qT ¥ =€ gur |

w0 N g gy A
§ oY Fzw awidte W Swwgi % ¥o
Y wiy vl Curder
fe feami ¥ ¥o dg1 wrer o &
Wic g3 wed § fr woere X, ¥
v woliz, 39 ®r Tz ¥,
¥ Rt & o dar e forar W

DECEMBER 19, 1074

Industry Eng. Com,
Report -

§, = ez wwditz bt § w Sgw ki
et @, der forwr 3% qur ogar §, fRw ¥
sy ok § 1 wafig g
g ¥gaaiz qesm Al Ry g
q ATy 2587, N erx 15 FAFaN
e O dw @y & 1 fekw ¥
A wram 12 = fear g oAt
T TR CAAT HAT F AGT | LI QR
ATHIT IR GRS X HATIN, WL
are qt 9% arw o freAr o @,
Afes Bamade 9T 9 AN #§ QU
g mn Wi e oam g, #T
&1 519 T, A O {17 0w, oy
wifas &1 TR 24T, 6 HANT DAT
#1 5y v fear 1 agF ® owafad
AT HA GAT | A AHTE A KA
¥ X XA g ATeG gt & argat
st wrd § b AT ®7 &AL R
g IaRA MY ? g F AL
73R S T AN TT W AN
ANAATEY §1 gy B, 3w §, AwT
v & wavn wwar g fs ¥
aifefen gfvam w W XARATES
afsen § 1| wg fems AeT W
antrdT & 1 3w X o sted
1wy oew oIw A g W
g wft wear wgk & o wat fo
wgt st f wfy fawmr §, WA WY
et @ 1 I ¥ wradr e
& fwrg iy § o wgt 0 ey i,
Wiy o f aft, W& Ko ?
Towre URwer W, g0 wedfr
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¥ e ot O wa waw ¥ weh &,
Bfew o aw gTETC O AR ¥
wTq ¥ srdandY wg v § aw aw
et ¥ g9 ot 2 ? A gy =y
FTWR F gmey Wi 3a my A &
¥ Farreg g, frw AW g ) Gt
wEY &7 ar v aRE gATL &TE T A
fa®dd, W ¥& w17 wT @0 qar
Y *¥7 AW | Afaw ¥ wEfew
qfwas WY A & wf qawan g fa ok
& ¥ e dare g W fe gy o
gt qgT 1 wEfAT sy wvETT
ATEAZ FHIT B qury  qfees weT W
T wrgAr & A & agm e v QR
¥EW I3 ¥4 fE qg @ w0 AwAI
% §, 0 &1 AT A § &1 W07 G
oYt a1 AT AT @ | ¥R WO
Wi gr Qv a3 @) A wed ¥y
50 % ax & femm wrarE &
g dfoiwm EE 0 W WA
fedt fox & wa q 1007w AT R,
e faw o & oY gAR § owar
T AW AT Y AT
THT 90 WA F) WAr W R w1 T
HAAWTWAT WAAT | A ap A wre
AT Bron & & ey dare ad g
Wi fis gv A § fo 9% 59, wiedt
wwy, feare wife an W@ &, Ao

af §) 7g, ow ¥ Ay A% 9 wAT Sy
T agr § 1 Aed S oW o
g ok gaT agr w1 A gwr |
eoxf v wy AT HH Y 1 69
7 A FIT® AT HF AW T 00 |
ar g1 fedi B owivm d3w WY
TgT T wrEdt S gAr, ¥ OFAAT
w1 AgT AT wWiHr A g, ST
T &7 wrReAr AE G W S ¥fwe
W@ oA WEE A gEWT U Wi
gz aqt F fa 4 #r Y aed F fe
T G#E & WIHET ¥ WIX g4 A
g & Wi fa¢ 93 w0t wEfaar w
A Tar & 1 W g A
% 3 3y & WARAT ®Y @0 AE
AT ATl 7 w0 AgT & weafwat ®
wftvax g1 sy & wrgwgfe
HIEIT WAT AT (T & TEE-
FTOT ¥ A I BT & waAre ofem
& A w1 Zfan % fo ag Wit AAAT
F1, #fm %1, ¥ gafeded= w1 W
WiE wfaw W oW E Wi G
wary ofwr wr st A T
w7 §8 @ wife T f1 Fopad diw
£ W g S Se g ¥ W

agr gw AT 7 wrgo fear Afe
wHT wTAW fRAT WA A AR
war § 99 Swwa w1 w§ A A
wre o ¥zr €iw W @, AT
fz7 wwge v, oWk ww Wy
T gfer wr wrelt W dRw,
o hel ¥ gt w9
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{7 ferqfr i)

Wi fe wesT amn TWT W S
% org aife Fosad wvdr &), dar
wrer fad | €F Ywd ¥ FTCHET
qraa 7 ¥7€ sav 7 fear 1 9@ wRE
¥ o o ¥, & wgar Af wgan, ¥
wrgat g fe 3@ wAET 7 A7 BEEA
fpar & X8 B A= FW E KT TFER
@ & wrf ¥ fory &7 %1 wATEA
& |y & o v fear @, 78 few A
¥ froar 3, o et & fRg & wrk
# wae @ & sy g f g ge
sfes s N E |

gope ® wifgr {1 qax 1 A
qraey #1 qan WK & wawar g fe
fo® wrgw gz v GUFQA §, AT
an ft ff a9 G FA L, T K
agt Y o7 Tl Se0 & fager  da,
qg W AT TAGA F IHI 1 A0
At gui g g A R
IE AT TRTCALFLAT 1 a
AT R FT AT A AMRAET ALY
et § o aw 3 w1 qNLT T fo
icﬁg’f 7 AMEAET & | G AT
JATHRAT FT | AW OAF T A
g fagre a& 9% WIEC | QA
fosadt wizg g ? gt Fesadr sarar
REsTE ) g F oA F
grar § S wgra; w0 FW 18 qLA
¥gark gardr fowadlr 9 vaaz @
W ET &1 18942 & 1 AT Al
& ATAT § W1 5 garer G40 ¥Aw
o HER T QAT § I w0 48 WEA K
farg 1 Qv gnT GEHTWITH,
faelt grgw &1 Ay faar, IF 6, w1
# fragframg gn sfe § 0 fage
awafopalr § | %W sroTg fe
Iu ¥ fosad qodt §ifr § W gt
e fidry 1 & el gear
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wrgar g 1 &% T wie o fo wgt
&fwex #Y aag § 77 WAZ AT AT
w fifwg 1 gy ot ¥ agy &
e wE §) oy v B ¥
waqt e aqy arr g 1 Afwq fodt X
iy af gz wm 44 fv fe e
farmaeraY wra g . . (wawew) ..

awafe wea, ag qac by oar
argar § A gad feam §..L L
(vowwr) ... ..... o7 wafast w
arT X a@tay «r Aver fear fegi
T8 w &7 W1 A @ A0, L.

awrafe wghew . 3 A AT I
o {1 fafreec e afardt
wh7d ¥ A am fag I N A6
fearaard 1 qoarq T3 AEAFICAI |

oft fary fir frt < & =07 & g@ar AUEAT
gfr fafayx maw WX carsz wr@
sréc # A afsxT IL AL, I Y
fevar nar §ar gai, foam o o ar
qrAar IT Y gT gRr 7wt As qar
TX g A Y §, R AT 7 @
ors W T M7 frfady srea & qanr
W ®17 ar ara g§ ?

aarfe e . w9 wsf w3d
A RACT FOXL 1

ot feqf forer - & wrgam g fo qw
feewar #Y wia w1 d'u7 a8 F AW,
wIX 7§ @wa A% wrrxy ¥3ife
wrarar wg o aft 1 g fggeam
% feam & agr W gvq <@¥ §
wIe 7g gq aral & fag aax w17 W
aaT ¥

4

qgraey & wac foesd vqrar §
gREgA A qmeTd | @™
& dzd qu #% wgd 7 gArd w0
seaq § 7 ag gr e gl &
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T Avorere #X ar @ Wk dfer i
gl Sraeew § 9 SrAwS W WY
awfwy, afag | g feam & =
W vt gaw § 7w g @
&3 gy § W T I A g
5 WX TIY GIYA QRGHA TAX IAA
W@ E L D WY A & A fay
T agr 3 § WT 12 waT ey fadw
¥ xger M AT W G Y A @
qI WIq §991 Q1T B TRRAT A1
oW gAY A 4 A T AN R
AT FT T AGAE 7 g AT ¥
fear) w1 garq | Qe Gd e,
X6 B WU G947 a9 $q-m9e wiag,
w afeew grar aar a1 Aafie T
W forog \rgw & %8 Y A Frargd

g AT w1 AAYT Fr afgyw I
afgq ww @ T4 7 91 NI, WT AN
A A AT ¥ 7 ATHT A I
e faar A |aT1 & T A /H )
= fag g9 ®r 247 9 @7 fAsdr
wfgy, a4 9T A x faaar wfgy
% @ a qF awr AN 7 a4qr
aarar @, fag % zied-ed & qlwrw
o aar, X7 AT w7 “dfo "o 70"
e o A% famr 1 Tx forvar af
& am sar ag wf d—ag1 AW
WY & wx fAwr | gg s ar faq
wigat ¥ agr wiaw fay -
aa aryg ¥ WY wrgw fear d--vraw
X ¥ W Afy AU AT AE G AOAC
T sqaewr wq g AR AT 1 T
Q% & @ ¥ W oF dHe-wE wNW
—JF W Y T X Gl TigT |
€8 ¥ gre WY AN CIEN W SGTEAT
HrfaR ot InAY GRE TTATAR 1. ..

ot wdtfrdla vy (waawe i) ¢
KRR weRee yrar--fag W, TIge-

QY T T @ §~-1C W7 NIY
gotrIgT AT A

ot faafe fasw : wie @ war
g1 §, 45 g}, AT HAEAT ¥ T
&, =@ A, wan fwg, wOet
faadram &

™ My & wgm g f5 awee
T &7 § AWTATERIA ¥ WY IEE
AT g0 qATH AT ST qAEqT FL A
o 230 ¥ fox ¥ ¥ 150 o
WULAT TR 7 §—Fy Pl & For
AT ¥ qr7 FRIAT F7 de w0 R
8, Perar 1 dar v A swqer § 2
qrfex arga & I ¥ oy ey ==t
gt Y, &fwx 1§ sora A feam w@ma
foee srga & W wgr fe wifmgrer &
A, T4 & 8 IEA W A,
AT fae & AT §, IAFT AXT
F-4TT ETF FAEY NI OIX FF Faaaw
7 EsAerN X wERE g §, 9%
T uEres ifuy @ qww qac
FEITT KT AIPACY A | waT w9
R AAATXINT FTF A X qA
¥, AfFr W Anraede T
X & AT W IR A3AEY SR
/AT ST A5 & § o feamr QAT
&% A A1 AGR—IY qET & A X
feare ® 71 fad 9T wa< qwA-
AT FAT G AT a0 WAy A/FT
3IT¥ ATY ATY §F AT X A g7 N
¥ fAar §--3% qF Awrr WAl
T, g § A1 Gy, Xgr AW
dar g7 & Azt sTveqrys Fa—R
e ¥ arg arf §—ik fex & feely
TAX ¥ 9Ew § I o @, g
qEAT T I Q| @ I3 6T WK
¥ 9T 93 T gT e & /T 7 araw
qT W T URW W W 6 ey
fasér TN w3y i @, WA W
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[ faggfer forar)

e T % fad ww a1 fs g W
A wrR T Wi el Wit aow
gl Y, sEk W W Y ¥ 3k
T TrE-EETe R T | wa F oo §
goaT § fm gt formd & & wnf §—
agaTEd, fead goRT & &, fead
¥ & fafreze, feod @ & fafeet
o W Our€ & ¥wT vk aw www
MR W AIRR AT
e ¥ frad Wl 39 @ A T
® fod @12 ) @, pedweT wrn g @
THE FI A WEIL gaT §, T Avav
¢, afen gad w1 s & s owr
oy §, ¥y W7 wfeew w16 7

XA HY W TG 41, qRAT

ot sy fag o (Fre) -
awafa wRiew, s ToErEd o & WY
wTew fear Wi 9 IUR & UEH-
ST %) A A1 ol vf @ Aw )
agr fedly e & wAwode & fodr
¥r{ fasg /T Uy faa® wTy AT
1 & g, o fgg N A A a
O I ) §, o gad w1 ) ay
Wt @ &1 T fasm grew ¥ waw
st wifge WX 99 9T aS a@ W
agw oF wifge | Afer qF W &
AT WG §—A A€ IREwr
¥ 7AW § & Wi gaTy T usmw
¥ 7ed W) wyagfos ofe o Twwm g )
o ¥t afefenfy ag § fis oehaer
& A7 g7 grerQeTY fem ar gt £
e ¥ e ot S fade
W W g § W W owwe @&
wme Tw W wfes aur ) Foere
W gw % ¥faw won wigar 4
g% S0 quTReTe ¥ it wigk | wfe
e ST ¥ s ¥ fad o
qer wrw g § frad 3wt Iuiy
ot g% o1 grow o §)

Industry Eng. Com.
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wvit AT AnTfi weva o e oy
wE @ ¥ 0w gren X avt quet wnk
¥ fag Fare § e rediowes fear o,
T IunTE wAwadve fear  and-—
wpr A% TAWAE w7 ey 4, wa¥ o4y
ud = §, g wgd § e s A,
afier a1 { T ag N ¥y ar
ager 11 st wAEw w1 6 Wil
W& #1 7 7, wife § gorw O &
% oiv w1 woewmAr wgar g——aw,
1973 ¥ fagm ww & o W gQ
fafegwe Qel ¥ gu—qeft WuT dacd,
afTar & mismA A ger fodr o wiT
w1t @7 & wATa W Ty & awnr
s & 8 ¥ W vy g e oy
w1 N faurre §, 3o IR o g
N—rAY =z @ wen ¢ IF oo oaw
ST A, T T W7 § W meawTy
¥ am o fam-mfos ¥ w09 s
¥ ¥R & W A A e
3% ¥71

&t AN wAT RN (FiAmgT) ¢

Q19 VT wgd § v wr

oft mgriaw fog mww & granzar,
Wiy gAy Wl gw wEy e
ATRTe %1 gerfEer e wied £

Tl wrr—ug 3w § f g© froft
Wy surmafadt & ¢ sywaTy & woR-
arat ¥ § ot st Qi o §—
ot & e qur v ¥ g w fnft
qw ¥ wigen g Wi ¥ woerdy dw ¥ )
T T g firolt dtw o qoerdt dw
My & fuevg & ow o vt € fw
% ¥} Ak arw wv few gw i,
wur wfae § Juwy Wt wogd (wd,
e firdr, derly we firlr | g wTgR
§ fr  fowr oforr o ool B &
wpete wrftse fad o gomy gue § fir
o freet w1 enfey ot e Qv
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&t Sgwr saveqr & wwniw BY, fwaw
wifoe W S TN aesfer A,
TEE K FAFATAT, T FACEY BT
3ok & Ay aw afosw w1 3few
e, A = Agr w1 wh qur
ot w08t i I w1 fgr—
£ W wret o averdre 5 g 0w I
dgwr DAAT A T € o q
sagifes Sfsz & Aa & fag fras §t 1
ady wre & wwe fadndy, gak fa
SETI F1 61 7 wF 3wl T
QT WA X geE AgETd AX A
AT 3T wATAr NI W 3EA WA
FATEET BT QT AT g7 | AR AN
wetwiT fwaar §, ag Wy fah 7 fom
gur o ¥ 1 & wgrersg A 37 gt
%1 WY (a9 FTAr g €T FAT 37197
B WA

17.00

FYETT A7 K1 FRH gAY F Al
AW ¥ qEN WIT T K7 Q¥ {7
WA &) 70 I WA W9 AN 7
A% § Wit 30 @z wifew awz &
2y & Sfar faar ot 3 womar fadm &
12 w9ar fay & fgare & O fascht
ot qm A 6 o fiww) ¥ figmrw & fowh
B 1 oY 6 %o ¥ fgmma § 30 fem) Wt
180 o ¥ ¥l &, s fw 70 fe
A A A wrarm 14050 ff B R |
XW 0 ¥ iy faw wrAsr €7 ML
arard & fod S A E 1 AW W
IO o ¥ wrd oy § @Y rEwT
1 W ST wmer &) OsRw
gt wifige, ¥fer gek qe 3@ aw
wY W sarer AAT 9F AT o I wrET-
forerr &

wft g & % o Tl #
vy fofry drwer @ & ol ) ol
Ty ey fae) & ame KR 5T O
erfireTd vger v W Wioft wygt ¥ Prereft

Y ot TEwr ANz wTar qv | Afew o
dar we faoar § Y wearg & o oty &
fwal fex o1 w2 I7@ Tprd & wqa
IaAT AT w20 | gw A § ay N
axaw ot % g wrigy, =i w9
YA LW AF TG G T |

i 3 F g’ FAT N
arere ¥ awr gearew, fowoat qwge,
Y gowrar w7 fam arfes ag Tix
7 sT s 5@ {7 agw ¥
TR At oA @ fawd gedwe
F1aeR 2R ay N 9 fam arfes
&1 godY g F s A,
afas &t 398 Agaa ¥ wqAIC FAA
fax w7 gfx o faeft F1or & w2
gAY & A T W fad | g A
# Ave afz w9 ¥ s A faan
AT FTHAT AFIT G ATGAT |

ora =Y faat w1 A Samrdiz wear
wiza § 1 Afew g7 frey &) oo
FATEN 7 AT IR WTORY FaAT FAdv ?
wit o fawd & (o2 oot w7 o
avwat § 7 wfy Jafar & 10 v e
oY, 7% wWITQ X wrar | gAy w0 gy ?
&1 %gF ¥ waew 7g § s W & e
9T ¥97 aEY T AT 8 wwrd 8y
AT WS ITA wArr wigd § Ay
FURT ¥ TTE ATT WY SqTH AT qEAT Y
A% T W N N A g
oty guft TweY 20, 22 Towfy fewew
far P lowfs it wr W 12 &
war 13 %o i fawewr &1 w7 Oy
ww fear e o9 & serew & et
vuafae wx st &, fweey ol
ey & Wi gEd W wE §, Wi
qTEw q%Z &1 W e ay v ?
wd e aetsr o o
*T IR O iny o %) ofc W
T AammaR § o oy
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[sY wgida fag wreg)
wifud, g O growadt 81 &fer &
T8 gur T g § few wof
AEEG Al §T T HA IOC 7 X
R 7w

forarr w1 wreY ToaT faw wriawr
& T, AT g iy A ¥
DAY 9T qwrr § owr Wty 3o
&) | T JETEEr WY o 7w wiw F
werar gwegr 25 dar win fraew o
fd & w7 & fasmr 97 S9FT T97 AT
% §9aT ffan I 1 50 FOT Fo w7
THTEET & wTOT WS gra, ar
o s WX & Wi ¥, @uw &
AETEI T ATER 50 FUT o &
A WY T A AT T HIA &Y wrARr
£ 1 xad ford weft wgew ao o &
R ITREN

sifer wree ¥ S A w7 Ry
30 TCRE 2 § WK fom 93 &% g
2 tew Mier &% fovy 99 | % Tt
¥ W@ ®T IO WA § TF WAL
fadndft & Wt 757 fear o @ ¢
g wTa § e IEw VAW woRrd WA
TRafmrgim I e
qEAT ¥ WY 9T & wiw oft v
g arfs qfems A off 9T TWHIT
mqﬁsﬁzg‘ewﬂﬂ L"LLT 3
ATy s aw | fow ¥y gfagar
*T wgwa vn ¢ Iaw wafafe @t ao
MOt oo ad
gy W faare fawsk  frar o, gl
gfz weve @1 @1 I oY IER AT
% a7

Far 8 o o ardt frov 1
e o aF Agy ds@T W aw
iy # gfr afy Onft | culwy foa-
wfer, oy gans, €y Iodmar
T fg7 TR T |y cad §q oF
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qqwr W § OHT roar dure wt foredy
At fararx et Y gy § welt oo
I

MR CHAIRMAN Before I call upon
the next speaker, I have before me a
list of 13 Congress Members plus indi-
vidual slips also apart from the
Opposition Members I would request
the Congress Members to ...

SHRI PILOO MODY. I move a
closure

SHRI VASANT SATHE (Akola) I
move for an extension of t:me,

PROP MADHU  DANDAVATE
(Rajapur) He is applying closure *
the private sector

MR CHAIRMAN I would reque:
the Congress Members to confine thei
speechs to § to 7 minutes each, as 1z
as possible

SHRI DARBARA SINGH (Hoshiar-
pur) The time may be extended We
are very much interested in this sub-
Ject

SOME HON MEMBERS The time
may be extended

MR CHAIRMAN The Minister of
Parliamentary Affairs has been the
mood of the House Let him consider

SHRI VASANT SATHE

oft qwm @ :  fawr fagw g W
aeisTR o ant i § go gt
T gzrr e f ¢+ Ag formw & v
T o ¥ oft g A A Wk A
w7 gy § fw afz ey aeivrer twfee
¥ TIefrrnr wiwvay § oY ag # foa
AT | FT TARATC fwr W@ CAC B
at 3u< " fr afs dw figy, o &
fordafrca fiw ot s v ondfr @
N ¥ww fedy ofew wondy & wror

vy i wifigd e zmer T
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o Tisar ang | oo w7 % W
garfas v §, tae) ot & afY s
£ | forad gr ot w1 g 1w 2w fem
# Y ar A Y Trefrawoor sy B = fegg,
@8 & 7y mraan g ) FoAM YN gAT
arak §afwa Fafr g | Karaaan
& firr ), g gofow ) wamer s 2w
§ X gAE aare ey A §, Aifafeaey
¢, weqfrom §, #feefaow § —
SHRI PILOO MODY: On a point of

order. How dare he point at me and
say ‘Capitalism'?

MR. CHAIRMAN. Are you object-
mg to 1t seriously?

SHRT PILOO MODY- Suppose I had
Pointed at him ang said ‘Fascism’,
would he have accepted that nomencla-
ture? Through you, Mr. Chairman, I
am informing him that I am a liberal.
Now he may say ‘Liberalism’

SHRI VASANT SATHE: All these
5ms are for the service of hummnity.
I understand. Even capitalism 1s

fgdmgermrais oy &
Ay qmX ¥ 7w ¢¥ ArA w1 =
w2 i wur e T 9 ST AT
wa wmarqr § wewt qAEArd s
W sqareqr ¥ @A & of e 2w o fpr g
gNgW e aeforuw 7@ ¢, W@
Tl avg ¥ wwd war wifgd | Wi
3755 g wvY ¥g 7g 9, A faqlx
fos iy ofe www & e @ (e
% w3 T FwTA g, AAwdAT 7 IAE
@ g ag sfgez Har, aag @
% rar Y & ge wigwrc gae g
oY fawarrr wr oY wraer g, AW o W
W1 Fearew o wger 1 Afwewr o™ W
Ty & wr % wrwr ¢ fis T
& Wiy Wy wgt W xqry fdon ?

et ardt w wrerEw o ?
Tg Oy e & s ¥ wgy Ew

e {ar g § 1 o A Ay A wEee
¥ d weTgA v w1 gETA gAr | IER
TEN ¥ TEATT AT o Y whspefy
¥ ofedr ot ofgams s ofsd
¥ gor 3T ¥ wwTgeT, 7y 7 WOw) o
wTAATATE .

SHRI PILOO MODY:
father has been disowned,
SHRI VASANT SATHE: N

“As early as 1964 at Bubaneswar
the Congress had decided m favour
of State take-over of all indusirjes
processing  agricultural produce.
Among them are classed rice mauls,
jute and textile industrieg and sugar
mulls.”

gz gardt gt & qrfed & 1 Al
Fewrar o ary gz g€ fr avard & o} a1z
srgw fafaree & W oF oweg R
26~1-74 %! Kwfeez fear & ag ¥,

But the

“You raised the question of
nationalisatjon of sugar. 1 am not
pio or against nationalisation. I have
not hesitated to nationalise many
wital sectors The test 1g that it bas
to serve a purpose. We have to look
at the whole matter from that pomt
of view"

Wi ag wE & .

“The Centre was worried whether
taking over would create a situation
where sugar would not be available
and the whole brunt will again come
on us This 1s really the point”

gafag garw ag ad & fv e
araeTn & v ¥ & a1 fawrE § o
afew warw ag & f% oo wwe T
IJeqTE TTTA & g WW0N B IGIET TRRT
g v & fom T wY FarEr AT
fomr w& wiT fadwl & o o faafe
&% W wsau fakwy T aw W
w¥, W1 A wTq 507 GATR Ty ArAw
¢t 1 ca¥ fag qu ¥ ggeft wrawe Ig
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& v ol w1 TqTEH A® | g RY q@ A ?
fears t Ifw arw afe wre A 0 ot
a7 IEET TTAA A3 wFAr g7 W
& JeqTaA W1 9oy afowa a1 mar @
a% qrer ¥ feT a9 19 78T wT AT
2 @ fad A w9y 9% fres | Wiy aamg
groey grferdy 3w & efoweraw v fedts
wryuET s T g arafr § ? aofe
¥ & w7 wTw, WRRY, gucka wrfy
AT w1 Ieqraw agAT wiigd ar 7€ qgAr
ITfEd | g0 FAT A wredr O v
aft § 1 592 ¥ qrad fogadfer ome af
Teag arasqs #ifew & ixggwr adio ag
gt f§ gww o sz w1 SYewEE
oxew ¥ oF aren frcagr . gert fasd
age 3 gu  wmAGUg K Y A
AR § e w98 & qEA ) IHT qq@
gravere A9 g ¢ | W ara A A
ag AT ¥ feamw sl Al
Adr § 7 gwT 2w Y y7ar AgrA A WA
et Ay & 7 fwarn afgaagI A
T a1 ST T I A W W
srardy g7 & v F 9T g Ay A
& ? wrId & AU T W AG N
wigs agaa & aft amqg & ? w3
& favqw a7 w7 o1 ag adwr §°
&7 ag T i 3w Srgw § favare
% v favare &Y 39 a7 ? W Og
aft wrgd ¥ fag mAma oRT @
syaeqt 7 v Wi gw ar ¥ wifow
gt fe fonmr # s @ Qregaifer
srx s fady | food g gy fegr mm
7 g fraf dx 7 dfwe =g &
wrgar T ¥ Wi wgn fe dar afr 30
£ w1 AFvar ag gur § fo qarwre
st oY w v gk & farq At amar

W sowTe ot T o § 1 6 fare W
whinr ? gw fg ware & T HYTAY
fred § | v g i Y )
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wdt ¥ fawr & wamar fis g W
¥ Srgad erew ax § | vy feafr &
wqre ¥7 @t @ vz e i 0w
#r @ ot wz omd Y 1 . awT A wT
wex wrew § | fadwy &% qw freew &
800 377 fawr <g § ) wr FORTC AW
TrewaTeT w1 o ar wh §, Ay
fFamarpaarfar? o ew
AT qAT w7 JOERA Ay §, &
ATt T & qoere frary w s
ooy A X |

go Yo ¥ 10 feaew 78 & o fres
quy faewd &+ wgroer ¥ wrEr
fasadt & 1 10 few 19 & @w 13
&7 & WTAY AT 130 WA A Y 1 QW
Ferzer e w1 (waar fawar ¢ ? 600
%97 & wIT ¥ 30 whrwa WX 300 T
& wir ¥ 70 Sfawg, €@ fgma & §o
390 %97 ¢F fereer a1 famr | ag ey
weerar § | T fae-wrew R e
THTRT Fi fasr s v ww
srewer faar & 1 (wawew) R weTan
war § {x oF feew w1 sree Wi
TR 10 ¥ { qvar Af fAr ¥\
(swwem)

q® WTAATT WO 100 89T |

; 100 ¥qar ferze
(vwware)

st #aw A
fufee wrez ?

PROF. MADHU DANDAVATE: The
report says maximum 1 sixty.

oft wem W : 200 tqaT W Wiforg
arearfaz fagr wgd & 7 wh-emydfew
¥T XL & Agreeg ¥ AT WA €W
Ty feam «F fasell wer 2k £ )
74 wr war § e ofy fae dwedy
arfew § 1 (@ wag ¥ 3w O famrll
gueaf § 1 o ot ot warm FordY o)
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wY-qraRegs oY 9ff 5T wed, Ffws
QT WG IT KT AW FL ¥ §)-
qrafEa AT FT IT WY TAT TOAT S
arat & gre ¥ ¥ g, a7 946 oAt Yy
£ | ¥feq o Ag@rY ST H oF a@
w1 gty dad s o7 % arfaz
dRTFTRAINE LY # dfaefems
LHTANEY & WA 9T, A0 KT 7Y
W4 -SOAEqT 9T WEST QAl, AT .f
qfa® dweT o wr-wadfen daT WY
I AT AFw 5H - 4
#fozfasn &Y ave aran | g w0
*§Y gur §, wiife ae w &Y WA
IT K OF FHAW RTEFRT 8T aTg
*M F0 9347 § 1| W AE W H)-
sradfey ®) WY aTw HA § 4

qAFTT XY AW X oY oW

“In view of the sizable financial
outlays and complex administrative
issue involved Government needs
some more time to examine the
matter in detail”

a3Y varw oY fak }3 v 1 (wreww)

®o W :  (Bombay South) *
TAT WA W2 N AT Q9T
anx fad § 1 I W waw

A a7 §2T @AM ? qg ¥ A
Fraw § | A0 xorwr F Sew v w
S &7 gaT A} faar g |

o Wiy WB . AWAENQ FWR X
a7 €z afqz am ¥T 3T WY T faar
o, @ o7 4R feegw ¢ o
At g ragdia o g

o wwrw : ATYR AL H 2R Y
g8ar wrfgy a%r o as I T W@
. AT et wfgd
o ey wed : e T geAT wiigd |

ot 0 wTe qaciat ey
ot efroredr oY dr ¥ )

MR. CHAIRMAN: Mr. Mody, 1
think, it will be better for you and
me also to keep out of sugar debate.

SHRI PILOO MODY:
not got any diabetes,

But I have

off WA W5 . WIH WA F w@Ar
£ fe garQy et vw wara g feamfes
qg AT MEAT S | qg 20 H tga H
01 fam ¥ fgg % 1 qema AT
%7 fga WY 34 & &, Wifs ax fHarg
FY weR1 a7y fa=nr, a1 I@E) oY gac
ifo fadelY 1 q@ & Famme 1 Y
fga &, wiif® gagav@Y axw )Y
B oY, At 2R A AEY | 1§ A qAGT
fga € 1 QY fo.T oY FRmST wreHl 4w
¥t fam sxasar § ?

§2 W wRdY oy e 2F § e faad
i3 ¥ 3fez reira 7 O ofeelt an€
£, 7% o3 ViaTgRmT( R § 1 1
¥ w1 grewand Wi wraan i 9§
gV 41 ey § | ag A Aerarga W)
arde-g e areY ara § | SN FEAE
fe gw Afez faww &4, O am frta—
wote, WEET QX 3z & frd, WX
gt WAl ® oY fr8 | I ey waw
¢ fr fram wa AT w7 JearEm ST |
gilweaT ANE FHMA ¥ QT a4y
aar f fe am fach Q1 (swerw)

ganfa oY, ¥ oF QAT A €@y
®T HAAT TON ArgAT § wWifr wm
LER HZFTEAFT §1 AT LI gETLAW
qe § fe ifsz il 3§ ey
fa¥ ag am O @ & ¥ gwArQy
AT 1 v W § ! e
0 Y § ¥ew, 1WA § wET T
qifwae safedty qee | oifwaw
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[sfr wuew &3]

safEde Y wRa s g fr a3
7 FgFE, 47 § EHAET | Y 14A TR
w figu WY 5T w7 78 F2w AT A
wox wrg e Are g foa tmmitfen and
2 fr G TFITEA TR AT FTH § |
R ¥ FEUEA 4T XA | QI IWRA G
KrENT At w5 foe) & g QA ) A
wradt | wwure w3 o @A & FOH
Aoy &Y &) €9d sarar T & ST T )
o T QERAYE Y §T ARy WY WY
gweale W) $T §F4 aY & v, g
fr ura 6 %Y wwg 12 194 fpmy w1y
AT WY AR &Y WA | F1H QA
wa vz @) 7o, Fad’ Y aex ) ok, weodea
oY a3 war 1 Ay uw wew F fwarr §1
oY Arvra, Afag Rage R W Ao, faw
g &1 WY ATqY, VI HFIAH FTHY
AT, §C K ATLAQ, TE W19 A 77 ¥ 8T
faar &, oTr ag &Y ¥argg | wrEr W@
g wre w1 7 3 AU ¥ T AW
WTT B AFTE $ @ § W AT F AW
q oy wgm i aryarne® 15 @0
0% Wa 15 go ami % g9 F ¢,
I7 waRT & gra # ¥ fa7 A7 eww
Q% wra A 3T §, § 1@ % vawr YN
3 AEY W73 AT IAG W9 4, A AW AEA,
g Aifq® g $70 «1gd, wwiine
wrFaA ¥ farg #€ FofigTea faw wm
T S wT R, %1€ 0% a7 s aifwe)
w19 TE wfeaqT FTAT o T A AT FA-
W9 W19 &7 Argh § 94 wrvareAl wy
A ARY W THIET FT F A WA
feg g 1 fea WY sarg et wm o § §,
T 7Y AT AAIRQ | G QIAEWY, Y WTW
W, TY WN-gET $TA X7 AW
wregtdaid ! WAy ovA X @l
2? &% & wro g¥f wameg, oY T i
fir war fawwa § oic oy Rwfgey & swe
R Y wre & are v wTHgh WY AATTE

fr fody Nt &1 oheon v e, ¥
A FR &1 wru qunfeal ¥ gre ¥, €
vy WY & gra % afe dw ot fgw aw
YA v odw ¥ A wT g ey g
WA EY AR wEAT §) K Avnar gL L.
., (waawrt) an § fe w
fa< ag wF4 a1 §T 4 38 & e 1w
qz aYe 7 ferat aa &fe s € w0
grr, 8 7 38 frola & gy, aft aY
ga ¥ fog oY afveer g0y

ot wirwe faw: (gamgrane )
garafr wgeg & agw WX W wF
q7 @t § Ao ot 78 7AW T I
grgrmadonand ? WIS
oy wiary fe 78 TPEEMA F
A § WYX 97 Avare vk & wE
qT wIE & & s fAar oA &
"R § {5 78 a1 Ao A
2 afifs ag s ac A qwr ¥ o
gay ta frQid & aga oz & wifaw
B &, AfET g FT AT AAREA A IA
& v A 7w fw gy o W @ I
Ay fgcl gt Ty wATRT W ¥
o fr wgx § fe o Mdr 1 @ D e
gam g

Q% AP W g g

st wwwe faw: 7 A WY
ahy AR ifed St
fpet a2ge ) unaged fe
weftapen FeY €7, a1y W
I ¥ A A g gl aow gl
fag aga 3, a2 wwx § W §R
s § ot sgx € fe X8 & W W
Mramr §? tw A pEW Q wwm
7o fesar ooy @egdfogn @
fee ¥aftg.....

et Ed gy @
efte w o gaRT Are ¥ 7
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seww § fs woury qred sy
o fiegfir fivar wr ot ot e & B
oy & gre % wron site oy W

& w3t axg & Ay ¢ F qoremeraw

aitason w1 waea fad ag § e o
e ¥ FAT TR AT AN E
oo (vrrar ) frdifdt o
i qftwrg w7 ow oA
T[T ? W AT I 6T ATH W 7
woor Qrwarag t « fe wie 1 =
w dy fedt Wt e @ woer@

qftafer sarer wwQUT | ag T EW
smeer §? @ ow @ wafee
Ay’ wwo
Wit wear fiew 2w v wfgg fe
w sy o W fewwrm R} 7
P ot firat § 7

3004 LS~11

waw fa wpg fw g wwow ¥ @
ag & Wt wr odfvrr e § qufag
afic gurer § | o A ot wread ¥
vl § woge o W e gt W
et 4Ty wX § o W, gt o o el
¢ 1 e e ox § g for ot W
oot §, W Y yf sarow dae 93
W § mi et § qafag 73 g
aga feat & age & uply weh § Wit
& R vt w7 e fe ww wwas ¥
wraw & faars qeR aw ol § &
wradY @i wwra ¥ o ok § e g
T AT A sy ot o fren
1 e £ fear syaay @ e
w=Y e X feay v § ol da @
14 & FY AT o 7 77 A fHT W
g wgwdr g1 R oqg e
o1, fraié ¥ qred e o e g
f§ —

“qrdt fadir afeeqa v w=fafea
Ty qgadt w1 gfe & aTee WY
TH AT WY PR Wi ST R
frmgeraged & fag §8 W qwa
wifgn” WYCES wyx oy fye og et
3T Af) foret war | g9 & W Q¥ 0%
¥ 3y wfge v Fw aww ) fan
--fq arr ¥ fam/ w2y 3% fo o

T I WA, Wa gy
oY% § X6 §9T | T wHIE A faw
T B g A 9 W awa &
AT Y T W @ g, P oY a
® wem—urey faw ag 98 ¥ v 93
AT &, e A o g
T o TR oAAAT HTEW TR T, ATHI 3
wfrt Fagme Wl & T Ry
¥ fag sy fva® feal & ey 73 &
Wt wry saad W o1 R § ) el
QAT W W AN A 1IN
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A bt oL
{oft wivee forw)

o wre o war Mt § 7 gafg goey
woly v wg Aifwaar fie arg o g
wfle gwere § Wi aaTwa
AT § o Wiy & qgr W AwEE «r
ey 3w ¥ Iz w7 gadTy ey
gm ) & oy wran g o

gaX T ) fea e &
et awi s i mr AT ¥
fram & fag fear & 7 orer difer
aTq WY AveTT d | FTaTT AT e
T §T AT A, AL WA A7
& 2afoar &, wrw #Y faeell awe ¥
T ®T Wy a7 feqr & @R 9B W@y
s 1 feer 3 adr, o ) wmy
F1 qYHR T A3 W3 v fewra wey
g fisar & 1| Ay &, R ¥ e Aven
T g ey wv faelt &1 ad wa
*1 Q¥ fepes gla1 2 ) 79 =97 53,
ar gr€ AT #1 A & W 25 T )
25 v fegz R T Aqrk T
a%€r 91T 713 Wre w9y feyew Ay
T8 T 19 ¥ A7ET Y FATRAT FT ATH
X qrelt, Foardt & oty & ards w737
et

ot fusw agtex (wrrer)  w
oF N& M3 &7 wrr of qmy g

ot wvee fawy o A DX
Wi & aff s g agaa Ay
urg ¥ qgt @y T, W9 A g,
& wlr we i wran g, i ot qepw £

.o o (owwrn) . e g T ot
¥ Wit ¥ gor fis g werre ¥ wee
o7 at fir wide ot ¥ wrgr @ Wy
T ST & S A wrewy ff aw
¥R g argw, e we Y Y v
far 1 F gt werar vyt ww agt ¥
Wo §WIW : 7 AEAT ATEW X W
FER AT | g ey Fe AwAer-
v wfe Afer wa wfeg oo fireme
s dfifog 1 L. () L
Wit wyewe faw . & o g Xafan
% T ¥, AmAp & WA,
(wererwrw) . v & array g femmet d iy
Hert A T ST A A § 1 R #Y
a1 fpely dgam & ofey Y, W
¢ Afem wro qp W e fir faorelt wt
zre fer aar @, ST A ¥ fawra-
o1 & A g7 o P gy feav 8,
arg w1 7 feaar awr feat § wog
fetami, et qu ki ag W
forr TR Y FAT AT KT R M D
T ¥ 1 ag qF Ay wgn §—wer gt
AT Wi A7 ¥ A4TA AEAYT K g
ot wwet, vt ot afeww woft § fe
AR ey frefamr vy
X WA GHE & W AN 6T
werat § A% Fraft ofx o o e

won—-Afes f5c Y aro amelt § oY
it el Wy s ¥ ST Y ATy
et Fam, form & et ot & &y duw
smaTenaafe f e ¥ ey
m for €1 & & foumr & v are Wy
& e o e & ofr s g g
T & T Wy wggw Al ¢ ol



335 Motion v, Sugar AGRAHAYANA 48, 1896 (SAKA) Industry Enq.Com. 326

& *W g Ww W AR .
(owwarw).. ... Xy AR fe e
wprr wff ) 1 wwrafr wvew, W WA
wd feerew gut wedt §, w7 e
?, e % geerc gt Ry qORC d,

rdum awqer ¢, oF femr
wi... (weam()...... .

MR. CHAIRMAN: Let us not be ex-
cited. What you have stated inay be
a fact but it might be misunderstood
m other countries In vanous ways.

ot wdwwe faw: & & a1 owgr Y,
7T | W1 ATT AT § o F qoy g W
wf aedic agi 4 g 1 afy g A W
AT T grEATT W AT WA WY
wag AEY @M ar a7 |}y oA 8, W@
FoHT %Y A & )

MR. CHAIRMAN: [ have .ot said
‘hat you have said anything unparlia-
mentary. I am telung Mr. Mishra
*hat even honest statements made here
are misconstrued in various ways and
it might hurt the feelings of our
mothers. Therefore, [ request him
not to press that statement and with-
nraw that statement. [ have not said
vhat thig 15 unparliamentary. I am re-
questing him that because it might
hurt the sentiments of our mothers..

ot svwwre fqwr: i &, w1 e
Ty A 7% W faar ¥ & gw gadig
a8 &, @ 2§ wa Al § 1 ¥ A v
7 voray gt fied Wt @ & wwied W
Rife mAramwaa. ..

*» (Interruptiony.)

MR. CHAIRMAN: Mr. Mishra, what
about your statement?

oft whewe fiew : & & et oo &
N wwr v @ SR L T N

welre ot § 1wy o ® wroive
Treg| & gear FTX w7 AT FTCNE oA
adr qaar & 1w fir I wEhe
oy 1B rrwrammadtaw 4,
o wEATT A8 grr o ww azw # Aff
STAT, ¥FF IT f WAT, T XX w7
w1 WY wEaTA FTwIT &, AfeT Teren
SR AT FT N qUATASTEAE |
oy w3 wgt ¥ 5 ars{ wro A
w1 Wiz A Ay et A
WIAAT ¥ WZ FACAT A7q wwAw A 8,
T ¥ AR 70 AT E, WgA ¥ oY qrAr
T A g, ¥ A ¥ e g
Ffwn zowas qarw oz § fs qunt qws
F 2y 7y &, faa fearr M ag &
far a9 agrae agm w7k 8, feq war
Jerew & fadr qgr agw FX WL, IW
TR JEEE & A A wT A W,
IAFICTEAAATY Y v gr g ar
Ay frr e 291 77 awm W T
T w5 7

aarify wima  wrg 7gr Mo

You know that -ometimes..
st wheae fas : 77 A1 g7 A ¥
fear

MR. CHAIRMAN. This statement
will not go om record.

ot whvwe fasr : Afer 37 @t &
arft whrd gu & wgar wgar §-
W ¥ FME v W guNa 4-
W wredh guwa & &2 K A¥ o
grerer et W aom X wr Y

**Not recorded.
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,[W wiwre Siwy)
W W W WY @ W s
¥ wifew = ofifad)

uww WNw g Wt fro¥ are aw
4T & 9 f@TW 8 %o W1, ¥§ WW
8. 50 ¥ wfr fewew we fimer ) wafw
W 6 TEATEN 53 T ¥ qE RA @
MU & 103 oM AL af
or a8 # 50 feet are @@t &
100 fea &1 ux fewasw ar & T
206 Fo ¥ @5 feaes w g *¥ WX
5T 8. 5008 wfa feyew 1qg &ve7 §
w fiear & fore® gra & s A ¥ w10
oy W oWy rimmw fem ¥
&g sy &0 ¢ & aft wgew fw 2o
F1 N g ¢ g fowm ¥ qg
[ w7 WY EfEw s g ey ?
1 TUX WEW ® AN IeTEE G E
7v § ag wrv wawa § fe sgeifon
18 v &Y iy § A7 S owger ¥
@ g X @ AT ¥ =y den-
MIF OIS IR W
I 92 F ¥gA 2 fF IRE @
g ot & A Iwar wef 5 Afam
& wreftm dmr fg &1 S g g
TR w7 fe amt @ @ Sie v an,
wAft w1 7 $fa7 | & qrw wgErwrgar
P e i s wrowm w
forr wwm o R R
«u g, fewn ®1 25 % Tt 0w &
amy faewr wifgg ) St & gams &
W wwTe T AW § weer & dury
& Y grdiaT & &AW oe wE W
& wifige 1

60 %o fex'sw wmx Wt @
Ol v e el gore cufenfe
200 ¥ fidzw it wFATTE 350 v
fzw fawdt § 1 or qz % semeei
W) T BT W | I I B G AN
t fo folt o0 aealare & gie &
gt & WA gy A« Foamr wr
T W A wr 2w v vfNw 17
O wifgy 1 wrr waz o wgx §fa
2y ora Foarai & g XN e by
e} fraw 1 Afwr wr ad ¥ 7y,
TATE B AT QX AR, IFIC
TR TRT AN §owrr ¥ Ter A0
Tretaaeor famar | ® 7T W3 A ARNAIE
AL ANAEF A9 A qA/TH
w% W@ ¥ xAfAR g suar wea a7
waee 7 #1fA% ) & wrwr 3 e Sosas
Y frat & wagdd Y wld ®v warf
qx qarat gt ¥, AT AR W1 I3z
geardy wfasfedt e 97 sramat &
ware g€ &, WG WY A WA FAAT
®C ey afawrfedt # qifer an
fear 1 25 e welt arft & w §
WY SqrET qaret 8 WA &

OF AT ISIIRT WOWIT WIT
R wagsi w1 W) 35 N aw w
wivw §1 W & wmw § feowng
wdranter A et waw agw waA
o arfast W) v & fad fras 99
w1 ¥ aw | Afer afe wrewe # W
7 X wHirew sor Wt aw § O
foarat & O MY W Wy
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wreaTh & T e WY, KA ©
wwr wrg ) wre wre srefaat o v
wi &Y ey frfwy ot otz ary o)
aw WA & qw eyt wr ahafdy
fear wma, sTCE™ W owAT {ATERT
o femr ww, o s s gofr aft
&1 o qaifar 7 T T fRar A
W Ieqrawt w7 wfafafe & faar wm
T W7 AATCRT A T TARGL |
ag wREIET g, wesrdenTer aft)
AEIHT Ty ot Fwrder a1 aa
w7 frar v @, zedifore 7 arr sorer
fEqm 78 ¥ | g W NITHF I
¢ at famr ofrasTe §Y ATy werw o
faza & ar Wi A qLEmR<t 7 A
IR F wha U | FfeA @ qradT a4
&t WA ft A R A w4
|

qmR WA ¥ a7 FIT §F A
et ot & vt & N qrrd N =0
¥ faa® WA W WL A S JH AT
gt ot 1 Tt 16 T W EF @A AT
ST W AvE oy v 7 w8, 50
74 wfa frew s o § St eE
60 To fawzy wafy avare & faedt
2 600 %o xfx fegzw & wra & 1 fraar
qrer wry faw aret o femr @ @
ox fawzer il 9T) T g2 & WA
T T Fonier aw A § )

wafols s 3t & wer wrger g e
wre Ty € wft @ fo@
vt Wy ¥ e T | WO

T & aft g drer g ¥ e
% g 1 ag vgw ¥aw Faer wrfears &
war &% & fodr B, o7 38 2@
w7 A T ¥ qodr ary " ;;
wE

MR. CHAIRMAN: Now, for this
debate 5 hours have been allotted.
The debate started at 1.50 PM. So,
I think, we will sit upto 6.50 P.M
and then decide whether we extend
the time or not.

Shri N. N. Pandey.

1800 hry .

wit aefeg arcraw gty (7reage)
aaafy 3t, & I Wit - forr WAL
& vt fgeat ST qgTEad @ e ¥ o
qg gana w sifax w1 3 foe 1 3777
weg Jgoq R g WA A Ti & xiczroaey
7 R TAM Y, N ® T W
FATIT A A ARG TATCY TOWA
frai #t wAA 6 3te TOF 7 Fieq
TR qed TQUT R, @F At A
WIAE wATeT X w30 vF0 38 X aiw 37
featE & qa¥ & Wz g4 ANT T T4
gframgr ea® fe Mgt wAa4 ¥
AT wATY Y g A XA A
RrqrdYer @ W 78 ILATT B AR
I FqTIEATA WY VAT ¥ AQ04T AT
nqr feamt atr wd7 @/, ¥f ¥
34 qAFE qfearct A @i A wast
Irawn I aNPI K WY
wat pre v g, ¥4ffe fdaey w0
1§ Wit wirew & A% o wedh gt
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[« lti‘w i)
a7 ft o o Qfar ¥ gt AewTr i,
g ow {E g qwRa § fe O foater
usfarce fear w ) g W w6
& wwar B ofiaswr & waw
Wity wftee & qh S ot ag R @
fe ¥ dd, Fad, woqad aifx =
et v g 46 Q& s i@
Foreit &Y afemta fafrde swadt o o
TR e wifgn ) ag A wgd Efw
wifsfen grar w1 @10 AEHE W T
wifgy aife ot frms Y 7 & 2w
& faer @&, JadeaT $1 wH FET AT
Wt fow @, AwgQ B maifes
worgdy forer /@ %@%ﬁa‘m%
ft sméiw fifqw 3ig sFtA Nt =
T ® e fear @ f5 wer oAs
wifer fadi &1 wmeg & SAA
TEAET FRA FT IETA AGT 2
ITRY AT AT Afgy, IAA A&V
& g frar wmr =ifgn Afe q wmr
& TR NICHA KT HF | G441 0% 7A 2
fr wrgaz i faqr a1 rFarTa
& oA =g

o% & ¥g Tm@ w1 Fgar g OV s
¥ g oft JSitET % Frer Wi ger
# 15 feg=ax o) fem mar awm g
7% AR IEA FHWT T F qgy
fear a1 xS € a1 a¢ e
o o1 fy fog ag & O fasy &
TEITETN T JATH &L W & avwr
Ty a7y § ) 99 WY ol
oft fargy TEY & Wl AR wrew

¥ qoft wirefre et ¥ ag v i,
Mﬁlﬂitqﬁwmﬂm wmy
v §, wrarfue wre oft wig f wic
XUEY sarr ¥ wd gq o W yw 9
fawrz wom wifgg | g ag dwar wifge
fis firw aTg } ¥ Wiy & qre, qagd
® |9 aq7 gAY ¥ e gw 4w
sTasd 1 & arfeard & qqey e
o g 157, 1973 %1 g7 whom
Nt N folz o1k AT ¥ v W
wafor feiid af) & afew wrgaa frare
AT AT W) fH R A %
forg o sz1# wifed | A @ T wrw
fard awd | z=F wiw Idw w1 2w
g M AMAATEANT K ALY 727 W5
FY warmy grer & ok 912 g wrgaw
faYe & 1 97 sag Wt &3 af war qr
T 9T ATHIT F 1 9AA F747 Tigy w7
st gad frard & wdten agr et
¥1fge | AfwT ax war wgey ¥ w4
ot f5 sreaa feiie wr A% Qfad
a7 AT FrgAT feo mr € g v 9w 5
Y 51 #r¢ O T 2 2 R wa
wafs Srgam w2 ot o k3
feara, 7¥gT, A0 %1 w7-97 T@ WA %1
AT §T 27 § f5 qrfrde aar qowrv
1T ¥ qreaTeT I9%) A A <@ ¥, s
T FX AT X E) 1969 ¥ weak ®
SNEATH qTH GAT AT | AT XAW WY ORI
7 faw a7 %% ta® goew ¥ g o
qr 1 ax ft wawmfy faerdt ap &
E R ¥ | v R qw ey sy

i frol w1 o @t W
ﬂfuiﬁtmmmu'ﬂ|
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IR &7 fam wiy s & oY wrad e
www §, v & wraw wieww € 2,
WY faamar w7 wgw wwd § 1w Wi
wrw Kfear afew 9t wom gy § A
WY Wi & faara o ¥ w581 9
wq 7% AEf s oY wrw wAMi w6
qTET W Ayl gaw o F Ofaw
fw & Qa7 ag W &F |

feami M qz Y ot &, xw A w7
TYeTT fwar war & 1 TEwy 39 wHvA
& Ewite quaeE @ 3 s st fean
&1 1w e w, foerd & wwr #) o
FSTYT WY FE AT AT AFT § 1| AT AT
forat &7 g1 ag A QAT R Aw AW
feamt §1 v w1 =wwifae geg 2
fam awar &1 A9 ¥ $Iw Wrse
7% ¥ et & afaw 97 7w fmma
%1 fa=ra ®Y am7 wgar ¢ 1 fog Ewitma
FHEY A AR FIN qEATH F WL
HATETOW ®Y T w7 IAX qoAy fagiz
T wg & % fpam & fawr & 9 s
t 7z o 3 foead aaredy fzad
Aty §, X® wrwE A w5y om0
% g% W foradl & qarer w7 aw
Tl @ § av as feai &1 0 W
fwa ge Y foet @& 1 w1v 2@ 1w
gygrdy & feg ot awr faar omar 2
Ia¥ fewre #1 fre oot fagza fafaan
fasar § | ww T ¥ few @ aw
1T | wre 2 i gt fomat wr s
T ¥ 1wy g o wia aga v
«F vy § 1 qra< T, faang ¥, @ve W
aar gad forrat wr aga Srerag wry
% w7 w1 § 6 oW %7 T W ww
WA ) Ty gu aw Af w@ ) IwA
T war ¥ ¢ g% @ w7 ATy | OF @
TTqy Wy ¥ femmt wr v OF A=
aft ¢, va¥ g~ v A ¢
gfsewy srew wehwer wred fast T
bice & vdwrdfeagt qege e

nfarrwraree sty §3 vk g iw
® oy gr owoar & ¥few agh av
wiowt X gfasaaty sy wihiww §,
¥t gihwr wTeA ¥A7 T & ag yreafaem
Y Wi s Y 3w 3 fafaawm ¥
ATRE WIS YW a4 ®Y wrefl § wix
ag aq wals a%d §T WA Y WON,
AT &1 WY, TWT AF w forwer o
faat araT &, THTRE SIA AT GH I 4T
Mg s g Nia g
wraw At A E 1 Humwr wrar g
f wTT gaTR o0 W vy &34 ) faw
wifew & gre oy {5 & arg =y
gt aew A § 1 WriE wew 3 R
seitfea R as ¥z faw arfest
F1 q7F AFTAT § | W9 A A qgi WO
wara # =wre fer 2 fv 35/ 40
O woy feaAT & avly § ) fod aw
& 1971 & Tradwww fzar av {& ™
¥ =W o Ay g wifgd) 1974
wr ot @ FfwT 9a% ot o swA
T gt | % feafgdz w1 oo
¥ ? AeRAT fRRgE wed 3w 8,
FTYT FAETZ wTad wATAT § | wrge-
D EFEgE 3 w71 91 fv fifew ey,
segareane faeen fore g wifgw
N7 ) AW § ¥ feranade 71 19
gt wfgy &few oar #1€ faves a0
A% farx 7d gor & 1 fuwr wfss awr
fram ¥ v 28, gAY 3w, vanTgw
T F® A ¢ Afww wif o oo
sasAmAfR Rz I NN
feaqadz ¥ fag s o3¢ 8% 1 iy
S F 9§ WY %gd § I s
65 T® =7 ST Y TwIT R0 1 /6T
& & marar ¥ 35 %9 fFE @ @
WY g W WY & A qwd § geonfe-
dzw e A g o W af ) wrw i
gfmar ¥ wadr 3 ¥ Hie gratE W
& wf &1 e gyt wiv ange W
3wy} e sify fifa e fraifaaret



335 Metion re. Suger DECEMBER 19, 1074. MM.M”‘

[t wfrg wrroree o).

aesre B are ¥ fag O AN
Forwr Hfiemr wt, Farer & ety v Ty 0
TT Ko w3, W wrw few ¥} wod gy
# & wit 3w & Wty gewdy wd w1
WX 100 Tedz gyard frft §, A FTeTe
*t aew & wf P g w @ 2,
fofy cfww g @ & g qr
®C WeErdr w1 srEVww Ay w@r ¢ o
Y w1 wrewwA frc T 2

qrieraritz & srcara) ¥ & faaeft are dmr
g, % 2 girwr w7 @ e qx fevrdae /¢
FeR e X g g, e Lfeferw
LARRC R L ih L AR 3R
gara & & X fomd W atey fzx7, 7
g7 ot fasqy Wit gpc & wiwd
Ty fred | GTRTT 37 Tl WK W
wfedr 1 g a8 s ok, forw ¥
fa7 fadq wark of v (e fud wody
FPUTEH FRAT ALY v § | AT TR
weafadi & o faw-mfewra §, & t@
M AT I AW WX & g A I
%! 30 TRz ¥t gz T A} 13| 30

TIHZ F1 QATE KT F w7 7Y FATAT -

§ ? wriy sfreq 7 wq1 ¢ f5 qey
qfsz ¥ 50-50 & frgra ¥ arzr g |
gr g N dar oy, 79 w7 9 fom
% w1 ¥@ ¥ ;MW AT | ¢F
dar oY wededrwa A fear v wifig o

aq aw woere O, ¥ &
sl & @t ¥ v fafoww Afa
fratfer xfy s0N, 72 = @@
qwatd w1 sfaziz qu aft ) aFm,
w1x O oy ifer Forer sreferst oft 2l
oY w & ¥ v @ waf, g gw
amw srfafwarardt st crwaa aned
FeraY |

Gregr g Eaw Hwgd, WT
fox o g ff fe wae woe

wrtw qeedy wdf woar wrget §, €Y vg
W & wAVTY W gy v wward
T AT it %) fldwt ¥ v we oty
vawdy ot w2 | & ¥ gt ow wyr Qv
fe gvere ot dar v i it W
u¥ qwsy ward, fag aog fo wraw
treg far vy & waeT O W amat
21wy oy of wok ) e ¥
g TR QANT $I7 AT W R ¥ ZATE
wiwr agfr )

¥ foamal wit qagdi o aw ¥
ag Ardar s TUgar § fw gt @
& U ¥ uw wyez Arfa * ooy w2
& wraar § e I9& amy wfzareai §,
Afga 37 sfeameg & sy v =
T F 1 & wT XA N qg 70w WY
w1 grar, W & sray afcare goerewt
aroitafr 4 A Ty faelt w7 fyeaely
US| T ETETCHT IEAT  qH
g wfgn i a8 wrix watwa  fglz
#1 =fwre wT | Agdx ¥ O Frarfaw
a uxtfes fagew foor &, g9
afawfai & 39 w1 qraw oy fear &0
afawrfza) ¥t wary & fie § faa-arfawy
% arq §3 w1 feqEt o7 srwn v OT
EF ATE WIRTT W1 TRt syaewy
wqrfen v %1 57 #% U ¥
FTRMT FT GIAT Nrfagy Sy aft a0¥ &
wiaifan v ¥ fag g fearditz ot
qAT (REAT TATAT TV | QAT HOIT
I ¥ gt gz P, N § e
el ¥ gz2 ¥ arx, oyt ¥ gefimr @
¥ arq w§ wodlt Al qrk & fag
faw mfwel o aew ave ward o
TOETT ¥Y X7 TCEE ¥ 1§ Fwor wamw
qE |

ot s e & to foiid w
gedr vt £
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some hon, Members rose—

womels. vl : faw  wrela
gegi kK arr A qva &, O av gy WY
xars | o few a1 §L )

W cops. Al (W)
yroln agw, w9 ¥ agd o Jwcd
&, 37 & ag o %Y 7f o} fe foret 3oy
¥ fiw ¥ yae frer & I %Y A
¥ yex Wy fagr ard | I w7 QO
i ag a1a )  TTY A=ATT AT TwT
wiwr o argar | o wEe F g
amw WA &) gfw I & ww ¥ ) e
frm Lt fag 7 zern 2 fiw
urT I W wrer €0

fidhte No ATWE  (®ATT)
wanafa wgEw, WA STEE A
2 fir (war geent & ofem & e de
¢, ST I (AW | WY IW AT
sfr 2 affag e g I TA T N
FreY w7AT ¥, AT TN X AW, Wiy
gar? ofiear & WY o ded i

awfaaea: ITw s fe
ot wgEe ®Y Jer 3 wfgg ) SR
7g 0w ¥ fw ot wr w1 faa
L i |

wowe vk foy Wl (IERE)
Yoty agw, R A¥ oxX aw Az R
W g}, g wrx r gw 8 uT 0 WX
ar 43 7

wovhy sthewn . o o W

weere vk fog Wit : ww X wa
el o oy wft & 1 TR N A &
AT g §

wwrafa wEYew ; w1 w17 AT Ay
FfRradmPET wifgr o w
wars WY Taw |

oY ¥ few TIgzE §, § @S9 ¥ AN
AT AT ¥ W W 1 R v
¢ f§ o wAle gEe 99 AEEH
¥ fefiz 3 & aard w1€ 37 T T,
A wag WY ¥ wrqW W7 /4 AT
#1 et Wt famr g )

*SHR! NOORUL HUDA (Cachar):
Mr. Chairman, Sir, all the members
who have participated till now in
this discussion, whether they belong
to the ruling Congress party or to
the opposition parties are unanimous
in their opinion that the Sugar In-
dustry has got concentrated today
in the hands of a few monopolist
groups industrialists. In the last few
years we saw that these monopolists
in Sugar Industry have cornered pro-
fits running into hundreds of crores
of rupees. The Government has be-
come a helpless and silent spectator.
In the ruling party itself several dis-
cussions have taken place on the
question of nationalisation of the
Sugar industry. Within the last two
days the guestion of nationalisation
of the sugar industry and its future
working have been discussed in the
Congress Parliamentary Party. Most
of the members agreed that this in-
dustry should be nationalised. Prac-
tically all members of the Opposition
parties are also in favour of nationsl-
isation of this industry. But, Sir, I
fai] to understand why the Congress
Government, who have got all the
powers in their hands, and whose
Jeaders all the time shout about
establishing a socialistic society amd
‘Garibi hatao’ etc, are still unable to
nationalise the sugar industry. We
who belong to the Marxist Commu-
nist party and other leftist opposition

Tha original speech was delivered in Bengali.
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parties fail to underitand this at all
On the other hand what price is being
paid for sugarcane to the cane grow-
ers? After prolonged deliberations, the
. cane growers are being peid Rs. 8.30
per quintal ie, an increase of &
paise per quintal have been gracious-
1y allowed to the canegrowers. Many
speakers from the Congress party in-
cluding yourselt. Mr. Chairmen
(Mr. Sathe) have pointed out that
the canegrowers are being paid a
meagre price of Rs. 8,50 per quintal
but the price of sugar today has
skyrocketed to Rs. 600 or 850 per
quintal. Moreover Sir, in areas in
the interior, in villages, which are
situated away from the cities, sugar
is not available at less than Rs. 7.00
per KG. I know this situation is
prevailing in the wvillages of Assam.
Why is the Central Government un-
able to remedy this situation? Mr,
Shinde you wil] have to answer this.
We find that the sugar mill owners
have become so emboldened today
that thev are in a position to create
an artificial scracity of sugar in the
market as a result of liberalisation
of excise rebate on sugar. They can
supply sugar to the blackmarketeers
and can raise the price of sugar as
they will. The Government have
given them a free licence to sell 30
per cent of their production in the
open market. As a result of this,
the monopolist sugar magnets have
earned hundreds of crores of rupees
as profit within ‘the last 2 or 3 years.
Sir, sugar is an important item of
earning foreign exchange, Last year
our country have earned Rs, 260 croreg
as foreign exchange through the ex-
port of sugar,” But look to the piti-
able condition- of the sugarcane
growers. The hon. Members from
Uttar Pradesh, Bihar and Maharash-
tra have enumerated the migerable
plight of the canegrowers In those
States. Mr. Chairman, Sir, you also
pointed out this aspect In your speech.
Therefore, if we want to produce
sufficient sugar for export to .. earp

foreign exthange, we shall have to

of the sugar barong. n.rmf. .
as the Bhargava Todwnisol* has
opined, although = all the, - membars
of that Commission were not unani-
mous in their opinion, that the gugir -
industry has got to be nationalised it
we want to incresse production of
sugar for earning foreign exchange,
for allowing just and remunerative
price to the canegrowers and to pay
legitimate and proper wages to the
workers in the factories. The above
objectives cannot be achieved it the
suger industry iz allowed to remain
in private hands, This has been
stressed today by the Members on
both the sides of the House and the
Bhargava Commission has also re-
commended this step. So why is the
Government hesitating? It is indeed
surprising that when a large section
in the ruling party, all the opposition
parties in Parliament, different poli-
tical parties and organjsations out-
side Parliament are all demanding
takeover of the sugar Industry by
the Government, the Government is
not responding. Why is it s0? Is it
because the ruling party has collect-
ed crores of rupees from these sugs:
tycoons during the last U.P, elections
and they hope to colleet much more
from these monopolists to inflate
their election funds for the coming
elections in 1975 or 19767 That is
why the Government inspite of hav-
ing all the powers in their hand:
are reluctant to nationalise the sugsr
industry and are allowing the sugar
barons to make profits of hundreds
of crores of rupees, Even in this
critical time, the Government is nel
spelling out a clear cut policy aboul
the future of the sugar industry be-
cause they are totally under the in-
fluence of these tycoons ‘ss they are
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ernment and the Bureaucrats are de-
priving 'the camegrowers of crores of

tbem. That is why we are demand-
ing immediate nationalisation of the
sugar industry. We also demand that
the statutory minimum price of cane
which is at present fixed at only
Rs. 8.50 per quintal should at least
be doubled. The wages of the wor-
kers employed in the sugar industry
should also be considerably jncreas.
ed keeping in view the rapidly in-
creasing cost of living.

I, on behal? of my party demand
immediate radical land reforms for
which the Congress party had been
agitating sinece the pre-independence
days. For want of proper land re-
forms the States of U.P. and Bihar
have remained undeveloped and
backward till this date. 1 also de-
mand that the sugar cane cultivators
must be given ownership of the Jand
that they cultivate, Land reforms
must be carried out without delay
and without paying any compensation
to the landlords.

Mr. Chalrman, Sir, T will conclude
by saying that the Congress Govern-
ment is today ruling the country
with an absolute majority. If on
account of this they think that they
can afford to ignore the just demands
of the workers and cultivators and
other poor masses in the country and
cAn go on ruling the country by
pleasing the monopolists and the big
industrialists, then I will say that
they are living in a fools' paradise,

Sir I will reiterate that the sugar
industry should be nationalised with-
out delay, A fair and remunerative
price must be paid to the cane-
growers. The workers in the sugar
mills must be paid better wages &nd
lastly the canegrowers must be given
ownership of the land than they
cultivate, Immediate land reforms
must be undertaken for this purpose..

SHRI M. RAM GOPAL REDDY
(Mizamshad): The whale policy of the
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Government iz misunderstecd, I am
sorry to say that persons who had
not seen sugar fields or sugar mills
have been meaking gpeeches here.
The poliay pursued by Government
from 1933 to 1974 is the best policy.
In 1953 sugar production was 10 lakh
tonnes and in 21 years it has gone
up by 450 per cent. There is a
controversy in the House and in the
country whether the sugar mills should
be nationalised or not, I want ¥
say that factories which had not heen
working according to the rules and
regulations and instructions of the
Government should be taken over and
nationalised without compensation.
But the factories which had been run-
ning well, paying the growers proper-
ly and paying the sharcholders slso
I addition to paying Governmrnt
taxes should be treated on a different
footing. Every year these factories
contribute Rs, 200 crores by way of
excise duty and Rs. 200 crores by way
of mcome-tax., The Ogposition
barties want to push the ‘Government
so that even such factorfes might be
naionalised and some blunders mght

he committed 5o that they can take
advantage

SHRI D. N. TIWARY: Even yOur
party Members.

SHRI M. RAM GOPAL REDDY:
Those factories which are run on a
sound footing must be protected and
there must be a rdeclaration by 1the
Government that {actories which are
efficiently managed, which way the
workers according to the wage board
rules angd regulations wili not be
nationalised for ten years to come.

In that case, they will modernise
the factories and they will have more
recovery and more extraction. Prof.
Dandavate was very much concerned
about recovery. I am glad that he
has studied the subject well before



343- Motion ve. Sugar DECEMBER 10, 1074  Industry Enq. Com. 344
Report

[(Shri M Ram Gopal Reddy]

So far as the modermsation of the
sugar mulls 18 conceraed, parts of the
machinery haye to be replaced every
day Even the most modern and
ultra-modery machinery requires re-
placement of parts.

MR CHAIRMAN* So, you want the
Government to fake over only sick
mlis?

SHRI M RAM GOPAL REDDY
And also thoge which are vot paying
properly and regularly to the
labourers

Comung to Jdouble pricing of sugar,
1 want to say that sugar 12 the
cheapest available commodity in  this
couniry You cannot get a kilo of
nice, jowar or wheat for Rs 2 whereas
oy can get a kilo of sugar for Rs, 2
70 per cent of the production of sugar
15 being distributed at this cheap rate
to everybody Only these rich people
who have to eat pulab jamur or
laddu have to pray Rs 4 or
Rs 5 per kilo, Even on this 37 per
cenl 1s the excise duty Out of the
remamung profits, the factories are
forced to pay 50 ner cent to the cane
growers as per the recent decision
In fact, our Chief Mimster has direct-
«d all the factories to pay 66 per cent
of the profits to the cane-g-owers

The cost of establishing a sugax
factory has gome up to Rs ¢ crores
to 7 crores from a figure of Rs 1}
crores ‘The Sampath Committee has
made some proposals for helping the
sugar industry Unless those propo-
sals are implemented, no sugar
factory will come into exisience.
‘When the capita] cost for the estab-
lishment of a sugar factory is Rs 6
crores the interest itself will come to
Rs 60 lakhs to 70 lakhs Then, what
about deprecistion? Even if yeu
calculate it at the rate of 10 per cent,
1t will come to another Rs 60 lakhs
Who will anvest that much money
unless he is assured of a reasonable
retwm after all these expenses® We
have to be practical. So, the Ministry
should implement the recommends-
tions of the Sampath Committee,

which are now being tossed from On®
table to anothen

I have not got only praise for
government, I have got a lot of com-
plaints to make and criticiamg to level
against the Government. I have
written to the previous Mini~ter of
Agriculture in the matter Previoualy,
the export of sugar was handled by
the Mimstry of Agricultur» Now it
has been handed over to the STC,
who are under-seling 1t I have got
al} the figure; with me here I will
not quate them I will pass them on
to the Minister ] have written to
the Pruime Minister also in the matter
The STC 18 doing humbug Its
assessment of the market rate 18
wWrong Every consignment it is
under-selling When the Agriculture
Mimstry was handhng this work it
was invitmg world-wise tenders and it
was selling sugar at a very high price
This 15 a very serious matter and the
Government should look into 1t

Coming to the exvort of sugar 1
want to say that we should export 10
lakhs to 12 lakhs of tonnes After &ll,
no man will die for want of sugar, one
wil] die only by rating top much of
sugar I! we can export that much
quantity of sugar, we can earn quite
a good gquantity of badly-needed
foreign exchange What Arab coun-
tries do with oil, we should do with
sugar After all how many people
eat sugar® Only 20 per cent of the
upper strata are eating sugar

Even there are psople who have not
only not eaten sugar but not seen
sugar in this country If you go to
remote villages and ask a poor man
whether he has eaten a ladoo or
gulad jomun, he will say, “No".

PROP. MADHU DANDAVATE. Do
you want the same situation to con~
tinue?

SHRI M RAM GOPAL REDD¥: 2
want that you should not eal Suger.
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SHRI DARBARA SINGH: You want
sthat sugar vhould not reach the people
in the rural areas?

SHRI M. RAM GOPAL REDDY: Not
that. It must preach the rural aress.
Buf it iz not going there. Only the
upper strata of sociery is eating it
sway. Only the upper strala enjoying
the luxury of suger. No poor man
is getting it. Even in the foresecable
future, the poor man is not going to
get it. The rich people should be
starved of sugar so that the poor
people get 1it. If the poor man ls not
getting, why should a rich man get
it? That is my contention,

The rich man gets it so cheap. The
poorman does nol get even jowar at
Rs. 2/- a kilo.

MR. CHAIRMAN: You want that
for the rich people, the price of sugar
should be increased,

SHRI M. RAM GOPAL REDDY. Yes.
Then, 1t must be exported so that we
can earn more foreign exchange, I
come from a place where 10 lakh
tonnes of sugarcane i1s grown. We are
producing 1 lakh tonnes of sugar. For
the last 32 years, ] am there. If to-
morrow vlectiong come, wo will sec
whg will come through. I have gol
a mandate from fhe penple, the cane
growers, They have asked me tu rel
Rs, 150 r per tonng, not more than
that. We are not going to worry
about the price of wurea and other
things. even if they are supplied at
Rs. 103/- per bag. But full require-
ments must be met. 1 am ready to
lake it 1 huve a written statement
from them. Our Chief Minister has
sald that he is going to arrange tor
Rs, 120/. per tonne plus 66 per cent
of the gross profit nf the company.
T hope, Mr. Shinde will help us in
getting Rs. 10/- more. I am nut go-
ing to ask for Rs. 175 or Rs. 250.

Wt Tmene Wl (ge)
WY A1 Wiy arfees €Y, wa A g o

Wt qwe T witerm ¥ wiw X
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freroi W1 Tt €, Qv foroig frar 20
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PROF MADHU DANDAVATE As
a member who has inftigted this dis-
cussion, [ fully agree with this senti-
ment

MR CHAIRMAN
hands of the House,

I am n the

SHRI JAGANNATHRAO JOSHI
(Shajapur) Government 15 i1n wo
minds It cannot give a categorical
reply whether to nationalise or not
to natfonahise Let 1t spill over

SHRI BHAGWAT JHA AZAD 1
support this There are a large
number of Members They ghould
alse be given a chance In the next
Sesmon
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ot vt Wt wefr Wi
foay gaeg awY ¥ 7

garefa afiew e ¥ 4
AT wTRa I ¥ 17 gew qHr R 1
g7 A7 qFEq I qfw fyaz W &,
o7 uat fafaser ama &y o dtear
8, W\ mradg qze & Yarg ¥ 8,
AT &Y g% w21 7 92 7 oy feweww
@R ALY ®7 QAT | 77 W gAA B
f¥ w17 dor7 7 £ wraw Fear Fra g4
FATTEITIN R

SHRI S P BHATTACHARYYA

{Uluberta) We have to anive at
considered conclusions after o full
discussion We may carry 1t over to

the next session

€8 JAAG ATRT WA qUA W
O e frar sg o

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (Shn
Annasaheb P Shinde) We have no
objection

ot TrRTRATT A : O AT AT
g7 Afay. faq wm wam g
¥ Afea v g% W A g
AAT Y 37 &1 A 17 w7 AT 3

wnafa sflee 77 W19 wig A7
qr W ffeT o

SHRI P G MAVALANKAR
(Ahmedabad)* I entirely agree with
the view expressed But I think the
debate as 1t has developed has shown
that I am the only one left out from
these Benches.

MR CHAIRMAN: No, no,
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SHRI P. G. MAVALANKAR: I am
not going to make a speech.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): We agree to carrying this
discussion over to the next session.

SHRI P. G. MAVALANKAR: 1
quite appreciate that it be carried
over to the next session in view of the
fact that there are a large number of
members wanting to speak and it is
no use having a thinner and thinner
and exhausted House going through
a ritual. But my submission was
only this that I find that in the debate
today it has so happened that from
the Opposition Benches, I am the
only person left out.

MR CHAIRMAN- I have a spemal
reason for allowing Shr: Mavalankar.
I will allow him to speak for 5 -14
minutes today and then we will carry
over this Jiscussion to the next ses-
sion.

SHRI P. G. MAVALANKAR: I am
indeed grateful to you and the House
for the generusity shown to me and
Fiving me permission to speak for
5—7 minutes. I shall try to complete
my observationg within the stipula-
ted time Hmit. 1 am sure the House
is very grateful to our two friends,
Prof. Dandavate and Shri
Guha, for having initiated this impor-
tant debate that has taken place dur-
ing this current, hot, hectic winter
session of the Lok Sabha,

Various points of view have been
expressed and pros and cons have
been gone into. But the whole poini
is that the entire story of the sugar
industry in our country is a very
very bitter story. It ig bitter hecause
it is full of exploitation, exploitation
of the cane growers, of the workers
and of the consumers.

Because 1 do not want to cxceed
my time limit. I shall only say, with-
out quoting, that the Bhargava Com-
misslor has gone into the question in

Samur
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fairly extensive detail. I shall mot
read out the terms of reference which
are very wide and comprehensive,
The Commission have themselves
made u very gnod study of the various
aspects.

If you want to mitigate economic
backwardness generally and particu-
larly of States like UP and Bihar,
nationalisation of the sugar industry
seems to be the only effective and
practical way of doing il. I find that
even from the point of augmenting
production and making it better with
a view to sending sugar for export,
it will be in the interest of the sugar
ndusiry itself that it is nationalised
by Government. 1 say this because
the industrialists themselves are not
very eager to develop the sugar in-
dustry as such. They have practically
no stakes in their own plants. it they
had any stakes, they would not have
allowed the machinery to go junk
they would not have ignored research
and development and they would not
allow their own huge profits to be
reinvested in some other industries.

Now, we arc not demanding na=-
tionalisation from any doctrinaire
angle or from any committed atti-
lude, but because nationalisation is
a means, not an end. One has to
restore the human values; man should
be treated as 3 man. What is re-
quired in the sugar industry? We
have no illusions that nationalisation .
will by itself do the trick and achieve
everything., Nationalisation a8 a
means will  straigthen out many
things in the sugar industry and will
clear the polluted atmosphere. I was
therefure wondering why the Gov-
ernment are hesitant or divided on
this issue. Surely, nationalisation is
no panacea for any or all ills. We
are mindful of the fact that nationa-
lisation can lead to bureaucratisation
and even lead to statism and guite
often statism may be fatal Having
said that, I should submit that Bhar-
gava enquiry tells us that unless you
take the whole thing seriously and
earnestly and make the cane grovers,
workers and consumers feel that they
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have meanmngful nvolvement and
participation in the whole indusiry
nothing much fruitful or goed wnll
1esult That 15 why I want ,0 con-
clude by saying that the political
freedom which the country 1s having
for the last 27 years should have not
only politica] but also economic and
social content, there should be a cer-
tin speed with which we should want
to approach towards the egalitaiian
society As vou yourself Mr Char-
man, said earlier in the debate today,
apeaking from these benches that it
should be viewed from the humon
angle, I feel and urge that man should
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be made to hve like a man We want
this industry to be restored, not to
the people who were rtunning
it wathout any interest but to the Gov-
ernment with a view to using this as a
means—not 1n a doctrinair or politi-
cal and 1deological sense—as that 18
the only effective way out of the diffi-
culty 1f that 1s done I am quite sure
that freedom will have economucal
and social content ipart from political
content
1920 hrs

The Lok  Subha then adjourned
tll Elcrcn of the Clock on Friday,
December 20 1974 Agrahayana 29
1896 (Saka)



